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 LOK  SABHA

 Monday,  March  23  /959/Chaitra  2,
 88l  (Saka)
 a

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock.

 (Mr.  Spraxer  in  the  Chair).

 ORAL  ANSWERS  TO  QUESTIONS

 Ex-Servicemen’s  Advisory  Committee
 +

 Shri  Bhakt  Darshan:
 71445,  Shri  Rajendra  Singh:

 Sardar  Iqbal  Singh:
 Wall  the  Minister  of  Defence  be

 Pleased  to  state.  2
 (a)  whether  the  proposal  to  appoint

 an  ex-Servicemen’s  Advisory  Com-
 mittee  by  associating  with  it  ex-
 servicemen  has  been  finalised;  and

 (b)  if  so,  the  broad  outlines  of  it?

 The  Deputy  Minister  of  Defence
 (Sardar  Majithia):  (a)  The  proposal
 has  been  considered  and  dropped.

 (b)  Does  not  arise.

 Shri  Bhakt  Darshan:  May  I  know
 the  reasons  why  the  proposal  has  been
 dropped  after  so  much  of  delibera-
 tion?

 Sardar  Majithia:  For  the  simple
 reason  that  we  found  that,  after  giving
 thought  to  it,  i¢  was  not  quite  right
 do  that.

 Shri  M.  Banerjee:  May  I  know
 what  positive  steps  are  being  taken
 to  provide  some  sort  of  employment
 for  the  ex-servicemen,  and  whether
 425  LSD—i
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 any  committee  will  be  appointed  to
 explore  the  possibility?

 Sardar  Majithia:  This  question  does
 not,  I  think,  arise  out  of  the  man
 question.

 Shri  8.  M.  Banerjee:  I  want  to
 know...

 Sardar  Majithia:  This  is  about  an
 advisory  committee.  The  hon  Mem-
 ber  has  already  put  a  number  of  ques-
 tions  on  that.

 Mr  Speaker:  Then  the  hon  Munis-
 ter  need  not  answer  the  question

 Shri  Bhakt  Darshan:  May  I  know,
 if  the  advisory  committee  is  not  going
 to-be  established,  what  is  the  arrange-
 ment  to  give  relief  to  these  ex-
 servicemen?

 Mr.  Speaker:  The  same  question
 was  put  The  hon.  Member  must
 confine  himself  to  the  composition  of
 the  advisory  board,  whether  :t  will
 be  appointed  or  not  Next  question

 Untouchability  in  States

 ३446  Shri  R.  C  Majhi:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state

 (a)  whether  it  s  a  fact  that  some
 State  Governments  have  claimed  that
 there  35  not  mouch  of  untouchability  in
 their  States;  and

 (9)  if  so,  whether  it  has  been  veri-
 fied?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):
 (a)  The  Commissioner  for  Scheduled
 Castes  and  Scheduled  Tribes  has,
 however,  mentioned  78  his  Report  for
 1957-58  that  “The  State  Governments
 of  Assam,  Kerala  and  West  Bengal
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 and  the  Union  Adminisrations  of  Man-
 pur  and  Tripura  claim  that  there  is
 not  much  of  untouchability  in  the
 States/Territories.”

 (b)  Does  not  arse  '

 Shri  R.  C.  Majhi:  May  3  know
 whether  there  was  no  untouchability
 in  thofe  States  or  whether  It  has
 been  removed  on  the  report  of  the
 Commussioner  for  Scheduled  Castes
 and  Schduld  Tribs?

 Shri  Datar:  The  Commussioner  has
 been  suggesting  the  removal  m_  his
 previous  reports  That  is  the  reason
 why  we  brought  this  to  the  notice  of
 the  State  Governments.  We  requested
 them  to  make  enquiries  as  to  whe-
 ther  untouchability  has  been  disap-
 pearing.  So  far  as  these  three  States
 and  the  two  Union  termtorics  are
 concerned,  they  beheve  that  the  pro-
 blem  is  not  so  serious  as  it  once  was.

 Shri  BR.  Cc  Majhi:  May  I  know  whe-
 ther  any  grants  have  been  given  ,to
 the  States  for  removing  untouchability

 Shri  Datar:  We  are  giving  grants

 Shri  द  Eacharan:  May  I  know  the
 number  of  cases  registered  था  Kerala,
 the  number  of  cases  m  which  there
 was  conviction  and  the  number  of
 cases  in  which  there  was  acquittal?

 Shri  Datar:  I  have  not  got  the
 figures.

 Shri  B  C.  Mullick:  May  I  know
 whether  m  Assam  and  Kerala,  the
 sweepers  are  allowed  to  enter  hotels
 and  temples  and  whether  they  get
 the  services  of  barbers  and  dhobies’

 Shri  Datar:  I  would  lke  to  have
 notice  on  this  specific  point.

 Shri  Somavane:  May  I  know  whe-
 ther  the  Study  Groups  visited  all  the
 States  and  whether  they  have  pre-
 sented  any  report?

 Shri  Datar:  The  hon.  Member
 ’

 is
 possibly  referring  to  a  general  Study
 Group.  I  believe  thet  they  visited  a
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 number  of  States  and  they  have  still
 to  visit  some.

 Shri  B.  K.  Galkwad:  May  I  know
 whether  it  is  a  fact  that  thousands:of
 public  wells  in  Bombay  State  as  well
 as  in  other  States  are  not  open  to
 Scheduled  Castes  even  today  and
 these  people  are  treated  as  untouch-
 ables  at  all

 thege  public  wells?
 Shri  Datar:  I  am  afraid  the  hon.

 Member  has  exaggerated  the  position.
 Shri  B.  K.  Gaikwad:  My  point

 is...
 Mr.  Speaker:  <A  general  question

 requires  only  a  general  answer.  Pro-
 gressively,  they  are  trying  to  improve.
 If  any  particular  case  is  brought  to
 the  notice  of  the  Government,  thev
 can  find  out.  The  hon.  Member  may
 write  to  the  Ministry  or  ask  the  Min-
 atry

 Shri  B.  K  Gaikwad:  I  was  bringing
 to  the  notice  of  the  Hon'ble  Muinis-
 ter.  .

 Mr.  Speaker:  The  general  question
 takes  away  the  effect  of  the  dividual
 question

 Shri  8  K  Gaikwad:  It  is  not  an
 ind.vidual  question  It  w  a  general
 question

 Mr.  Speaker:  What  is  the  question?
 Shri  B.  हू,  Gaikwad:  May  I  know

 whether  the  report  of  the  Com-
 missioner  has  clearly  stated  that  in
 each  State  many  wells  are  not  thrown
 open  to  the  so-called  untouchables,
 and  that  this  practice  35  beg  observ-
 ed  even  today?  I  want  to  know  whe-
 ther  it  is  not  a  fact

 Shri  T.  B.  Vittal  Rao:  In
 village  it  is  like  that.

 Shri  Datar:  The  hon.  Member  has
 not  studied  my  answer,  I  think.  The
 answer  related  to  the  Assam,  Kerala,
 West  Bengal,  and  two  Union  territor-
 ies—Manipur  and  Tripura.  In  ather
 States  there  is  still  untouchability  to
 a  smaller  or  greater  extent  in  differ-
 ent  parts.  Steps  are  being  taken  by
 the  State  Governments  to  see  to  it
 thet  untouchability  disappears  as  early
 as  pousible.

 every
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 Myderabad  Money  in  Westminster
 Bank,  London

 91407,  Shri  Vidya  Charan  Shukla’
 Will  the  Minister  of  Home  Affairs  be
 pleased  to  state:

 (a)  whether  any  progress  has  been
 made  m  the  matter  of  recovery  of
 over  one  million  sterling  lying  with
 Westminster  Bank  in  London  belong-
 ing  to  erstwhile  Hyderabad  State,  and

 (b)  what  fresh  steps  have  been
 taken  or  are  proposed  to  be  taken
 to  secure  early  settlement  of  the
 matter?

 The  Minister  of  Home
 (Shri  G.  B.  Pant):  (a)  No

 (b)  Appropriate  action  for  the
 recovery  of  the  amount  will  be  taken
 at  a  surtable  opportunity

 Affairs

 Shri  Vidya  Charan  Shukla:  May  [I
 know  if  there  are  legal  difficulties  in
 recovering  the  sum  from  the  West-
 munster  Bank  and,  if  so.  whether
 Government  have  examined  the  pro-
 posal  for  having  a  suitable  law  passed
 m  the  Indian  Parliament  to  remove
 the  difficulties?  ba

 Shri  G  है,  Pant:  l  wonder  if  the
 Indian  Parhament  has  jurisdictson
 over  this  matter.

 Shri  Vidya  Charan  Shnkla:  May  I
 know  if  it  is  a  fact  that  Lord
 Denning,  while  the  debate  was  going
 on  in  the  House  of  Lords  about  this
 question,  opened  that  this  law  was
 unsatisfactory  and  that  the  United
 Kingdom  Government  should  take
 appropriate  action  to  amend  this
 law,  and  may  I  know  if  the  Govern-
 ment  of  India  have  taken  up  _  this
 question  with  the  United  Kingdom
 Government?

 Shri  G.  B,  Pant:  If  a  certain  Lord
 in  the  House  of  Lords  has  made  a
 suggestion,  probably  the  Government
 of  the  United  Kingdom  have  examin-
 ed  that  suggestion.

 Shri  T.  B.  Vittal  Rao:  May  I  know
 when  a  suitable  opportunity  will
 arise,  in  view  of  the  fact  that  the.
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 whole  matter  Has  been  hanging  fire
 for  nearly  ten  years  now,  and  may  I
 know  whether  there  is  any  reasonable

 prospect
 of  getting  this  amount?

 Shri  6.  B.  Pant:  Unfortunately,  we
 have  not  succeeded  in  getting  it  so
 far.  So  we  have  to  wait  for  some-
 thing  that  may  enable  us  to  get  this
 amount  We  are  as  keen  on  getting  it
 as  anybody  else  can  be

 Shri  Vidya  Charan  Shukla:  May  |
 know  from  the  hon.  Home  Minister
 any  idea  of  “a  suitable  opportunity””
 Could  We  have  a  defintion  of  that
 ‘opportunity’?

 Shri  6.  B  Pant:  An  opportunity
 when  we  can  succeed  in  getting  the
 amount

 Training  School  fer  Oil  Refining
 Industry +

 JS  Shri  Ram  Krishan  Gupta:
 \  Sardar  Iqbal  Singh:

 Will  the  Mimster  of  Steel,  Mines
 and  Fuel  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question
 No  2033  on  the  I8th  December,  4958
 and  state  at  what  stage  is  the  pro-
 posal  for  setting  up  of  a  traming
 schoo]  at  Bombay  for  o!  Refining
 Industry?

 The  Parliamentary  Secretary  to  the
 Minister  of  Steel,  Mines  and  Fuel
 (Shri  Gajendra  Prasad  Sinha):  The
 Government  have  no  such  proposal
 under  consideration  at  present

 Shri  Ram  Krishan  Gupte:  May  I
 know  what  other  steps  do  the  Gov-
 ernment  propose  to  take  for  training
 the  personnel  for  this  industry?

 Shri  Gajendra  Prasad  Sinha:  For
 the  refineries  under  the  private  sector,
 they  have  got  their  own  arrangements
 to  train  people.  For  the  future  =  re-
 finemes  in  the  public  sector,  arrange-
 ments  will  be  made  with  the  countries
 who  are  collaborating  with  us.

 Shri  Ram  Krishan  Gupta:  May  I!
 know  whether  Government  hac  made
 any  assessment  of  the  trained  per-
 sonnel  required  for  this  industry  up

 #1448



 Shri  Gajendra  Prasmd  Sicha:  It  is  °*lcitation.  In  one

 gas  and  oil  came  out  with  pressure, Year  Pian.  suggesting  a  tiny  pocket  of  gas  and
 Pandit  D.  N,  Tiwary:  In  view  of  oi]  there.

 the  fact  that  refineries  in  Barauni  wells  drilled  the
 amd  Assam  are  to  be  set  up,  may  1

 Sane  coded  On  Company  in know  what
 on

 steps  Government  West  Bengal,  five  wells  proved  dry.

 bave  see
 get  sae

 personnel
 =§  The  results  of  the  sixth  well  at

 these  refineries  Ranaghat  are  not  yet  available.
 Shri  Gajendra  Prasad  Sinha:  I  have  47  wells  have  been  drilled  upto  the

 people.  proved  to  be  unsuccessful  and  seven

 Shri  .  Shri  Pangarkar:  May  I  know  whe-
 ee

 Pangarkar:  Will  the  ther  any  other  new  places  have  been

 pleased  to  state  State  during  the  current  year.
 (a)  the  number  of  places  in  India  7

 where  oil  drilling  operations  are  go-
 Shri  Gajendra  Prasad  Sinha:  The

 present;  and  Present  policy  of  the  Government  is
 ing  OS  at

 .  @  concentrate  more  where  there  have
 (9)  the  results  achieved  so  far?  been  indications  of  olf.

 The  Parliamentary  Secretary  to  the  Shri  Hem  Barua:  What  is  the  ex-
 Minister  of  Stecl,  Mines  and  ss  Fuel  Pected  quantity—maximum  and
 (Shri  Gajendra  Prasad  Sinha):  (a)  Minimum—of  crude  oil  that  is  likely
 and  (b).  Drilling  operations  for  oil  ta  be  discovered  or  is  discovered  in
 in  India  are  being  carried  out  by  the  the  oil  fields  of  Naharkatiya,  Hugri-
 Oil  and  Natural  Gas  Commission,  the  ian,  Moran,  Cambay  and  Jwalamukhi?

 the  Assam  Oil  Company  Limited  and  Fuel  (Sardar  Swaran  Singh):  That
 fhe  Oil  India  (Private)  Limited.  The  would  be  anybody's  guess.

 deep  test  drilling  at  Jawalamukhi,  Shri  Hem  Barua:  That  is  not  the
 Boshiarpur  and  Cambay  and  propose  reply.
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 have  been  kind  enough  to  sell  some
 and  we  hope  we  will  get  two  more
 from  them.  We  are  now  training  per-
 sonnel  to  run  those  two  electro-logg-
 ing  station.  We  are  likely  to  receive
 them  very  soon  and  then  we  shall
 have  three  electro-logging  _  stations.
 That  should  be  sufficient,  in  our  opin-
 jon,  to  cover  the  entire  area  for
 some  time.

 whether  there  is  any  indication  of
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 &s  under  the  foreign  companies  con-
 tractors.  There  are  two  reasons  for
 this.  They  have  got  much  more  ex-
 Perience  than  we  have  in  driiling.  We
 8re  piso  learning  the  proces.  The
 second  reason  which  is  much  more
 important  is  that  in  virgin  fields,  it
 takes  more  time.  The  fields  where
 they  are  drilling  were  known  to  the
 Assam  Oi]  Company  and  30  their
 Tate  is  faster.

 Shri  T,  B.  Vittal  Rao:  In  the  state-
 ment  it  is  said  that  etructural  drilling
 ig  being  carried  on  in  one  place  and
 shallow  drilling  in  Baroda.  May  I
 know  what  purpose  these  two  differ-
 ent  drillings  serve?

 Shri  K.  D.  Maiaviya:  Whether  it  is
 Structural  or  shallow,  these  drilling
 are  meant  for  getting  geological  in-
 formation  of  the  sub-stratum.  Once
 We  get  more  information  of  the  sub-
 Stratum  of  different  areas,  we  then
 decide  whether  we  should  drill  deep
 Or  not.  In  Baroda,  we  were  drilling
 for  geological  information  and  inciden-
 tally  we  got  pressure  gas  and  some
 oi]  to  a  small

 Shri  Goray:  It  was  reported  about
 a  month  back  that  the  Assam  Oil
 Company  dug  so  fast  that  they  aimost
 established  a  world  record-—i0,000
 feet  in  six  days.  What  eteps  are  we
 taking  to  get  our  personne]  trained
 in  the  Assam  Oil  Company?

 Shri  K.  D.  Malaviya:  We  are  taking
 all  reasonable  steps  to  train  our  people
 in  our  own  fields.  It  is  a  fact  that  the
 Assam  Oil  Company  experts  have

 out  up  some  very  good  records.

 Shri  ह  C.  Bose:  May  I  know  -whe-
 ther  all  the  drills  proposed  to  be
 Undertaken  in  West  Bengal  have  been
 finished  and  what  is  the  result?

 Shri  K.  D.  Malaviya:  All  the  drills
 that  are  proposed  to  be  put  in  there
 are  not  finished.  ‘We  have  so  far
 drilied  six  holes,  but  unfortunately,
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 Director-General  of  Ordnance
 Factories

 °450.  Shri  Rameshwar  Tantia:  W:!!
 the  Minater  of  Defence  be  pleased  tu
 state

 (a)  whether  it  Is  a  fact  that  the
 new  Pnrector-General  of  Ordnan™
 Factories  has  been  given  a  pay  scelc
 higher  than  what  was  prescribed  for
 that  post,  and

 (b)  if  १०,  what  were  the  reasons  fo:
 this  change  of  pay  scale’

 The  Deputy  Minister  of  De.ence
 (Sardar  Majithia).  (a)  Yes,  fn,
 above  the  scale  prescribed  in  3947

 (b)  The  prescribed  scale  of  pav
 for  the  post  3५  intended  =  fur  a  post-
 93]  civihan  officer  No  post  3i  en-
 trant  has  so  far  been  appointed  to  th:
 post  The  previous  Civilian  incumbent
 was  an  ISE  officer  and  given  a  scak
 of  pay  of  Rs  -2,500-100-3,000  The
 present  Director-General  of  Ordnance
 Factories  is,  a  pre-936  Commissioned
 Officer  in  the  Indian  Navy  entitled  to
 protected  rates  of  pay  like  Indian  Ser-
 vice  of  Engineers  officers  He  was,
 therefore,  given  the  same  scale  of
 pay  as  was  applicable  to  his  prede-
 cessor,

 Shri  Rameshwar  Tantia:  What  arc
 the  technical  qualifications  of  the
 new  Director  General?

 Sardar  Majithia:  He  was  the  semor-
 most  engineering  officer  in  the  Indian
 Navy  and  therefore  he  was  eminenti\
 suited  for  this  post.

 Shri  Vidya  Charan  Shokla:  This
 new  Director-General  of  Ordnance
 Factomes  was  also  given  a  special
 entertainment  allowance  of  Rs  250
 &  month  and  special  permission  to  uc
 the  staff  car  for  private  purposes  on
 payment  of  Rs  50  only  What  were
 the  special  reasons  for  giving  these
 facklities  to  this  officer,  which  were
 ‘not  given  to  his  predecessor?

 Mir:  Speaker:  I  am  not  going  to
 allow  such  smai]  trivial  matters.  When
 you  appoint  a  Director  General,
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 Rs.  250  a'month  does  not  seem  to  be
 too  much  I  am  not  going  to  allow
 such  detailed  inquiry,  practically  an
 inquisition,  into  the  details  of  =  ad-
 tmumistration;  we  cannot  be  spending
 away  our  time  over  such  small
 things

 Shri  Goray:  If  the  Auditor-General
 mentions  it  mm  his  report,  where  do
 we  take  it  up?

 Mr  Speaker.  Whv  should  he  assume
 that  the  Auditor  General  hag  men-
 tioned  this?

 Shri  Goray  The  report  is  given  to
 u

 Mr.  Speaker  Shall  we  go  intu
 eve'vthing’  Possibly  there  may  be
 One  error  and  one  rupee  ७  last  Shall
 I  allow  that  to  be  discussed  here’
 The  Auditor  General  is  bound  to  nlace
 the  report  before  the  House  and  cha  i.
 for  the  House  to  decide  as  to  ४४४१
 are  important  and  what  are  not
 mnportant

 “Shri  Vidya  Charan  Shukla  I  want
 to  know  the  special  reasons

 Mr.  Speaker.  I  cannot  allow,  ‘he
 reasons  are  transparent  and  self-
 evident

 वयस्क  बहरो  के  लिये  प्रशिक्षण  केन्द्र

 है

 ह. द
 श्री  सरज  पांडे  :

 १४५२.
 +  थ्री  शूलन  सिंह  :

 क्या  शिक्षा  मत्री  २४  नवम्यर  १६४५८
 के  ताराकित  प्रन  सख्या  १७३  के  उसर
 के  सम्बन्ध  में  यह  बलाने  की  कृपा  करेगे
 कि

 (क)  फरीदाबाद  के  अतिरिक्त  अन्य

 किन  स्थानों  पर  वयस्क  बहरो  के  लिये  प्रस्थायी
 तौर  से  प्रशिक्षण  केन  खोले  जायेंगे;  भौर
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 (@)  फरीदाबाद  में  प्रशिक्षण  केन्द्र
 स्थापित  करने  के  सम्बन्ध  में  झब  तक  क्‍या
 प्रगति  हुई  है  ?

 शिक्षा  मंत्रो  (डा०  का०  ला०  श्रीमाली):
 (क)  फिलहाल  विचार  यह  है  कि  प्रौढ

 बहरो  के  लिये  केवल  एक  ही  सिखलाई  केन्द्र
 स्थोला  जाये  ।  इसे  अस्थायी  रूप  से  खोलने
 के  लिये  अभी  अन्तिम  रूप  स  कोई  स्थान  नहीं

 चुना  गया  है  t

 (a)  जिस  इमारत  का  बनान  की  बात
 चल  रही  है  उस  की  लागत  को  कम  करने  के
 लिये  दोबारा  नक्शे  और  तम्वसीन  बनाये  गये
 है  श्रीर  उन  की  जाच  की  जा  रही  है  av

 Some  Hon.  Members:  In  Enghsh
 also,

 Dr.  K.  L.  Shrimali:  (a)  The  pro-
 posal  at  present,  i5  to  establish  only
 one  Traming  Centre  for  the  Adult
 Deaf  A  site  for  its  temporarv  ७  Ne
 tablshment  has  not  yet  been  “final!
 chosen

 (b)  Revised  plans  and  estimates
 designed  fo  reduce  the  cost  of  —  the
 proposed  buiiding  are  being  examln-
 ed

 श्री  सरज  पांडे  पूरी  योजना  को  पूरी
 तरह  से  तैयार  करने  में अभी  कितना  समय
 लगेगा  ?

 Blo  का०  ला०  श्रीमाज़ी  जितनी  जल्दी
 हो  सके  इस  योजना  को  कार्यान्वित  करने  की
 कोशिश  की  जा  रही  है  ।

 शो  सरज  पांडे  देश  के  भौर  किन-किन
 भागो  में  इस  तरह  के  स्कूल  खोले  जा  रहे  है  ।

 Bo  Bro  Mo  भीमालो  :  यहा  यह  खुल
 जाये  तो  झौर  भी  इस  तरह  के  केन्द्र  खुल  सकेंगे
 और  इस  तरीके  को  प्रोत्साहन  दिया  जायेगा  t

 Shrimati  Na  Palchoudburi:  Have
 any  steps  been  taken  to  train  person-
 nel  to  help  adult  deaf  in  this  matter?
 Is  there  any  centre  for  that  training?

 a
 Dr.  K.  L.  Shrimali:  This  is  rather  a
 ficult  question.  I  course  of  time,
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 as  we  start  centres  like  this,  the  per-
 sonnel  will  also  have  to  be  trained
 At  present  the  proposal  is  to  set  up
 only  one  centre  near  about  Delhi
 and  el  hope  we  can  get  the  required
 Personnel  for  that  particular  centre
 When  we  have  a  scheme  for  expan-
 sion  the  question  of  traimng  person-
 nel  will  also  be  considered

 Pandit  9  च  Tiwari:  What  is  the
 estimated  cost  of  establishing  =  this
 building?)  Are  any  steps  being  taken
 to  see  that  the  cost  rs  reduced”

 Dr  K.  L.  Shrimali;  The  cstimates
 submitted  by  the  CPWD  were  rather
 high  Therefore,  we  asked  them  to  re-
 vise  the  estimates  According  to  the
 tCvised  cstimates  the  cost  of  the  plot
 wul  come  to  approxwmatcly  Rs  92,000
 and  the  total  cost  of  the  building
 Programme,  inclusive  of  the  cost  of
 fand  will  come  =  approximately  to
 Rs  659924  The  ‘total  expenditure
 during  the  Second  Plain  per  od  3s  not
 Wkaly  to  exceed  Rs  11,96,036  A  pro-
 viSion  of  Rs  I  lakh  has  been  made
 in  the  revenuc  budget  for  the  year
 ‘1959-60.

 Shri  Jaipal  Singh.  Quite  #  apart
 from  the  difficulty  just  now  pointed
 out  may  we  know  whether  any  aver-
 age  expenditure  has  been  worked  out
 on  the  training  of  each  person?

 Dr  K.  L.  Shrimali:  No,  that  detail!
 has  not  been  worked  out

 मिलावटी  ची

 शी  तबल  प्रभाकर

 क्या  बेशानिक  गबंदणा  और  सांसक्ृतिक-
 कार्य  मत्री  २१  भगस्त,  १६५६५  के  ग्रताराकित
 प्रदन  सख्या  3२४  के  उत्तर  के  सम्बन्ध  में  यह

 बताने  की  कृपा  करेगे  कि

 (क)  मैसूर  की  केन्द्रीय  खाद्य  प्रोशौ-

 गिकी  अनसन्धानशाला  ने  मिलावटी  भरी  की

 परीक्षा  के  लिये  जो  सूत्र  निकाला  है  उस  की

 मुख्य  बाते  क्या  हैं;  भौर

 मल
 {2

 विभूति  मिश्र
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 (&)  इस  परीक्षा  को  लोकप्रिय  बनाने
 के  सिये  क्‍या  कार्यवाही  की  गई  है  ?

 The  Minster  of  Scientific  Research
 and  Cultural  Affairs  (Shri  Humayan
 Kabir):  (a)  The  test  consists  of  the
 addition  of  small  quantities  of  hydro-
 chloric  acid  and  a  chemical  known
 as  furfural,  to  a  small  sample  of
 ghee.  If  adulterated  with  vanaspati,
 the  ghee  will  give  a  pimk  colour.

 (b)  (i)  The  test  has  been  given  wide
 publicity  through  newspapers  and
 journals  and  by  means  of  demonstra-
 tions  in  exhibitions  such  as  “India
 3958",

 (ii)  The  details  have  been  com-
 municated  to  the  State  Governments.

 (ii)  A  compact  test  kit  is  now  being
 produced  and  sold  to  the  public  by  a
 firm  in  Delhi  ‘

 Shri  Bibhuti  Mishra:  The  notice  of
 my  question  is  in  Hindi.

 Mr.  Speaker:  Yes.  Answer  may  be
 read  in  Hindi  also.

 e
 ft  हुमायन्‌  हाथर :  (क)  इस  परीक्षा

 के  लिये  नमूने  के  जरा  से  थी  में  थोड़ी सी
 हाइड्रोइबलोरिक  एसिड  झौर  फुरफुरल  नाम
 का  एक  कैमिकल  भिलाया  जाता  है  ।  यदि
 चो  भें  बनस्पति  मिला  होगा  तो  भी  का  रंग

 गूलाबी  हो  जायेगा  |

 (ख)  (१)  इस  परीक्षा  का  प्रलबारों
 और  जर्नलों  के  जरिये  और  'मारत  १९५६५
 जैसी  नुमाइशों  में  प्रदर्शान  द्वारा  काफी  प्रचार
 किया  गया  है

 (२)  राज्य  सरकारों को  इस  का  ब्यौरा
 बता  दिया  गया  है  t

 (३)  ह. ह  दिल्ली  की  एक  फर्म  इस
 परीक्षा  के  लिये  एक  ठोस  किट  बना  रही  है
 हौर  उत्ते  जनता  को  बेच  रही  है  ।

 शी  विभृति  fer  :  मैं  जानना  चाहता  हूं
 कि  गांवों  में  रहने  बाले  ग्रादमियों  को  इस  का
 जाग  हो  इस  के  लिये  सरकार  ने  क्‍या  किया  है  ?
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 a  हुआयून्‌  कथिर  :  हम  ते  तो  प्रभी  प्रधार

 झुरू  किया  है  भौर  जो  शहर  में  प्रभार  होता  है
 बह  बहुत  जल्दी  शांबों  में  पहुंच  जाता  है  ।

 जो  बिभूति  िथ  :  में  जातता  चाहता  हूं
 कि  झाहर  में  शाप  ने  क्या  प्रचार  किया  है  ?

 जी  [सियूर  हथिर  :  शहर  में  तो  जैसा  हम  ने
 बताया  इस  के  बारे  में  नुमायक्ष में  बताया  गया,
 झखबारों  में  बताया  गया,  जनरलों  में  भी
 बताया  गया,  धौर  जब  हमारी  कोई  टीम

 बेहान में जायेगी तो में  जायेगी  तो  यहां  मी  हम  यह  बात
 बतायेंगे

 थी  वाजपेयी  :  मंत्री जी  ने  कहा  कि  यदि
 णुद्ध  घी  में  बनस्पति  मिलाया  जाये  तो  उस
 का  रंग  गुलाबी  हो  जायेगा  ।  मैं  यह  जानना

 चाहता  हूं  कि  बतस्पति  के  भ्रतिरिक्‍्त  झस्य
 पदार्थ  जैसे  चरबी  भादि  मिलायें  जायेंगे
 तो  उस  का  रंग  क्‍या  होगा।

 थ  हुमापून  कबिर  :  यह  जो  टैस्ट  है
 इस  का  नाम  बुडाइन  टैस्ट  है।  यह  बनस्पति  के

 "लिए  है।  जिस  सामान  में  सीसेम  भाइल  होता
 है  उस  के  लिये यह  काफी  है।  लेकिन  चरबी  के
 सिये  अभी  तक  कोई  हैस्ट  नहीं  बना  है  ।

 *I454,

 Will  the  Minister  of  Scientific  Re-
 search  and  Culteral  Affairs  be  pleas-
 ed  to  state:

 (a)  whether  his  attention  has  been
 drawn  to  certain  remarks  made  vy
 the  Chairman,  University  Grants

 regarding  admission  into
 technical  institutes  while  opening  the
 Fifth  All-India  General  Meeting  of
 the  Institute  of  Tele-communication
 Engineers  in  December,  1988;
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 (b)  whether  it  ts  a  fact  that  students
 ef  inferior  calibre  are  admitted  to
 technica}  institutions  in  some  States
 under  political  pressure;  and

 {e)  if  so,  the  steps  proposed  to  be
 taken  in  the  matter?

 The  Minister  ef  Scientific  Research
 and  Cultural  Affairs  (Shri  Homayun
 Kabir):  (a)  Yes,  Sir.

 (b)  and  (e).  No  such  case  has  been
 reported  to  the  Government  of  India,
 but  in  view  of  the  statement  made  by
 Shri  Deshmukh,  information  is  being
 collected  through  the  Regional  Offices
 of  this  Ministry.

 Shri  Ram  Krishan  Gupta:  May  I
 enow  what  steps  the  Government
 grapese  to  take  so  that  students  of
 intelligence  are  admitted  in  these
 institutions?

 Shri  Humayun  Kabir:  As  I  seid,  no
 complaints  have  been  received  and
 every  possible  step  is  being  taken  in
 the  matter.  I  may  tell  the  hon.  Mem-
 ber  that  since  this  year,  for  all  non-

 peo
 institutions  approved

 development  during  the  Second
 Plan  period  we  have  made  it  a  @on-
 dition  that  admissions  will  be  on  the
 basis  of  merit  excepting  where  re-
 servations  have  been  made  for  Sche-
 duled  Castes  and  Scheduled  Tribes
 and  other  backward  communities.

 Shri  Ram  Krishan  Gupta:  May  I
 know  whether  the  Government  has
 got  any  say  in  the  matter  of  admission
 to  private  institutions?
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 Shri  Humayun  Kabir:  I  have  al-
 ready  said  that  we  lay  down  the  gene-
 ral  principles.  We  do  not  deal  with
 individuals.

 shri  Heda;  May  I  know  whether
 Government  are  collecting  the  number
 of  cases  where  the  boys  are  admitted
 who  have  not  the  minimum  marks
 necessary  for  that?

 Shri  Humayun  Kabir:  I  have  got  a
 statement  prepared  and  we  find  the
 number  of  students  who  have  got  60
 per  cent  or  more  is  the  majority  in  al-
 most  every  case  and  students  who  have
 secured  50  per  cent  or  less  is  a  very
 small  proportion.

 Shri  Vajpayee:  The  Chairman  of  the
 University  Grants  Commission  made
 these  remarks  in  December  1958.  May
 I  know  whether  he  has  since  been  re-
 quested  to  furnish  information  subs-
 tamtiating  the  charges  and,  if  not,  why
 not?

 ‘Shri  Humayun  Kabir:  ४  is  for  him
 to  send  the  information  if  he  has  ot
 anything.  We  are  making  our  en-
 quities  through  our  regional  offices
 and  through  the  State  Governments
 concerned.

 Shri  B.  K.  Gaikwad;  What  is  the
 percentage  of  seats  reserved  in  these
 engineering  colleges  for  Scheduled
 Cestes  and  Scheduled  Tribes  and
 other  backward  classes?  Are  the
 Government  aware  that  there  are
 several  complaints  that  boys  from
 Scheduled  Castes  and  Scheduled
 Tribes  are  not  admitted  in  these  engi-
 neering  colleges?

 Shri  Hamayun  Kabir:  Nérmally,
 about  20  per  cent  of  the  seats  are
 reserved  for  the  students  from  Sche-
 duled  Castes  and  Scheduled  Tribes.
 It  may  be  that  everybody  that  wants
 to  be  admitted  may  not  be  admit-
 ted,  because  the  demand  is  very
 great  and  the  number  of  seats  is

 limited.
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 not  played  its  role  in  providing  prac-
 tical  training  to  the  apprentice  eng!-
 neers,  The  hon  Munister  has  stated
 just  now  that  he  has  no  desire  what-
 soever  either  to  interfere  or  ayven  to
 issue  a  chrective  ‘Then  how  will  the
 Government  know  their  performance
 and  whether  they  are  functioning
 Properly?

 Shri  Humayun  Kabir:  I  am  afraid
 the  hon  Member  has  completely  mis-
 understood  my  reply  I  said  that
 we  lay  down  the  general  princples
 and  that  we  shall  not  interfere  in
 individual  cases

 sit  विभूति  मिथ :  यूनिवरसिटी  ग्राट्स

 कमीशन  के  चेयरमैन  बड़े  जवाबदेह  भादमी  है
 और  उन्होंने  स्टेट  सरकार  के  विपय  में  यह
 रिमार्क  पास  किया  है  क्‍या  हमारी  सरकार  ने

 दर्याफर  किया  है  ि  इस  के  लिये  उन  के  पास
 क्या  सबत  है  *

 श्री  हुमायून  कबिर  ज्न्हो  ने  एक

 तकरीर  की  2  आर  य, होर  #ऋा

 बिना  पर  अगर  हम  हमेशा  इन्क्वायरी
 करना  शुरू  कर  देंगे  तो  सिफ  इन्क्वायरी  ही
 करते  रहेंगे  और  दूसरा  काम  करने  का  मौका

 ही  नहीं  मिलेगा  ।  लेकिन  क्योंकि  वह  एक

 जिम्मेदार  आदमी  है  इसलिये  हम  झपने  रीजनल

 आझाफिसर  के  जरियि  यह  खबर  जमा  कर  रहे

 हैँ

 Pandit  D.  ्  Twary:  May  I  know
 whether  any  test  is  |  prescribed_  and
 whether  the  universities  hold  some
 examjnation  for  admission”

 Shri  Humayun  Kabir:  For  all  India
 institutions  we  have  an  all  =  India
 examination.  Very  recently  the  All
 India  Council  for  Technical  Education
 recommended  that  for  India  as  a
 whole  there  may  be  a  competitive
 examination.  But,  unfortunately,  the
 State  Governments  are  not  always
 willing  to  agree  to  such  a  proposal
 and  some  of  the  universities  and

 -eolleges  have  their  own  views.
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 €  Steel  Reiling  Milis,
 *1455  Shri  Morarka:  Will  the  Min-

 ister  of  Steel,  Mines  and  Fuel  be
 Pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No  248  on  the
 8th  November,  958  and  state:

 (a)  whether  Messrs  Krupp  Demag
 Would  receive  any  benefit  due  to  the
 increase  of  Rs  24  crores  in  prices
 of  rolling  mills;

 (b)  af  30,  the  amount  of  benefit  they
 Would  receive;  and

 (०)  the  justification  for  the  above?

 The  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swaran  Singh):  (a)  to
 (¢)  The  orders  for  the  various  sec-
 tions  constituting  the  rolling  mills  were
 Placed  on  a  number  of  firms  The
 ttasons  for  the  increase  in  the  f.ob
 prices  and  other  elements  constituting
 the  total  cost  have  already  been  given
 m  answer  to  the  question  referred  to.
 The  merease  in  the  fob  costs  of
 sections  of  rolling  mills  ordered  oan
 Krupp  and  Demag  was  due  mainly  to
 Méreases  in  the  cost  of  materials  and
 wages,  There  is  no  reason  to  think
 thet  these  firm;  have  depived  anv
 additional  benefit.

 Shri  Morarka:  In  the  previous
 angwer,  the  hon  Minister  said  that
 this  question  was  examined  by  our
 consultants  Messrs  Krupp  Demag
 If  Krupp  Demag  was  itself  the  firm
 benefiting  from  this,  may  I  know  what
 steps  the  Government  took  to  get
 thrs  merease  independently  examined
 by  some  people  here  in  India?

 Sardar  Swaran  Singh:  I  had  given
 very  detailed  information  in  tho
 earher  question  The  basic  assump-
 tion  that  is  being  made  by  the  hon
 Member,  I  am  afraid,  is  not  correct
 Merely  paying  a  higher  price  for  #
 changed  design  or  for  a  more  com-
 Plete  machine  may  push  up  the  actual
 cost  that  we  have  to  pay.  But,  it
 will]  not  be  correct  to  say  that  the
 supplying  firm  necessarily  derives  any
 additional  advantage  out  of  that,
 because,  for  the  &dditional  money  that
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 we  are  paying,  we  get  a  different
 machine  and  a  better  machine.  न
 this  cose,  apart  from  Krupp  Dem:
 this  was  aleo  examined  by  the  othr
 Consultants.  These  changes  in  elec-
 trical  motors  and  equipment  were
 scrutinised  and  approved  by  the  iIn-
 ternational  Construction  Co.,  in  ad-
 @ition  to  Indien  Gemuenshaft.  That
 firm  was  independent  of  Krupp
 Demag

 Shri  Morarka:  [  am  afraid,  mv
 question  is  not  answered

 Mr.  Speaker:  It  has  been  answered
 ‘The  hon,  Member  wanted  to  know  if
 there  was  an  independent  scrutiny
 regarding  the  increase  in  expenditure
 The  hon.  Minister  has  replied  two
 other  persons,  one  of  whom  is  an
 Indian  company  have  looked  into  this
 matter  What  more  does  he  want?

 Shri  Morarka:  May  I  know  tie
 name  of  the  Indian  company”

 Mr.  Speaker:  He  35  going  from  one
 thing  to  another

 Shri  Morarka:  May  I  respectfully
 submit,  Sir,  heré  is  a  question  where
 an  increment  of  Rs  24  crores  eb
 given

 Mr.  Speaker:  True.

 Shri  Morarka:  Which  is  the  firm
 that  examined  this?

 Mr,  Speaker:  That  is  all  mght.  Why
 does  he  want  the  name  of  the  com-
 pany?

 Shri  Morarka:  Because  there  ts  no
 Indian  firm  which  has  ever  been  con-
 sulted.  It  may  be  that  we  are  not
 informed.  We  would  like  to  know
 which  are  the  Indian  firms  consulte
 about  the  imcrease?

 Sardar  Swaran  Singh:  I  have  said
 not  an  Indian  firm;  another  firm;
 Internationa]  Construction  Co;  that

 bd
 2  British  firm;  not  an  Indian

 rm.

 Mr.  Speaker:  In  addition,  J  heard
 the  hon.  Minister  refer  to  some
 Indian  firm  also.

 CHAITRA  2,  ‘1881  (SAKA)  Oral  Answers  7642

 Sardar  Swaran  Singh:  Only  the
 name  is  there:  Indien  Gemuenshaft.
 That  is  not  an  Indian  firm  as  I  said

 Shri  Morarka:  May  I  know  tue
 actual  amount  out  of  Rs  24  crores
 which  would  be  given  to  this  firm
 Krupp  Demag  by  way  of  tncrement?

 Sardar  Swaran  Singh:  I  have  al-
 ready  submitted  that  it  Bs  not  an
 increment.  Secondly,  there  is  a
 difference  of  cost  on  account  of  differ-
 ence  m  demgn  and  on  account  of  a
 number  of  other  factors  If  the  House
 is  interested,  I  can  give  details  of
 the.e  ancreases  and  what  are  the  var-
 10U8,  increases  due  to  They  have
 already  been  given  in  the  earlier  re-
 ply  If  the  hon  Member  wants  me  to
 repeat  here,  I  am  prepared  to  five
 them

 Mr  Speaker:  There  is  no  desire
 to  have  anything  repeated  The  hon.
 Member  wanted  to  know,  I  under-
 stand,  if  m  addstion  to  the  increase  in
 cost  which  may  be  a  natural  affair
 any  other  benefit  out  of  Rs.  24
 crores  has  been  conferred  upon  th.
 ecmpany  or  they  have  derived  on
 arcoun:  of  this  increase

 Sardar  Swaran  Singh:  No  other
 vencfit  has  been  derived  by  any  of
 the  supplying  firms  except  the

 Mr.  Speaker:  Except  the  natural
 increase  of  cost.

 Sardar  Swaran  Singh  -except
 the  natural  increase  of  cost  on  account
 of  the  change  of  design  or  additional
 equipment

 Shri  Morarka:  May  I  know  what
 part  of  the  Rs.  24  crores  has  been
 given  to  this  firm  either  by  way  of
 natural  increase  or  by  way  of  addi-
 tional  benefits  to  this  firm?

 Sardar  Swaran  Singh:  For  one
 thing,  the  suppliers  are  not  this  firm
 because  Krupp  is  different  Demag
 is  different.  In  the  rolling  mills
 section,  there  are  a  number  of  sup-
 Pliers.  For  instance,  the  rolling  mills
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 proper  consist  of  Blooming  and
 Slabbing  mille  which  have  been  sup-
 plied  by  Messrs.  Sack,  Hot  strip  mills
 by  M/s.  Demag,  Plate  mill  hy  M/s.
 है... ह  Krupp,  and  Cold  rolling,  mfils
 by  M/s.  Siemag.  Apart  from  this,
 there  are  a  number  of  ancillaries  such
 as  cranes,  hot  dip  tinning  plant,  lift-
 ing  magnet,  hydraulic  power  plant,
 etc,  which  have  been  supplied  by  a
 number  of  firms.  As  to  what  is  the
 total  quantity  20  far  with  regard  to
 this  firm,  that  is  a  matter  of  detail
 about  which  I  will  require  seperate
 notice  ee

 bri  0,  ९.  Rao:
 °4457%.~  Shri  Nagi  Reddy:

 Shrimati  Parvathi  Krishnan:
 Will  the  Minister  of  Steel,  Mines  and

 Fuel  be  pleased  to  state:

 (b)  the  estimated  cost  of  the  same;
 (९)  ि  foreign  exchange  necessary

 for  the  items;
 (a)  whether  it  has  been  granted;
 (e)  the  approximate  date  of  the

 dnstallation  of  those  items;  and

 (f)  if  the  reply  to  part  (d)  is  in
 wegative,  when  it  will  be  granted?
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 «Coal  Drills,
 Coal  Handling  Plante.
 Power  Plant  Eauipmant.

 (b)  Ra.  346  lakhs.

 (०)  Ra.  266  lakbs.

 (d)  So  far  Singareni  Collleries
 Company  have  been  allocated  foreign
 exchange  to  the  value  of  Ra  6]  lakhe.

 (e)  Equipment  is  installed  as  and
 when  it  is  received.  Equipment  cost-
 ing  approximately  Rs.  09  lakhs,

 received  and  has  either  been  erected
 or  is  being  erected.

 (  Does  not  arise.
 Shri  D.  द  Rao:  May  I  know  from

 which  country  this  machinery  is  being
 imported?

 Shri  Gajendra  Prasad  Sinha:  There
 are  different  companies  from  which
 we  are  importing.

 Mr.  Speaker:  Do  all  of  them  belong
 to  the  same  country  or  different  coun-
 tries?

 trical.  equipment,  we  import  from
 England  and  other  countries.

 |
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 inf any  requirement
 is  accepted  by  the  Central  Govern-
 ment  and  the  matter  is  expedited.



 2  million  tons.  That  has  been  com-
 pleted,  I  think.

 Beggar  Problem  in  Dethi

 *1458.  Shri  ह.  C.  Sharma:  Will  the

 any  rounding-up  envisaged  of  these

 a  अचल  सिह  :  क्या  मंत्री  महोदव
 बताने  को  कपा  करेंगे कि  जो  मिलारी  बैगर

 हाउस  में  ले  जाये  जावे  है  उन  से  क्या  काम
 लिया  जाता  है  झौर  क्या  खाने  को  दिया
 जाता  है  ?

 Shri  Datar:  I  have  pointed  0५६  that
 they  are  given  training.

 Shri  B.  K.  Gaikwad:  May  I  know
 whether  it  is  a  fact  that  some  parti-
 cular  percentage  of  these  beggars  are
 unemployed,  and  that  is  why  they  are
 found  begging?

 दों  Datar:  In  the  Delhi  municipal
 area  there  is  one  Act,  and  in  the  other
 part  of  the  Delhi  territory  there  is
 another  Act.  Whenever  they  commit
 any  offences  under  these  Acts,  they
 are  brought  and  detained  here.  In
 ७0706  cases  some  persons  go  there  and
 get  training.

 Credit  Service  Scheme

 °2459.  Shri  Raghunath  Singh:  Will
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 Banking  Company  have  recently
 antroduced  schemes  for  the  grant  of
 personal  loaris  for  the  purchase  of
 consumer  goods  It  is  understood  that
 the  Pandyan  Bank  has  also  been
 granting  such  loans  smce  3953  °  Gev-
 ermment  are  not  aware  of  the  pro-
 posals,  if  any,  in  regard  to  the  intro-
 duction  of  similar  schemes  by  other
 banks

 aft  came  fag  क्‍या  कुछ  इस  का  भी
 भ्रध्ययन  भाप  के  द्वारा  हुआ  है  कि  इस  स्कीम  से
 क्या  फायदा  होगा  ?

 श्री  fo  To  भगत  मामूली  ढग  से
 तो  कुछ  फायदा  हुआ  है  लेकिन  थिस्तृत  रूप  से
 इस  का  व्यवहार  किया  जाप  चौर  फायदा
 उठाया  जाय  इस  पर  बहुत  सोच  विचार  नही
 किया  |

 Incidence  of  Invalid  Votes  in
 Eelections

 *1481.  Shri  Geray’  Will  the  Minister
 of  Law  be  pleased  to  state  what  is  the
 incidence  of  invalid  votes  since  the
 introduction  of  the  new  marling
 system  adopted  by  the  Election  Com-
 mussion”

 द

 The  Minister  of  Law  (Shri  A  है,
 Sen):  The  percentage  of  invalid  votes
 to  the  total  votes  polled  in  the  bye-
 elections  where  the  marking  system
 of  voting  has  been  adopted  so  far
 varies  between  07  per  cent  and  34  8
 per  cent

 शमी  मक्त  दर्शन  मैं  यह  जानना  चाहता  हू
 कि  पिछले  जनरल  एलेक्शन  में  जब  कि  बैलट
 बाक्सेज  की  प्रथा  थी  ओर  भ्रव  के  माकिग
 सिस्टम  के  इलैक्शन  में  इन्वेलिड  वोट्स  का
 क्या  अनुपात  है  ?

 Shri  A.  K.  Sen;  For  that,  I  would
 require  notice

 LAF.  Repair  Depot,  Chakeri

 +
 _  Shrimati  Da  Palchoudburi: १394

 5  shri  Bhakt  Darshan:
 Will  the  Minister  of  Defence  be

 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 LAF  Base  Repair  Depot  at  Chakeri
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 (Kanpur)  has  built  an  ancreft  from
 ciscarded  matenal  and  scrap,

 (b)  3६  so,  the  broad  details  as  to  its
 design,  air-worthiness  and  usefulness,
 and

 (९)  whether  more  aircrafts  will  be
 sirmlarly  constructed?

 The  Deputy  Minister  of  Defence
 (Sardar  Majithia):  (a)  Yes,  Sir  The
 aircraft  was  built  from  materials
 available  with  the  Air  Force

 (b)  The  aircraft  will  be  suitable  for
 Cemmunication  duties  Air  Observa-
 tion  duties  and  for  Flying  Clubs  in
 India_  It  has  yet  to  obtain  the  neces-
 sary  certificates

 (c)  After  trials  a  decision  hag  to  be
 made  according  to  Defence  require-
 ments  or  Civil  Governmental  or
 Private  demand

 Shrimati  Ia  Palchoudhuri.  Accord-
 ing  to  press  reports,  this  aircraft  can
 be  used  for  carrying  casualties,  just
 hke  an  ambulance  anrcraft  If  so,  is,
 it  possible  to  convert  it  to  give  the
 necessary  comfort  to  the  all  people?

 Sardar  Majithia:  It  is  so  built  that
 it  can  be  converted

 Shrimati  Ha  Palchoudhuri-  May  I
 know  whether  some  other  kind  of
 propellers  for  other  aircraft  are  being
 constructed  in  the  same  place  and  by
 the  same  firm?

 The  Minister  of  Defence  (Shri
 Krishna  Menon)  No,  Sir

 Shri  डिमडा'  News  was  published  m
 the  papers  that  this  aircraft  was  built
 purely  in  this  organisation,  or  in  this
 installation  Now,  the  hon  Munster
 says  that  it  was  built  from  materia)
 available  May  I  know  what  type  of
 material  :t  was?  Was  it  a  case  where
 the  component  parts  were  available
 and  they  have  been  assembled,  or
 this  was  designed  and  made  purely
 from  scratch?

 Sarder  Majithia:  It  was  designed  by
 Air  Commodore  Harjinder  Singh,  and
 officers  of  the  Maintenance  Command
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 eed  wes  built  from  material  wine
 was  available  at  फिश  depot.  :

 Shri  Tyagi:  What  is  the  materia)?
 Was  it  component  parts  lying  there
 that  have  been  assembled  together,  or
 was  the  material  itself  made  in  the
 factory?

 Shri  C.  D.  Pande:  Steel  plates

 Shri  Krishna  Menon:  The  engine  in
 ths  aircraft  is  a  stock  engine;  it  38
 not  possible  to  make  one  single  engine
 for  thig  purpose  The  aircraft  is
 totally  designed  and  made  in  the
 factory  by  the  Maintenance  Command

 The  metal  for  this  is  not  available
 in  this  country;  it  is  also  taken  from
 other  materials  available  in  stock

 Shri  Tyagi:  It  is  surprising  The
 hon  Minister  says  that  aircraft  was
 manufactured  from  the  material
 available  I  want  to  know  whether
 the  engine  was  manufactured  in  that
 factory

 Mr.  Speaker:  No

 Shri  Tyagi;  Was  any  part  manufacy
 tured  in  the  factory,  or  was  it  only
 assembhing’”

 Mr.  Speaker:  The  hon  Member  must
 have  heard  not  one  Minister  but  two
 Ministers  Both  of  them  have  said
 that  the  parts  have  all  been  taken  from
 the  materials  available  there

 Shri  Tyagi;  What  type  of  material?
 Mr.  Speaker:  Are  we  experts  in

 that  matter?
 Shri  Tyagi:  I  wanted  to  avoid  cheap

 publicity  that  a  thing  was  manufac-
 tured  here,  while  it  was  not  manu-
 factured  This  was  only  an  _855ा1-
 blage

 Mr.  Speaker:  Hon  Members  need
 not  cast  aspersions

 Shri  Tyagi:  There  is  no  question  of
 aspersion  here  After  all,  we  have  to
 be  answerable  for  this  It  was  not
 manufactured
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 Mr.  Speaker:  The  hon  Munister
 thinks  that  even  assembling  is  suffi-
 cient  manufacture  in  this  country

 Shri  Krishna  Menon  It  i;  not
 assembling  The  aircraft  is  designed
 by  our  engmeers  There  is  no  air-
 craft  of  that  type  anywhere  else,  it
 3s  not  a  copy  of  anything  at  all
 Probably,  the  hon  Member  may  be
 referring  to  some  other  aircraft,  not
 the  one  made  at  Kanpur

 को  भकक्‍त  दान  मै  यह  जानना  चाहता
 हू  कि  वायु  सेना  के  इस  अधिकारी  न  जा

 वाययान  निर्मित  किया  है  उस  में  श्रागे  कितनी
 प्रगति  हुई  है  श्रौर  क्‍या  प्रात्माहन  के  तौर  पर
 उसे  कुछ  इनाम  दिया  गया  है  *

 Mr.  Speaker:  It  is  the  same  ques-
 tion  in  another  form

 Sardar  Majithia.  This  was  produced
 in  the  noimal  course  of  the  duties  It
 is  a  Very  commendable  effort  He
 has  done  exceptionally  good  work
 Nothing  extra  has  been  given  to  the
 Air  Commodore

 Shri  Jaipa)  Singh:  I]  want  one  posi-
 t.on  to  be  clarified  The  hon  Munis-
 ter  has  said  that  when  the  certzficate
 of  air-worthiness  is  obtained,  then
 they  will  go  into  the  question  whether
 in  the  Defence  Munistry  itself  or  from
 the  civilans,  the  demand  will  be  there
 for  further  assemblage  or  production
 of  this  particular  aircraft  What  .
 want  to  have  clarified  is  this  Is  there
 so  much  of  scrap  lying  about  Kanpur
 and  anywhere  else  that  we  can  go  in
 for  this,  or  was  it  just  an  isolated  case,
 or  there  may  be  another  one  that
 may  be  assembled  together  Is  there
 so  much  of  scrap  material  lying  about
 the  place  that  it  could  even  be  con-
 ceived  of  in  terms  of  production  here-
 after?

 Shri  Krishna  Menon:  If  :t  goes  into
 production,  it  will  not  be  made  out  of
 scrap  It  is  now  e  prototype  I  did
 not  say  that  it  was  made  out  of
 scrap,  but  I  said  that  it  was  made
 from  matenal  available  in  the  Air
 Force  which  may  include  scrap  aid,
 as  part  of  the  normal  developmental
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 (क)  चम्या  (हिमांचल  प्रदेषा)  में  जो
 लक्ष्मी  नारायण  मन्दिर  १६५७  में  जल  गया  था
 क्या. इस  बीच  उस  की  मरम्मत  कर  दी  गई  है;
 जौर

 ख)  यदि  नहीं,  तो  बिलम्य  के  क्य
 कारण  हूँ  ?

 The  Minister  of  Scientific  Research
 and  Cultural  Affairs  (Shri  Humayus
 Kabir):  (a)  and  (b).  Not  yet.  As
 some  of  the  repairs  to  be  carried  out
 are  of  a  complex  nature,  but  estimates
 have  been  prepared  and  the  Archaeo-
 logical  Engineer  is  going  there  to
 check  them  on  the  spot.  And  I  may
 add  he  would  be  there  in  the  first
 week  of  April.

 aft  पद्म  देव:  में  जानना  चाहता हूं  कि
 मन्दिर  के  चारों  तरफ  जो  बुक्तानें  जल  मई  थीं,
 जौर  जो  एक  तरह  से  उस  की  शश्ला  का  साधन
 भरी  थीं  तो  क्या  मन्दिर  के  साथ  ये  भी  बयागी
 जायेंगी  ?
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 की  हमावूग्‌  काबिर'  :  जो  हमारा  ग्रागप  ता-
 चिकल,  मीम्यूभेंट  है  oe  को  रिपेयर  करने  की  तो
 बमारी  जिम्मेदारी  है  |  परब  जहां तक  दुकानों
 गत  ताल्लुक  है  उस  को  बनाने  की  हमारी
 चिस्मेदारी  नहीं  है  4

 थी पदग  देव  :  मेरे  कहने  का  मतसव  यह्‌
 है  कि  मन्दिर की  |...  क ेसाय-स  थ  जो  दुकातें
 बनी  हुई थीं,  उन  की  रिपेयर  अगर  नहीं  होती
 सो  फिर  मंदिर खुला  सा  हो  जाता  है  भौर  इस
 शरीके से से  जैसे  माज  तक  उस  की  रक्षा  थी
 हु  नहीं  हो  पायेगी  शौर  क्या  उस  के  लिये

 डुकानों  की  रिपेयर  कराने  का  या  कोई  भौर

 इस  किस्म का  ढंग  झख्त्यार  क्या  जायेगा
 और  क्या  मोजना  में  उसका  भी  कोई  समावेश

 है?  .

 बौ  हुमायूनू  कबिर  हमारी  जिम्मेदारी
 सो  मौन्यूमेंट  को  रिपेयर  कराने  की  है  लेकित
 जैसा  कि  श्राप  ने  कहा  प्रगर  दुकानें  बनानी
 जरूरी  हों  और  वे  उन  को  अपने  खर्च  से
 बनाना  हेंगे  तो  हम  उस  में  उन  को  दूसरी
 मदद  देंगे  लेकिन  ह्ल्चे  की  जिम्मेदारी  हमारे
 ऊपर  नही  है

 °
 न

 Ordnance  Factories
 +

 Shri  8S.  M.  Banerjee:
 1466.  <  Shri  Tangamani:

 Shri  Warior:

 Will  the  Minister  of  Defence  be
 pleased  to  state:

 (a)  whether  there  is  any  proposal
 to  increase  the  existing  capacity  of
 the  Ordnance  Factories  for  producing
 special  types  of  steel;  and

 (b)  if  so,  to  what  extent?

 The  Deputy  Minister  of  Defence
 (Sardar  Miajithia):  (a)  Yes,  Sir.  A
 22  ton  Electric  Arc  Furnace  is  under
 erection  and  will  be  in  operation  by
 October  3959  In  addition  a  30  .ton
 Basic  Open  Hearth  Furnace  has  been
 sanctioned.

 (b)  ‘With  the  Commizsion  of  these
 twa  furnaces  the  additional  output  of
 425  LSD—2.
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 Steel  will  be  22,000  to  25,000  tons
 annually  depending  on  the  class  of
 Steel  to  be  produced,

 Shré  8.  M.  Banerjee:  In  view  of  the

 the
 additional  quantity  of  steel  that  they
 will  be  able  to  produce  when  they  get
 into  commission,  and  it  is  hoped  that
 they  will  be  enough  to  meet  the
 requirements  of  the  defence  services.

 Export  of  Scrap

 +
 8.  JS  Shri  Raghunath  Singh:

 at  Shri  Parmar:

 Will  the  Minister  of  Steel,  Mines
 and  Fuel  be  pleased  to  state:

 (a)  whether  Government  are  aware
 that  allocation  system  for  the  export
 of  low  grade  No.  2  and  3  light  scrap
 acts  as  a  disincentive  for  export  of
 both  these  unwanted  grades  of  scrap;
 and

 का

 (b)  whether  Government  have  any
 proposal  to  do  away  with  this  system
 of  allocation  for  export  of  light
 scrap?

 The  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swaran  Singh):  (a)  and
 (b).  The  export  of  No.  2  and  8  light
 scrap  is  being  licensed  without  any
 quantitative  restriction  to  amy  person
 who  wishes  to  export.  The  export
 should,  however,  be  preceded  by  the
 offer  of  l  ton  of  No.  ]  quality  sheet
 cuttings  for  every  0  tons  of  No.  2  and
 3  quality  sheet  cuttings  sought  to  be
 exported  to  the  electric  furnace
 owners  nominated  by  the  Steel  Con-
 troller.  If  the  furnace  owners  do  not
 accept  the  No.  |  quality  sheet  cuttings
 within  a  reasonable  period,  the  Steel
 Controller  authorises  the  export  of~
 Na.  2  and  3  sheet  cuttings  without
 fulfilling  the  condition.
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 The  stipulation  regarding  supply  of
 Ro.  quality  sheet  cuttings  to  furnace
 awners,  has  been  made  for  about  four
 yeare  now  and  has  not  acted  as  dis-
 incentive  for  export  of  the  other
 @vades  of  scrap.  No  proposal  to  do
 away  with  this  system  is  under  con-
 aideration.

 भी  रचुनाथ  सिह  :  क्‍या  में  जान  सकता

 हूं  कि  इस  साल  कितना  स्क्रैप  एक्सपोर्ट  किया
 बया  ?
 Sardar  Swaran  Singh:  I  must  say

 that  we  have  done  pretty  well,  be-
 cause  in  3959  till  28th  February  1959,
 that  is,  in  two  months,  the  Iron  and
 Steel  Controller  has  finalised  23  bar-
 ter  deals  involving  ‘the  export  of
 183,210  tons  of  scrap  including  Nos,  2
 and  3  sheet  cuttings.

 Bose  Board  of  Enquiry
 3068,  Shri  T.  ्.  Vittal  Rao:  Will

 the  Minister  of  Home  Affairs  be
 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No.  766  on  the  2nd
 March,  959  and  state:

 (a)  when  were  the  show-cause
 notices  served  on  the  officers  concern-
 ed  in  the  investments  of  the  Life
 Insurance  Corporation;

 (b)  whether  they  asked  for  exten-
 ion  of  time  for  submitting  their
 explanations;

 (c)  if  so,  whether  it  was  granted;

 (@)  when  did  they  actually  send
 their  explanations?  ,

 The  Minister  of  Home  Affairs  (Shri
 ह  B.  Pant):  (a)  The  show  cause
 notices  were  sent  out  to  the  officers
 का  28th  November,  958

 (b)  Shri  H.  M.  Patel  asked  for
 @xtension  of  time  of  one  week,  i.e.,
 upto  7th  January,  1989.

 (c)  The  extension  asked  for  was
 granted  to  Shri  H.  M.  Patel.

 @  Shri  G.  हो,  Kamat  sent  his
 explanation  on  308  December,  908

 pad
 Shri  H.  M.  Patel  on  है...  January,

 Shri  T.  8,  Vittal  Rao:  Nearly  two
 months  were  taken  by  the  Ministry
 from  the  date  of  receipt  of  the  original

 eb

 क्ह््0लं,  for  serving  these  notices.  May
 I  know  the  réasons  for  this  delay  off
 two  months?

 Shri  G.  B.  Pant:  The  report  had  to
 be  studied  and  the  Government  had
 to  examine  it  before  serving  notices.
 It  was  a@  fairly  voluminous  report.  _

 Ghri  T.  8,  Vittal  Rao:  May  I  know
 if  the  Lew  Ministry  was  consulted
 before  serving  these  notices  on  these
 officers?

 Shri  G.  B.  Pant:  The  usual  procedure
 was  followed.

 Shri  Hem  Barus:  May  I  know
 whether  it  is  a  fact  that  these  officers
 on  whom  show-cadse  notices  were
 served  in  the  light  of  the  conclusions
 of  the  Vivian  Bose  Committee  asked
 for  Clarification  of  certain  fssues  raised’
 ingthe  charge-sheets;  if  so,  are  the
 explanations  in  the  light  of  the  further
 clarifications?

 Shri  G.  B.  Pant:  I  have  not  quite
 followed  the  question,  but  I  will  just
 interpret  it  in  my  own  way  and  answer
 it  on  that  assumption.  The  explana-
 tions  were  asked  for  on  the  basis  of
 the  findings  of  the  Bose  Enquiry  Com-
 mitte.

 Shri  Hem  Barua:  I  wanted  especially
 to  know  whether  these  officers  on
 whom  show-cause  notices  were

 Mr,  Speaker:  Order,  order.  He  only
 wants  to  know  whether  these  explana-
 tions  are  final  explanations,  or  they
 still  want  some  kind  of  clarification
 after  the  receipt  of  which  they  will
 submit  further  explanations.

 Shri  G.  8,  Pant:  They  have  sub-
 mitted  their  explanations,  and  the
 matter  has  already  been  referred  to
 the  Union  Public  Service  Commission
 alongwith  their  explanations.

 Mr.  Speaker:  Therefore,  there  is  an
 end  of  it.

 Oral  Anewere
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 intermediate  stages.  I  cannot  spend
 away  the  time  of  the  House  on  such
 things.

 Shei  Hem  Baras:  Before  submitting
 their  explanations,  did  they  ask  for
 certain  clarifications?

 Mr.  Speaker:  There  is  no  purpose.
 I  decide  otherwise.

 Shri  8.  M.  Banerjee:  In  reply  to  the
 previous  question  the  hon.  Minister
 said  that  it  had  been  referred  to  the
 UP.S.C.  in  the  month  of  January.
 May  I  know  at  what  stage  it  is  and
 whether  the  report  ig  going  to  be
 finalised  by  them  by  the  end  of  this
 month  or  next  month?

 Shri  G.  B.  Pant:  We  expect  that
 they  will  perhaps  be  able  to  send
 their  proposals  or  their  final  con-
 clusions  some  time  next  month.

 Simplification  of  Hit

 1469,  Shri  Hem  Barna:  Will  the
 Minister  of  Education  be  pleased  to
 state  whether  Government  proposeeto
 simplify  the  Hindi.  language  so  as  to
 make  it  more  easily  comprehensible  in
 the  non-Hindi  speaking  areas,  and  so
 to  accelerate  the  progress  of  Hindi
 towards  its  quick  adoption  as  the
 national  language  of  our  country?

 The  Minister  of  Education  (Dr.  है.  L.
 Shrimall):  Hindi  is  being  developed
 and  enriched  in  accordance  with  the
 provisions  of  Article  351  of  thé
 Constitution  of  Intlia.  May  I  add  that
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 Dr.  K.  L.  Shrimali:  I  have  already
 said  that  the  constitutional  provision
 which  says  that  it  should  serve  as  the
 medium  of  expression  for  all  the
 eleménts  of  the  composite  culture  ef
 India,  is  taken  imto  account  in  coining
 new  words.  So,  the  suggestion  made
 by  the  hon.  Member  is  already  taken
 into  account  in  developing  this
 language.  -

 Shri  Hem  Barua:  In  view  of  the
 subtle  and  unscientific  distinctions
 obtaining  in  the  matter  of  Hindi  verbs
 and  genders  which  is  a  challenge  to
 human’  intelligence,  may  I  know
 whether  Government  propose  to
 simplify  these  verbs  and  genders?

 Mr.  Speaker:  He  has  already  said  so.

 Shri  Hem  Barua:  No,  Sir.  That  was
 about  words.  This  is  about  verbs  ana
 genders.  .

 Mr.  Speaker:  Particularly  he  wants
 to  know  whcther  there  is  any  modi-
 fication  of  genders!

 Dr.  K.  L.  Shrimali:  I  am  not  expert
 in  that  matter!

 थी  बाजपेवी  हिन्दी  को  रुरत  करने
 का  क्‍या  अर्थ  है  ;  क्या  इसका  अर्थ  यह  यह
 है  कि  उसमें  से  संस्कृत  क शब्द  बीन-बोन
 कर  निकाल  दिये  जाये  और  भरनी  चौर
 फारसी  के  धाग्द  ढू  ढ-दू  ढ ़कर  भर  दिये  लायें?

 शो माथ  बाई *  श्रबी  फारसी  के  तो

 नहीं  मगर  बंगाली,  मराठी  और  प्रासामीज
 के  जरूर  लिये  जांयें।  .

 Blo  Slo  wto  श्रीसालौ  :  इस  का  भाप
 ने  यह  थे  केसे  निकाल  लिया  ।  कोशिश  यह
 की  जाती  है  कि  ऐसी  हिन्दी  को  जिस  को  कि
 झाम  लोग  समझ  सकें  झौर  उस  में  मुहाबरे  के
 झब्द  इस्तेमाल  किये  ज।ते  है  भौर  इस  दिला  में
 बराबर  कोशिवा  की  जा  रह.  है  ।  जहां  कहीं
 शौर  भासान  शब्द  नहीं  मिलते  वहां  संस्कृत
 के  शब्द  भी  इस्तेमाल  किये  जाते  हैं  ।
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 SHORT  NOTICE  QUESTION
 । ग  Regarding  Folsouing  ‘ef  School

 शचताच्या

 (a)  whether  it  is  a  fact  that  some
 schools  in  Delhi  were  closed  by
 rumours  of  poisoning  of  children  in
 the  schools;

 (b)  if  so,  the  reasons  therefor;
 (c)  the  steps  taken  by  Government

 to  counteract  the  rumours;  and
 (d)  the  number  of  deaths,  if  any?
 The  Minister  of  Heme  Affairs

 (Shri  G.  B.  Pant):  (a)  and  (b).  No
 schools  were  closed  but  the  attend-
 ance  in  schools  dropped  on  i4th  and
 3699  March,  1959,  due  to  panic  caused
 by  rumours  that  children  had  been
 given  poisonous  injections.  The
 origin  of  these  rumours  has  not  been
 traced.

 Immediate  steps  were  taken  by  the
 Delhi  Municipal  Corporation  to  coun-
 teract  the  rumours.  On  the  14th
 March  the  Municipal  Education  Officer
 went  to  Shahdara  area  where  the
 rumours  first  started  and  tried  to
 assure  the  public  that  there  was  no
 foundation  whatsoever  for  these
 rumours.  Later  in  the  day  the  Health
 Qficer  and  the  Education  Officer
 issued  statements  to  the  Press  with  a
 view  to  removing  misconception
 about  matter.  On  the  i6th  March  the
 following  measures  also  were  taken:

 (i)  Two  loudspeaker  vans  went
 round  the  city  reassuring  the
 public  that  there  was  no  basis
 whatsoever  for  panic.

 (i)  Printed  leaflets  were  distribut-
 ed.

 rumours  were  baseless.
 The  attendance  in  schools  improv-

 ed  considerably  on  the  1%th  and  is
 normal  since  the  18th  March,  1969,

 (a)  No  deaths  of  schoo)  children
 have  been  reported  so  far  due  to
 vaccination  or  inoculation  to  school
 children.

 Shri  8.  A.  Mehdi:  Is  it  a  fact  that
 the  rumours  were  circulated  because
 of  certain  injection;  that  were  given
 to  these  children,  which  are  normally
 given  in  April,  whereas  this  time  the
 Chief  Medical  Officer  sent  his  inspec-
 tors  before  time  to  give  these  injec-
 tions?

 Shri  G.  B.  Pant:  I  do  not  exactly
 know  what  really  was  the  motive  of
 the  people  who  circulated  these
 rumours  and  what  were  the  reasons
 which  impelled  them  to  do  so.

 wt  बाजपेधो  दिल्‍ली  नगर  निवम
 के  मेयर  ने  यह  सुझाव  रखा  है  कि  सरकार
 इस  प्रकार  की  अफवाह  फैलाने  वालों  के
 विरद्ध  कोई  कानूनी  कार्रवाई  करे,  कोई
 नियस  बनाये।  मे  जानना  चाहता  हूं  कि
 इस  सम्बन्ध  में  सरकार  की  क्‍या  अतिक्रिया

 है  ?

 थी भोग  wo  we.  समशता  हूं
 कि  वह  पकड़े  जायें  तो  उनके  साथ  कारंवाई
 होगी  चाहिये  ।
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 weed  मंत्री  जी  के  उत्तर
 से  स्पष्ट  है  कि  इतने  दिन  बीतने  पर  भी
 भी  तक  इस  बात  का  पता  नहीं  लगाया  जा
 सका  है  कि  ह  भ्रफवाह  कहा  से  फैली  और
 किन  लोगों  के  द्वारा  फैलायी  गयी  ।  में  यह
 जातना  चाहता  हू  कि  राशधानी  का  थुप्तचर
 विभाग  क्‍या  करता  रहा  है  और  क्या  करने
 वाला  है  ?

 अर  गो०  Wo  we  राजधानी  का

 गुत्तचर  विभाग  बहुत  से  कामों  को  कर
 सकता  है  1  लेकिन  अ्रफवाहों  की  क्या  बुनियाद
 है  इसको  पकडना  बहुत  झासान  नहों  है  ।

 हम  सब  लोग  भी  तो  सुनते  प्लाये  हँ  १२  किसी
 को  पता  नहीं  लया  कि  किसने  फंलायी  है  ।

 Shri  Hem  Barua.  Is  it  a  fact  that
 some  people  suspected  to  be  involved
 m  this  ‘poisonous’  game  were  man-
 handled?

 Shri  G.  8,  Pant:  I  have  not  heard
 anything  about  that,  but  uf  they  were
 mvolved  in  3६  and  were  manhandled,
 I  would  not  be  very  sorry

 WRITTEN  ANSWERS  TO
 QUESTIONS

 Infringement  of  copy  right
 *45i.  Shri  H  N.  Mukerjee:  Will

 the  Minister  of  Law  be  pleased  be
 State

 (a)  Whether  his  attention  has  been
 @rawn  to  the  observation  of  Mr.
 Justice  Dhawan  of  Allahabad  High
 Court  that  part  of  a  notice  issued  by
 the  Central  Government  for  alleged
 infringement  of  copyright  smacked  of
 “a  Nadw  Shahi  firman  though  dressed
 Up  as  a  notice  according  to  law”;

 (०)  whether  it  is  a  fact  that  Mr.
 Justice  Dhawan  also  observed  that
 the  prosecution”  was  entirely  mis-
 conceived  and  should  not  have  been
 sanctioned;  and

 (c)  whether  the  matter  has  been
 examined?

 The  Deputy  Minister  of  Law  (Shri
 Hajarnavis);  (a)  and  (b):  Yes,  Sir.

 (c)  The  question  of  taking  up  the
 matter  in  appeal  is  under  considera-
 tioa.

 Scholarships
 91456,  Shri  Jhulan  Sinka;:  Will  the

 Minister  of  Education  be  pleased  to
 state  the  basis  on  which  the  Central
 Government  scholarships  for  the
 Scheduled  Castes,  Scheduled  Tribes
 and  other  Backward  Classes  are
 awarded?

 The  Minister  of  Education  (Dr.
 K.  L.  Shrimali):  Under  the  Govern-
 ment  of  India  scheme  of  post-Matric
 Inland  scholarships  to  the  Scheduled
 Castes,  Scheduled  Tribes  and  Other
 Backward  Classes  students,  scholar-
 ships  are  awarded  to  all  elgble
 Scheduled  Castes  and  Scheduled
 Tribes  applicants  for  pursuing  their
 post-Matriculation  studies  in  recogni-
 sed  imstitutions  in  India  on  a  mere
 pass  basis  irrespective  of  the  marks
 or  division  obtained  by  them  in  their
 last  annual  examination  provided  they
 are  promoted  to  the  next  higher  class
 and  apply  on  the  prescribed  form  in
 time

 2  Scholarships  to  the  “Other  Back.
 ward  Classes”  applicants  are  award-
 ed  for  each  stage  of  education  on
 menit  within  the  quota  of  scholarships
 allocated  to  each  State/Union  Adminus-
 tration  on  the  basis  of  the  population
 of  Other  Backward  Classes  m  each
 State/Union  Admmustration  Within
 each  stage  of  education  scholarships
 are  renewed  from  year  to  year  on  a
 mere  pass  basis

 Production  of  Pig  Iron
 94460.  Shrimati  Renu  Chakravartty:

 Will  the  Minister  of  Steel,  Mines  and
 Fuel  be  pleased  to  state:

 (a)  how  much  saleable  pig  iron  is
 being  preduced  at  Rourkela  and  at
 Bhilai  separately;

 (b)  what  are  the  countries  from
 where  enquiries  have  been  made  for
 buying  this  pig  iron;

 (c)  the  rates  quoted  by  them;  and
 (d)  whether  Government  proposes

 to  sel)  :t®
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 (a)  whether  a  statute  of  bull
 (Nandi)  was  found  during  excavations
 at  Nidadavolu,  West  Godavari  Dis-
 trict,  Andhra  Pradesh;

 (b)  the  Century  to  which  it  belongs;
 anf

 {c)  whether  the  Central  Archaeolo-
 gical  Department  will  undertake  any
 further  excavations  at  the  site.

 Whe  Minister  of  Scientific  Research
 aué  Cultural  Affairs  (Shri  Hamayan
 Kabir):  (a)  The  Union  Department
 @  Archaeology  has  not  conducted
 apy  excavation  at  Nidadevolu.

 (b)  and  (c).  Does  not  arise,

 au  सर्वेक्षण

 $१४६३.  भी  रा०  स०  तिवारी:  क्या
 ‘eave,  are  भौर  ईंधन  मंत्री  यह  बताने  कौ

 wat  करेंगे  कि  :

 (ख्)  क्‍या  यह  सच  है  कि  तेल  को
 आय  के  कार्य  को  तेज  करने  के  लिए  एक
 ऋंधिति  नियुक्त  को  मंई  है  ;  बौर
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 >  (का)  यदि  हां,  तो  इस  समिति  का
 कार्यालय  कहां  पर  होगा  ?

 err  और  तेल  मंत्री  (थी  do

 आसवी  )  :  (क)  जी  गहीं

 (w)  wer  ही  नहीं  उठता  ।

 Indo-Russian  Agreement

 #2470.  Shri  Daljit  Singh:  Will  the
 Minister  of  Steel,  Mines  and  Puel  be
 pleased  to  state:

 (b)  if  so,  the  details  thereof  and
 the  amount  of  assistance  thereof?

 are  collaborating  m  the  construction
 of  the  Bhilai  Steel  Plant  agreed  in
 May,  956  to  train  686  Indian  Engi-
 neets  and  other  technicians  in  the
 USS.R,  In  terms  of  this  agreement
 492  Indian  personnel  have  so  far  been
 sent.  Of  these  309  have  since  return-

 personnel  to  the  U.S.S.R.

 The  cost  of  training  in  the  USSR.
 of  388  Engineers  sent  under  the
 above  programme  has  been  borne  by
 the  United  Nations  Technical  Assist.
 ance  Administration  at  the  rate  of
 1,200  roubles  per  trainee  per  month.

 have  agreed  that
 January  1988,  the  cost  of  training  may
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 Indian  Cricket  Team

 ४  wl  Shei  A.  M.  Tariq:  Will  the
 “Minister  of  Zducation  be  pleased  to
 wtate:

 {a)  whether  it  is  a  fact  that  the
 Board  of  Control  for  Cricket  in  India
 ‘has  applied  for  monetary  help  for
 @ending  the  Indian  Cricket  team  to
 England;  and

 (9)  if  90,  the  action  taken  thereon?
 The  Minister  of  Education  (Dr.

 XK.  L.  Shrimall):  (a)  No  financial
 assistance  has  been  asked  for.  The
 Board  has,  however,  applied  for
 foreign  exchange  facilities  to  the
 extent  of  £3,000.

 b)  The  matter  is  under  considera-
 tion.

 Post-Matric  Scholarships  to  Scheduled
 Cast  Students

 °i472.  Shri  Ram  Saran:  Will  the
 Minister  of  Education  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that
 Scholarships  for  Post-Matric  studies
 to  Scheduled  Caste  students  for  1958-
 39  have  not  yet  been  paid  to  all  cen-
 werned;

 ‘(b)  if  so,  the  reasons  for  delay;  and

 (c)  when  they  are  likely  to  be  paid?
 The  Minister  of  Education  (Dr.

 .  L,  Shrimali):  (a)  Yes,  Sir.

 (b)  The  delay  is  due  to:

 4i)  the  late  sanction,  in  the  2nd  half
 of  November,  of  additional
 funds  amounting  to  Rs.  25  lakhs
 (to  cover  all  eligible  Scheduled
 Castes  candidates);

 <ii)  failure  on  the  pert  of  the
 students  to  supply,  in  spite  of

 (९)  By  the  first  half  of  April,  1980,

 Central  Advisory  Board  for  Tribal
 Welfare

 91478,  Bhri  RB.  C.  Majhi:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  the  suggestion  of  the-
 Central  Advisory  Board  for  फ्लड
 Welfare  about  the  nomination  af’
 members  of  this  Board  on  the  State
 Tribes  Advisory  Boards  or  Committes-
 has  been  accepted  by  all  the  States;
 and

 (b)  ff  not,  whether  the  States  have
 submitted  any  reasons  for  it?

 ‘ghe  Minister  of  State  in  the  Minis-
 कड  wf  Home  Asiras  (Shri  Dataz):
 (a)  Yes,  Sir.

 (b)  Does  not  arise.

 Death  of  two  Dethi  students  at
 Dwarka

 °474.  Shri  Ram  Krishan  Guptx
 Will  the  Minister  of  Education  be
 pleased  to  refer  to  the  reply  given  to-
 Starred  Question  No,  634  on  the  Sth
 December,  4958  and  state:

 (a)  whether  the  Delhi  Administra-
 tion  has  held  an  enquiry  into  the
 circumstances  which  led  to  the  death
 of  two  students  from  Delhi  at
 Dwarka;  and

 (b)  af  so,  the  result  thereof?

 The  Minister  of  Education  (Dr.
 K.  L.  Shrimali):  (a)  Yes,  Sir.

 (b)  The  report  of  the  Enquiry  Com-
 mittee  is  awaited.

 Indian  Steel  Works  Construction
 Company

 99675.  Shri  Morarka:  Will  the
 Minister  of  Steel,  Mines  and  Fue!  Be
 pleased  to  refer  to  the  reply  given  t
 Unstarred  Question  No.  345  on  fhe
 i9th  November,  958  and  lny  a  state.
 ment  on  the  Table  showing:

 (a)  the  details  of  the  amount  af  £3
 million  claimed  by  the  Indian  Stesg



 7667

 Works  Construction  Company  Ltd.
 under  the  price  variation  clause;

 (b)  whether  the  increase  was
 approved  by  Government;  and  |

 {e)  if  so,  the  basis  on  which  this
 approval  was  given?

 The  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swaran  Singh):  (a)  to
 (c).  As  I  have  already  explamed  in
 my  reply  of  the  9th  November,  1958,
 the  claims  received  from  the  Indian
 Steelworks  Construction  y  are
 too  many  to  be  enumerated.  The  basis
 on  which  claims  for  escalation  can  be
 made  is  clearly  described  in  the  Con-
 tract  itself.  The  claims  must  be
 related  to  increase  in  the  cost  of
 materials  or  of  labour  compared  to
 the  basic  period  an@  are  usually
 included  as  :tems  of  the  regular  bills
 for  progress  payments  or  for  pay-
 ments  on  shipments.  The  settlement
 of  escalation  claims  728  the  responsi-
 bility  and  a  matter  of  day-to-day
 business  of  the  Company.

 €o-operative  Credit  Structure  in  Bihar
 and  West  Bengal

 °2476.  Shri  Jhulan  Sinha:  Will  the
 Minister  of  Finance  be  pleased  to
 state  the  position  with  regard  to  the
 recommendations  of  the  Technical
 Committee  of  the  Reserve  Bank  of
 India  on  the  re-organisation  of  co;
 Operative  credit  structure  in  Bihar  and
 West  Bengal?

 ‘The  Deputy  Minister  of  Finance
 (bri  B.  RB.  Bhagat):  The  Reserve
 Bank  of  India  have  not  appointed
 any  Technical  Committee  to  make
 ‘recommendations  in  connection  with
 the  re-organisation  of  the  co-operative
 credit  structure  in  Bihar  and  West
 Bengal.  The  State  Governments

 -have,  however,  decided  to  reduce  the
 sumber  of  central  banks  in  the  two
 tates,  and  have  also  taken,  in  consul-
 fation  with  the  Reserve  Bank  of  India,

 -@értain  other  steps  to  strengthen  the
 =€0-operative  movement.
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 तु  Sagar  है... अ
 "दा,  Shri  Pangarkar:  Will  the

 Minister  of  Finance  be  pleased  to
 state:

 (a)  whether  some  relaxation  in  the
 eredit  facility  regarding  bank
 advances  to  sugar  industry  hag  bean
 granted;  and

 (b)  if  so,  how  far  the  industry  has
 been  benefited  therefrom?

 The  Deputy  Minister  of  Finance
 (Shri  B.  R.  Bhagat):  (a)  No  relaxa-
 tion  has  been  authorised  recently  but
 bank  advances  to  the  producing
 section  of  the  industry  have  been
 exempt,  since  July  ‘1637,  from  the  res-
 trictions  set  out  in  the  Reserve  Bank’s
 directive  on  sugar,

 (b)  Does  not  arise.

 Development  of  Education

 1478,  Shri  D  C.  Sharma:  जग  the
 Minister  of  Education  be  pleased  to
 refer  to  the  reply  given  to  Unstarred
 Question  No.  475  on  the  !5th  Decem-
 ber,  958  and  state  the  further  pro-
 gress  made  so  far  on  perspective
 planning  for  the  development  of
 education  as  suggested  by  the  Madras
 Government?

 The  Minister  of  Education  (Dr.
 हू,  L.  Shrimali):  Comments  have  been
 received  from  all  the  State  Govern-
 ments,  except  Mysore.  These  have
 been  forwarded  to  the  Planning  Com-
 mission  for  their  consideration  in
 connection  with  the  formulation  of
 schemes  for  the  Third  Five  Year  Pian.

 Locomotives  for  Durgapur

 uw.  f  Shrimat!  Ma  Palchoudhuri:
 ‘|  Shri  Ram  Krishan  Gupta:

 Will  the  Minister  of  Steel,  Mines
 and  Fuel  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question
 No.  479  on  the  20th  February,  29859
 and  state:

 (a)  whether  any  locomotives  for
 the  steel  plant  at  Durgapur  have  alse
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 ‘been  ordered  as  has  been  done  in  the
 case  of  the  Bhila:  Stee)  Plant;  and

 (9)  if  20,  the  details  as  to  their
 number  and  terms  arid  conditions  of
 supply?

 The  Minister  of  Steel,  Mines  and
 Wuel  (Sardar  Swaran  Singh):  (a)
 Yes  Sir.

 (b)  Under  the  Contract  with  Messrs
 Indian  Steelworks  Construction  Com-
 pany  Ltd,  they  will  supply  a  fleet  of
 23  diesel-electric  locomotives  to  cope
 with  all  medium  and  heavy  duties
 for  the  general  internal]  and  produc-
 tion  department  traffic,  two  diesel
 locomotives  for  the  open  hearth  plant
 and  one  locomotive  for  the  coke  oven
 plant  These  locomotives  are  part  of
 the  supply  of  Steel  Plant  and  Equip-
 ment

 Supply  of  Limestone  to  Bhilai
 2480  Shri  Daljit  Singh:  Will  the

 Minister  of  Steel,  Mines  and  Fuel  be
 pleased  to  state

 (a)  the  total  amount  of  expenditure
 involved  for  the  development  of  lime-
 stone  quarries  for  the  supply  of  !ime*
 stone  to  Bhilai,  and

 (b)  the  quantity  of  limestone
 required  for  Bhila:  and  the  produc-
 tion  achieved  so  far?

 The  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swaran  Singh):  (a)  The
 estimated  expenditure  for  the  Nandim
 Lumestone  mine  ४5  about  Rs  387  १४४४5,
 and  for  the  township  about  Rs  404
 lakhs

 (b)  The  annual  requirement  35
 5,5i,000  tons.  So  far  about  1,04,000
 tons  have  been  produced.

 income-Tax  arrears  duo  from  Cement
 Factories  In  Punjab

 °48],  Shri  Ram  Krishan  Gupta:
 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  whether  steps  have  been  taken
 to  realise  the  income  tax  arrears  due
 from  the  cement  factories  in  Punjab;

 (b)  if  so,  the  amount  realised  so
 far;  and

 (c)  the  amount  yet  to  be  realised?
 e  ro

 The  Deputy  Minister  of  Finance
 (Shri  B  FR  Bhagat):  (a)  Yes,  Sir.

 (9)  and  (c)  As  the  disclosure  of
 the  information  is  likely  to  lead  to
 wiringing  the  spimt  of  the  provirions
 of  Sec  54  of  the  Income-tax  Act,  it
 is  not  possible  to  furnish  this  infor-
 mation,

 New  Bilaspur  Town

 ११482  Shri  D.  C  Sharma:  Will  the
 Mimster  of  Home  Affairs  be  pleased
 to  refer  to  the  reply  given  to  Starred
 Question  No  938  on  the  7500  Decem-
 ber,  2958  and  state

 (a)  the  progress  since  made  in  the
 construction  of  the  new  Town  of
 Bilaspur  in  Himachal  Pradesh,  and

 (b)  the  total  estimated  expenditure
 on  the  project?

 The  Minister  of  Home  Affairs  (Shri
 G.  B.  Pant):  (a)  Allotment  of  plots
 in  the  new  township  to  the  entitled
 persons  i8  complete  Land  has  been
 acquired,  levelled  and  developed  for
 &  market  place  The  water  supply
 works  to  the  new  township  and  the
 construction  of  roads,  drainage  and
 sewerage  are  in  progress  The  allot-
 tees  have  started  construction  of  their
 houses

 Three  non-residential  buildings  for
 housing  offices  and  20  staff  quarters
 have  been  completed  A  civil  hospi-
 tal,  a  circuit  house,  a  rest  house,  @
 college  for  boys,  24  staff  quarters
 and  50  one-room  tenements  are  under
 construction

 {b)  The  project  estimate  so  far
 sanctioned  involves  an  expenditure  of
 Rs  lakhs,
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 Nages
 Shrimati  Tig  Paichoudhuri:
 Shri  D.  c  Sharma:
 Shri  P,  oa  Boreeah:
 Shri  Rameshwar  Tautia:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  the  Government  of
 India’s  attention  has  been  drawn  to
 the  reported  statement  by  the  Inspec-
 ¢#or-General  of  Police,  Manipur
 (Assam)  that  documents  seized  from
 Naga  hostiles  recently  have  revealed
 the  fact  that  they  had  ‘  contacted
 Pakistan  for  assistance;

 (b)  if  so,  what  are  the  full  details
 of  the  matter;  and

 (c)  the  steps  taken  by  Government
 in  this  regard?

 The  Minister  of  Home  Affairs  (Shri
 a.  8.  Pant):  (a)  and  (b).  No.

 (९)  Does  not  arise.

 Saka  Calendar

 2256,  Shri  Ram  Krishan  Gupta:  Will
 the  Minister  of  Heme  Affaire  be
 pleased  to  state  the  steps  taken  to
 introduce  the  Saka  Calendar  in  all
 Abe  States?

 The  Deputy  Minister  of  Heme
 Affairs  (Shrimati  Alva):  In  almost
 il  the  States  and  the  Union  Terri-
 fories,  the  National  Calendar  dates
 ate  being  used  in  conjunction  with
 the  Gregorian  dates  in  the  following
 matters:

 (a)  State  Gazette;

 6  by  the  States;  and
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 (a)  dating  of  documénts,  such  as
 Tegal  documen’

 (b)  maintaining  certain  registers,
 e.g,  Birth  registers,  etc.

 Note—The  above  inform-tion  does
 not  cover  Madves  ‘rom  wren
 a  reply  has  not  vet  been

 (a)  the  total  number  of  candidates
 who  appeared  for  the  combined
 COmpetitive  examination  for  the  LA.S,
 and  IPS.  held  during  1958-59,  by  the
 Union  Public  Gervice  Commission;
 and

 (b)  the  number  of  those  selected
 for  appointment?

 The  Minister  of  Home  Affairs  (Shri
 ह!  है,  Pant):  (a)  3822  and  8967
 candidates  appeared  for  the  Indian
 Administrative  Service  and  the  Indian
 Palice  Service  respectively  in  the
 Combined  Competitive  Examination,
 ‘1988,  Of  these  2688  candidates  were
 common  to  both  the  services.

 (b)  (i)  The  Union  Public  Service
 Commission  have  recommended  sixty-
 three  candidates  for  the  Administra-
 tive  Service  and  It  is  proposed  to
 @Ppoint  48  of  them.

 (il)  Results  for  the  LPS.  are  still
 awaited.
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 Feet  (Sardar  Swarem  Singh):  (a)  tp
 (ec)  A  statement  38  laid  on  tne

 [See  Appendix

 Will  the  Minister  of  Home  Affairs
 de  pleased  to  state:

 (a)  the  number  of  applications
 received  from  Political  Sufferers
 during  ‘1957-58  and  1058-59  so  far  for
 aid,  State-wise;  and

 (b)  how  many  of  them  have  been
 granted  aid  and  how  many  applica-
 tions  rejected,  State-wise?

 The  Minister  of  Home  Affairs  (Shri
 G.  B.  Pant):  (a)  and  (b).  A  state-
 ment  is  laid  on  the  Table  of  the  Sabha,
 (See  Appendix  च्  annexure  No  20].

 Propaganda  fer  Removal  ef
 Untouchability

 226l.  Shri  D.  0.  Sharma:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state  the  amount  allotted  by
 Centra]  Government  for  propagands
 for  remeval  of  untouchability  im
 India,  State-wise,  for  1958-597

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  A
 statement  is  laid  on  the  Table  of  the
 Sabha.  [See  Appendix  च्  annexure
 No  aly

 Election  Petitions

 2262  Shri  Ram  Krishan  Gupta:
 Wilt  the  Minister  of  Law  be  pleased
 to  state  the  total  number  of  election
 petitions  in  respect  of  Lok  Sabha  and
 State  Assembles  dismssed  by  Elec-
 tion  Commussion  under  Section  85  of
 the  Representation  of  the  People  Act,
 952  (State-wise)?

 ‘The  Deputy  Minister  of  Law  (Shri
 Hajarnavis):  One  election  petition  in
 respect  of  the  Lok  Sabha  and  fifteen
 election  petitions  in  respect  of  State
 Legislative  Assemblies,  arising  out  of
 the  last  general  elections,  have  been
 dismissed  by  the  Election  Commission
 under  section  85  of  the  Representa-
 tion  of  the  People  Act,  1951.  The
 State-wise  break  up  uw  given  in,  the
 following  statement:—
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 Statement

 Number  is  election  petitions  .
 S.No.  State

 LokSsbha  State .  tive

 १.  Andhra  Pradesh  3
 2  Astam  +  2
 3  Bihar  I  4
 4  Bombay  2
 5  Madhya  Pradesh  I
 6  Madras.  I
 7  Mysore.  I
 8  Rajasthan  2
 9  Uttar  Pradesh  I

 i  75
 Iron  Ore  ‘Cho  Dance’  of  Mayurbhanj  ané

 2263.  Shri  Panigrahi:  Will  the  Minis-
 ter  of  Steel,  Mines  and  Fuel  be  pleased
 to  state:

 (a)  what  is  the  total  tonnage  of  ex-
 portable  grade  of  iron  ore  produced  in
 Orissa  and  Bihar  separately  in  1956-
 57,  1957-58  and  1958-59;  and

 (b)  how  much  of  this  exportable
 grade  of  iron  ore  was  secured  through
 Bird  &  Co.,  in  the  years  1956-57,  1957-
 58  and  1958-597  हि

 The  Minister  of  Mines  and  जा  (Shri
 हू,  D.  Malaviya):  (a)  and  (b).  There
 is  nothing  like  @  standard  exportable
 grade.  Any  quality  of  ore  that  is  re-
 quired  by  the  buyer  can  be  exported.
 The  iron  content  of  iron  ore  that  is
 being  exported  varies  from  55  to  67
 per  cent.

 The  figures  for  the  fiscal  years  are
 not  available  under  the  Minerals  Con-
 servation  and  Development  Rules,
 ‘1958,  the  mine-owners  are  required
 to  submit  the  production  returns  for
 calendar  years  only.  The  grade-wise
 production  of  iron  ore  from  49986  to
 958  in  Orissa  and  Bihar  separately
 and  the  figures  of  production  and  des-
 patches  from  the  mines  of  M/s.  Bird
 &  Co.  are  shown  in  the  statement  laid
 on  the  Table  of  the  Sabha.  [See  Ap-
 pendix  V,  annexure  No.  22].

 Che  Dance

 Shri  N.  M.  Deb:  Will  the
 Minister  of  Scientific  esearch  and
 Cultural  Affairs  be  plessed  to  state
 the  nature  of  steps  taken  to  revive  the

 Saraikala  of  Orissa?
 The  Deputy  Minister  of  Scientific

 Research  and  Cultural  Affairs  (Dr..
 M.  M.  Das):  The  Sangeet  Natak
 Akademi  has  given  grants  to  various
 organisations  for  the  development,
 propagation  and  teaching  of  Chhow
 Dance  of  Mayurbhanj  and  Saraixala.
 The  Akademi  is  also  considering  the
 proposal  of  publishing  a  book  on  the
 ‘Chhow  Dance’.

 Laceadive,  Minicoy  and  Amindivi
 Islands

 2265.  Shri  Nallakoya:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  the  post  of  a  lady
 Medical  Officer  was  sanctioned  in  I958-
 59  for  the  Laccadive,  Minicoy  and
 Amindiv!  Islands;

 (9)  if  so,  the  reasons  for  not  post-
 ing  the  Lady  Doctor  during  the  year;
 and

 (c)  what  steps  are  proposed  to  be
 taken  to  secure  the  services  of  a  Lady
 Doctor  for  the  Islands?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  (a)
 Yes,

 (b)  Efforts  were  made  to  get  the
 services  of  a  Lady  Doctor  elther
 through  the  Employment  Exchange  or
 from  the  adjoining  States  but  these
 efforts  were  not  successful.

 (९)  Steps  are  being  taken  to  recruit
 ७  suitable  Lady  Doctor  through  the
 Union  Public  Service  Commission.
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 Laccedive,  Minicoy  ह ल  Amindivi  ,
 islands

 ms.  काल,  Nallakeya:  Will  the  Min-
 ister  of  Heme  Affairs  be  pleased  to
 state:

 (a)  how  many  Medical  Officers  were
 posted  to  the  Laccadive,  Minicoy  and
 Amindivi  Islands  during  1088-69;

 (b)  how  many  of  them  actually
 joined  duty  before  the  Monsoons,  and

 (c)  what  steps  Government  propose
 taking  to  ensure  prompt  joining  for
 duty  m  future’

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  (a)
 Seven.

 (b)  Five.

 (९)  In  future  it  38  proposed  to  rec-
 Truit  Medical  Officers  from  open
 market  on  contract  basis  to  ensure
 prompt  joining  for  duty

 Co-operation

 2267  Shri  Nallakoya:  Will  the
 Minister  of  Home  Affairs  be  pleased  to
 refer  to  the  reply  given  to  Uns'
 Question  No  2387  on  the  l8th  Sep-
 tember,  958  and  state

 (a)  whether  the  amount  allotted  to
 Laccadive,  Mimicoy  and  Amundiv:
 Islands  for  ‘1958-59  under  the  scheme
 Co-operation  has  been  spent  after  the
 3ist  August,  958  and,  if  so,  how
 much,  and

 (b)  uf  not,  the  reasons  therefor?

 The  Minister  of  State  in  the  Mints-
 try  of  Home  Affairs  (Shri  Datar):  (a)
 Allotment  for  Co-operation  for  these
 Islands  could  not  be  spent  during  the
 year  ‘1958-59

 (be  Tha  Co-operative  Someties  Act
 could  not  be  enacted  in  these  Islands
 ‘during  ‘1958-89.  Allotment  made  dur-
 ing  the  year  has  now  been  carried
 Over  to  1939-60  ते  च्  be  spent  im-

 ‘anaad  oz
 soon  as  this  Act  is  ex-

 Laceadive,  Minicoy  and
 Aminfivi  इलनयक,

 Light  Houses  for  Leccadive  Islands
 Ghri  Nallakeya:  Will  the

 Minister  of  Home  Affairs  be  pleased  to
 refer  to  the  reply  given  to  Unstarred
 Question  No.  3839  on  the  ilth  Sep-
 tember,  2958  and  state

 (a)  whether  the  marie  officer  has
 gnce  visited  the  Islands  of  Laccadive
 and  drawn  up  the  plan  for  setting  up
 Taught  Houses;  and

 (b)  if  so,  the  progress  made  so  far
 in  the  scheme?

 The  Minister  of  State  in  the  Minis-
 ह. 4  of  Home  Affairs  (Shri  Datar):  (e)
 The  Marine  Officer  has  visited  the
 Laccadive  Islands  and  has  elected  sites
 for  ight  houses  He  has  however  not
 yet  drawn  up  the  plan  for  setting  up
 Light  Houses

 (b)  Does  not  arise

 Laccadive  डच

 2269.  Shri  Nailakeya:  ता  the  Minis-
 ter  of  Home  Affairs  be  pleased  to
 refer  to  the  reply  given  to  Unstarred
 Question  No  849  on  the  llth  Sep-
 tember,  958  and  state

 (a)  whether  the  Additional  Chief
 Enguneer  has  visited  the  Laccadive
 Islands;

 (8)  uf  so  what  steps  have  been  taken
 to  reMove  the  rocks;  and

 (०)  7४  not,  when  he  will  be  visiting
 the  Islands?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  (a)
 The  Additional  Chief  Engineer,  Union
 Territories,  could  not  visit  the  Islands
 himself  but  his  Surveyor  of  Works
 visited  the  Islands

 (b)  The  problem  has  been  fully
 assessed  and  steps  are  being  taken  to
 prepete  an  estimate  for  men,  machi-
 nery,  foreign  exchange  and  materials
 required  to  blast  the  rocks

 (c)  Additional  Chief  Engineer’s  visit
 for  this  purpose  is  not  now  consider-
 ed  necessary
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 Naga  Hestiles

 ‘gate.  Shri  L.  Achaw  Singh:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  incress-
 ing  activities  of  Naga  hostiles  have
 Deen  felt  in  the  border  of  Manipur
 and  North  Cachar  Hilis  of  Assam;  and

 (9)  if  eo,  the  steps  taken  to  check
 end  control  these  activities  in  these
 areas?

 The  Minister  of  Home  Affairs  (Shri
 G.  B.  Pant):  (a)  and  (b).  There  has
 been  some  activity  on  the  part  of
 Naga  hostiles  on  the  Manipur-Assam
 border.  Necessary  steps  have  been
 taken  to  comb  out  the  affected  areas.

 Women  Entering  Services

 2271.  Shri  Chani  Lal:  Will  the
 Minister  of  Home  Affairs  be  pleased  to
 state:

 (a)  whether  there  is  any  bar  against
 married  women  entering  some  Central
 Government  services;  and

 (b)  if  so,  the  reasons  therefore?

 The  Minister  of  State  in  the  Minis-
 tey  of  Home  Affairs  (Shri  Datar):  (a)
 There  is  no  such  bar  but  under  the
 rules  Government  has  discretion  not
 to  appoint  married  women  to  certain
 services  (LAS.  IPS.  and  ILF.S.).
 Government  decides  each  such  case  on
 merits

 (b)  exercise  of  this  discretion
 by  Government  is  necessary  as  there
 tam  incidents  of  married  life  which
 affect  the  capacity  of  the  persons  con-
 eerned  to  serve  in  executive  posts,
 particulafly  those  which  call  for  fre-
 quent  and  prolonged  outings  either  in
 the  normal  course  of  duty  or  in
 emergencies

 National  Museum  at  New  Dethi
 Shri  Ram  Krishan  ह... ... उ डडा

 om  D.  0.

 ता  the  Minister  of  Sclentific
 Research  and  Caltural  Agile  be

 pleased  to  refer  to  the  reply  given  to
 Question  No,  960  on  the

 Sth  December,  968  and  state

 (a)  whether  the  construction  of  the
 building  for  the  National  Museum
 has  been  completed;  end

 (b)  if  not,  when  it  will  be  complete
 ed?

 M.  M,  Das):  (a)  No,
 (b)  First  phase  of  the  construction

 of  the  building  is  likety  to  be  com-
 pleted  by  Silst  August,  1959.

 Geological  Survey  of  Kashmir
 22738.  Shri  ह. उ  Krishan  Gupta:  Will

 the  Minister  of  Steel,  Mines  and  Fuel
 be  pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No.  237  on  the
 0th  December,  958  and  state:
 ‘  (a)  whether  all  the  reports  on  the
 Geological  Survey  conducted  in
 Kashmir  during  1957-58  have  been
 prepared;  and

 (b)  ४  so,  when  the  reports  will  be
 published?

 The  Minister  of  Mince  and  Ol}  (Shri
 हू.  D.  Malaviya):  (a)  Most  of  the  re-
 ports  for  the  year  1957-58  have  been
 prepared  excepting  a  few  which  have
 been  held  up  for  want  of  Chemical
 analysis.

 (b)  All  the  reports  are  not  publish-
 ed  but  a  brief  summary  of  all  the  in-
 vestigations  will  be  published  in  the
 annual  ‘Records’  of  the  Geological
 Survey  of  India  in  due  course.  How-
 ever,  a  review  of  field  investigations
 carried  out  by  the  Geological  Survey
 of  India‘in  Kashmir  during  1957-58
 has  been  published  in'  the  ‘Indian
 Minerals,  Volume  XII  No

 rn

 Revision  of  Indian

 pk Shri  Ram  Gupta:
 2274.  <  Shri  Bhakt  Darshan:

 Shri  D.  ©.  Sharma:

 Willi  the  Minister  ot.  ficientifie  Re-
 search  and  Cultural  Affairs  be  pleased  ।
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 to  refer  to  the  reply  given  to  Starred
 Question  No.  643  on  the  Sth  Decem-
 ber,  98  and  state:

 qa)  whether  the  draft  scheme  for
 Gazetteers  has  been

 eonsidered  and  approved  by  the  Gov-
 révision  of  Indian

 ernment  of  India;  and

 (b)  #  80,  nature  of  the  decision
 हे taken?

 M.  M.  Des):  (a)  and  (b).  The  draft
 scheme  for  revision  of  Indian  Gazet
 teers  is  under  consideration  of  the
 Government  of  India.

 National  Committee  on  Early
 Childhood  Bducation

 ‘2275.  Shri  Shree  Narayan  Das:  Will
 the  Minister  of  Education  be  pleased
 to  state:

 (a)  the  extent  to  which  it  has  been
 found  possible  by  the  State  Govern-
 ments  and  Centrally  administered
 territories  to  give  effect  to  the  sugges-
 tions  made  by  the  National  Commit-
 tee  on  Early  Childhood  Education  for
 the  welfare  and  education  of  pre-
 schoo]  children;

 (b)  the  way  in  which  the  Central
 Government  have  rendered  assistance
 in  the  matter;
 ‘oe  whether  the  said  Committee

 made  any  survey  of  the  work
 being  done  by  Governments  or  non-  &
 official  bodies  in  the  country;

 (a)  whether  it  has  been  found
 possible  to  take  up  this  question  in
 industrial  labour  areas;  and

 (९)  if  ao,  the  extent  of  work  so  far
 done?

 The  Minister  of  Education  (Dr.  K.
 L.  Shrimali):  (a)  No  detailed  infor-
 mation  is  available  with  the  Ministry.

 given  to  some  organizations  working
 in  the  fel  06  pre-schoo!  children  and

 recommendations the  various

 brought  to  the  notice  of  State  Govern-
 ments  and  other  concerned  agencies.

 (6)  No
 (0)  Full  information  is  not  available

 with  the  Ministry  of  Education,  but
 there  are  some  institutions  of  the  kind
 run  by  voluntary  agencies  in  such
 ereas.

 (e)  Does  not  arise.

 उप-सचिथ  तथा  हाजर-सचिण

 ली  भक्त  बन :
 ि थी  हरिइ्यमा  लायुर  :

 क्या  शृह-कार्य  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि

 (क)  इस  समय  भ्रारत  सरकार  के
 विभिन्न  मंत्रालयों  में  कितने  पदाधिकारी
 उप-सचिव व  भवर-सचिव  के  पदों  पर  स्थायी
 w  भ्रस्थायी  रूप  से  कार्य  कर  रहे हे  ;

 (ल) इस इस  सम्बन्ध  में  १  जनवरी,  १६४८
 को  क्‍या  स्थिति  थी  ;  झौर

 (ग)  उप  सचिवों  भौर  भ्वर-सचिवों
 के  कर्साव्यों शोर  वेतन  क्रमों  में  क्या  अन्तर

 है?

 मा  में  राज्य-मंत्री

 (ो  बार):  (क)  भौर  (क).  उप-सचिव
 झौर  भ्रवर-सचिव  के  स्थान  भाई०  ए०  एस०
 दौर  केन्दीय  सेवा  की  प्रथम  श्रेणी  के
 झफसरों  द्वारा  निश्चित  भ्रवधि  के  लिये  भरे
 जाते  हूँ  ।  इन  पदों  पर  केनीय  सचिवासंय
 सेवा  के  प्रवर  (सिलेक्शन)  ग्रेड  और  उस
 सेवा के  प्रथम  ग्रेड  के  भफसरों  को  भी

 नियुक्त  किया  जाता  है  |  उप-सचिव  या
 झबर-सचिय  के  रूप  में  किसी  को  भी  स्थायी

 नहीं  किया  जाता  है।  उप-सचिव  और
 झबर-सलिव  के  रूप  में  काम  करने  वाले
 झफसरों  की  संख्या  का  एक  विवरण  संसम्द

 है।



 7683  Wettten  Answers

 (ग)  झाम  तौर  से  एक  ध्रवर-सचिव
 के  बातहत  दो  अनुभाग  (सिक्यन)  होते  हूं
 जब  कि  एक  उप-सचिय  दो  झवर-सच्ियों
 के  काम  की  देख  भाल  करता  है  ।  इन  पदों
 पर  काम  करने  वालों  के  बेतन  का  एक  विवरण

 सभा  सटल  पर  रख  दिया  गया  है  [देखिये
 शरिक्षिण्ट  ५  झतूतथ  २१]

 शिसाचल  प्रदेश  का  कीली  व्यापारी  संज

 २२७७.  थ्ची  weer  aie:  कया  सृह-कार्स
 मंत्री  १५  दिसम्बर,  १६५८  के  ह्तारांकित
 श्र्पन  संख्या  १५४६  के  उत्तर  के  सम्बन्ध  में
 यह  बताने  की  कृपा  करेंगे  कि  हिमाचल
 प्रदेश  के  चीनी  व्यापारी  मंघ  ने  तिब्बत  से
 व्यापार  करने  के  लिये  ऋण  के  लिये  जो
 प्रार्थना  की  थी,  उसके  बारे  में  क्या  निर्णय
 किया  गया  है  ?

 गुह-कार्य  संत्री  (भी  गो०  wo  wy).  इन
 व्यापारियों  को  वित्तीय  सहायता  देने  का
 योजना  पर  अन्तिम  फैसला  नहीं  हुश्ना
 है  t  .

 Civilian  Doctors  in  Ordnance  Factories

 2278.  Shri  S.  M.  Banerjee:  Will  the
 Minister  of  Defence  be  pleased  to
 state:  °

 (a)  whether  civilian  doctors  attach-
 ed  to  various  hospitals  in  Ordnance
 Fectories  have  since  been  made  per-
 manent;

 (४)  if  so,  the  number  of  those  made
 pecmanent;

 ry  the  number  of  those  no;  made
 permanent;  and

 (a)  the  reasons  for  not  making  them

 The  Deputy  Minister  of  Defence
 (Shel  Raghuramaiah):  (a)  Yes,  Sir;  as

 far  gs  vacancies  are  available.

 (by)  28.

 <)  20.
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 which  is  under  reference  to  the  Union
 Public  Service  Commission

 CAhitian  Doctors  in  Ordnance  Dopets
 2279,  है... उ  है.  M.  Banorjee:  Will  the

 Minister  of  Defemes  be  pleased  to
 state:

 (७)  whether  civilian  doctors  attach-
 ed  to  various  Ordnance  Depots  have
 not  been  made  permanent  or  quasi-
 permanent;

 {b)  if  so,  the  number  of  such  doc-
 tors;  and

 (९)  the  reasons  for  not  making  them
 permanent  or  quasi-permanent?

 The  Deputy  Minister  of  Defence
 (Sbri  Raghuramaiah):  There  are  9
 Civilian  Doctors  posted  in  verious
 Ordnance  Depots  against  temporary
 posts.  The  question  of  creating  per-
 manent  posts  is  under  examination.
 Out  of  these  १9  civilian  Doctors,  4
 have  been  declared  quasi-permanent
 and  the  cases  of  the  remaining  35  for
 grant  of  quasi-permanent  gtatus  are
 ynder  examination.

 Hospitals  in  Ordnance  Factories

 2289.  Shri  8.  M.  Banerjee:  Will  the
 Minister  of  Defence  be  pleased  to
 state:

 (a)  whether  the  Committee  =ppoint-
 «ed  to  go  into  the  functioning  of  the

 various  hospitals  in  the  Ordnance
 Factories  has  submitted  its  report;

 (b)  if  so,  whether  the  report  of  the
 Committee  will  be  laid  on  the  Table;

 (c)  the  main  recommendations  of
 the  Committee;  and

 (a)  the  action  taken  thereon?

 The  Minister  of  Defence  (Shei
 Krishna  Memon):  (a)  Yes,  Sir.

 (b)  No,  Sir.

 (९)  and  (a).  A  statement  is  laid  on
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 Literary  Werkshoys  in  Orin

 226i.  Gari  Fanigrahi:  ह 11 ह  the  Min-
 ieter  of  Education  be  pleased  to  state:

 (a)  how  many  literary  workshops
 for  neo-lterates  and  children  were
 opened  during  956-§7  and  (1987-58
 ांदेश  Central  Government  assistance;
 and

 (b)  number  of  literary  workshops
 opened  in  Orissa  during  1958-597,

 The  Minister  of  Education  (Dr.  K.
 L,  Shrimali):

 (a)  1956-57  Neo-literates  3
 including  One  for  Orissa)
 Children  4

 3957-§8  Neo-l  iterates  4
 Children  2
 Qncluding  One  for  Orissa)

 b)  None.

 Expenditure  incurred  on  Soviet
 Experts

 ‘2282,  Shri  Morarka:  Will  the  Minis-
 ter  of  Steel,  Mines  and  Fuel  be  pleased
 to  refer  to  the  reply  given  to  Unstar-
 red  Question  No.  ॥47  on  the  9th
 November,  958  and  state:  -

 (a)  the  total  expenditure  incurred
 on  the  Soviet  Chief  Engineer  and  the
 other  Soviet  Experts  so  far;

 (b)  how  much  of  this  has  been  paid
 into  the  special  account  with  the
 Reserve  Bank  which  is  convertible
 into  pound  sterlings;  and

 (९)  how  much  of  it  was  incurred  in
 Indian  rupees?

 The  Minister  of  Steel,  Mines  and
 Weel  (Garéar  Swaran  Singh):  (a)
 Rs.  65.87  lakhs  (upto  the  end  of
 January,  1969).

 (b)  Rs.  36567  lakhs  (upto  the  end
 of  January,  1989).

 (९)  The  Bills  preferred  by  the
 Soviet  Organisations  from  time  to
 time  in  respect  of  the  pay  and  allow-
 ances  of  the  Soviet  Experts  ere  paid
 in  Indian  rupees  and  the  amounts  are
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 Scholarships  for  Backward  Classes
 Students

 2283.  Shri  Jhulan  Sinha:  Will  the
 Minister  of  Education  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  the
 “Agrahari”  caste  has  been  listed  by
 the  Central  Government  Backward
 Classes  Commission  as  a  sub-caste  of
 Bania  of  Bihar;

 (b)  whether  it  is  also  a  fact  that
 students  belonging  to  “Agrahari”  as  a
 sub-caste  of  Bama  in  Bihar  are  eligi-
 ble  for’  scholarships  for  Backward
 Classes  for  Post-Matric  studies;  and

 (c)  :f  not,  whether  Government
 have  any  proposal  to  award  such
 scholarships  to  students  belonging  to
 this  sub-caste?

 The  Minister  of  Education  (Dr.
 K.  L.  Shrimall):;  (a)  The  Backward
 Classes  Commission  had  recommended
 the  melusion  of  the  sub-caste  “Agra-
 hari  Vaishya”  from  Bihar  State  in  the
 list  of  Other  Backward  Classes,  but
 this  recommendation  has  not  been
 accepted  by  Government  up  till  now.

 (b)  and  (c).  No,  Sir.

 Expenditure  Tax

 (2204,  Shri  Supakar:  Will  the  Minis-
 ter  of  Finance  be  pleased  to  state  the
 expenditure  involved  in  collection  of
 expenditure-tax  during  1958-597

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  This  is  provisionally
 estimated  at  Rs.  2.9  lacs.

 feet  के  ग्रामोण  केत्र  में  पुस्तकालय

 २२८४५.  ची  1 ॥  प्रभाकर  :  क्‍या  शिक्षा
 मंत्री  यह  अताने  की  कृपा  करेंगे  कि  :

 (क)  दिल्ली  के  ग्रामीण  क्षेत्रों  में कितने

 बाचनालय  शौर  पुस्तकालय  हे  ;  शौर

 (ल)  गत  पांच  वर्षों  में  दिल्ली  अश्षासन
 ने  प्रति  बच  उन  पर  कितमा  व्यय  किया  ?
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 लिक्षा  भंत्री  (डा०  का०  ला०  श्रीमाथी)  :

 (क)१२४  (इनमें  समाज  छिक्षा  केन्द्रों  से
 समभित  पुस्तकालय  शामिल  हूं)  1

 (ख्र)
 ष  |  राशि  रपये

 १६५३-४४  Je,evol-
 १६५४-५५  2G, 2eol-
 PERG  X5,\900l-
 PERELD  ३६,०००।
 १६५७-४८  ‘Vo,kool

 हिमाचल  प्रदेश  में  केब्ीय  पुस्तकालय

 ««»  शो  पइम  बेब  :  है.
 रेरेद ई,

 fate  Wo  सामन्स  :

 क्या  शिका  मंत्री  यह  बताने  की  कपा
 करेंगे  कि:

 (क)  क्‍या  हिमाचल  प्रदेश  में  शिक्षा
 जिमाग  के  तत्वायधान  में  एक  केन्द्रीय

 पुस्तक/लय  खोला  गया  है  ;

 (ख)  यदि  हा,  तो  यह  कहा  खोला
 गया  है  ;  शौर

 (ग)  यदि  उपरोक्त  भाग  (क)  का
 उत्तर  नकारात्मक  हो,  नो  विलम्ब  के  क्‍या
 कारण  हूं  ?

 सिला  मंत्री  (डा०  to  Bo
 wave)  :  (5)  जी,  हां  ।

 (@)  सोलन  (ज़िला  महासू) ।
 (7)  ब्रदन  नहीं  उठता  t

 -°  Indian  Students  Abroad

 ह...  Shri  D.  C.  Sharma:  Will  the
 Misister  of  Education  be  pleased  to
 Jay  a  statement  showing:

 {a)  the  number  of  Indian  students
 abepad  in  the  Colombo  Plan  countries;

 {b)  how  many  are  financially
 assisted  by  Government;  and

 (९)  what  is  the  amount  of  foreign
 exchange  involved  for  grant  of  finan-

 cial  assistance  to  thead  students  during
 1958-89,  so  far?

 The  Minister  of  Eimcation  (Dr.
 हू.  L.  Shrimali):  (a)  and  (b).  A  state-
 ment  laid  op  the  6  of  the
 Sabha.  [See  Appendix  V,  annexure
 No.  28.)

 (c)  Attention  is  invited  to  reply
 given  to  clause  (c)  of  Unstarred  Ques-
 tion  No.  90  answered  on  23th  Feb-
 ruary,  959

 Tribal  Ohieftains

 Shri  Aurobindo  Ghonal:
 2388.  /  Shri  8,  C.  Samanta:

 Shri  Subodh  Hansia:
 Will  the  Minister  of  Home  Affairs

 be  pleased  to  state:  ’

 (8)  how  many  tribal  chieftains  are
 in  India;

 (b)  whether  any  special  concession
 or  grant  is  given  to  them;  and

 (c)  if  so,  to  whom  and  what  is  the
 amount?

 The  Deputy  Minister  of  Heme
 Affairs  (Shrimatt  Alva):  (a)  to  (c).
 A  statement  showing  the  information
 available  is  laid  on  the  Table  of  the
 Sabha.  [See  Appendix  V,  annexure
 No.  26.}  Information  from  the  Gowv-
 ernment  of  Andhra  Pradesh,  Bihar
 and,  Orissa;  and  Administrations  of
 Andaman  and  Nicobar  Islands  and
 Manipur  38  stil]  awaited.  It  will  be
 laid  on  the  Table  of  the  House  when
 received.

 Steel  Rolling  Mills

 2280,  Shri  Raghanath  Singh:  Wl!
 the  Minister  of  Steel,  Mines  and  Feet
 be  pleased  to  state  how  many  rolling
 mills  which  are  getting  iron  quota  are
 not  working  and  how  many  mills
 have  changed  their  management  or
 were  sold  during  the  last  three  years?

 The  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swaran  Singh):  Five
 mills  have  been  permitted  hy  Govy-
 ernment  to  enter  into  pooling  arrange~
 mente  with  other  mills  for  utilisation
 of  their  quotas;  six  milly  have  changed
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 anvome-fax  Asrears

 2290.  Shri  Raghunath  Singh:  Will
 the  Minister  of  Finance  be  pleased  to
 state  the  number  of  cases  in  Uttar
 Pradesh  in  which  income-tax  arrears
 are  due  for  more  than  six  years?

 The  Minister  of  Finance  (Shri
 Merar}i  Desai):  The  number  of  cases
 in  Uttar  Pradesh  as  on  3lst  December,
 2968  in  which  income-tax  arrears  are
 due  for  more  than  six  years  is  2,574.

 “Mi.  द  Daya”

 229i.  Sardar  A.  8,  Saigal:  Wil)  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  the  number  of  voyages  made
 and  quantity  of  cargo  carried  by
 “M.  V.  Daya”  from  Nancowrie  to  Car
 Nicobar  (Andaman  and  Nicobar
 Islands)  during  February  and  March
 1088;

 (b)  whether  the  vessel  possesses
 necessary  certificates  and  is  authorised
 to  (i)  ply  to  Car  Nicobar  and  other
 Islands  outside  Nancowrie  Harbour,
 and  (ii)  to  carry  cargo;  and  7

 ९6९)  if  not,  the  suthority  under
 which  the  Port  Clearance  Certificates
 were  issued  to  the  vessel  for  such
 voyages?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  (a)
 2६  made  two  voyages  and  carried  no
 cargo.

 (b)  The  vessel  possesses  certificate
 of  seaworthiness  for  shell-fishing  only
 as  she  is  a  fishing  boat.

 (i)  Yes;  for  purposes  of  shell-
 fishing.

 (ai)  Does  not  arise  as  she  does
 not  possess  certificate  of
 loading.

 ene
 (०  Port  Clearance  Certificate  is

 issued  by  Assistant  Commissioner,
 Nicobar  only  -when  she  goes  to  Port
 Bialr  for  survey  and  repairs.

 Written  Answers  7690

 2202.  Shri  Elayaperamal:  Will  the
 Minister  of  Steel,  Mines  and  Fuel  be
 pleased  to  state:

 (a)  the  total  quantity  of  coal  allot-
 ted  to  Madras  State  in  958  and  958
 under  different  categories;  and

 (b)  the  total  quantity  of  coal  sup-
 plied  during  the  same  period?

 The  Minister  of  Steel,  Mines  sad
 Fuel  (Sardar  Swaran  Singh):  (a)  and
 (b).  Two  statements  showing  the  total
 allocations  and  despatches  of  coal
 during  १858  and  959  for  various
 industries  in  Madras  State,  controlled
 by  the  State  Government  and  des-
 patches  during  2958  and  January,
 959  to  industries  situated  in  Madras
 State  but  sponsored  by  the  Central
 recommending  authorities  are  laid  on
 the  Table  of  the  Sabha.  [See  Appen-
 dix  द  annexure  No.  27).  In  respect
 of  centrally  controlled  industries
 quotas  are  fixed  industry-wise  and  not
 State-wise,

 Revision  of  Salary  Scales  of  Teachers
 fm  Madras

 ‘2298.  Shri  Elayaperumal:  Will  the
 Minister  of  Education  be  pleased  to
 state:

 (a)  whether  the  Madras  State  Gov-
 ernment  have  included  the  scheme  for
 the  revision  of  salary  scales  of
 teachers  of  schools  of  local  bodies  and
 private  schools  in  that  State  in  the
 Second  Five  Year  Pian;

 (b)  if  so,  the  total  amount  given  to
 the  Government  of  Madras  for  this
 purpose  by  the  Central  Government?

 The  Minister  of  Education  (Dr.
 K.  L.  Shrimali):  (a)  Yea,  Sir.’-

 (b)  On  the  basis  of  50  per  cent.  of
 expenditure,  an  amount  of  Rs.  49.68
 lakhs  was  ctioned  to  Madres  Gov-
 ernment  during  1956-58  for  revision
 of  salaries  of  primary  and  secondary
 school  teachers.  For  1958-59,  the
 amount  of  central  assistance  for  this
 purpose  cannot  be  indicated  as  grants
 have  been  sanctioned  on  the  basis  of
 expenditure  on  groups  of  Schemes.
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 Political  Sufferers  in  Uniden  Territecies

 ‘a04.  Shri  Sonmavane:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state  the  nature  of  schemes  ,intro-
 duced  or  proposed  to  be  introduced
 im  the  Union  Territories  to  help  the
 political  sufferers  and  their  children?

 The  Minister  of  Home  Affairs  (Shri
 G.  B.  Pant):  (i)  Non-recurring  cash
 grants  out  of  Home  Minister’s  Discre-
 tionary  Grant  in  deserving  cases.

 (ii)  Providing  house  plots  and  finan-
 cial  assistance  for  building  houses,  to
 displaced  political  sufferers.

 Qi)  Provision  of  employment  facili-
 ties.

 (av)  Grant  of  interest-free  loans  for
 setting  up  business  or  small-scale
 industries.

 (v)  Educational  facilities  to  the
 children  of  political  sufferers.

 Assintance  for  Pelitical  Sufferers  in
 Bombay

 2205.  Shri  Sonavane:  Will  the  Minis-
 ter  of  Home  Affairs  be  pleased  to
 state:

 (a)  whether  the  Central  Govern-
 ment  have  allotted  during  the  last
 three  years  any  amount  to  the
 Bombay  Government  for  any  scheme
 introduced  there  for  helping  the  politi-
 cal  sufferers  or  their  children;  and

 (b)  if  so,  the  nature  thereof?

 The  Minister  of  Home  Affairs  (Shri
 G.  है.  Pant):  (a)  No  separate  allot-
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 Purchases  by  Ministry  of  Home  Afiaies

 Shri  Warior:
 Shri  Kodiyan:

 2208.4  Shri  Vasudevan  Nair:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  the  total  amount  spent  by  the
 Ministry  of  Home  Affairs  in  988  for
 the  purchase  of  furniture,  stationery
 and  other  miscellaneous  articles;

 (b)  whether  tenders  were  invited
 from  the  Government  approved  and
 other  contractors  for  the  supply  of
 these  articles;  and

 (९)  if  so,  the  details  thereof  and
 the  amount  of  each  contract?

 The  Minister  of  State  gn  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  (a)
 Rs.  ‘1,86,952  44  nP.

 (9)  Yes;  except  in  the  cases  of  cere
 tain  petty  items  such  as  nails,  paints,
 etce.,  which  are  purchased  at  the  pre-
 vailing  market  rates.

 (९)  A  statement  is  laid  on  the  Table
 of  the  House.  [See  Appendix  V,  an-
 nexure  No.  28.]

 Free  and  Compulsory  Primary
 Education

 eas:
 fi

 Panigrahi:
 )  Shri  Ramakrishna  Re@dy:

 Will  the  Minister  of  Education  be
 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No.  474  dated  the
 Mth  February,  059  and  state:

 (a)  the  number  of  students  getting
 free  and  compulsory  primary  educe-
 tion  in  the  country  during  1988-89
 State-wise;  and

 (b)  the  total  amount  of  financial
 assistance  rendered  in  the  First  and
 Second  Plan  periods  so  fer  to  different
 States  (State-wise)f

 The  Minister  of  Séucatien  (De.
 K.  L.  Sheiuali):  (a)  A  statement  is
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 काठ,  ह. उ  the  Table  of  the  Sebba.  [Sec
 Appendix  V,  annexure  No.  2.)

 1. ड  Out  of  the  Central  assistance
 given  to  States,  there  is  ह...  separate
 allocation  for  free  and  compulsory
 areas  and  non-compulsory  areas.

 Eradication  of  Crimes
 2206.  Shri  L.  Achaw  Singh:  Will

 the  Minister  of  Heme  Affairs  be
 pleased  to  state:

 (a)  whether  recently  any  modern
 methods  have  been  found  to  prevent
 the  offenders  from  reverting  to  crimes;
 and

 (b)  what  is  the  purpose  of  setting
 up  a  Central  Bureau  of  Correctional
 Services  in  Delhi?

 The  Minister  of  Home  Affaire  (Shri
 G.  B.  Pant):  (a)  No  striking  dis-
 coveries  have  been  made  but  improve-
 ments  are  being  steadily  made.

 a
 (b)  The  functions  of  the  Bureau

 will  be  to  co-ordinate  the  policies  of
 various  States  on  matters  relating  to
 prevention  of  crime  and  treatment  of
 offenders  etc.

 Licences  for  Guns  in  Delhi

 2299.  Shrimati  la  Palchoudhari:
 Will  the  Minister  of  Heme  Affairs  be
 pleased  to  state:

 (a)  the  number  of  applications
 received  by  the  Delhi  Administration
 for  licences  of  Guns,  Revolvers,
 Spears  and  Swords  separately  in  the
 years  1956,  957  and  3958  (year-wise);

 (b)  the  number  of  applications
 rejected  in  each  year;

 (c)  the  number  of  licences  granted
 for  each  category  of  arms  during  each
 year;  and

 (d)  the  number  of  applications.  for
 each  category  pending  as  on  the  3ist
 December,  9587

 The  Minister  of  State  in  the  Minis-
 try  of  Heme  Affaire  (Shri  Datar):  (a)
 to  (a).  A  statement  is  laid  on  the
 Table  of  the  Sabha.  (See  Appendix
 दि  annexure  No.  30)

 Bhilai  Stecl  िकााई
 2300.  1 ॥  Miayaperumal:  म  the

 Minister  of  @teel,  Mines  aad  Fuel  be
 pleased  to  state:

 (a)  the  number  of  Scheduled  Castes

 technical  jobs  in  Bhilai  Steel  Plant;
 (b)  whether  their  quota  has  been

 filled  up;  and

 (c)  if  not,  the  reasons  therefor?
 The  Minister  of  Steel,  Mines  and

 Fuel  (Sardar  Swaran  Singh):
 Hindustan  Steel  Limited  has  inform-
 ed  that  the  position  is  as  follows:

 (a)  Scheduled  Castes—257.
 Scheduled  Tribes—25.

 (b)  No,  Sir.

 (c)  Difficulty  in  getting  suitable
 candidates.

 द

 Teachers’  Training  Institutions  in
 Tripera

 230i.  Shri  Dasaratha  Deb:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  the  Teachers’  Training
 Institutions  have  been  transferred  to
 the  Tripura  Territorial  Council;  and

 (b)  if  not,  the  reasons  therefor?
 The  Minister  of  Home  Affairs

 (Shri  G.  B.  Pant):  With  a  view  to
 ensuring  uniform  and  proper  standards
 of  teaching  im  the  territory,  the
 training  institutions  have  not  been
 transferred  to  the  Council.

 '  Campus  Work  Projects  -.

 zee!  Shri  Warlor:  Will  the  Minis-
 ter  of  Education  be  pleased  to  state:

 (a)  the  States  to  which  grants  under
 the  Campus  Work  Project  Scheme
 were  granted  during  the  year  1958-59
 so  far  and  the  amounts  granted  to
 each  State;

 (b)  the  institutions  to  which  grants
 were  given  and  the  amounts  to  each;
 and
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 (०)  wiiether  vequéliz  for  grant
 from  any  States  or  institutions  §  are
 pending  with  Government?

 The  Minister  of  Education  (Dr.  K.
 &  Shrimaii):  (a)  and  (b).  Under  the
 Campus  Work  Project  Scheme  funds
 ere  not  allocated  State-wiee  but
 grants  are  given  to  various  educational
 institutions  through  the  State  Gov-

 ९  @enments  and  Universities.  A  state-
 ment  giving  the  information  is  laid  on
 the  Table  of  the  Sabha.  [Pleced  in
 Library.  See  No.  LT-238.].

 (e)  No,  Sir.  >

 Morpho-Phenemic  Anslysia  of
 Languages

 2303.  Shri  Warlor:  Will  the  ‘Minus-
 ter  of  Education  be  pleased  to  state:

 (a)  whether  grants  have  been  given
 to  universities  and  institutions  which
 have  taken  up  the  work  of  morpho-
 phonemic  analysis  of  languages  dur-
 ing  the  year  ‘1988-69;  and

 cb)  if  so,  the  names  thereof?

 The  Minister  of  Education  (Dr  K.
 ke  Shrfmali):  (a)  Yes,  Sur.

 (9)  L  The  Deccan  College  Po.i-
 graduate  and  Research  Institute,
 Poona.

 2  Gauhati  University,  Gauhati.
 3.  Calcutta  University,  Calcutta.
 4  Kerala  University,  Trivandrum.
 है.  Madras  University,  Madras.
 6.  Mysore  University,  Mysore.

 (a)  whether  there  is  any  proposal
 to  ufllise  the  eurplus  war-time  equip-
 taunt  in  Ordnance  Establishments

 (b)  if  s0,  in  what  form;  and

 taal
 «(e)  tie  mein  festures  of  ae  the

 an  ¢

 Deputy  M@nister  of  .  Defence
 (Sari  Raghuramaish):  (a)  Yes,  Sir.

 (b)  and  (e).  Utilisation  of  all  de-
 fence  equipment  and  stores  in  the
 best  possible  manner  and  thus  =  re-
 ducing  fresh  purchases  as  much  as
 possible  in  view  of  the  shortage  of
 foreign  exchange  are  the  important
 features  of  the  scheme.  The  Service
 authorities  were  asked  to  devote  more
 thought  to  the  alternative  utilisation
 of  various  equipments  and  stores  and
 to  utilse  whatever  they  had  got  in
 the  stocks  to  the  fullest  extent  possi-
 ble.  An  Inter-Services  Technical
 Team  was  set  up  to  examine  the  sur-
 plus  stores  lying  in  the  various  De-
 fence  Installations  to  ascertain  the
 alternative  uses  to  which  the  various
 equipment  and  stores  could  be  put
 and  this  team  has  commenced  its
 work,  Pending  such  examination  and
 the  decision  of  Government  thereon  a
 temporary  ben  on  disposal  of  surplus
 defence  stores  has  been  imposed

 US.  Aid  to  India  on  Project  Basis

 2305.  Shri  Ram  Krishan  Gupta:  Wil!
 the  Minister  of  Finance  be  pleased  to
 state:

 (a)  whether  :t  is  a  fact  that  the
 United  States  Government  have  sug-
 gested  to  the  Government  of  India
 that  in  future  it  would  like  aid  to
 India  to  be  made  available  mainly  for
 large  specific  projects  instead  of  be-
 ing  allocated,  as  at  present,  for  a
 large  number  of  programmes;  and

 (b)  if  so,  how  far  Government  have
 accepted  this  proposal.

 The  Minister  of  Finance  (Shri
 Merarji  Desai):  (a)  No,  Sir.  There
 has  been  no  intimation  from  the  U8.
 Government  of  any  revision  in  ther
 lending  policy.

 (b)  Does  not  erise.
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 9006.  Shri  Sam  Exishay  Gupta:  wat

 the  Minister  of  Dafesice  be  pleased  to
 state:

 (a)  whether  it  is  s  fact  that  Gov-
 ernment  have  decided  to  increase  the
 Milk  ration  of  troops;  and

 (b)  if  ao,  the  nature  of  steps  pro-
 posed  to  be  taken  to  secure  additional
 milk?

 The  Minister  of  Defence  (Shri
 Krishna  Menon):  (a)  No,  Sir.

 (9)  Does  not  arise.

 Turning  and  Boring  Scraps

 2m  ¢  Shri  Raghunath  Singh

 Will  the  Minster  of  Steel,  Mines
 and  Fuel  be  pleased  to  state:

 (a)  the  quantity  of  turming  =  and
 boring  ecrape  consumed  Qa)  by  domes-
 tie  consumers,  and  (ii)  the  quantity
 actually  exported  during  the  years
 952  to  3958;

 (b)  the  estimated  quantity  of  turn-
 ing  and  boring  scrap  arisings  dufing
 1959;  and

 (c)  what  quantity  thereof  Govern-
 ment  expect  to  be  utilised  by  the
 domestic  consumers?

 The  Minister  of  Stecl,  Mines  and
 Fuel  (Sardar  Swaran  Singh):  (a)  (i)
 Information  regarding  the  quantity  of
 turmng  and  boring  scraps  consumed
 by  domestic  consumers  prior  to  4954
 is  not  available.  Quantities  consum-
 ed  during  the  years  954  to  4958  by
 Electric  Furnace  Owner  in  India,
 are  given  below:

 1984,  19,446  tons.

 1985.  24,075  tons.

 1988.  ee  20,748  tons.

 1987.  29.071  tons.

 1088.  ‘87.881  tons.

 (il)  Information  about  the  quants
 ties  turning  and  boring  scraps

 exported  prior  to  34954  are  not  avail
 able.  Quantities  exported  during  the
 years  984  to  1968  are  shown  below:—

 1064.  +»  4,213,
 1965.  ‘TAS.
 1986.  ‘998e.
 1987.  3,000
 1988.  «+  18,913.

 (8)  The  anticipated  arisings  of
 turning  and  boring  scrap  in  the  coun-
 try  during  1959,  are  estimated  to  be
 about  66,000  tons.

 (c)  The  domestic  consumption  of
 turning  and  boring  scrap  in  India

 1959,  is  estimated  at  about  40,000
 tons.

 Nagas  Attack
 2308.  Shri  D.  c  Sharma:  Wil)  the

 Minister  of  Home  Affairs  be  pleased
 state

 (a)  whether  it  is  a  fact  that  the
 hostile  Nagas  attacked  the  Nungba
 Police  Station,  on  the  old  Cachar  Road
 in  the  Tamenglong  sub-division  of
 Manipur  on  the  27th  February,  1959;

 (9)  ४१  so,  the  number  of  casualties;
 and

 (c)  the  number  of  Nagas  arrested  in
 this  connection?

 The  Minister  of  Home  Affairs
 (Shri  G.  B.  Pant):  (a)  Yes.

 (b)  None.
 (९)  One.

 LAF,  Dakota  Crash  at  Palam

 Shri  D.  0.  Sharma:
 =

 {  Shrimati  Da  Palchoudheri

 Will  the  Minister  of  Defence  be
 Pleased  to  state:

 (a)  whether  it  is  a  fact  that  an
 Indian  Air  Force  Dakota  crush-landed
 on  the  runway  at  Palam  airport  ar  the
 28th  February,  1969;

 (b)  if  so,  the  number  of  casualties;
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 (दो  whether  committee
 has  been  apolnted  tr  Aad  out  the
 eeuse  of  the  crash;  and

 @)  if  so,  the  nature  of  its  @ndings’
 The  Minister  of  Defence  °  (Shri

 चलिए,  Menon):  (a)  Yes,  Gir.
 tb)  Nil
 (ce)  Yes,  Sir
 (a)  The  enquiry  is  stil]  in  pro-

 grew.

 Filteration  Plant  for  Swimming  Tank
 at  Patiala

 23i0.  Shri  8.  M.  Banerjee:  Will  the
 Minster  of  Defence  be  pleased  to
 state.

 (a)  whether  there  =  any  proposal
 to  construct  a  filteration  plant  in  the
 swimming  tank  at  Patiala  for  the
 Armed  Forces;  and

 (b)  if  so,  the  amount  hkely  to  be
 spent  thereon?

 The  Minister  of  Defense  (Shri
 Krishna  Memon):  (a)  No,  Sar

 (b)  Does  not  arise.

 Interest  on  Leans

 23li.  Shri  Rami  Reddy:  Will  the
 Minister  of  Finance  be  pleased  to
 state

 (a)  the  total  amount  of  interest  paid
 or  to  be  paid  by  the  Central  Govern-
 ment  on  :ts  foreign  and  inland  borrow-
 ings  durng  1958-59,  and

 (b)  the  total  amount  of  interest  re-
 ceived  or  to  be  received  by  the  Cen-
 tral  Government  durimg  1958-59  from
 the  tes  in  respect  of  the  loans  ad-
 vanced  to  State  Governments  (State-
 wise)?

 (Rs.  &
 State  R.E.98-s9

 Andhrs  Pradesh  ~  34
 Assam  o7
 Bihar.  92
 Bombay  -  4  7०
 Kerala  ©  90
 Madbys  Pradesh  rah
 Madras  2  90
 Myrore  7  48
 Orissa  467
 Punjab  9  66

 Rayasthan  4%
 Urrar  Pradesh  3  75
 West  Bengal  $  23
 Jaromw  &  Kashmir  229
 Unallocated  amount  I  25

 23i2  Shri  Daljit  Singh:  Will  the
 Minster  of  Education  be  pleased  to
 state

 (a)  the  number  of  social  service
 camps  which  have  been  organised  in
 Himachal  Pradesh  durmg  1957-58  and
 1958-59  so  far,  and

 (b)  the  total  amount  spent  and  the
 number  of  boys  and  girls  who  parti-
 cipeted  in  them’

 The  Minister  of  Education  (Dr.  K.
 L.  Shrimali):

 (a)
 ‘1957-58  39$8-S9(i-4-$8-$-3°57)
 ops comps

 कुर
 1957-58  Camps  1958-59,  Camps

 ®Amount  No  of  particspants  *Amount  No
 cl  . eae  eterna  spent  articipan wen

 =  “BOYS  GIRLS  nn
 .

 BOYS  GIRLS

 Rs.38,032  37  683  गण  Rs  28,368  75  4370  203
 She  figures  given  उठ  बकन्ण्माधफब धत फाबघड छ उनाम्द Hable  to  revision  on settlement of
 audited  accounts
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 Antsiants  Grade  Examination,  सकी,
 $8i3.  हिली  Rafha  Raman:  Will  the

 Minister  of  Mesto  A@sirs  be  pleased
 to  state:

 (a)  how  many  candidates  have  been
 appointed  as  Assistants  as  a  result  of
 the  Assistants  Grade  examination  held
 के  July,  2987  so  far;  and

 (५9)  how  many  more  candidates  are
 to  be  appointed  and  by  what  date?

 The  Minister  of  State  in  the  Minis-
 try  of  Heme  Affairs  (Shri  Datar):  (a)
 466.  This  number  includes  temporary
 appointments  made  in  offices  not
 partkipating  in  the  Central  Secretar-
 iat  Service  Scheme.

 (b)  About  30.  The  appointments
 are  expected  to  be  made  shortly.

 Weitten  Answer  =  ‘T7

 years  4957  and  i958  in  Delhi  and  New
 Delhi;

 (b)  in  how  many  cases  the  culprits
 responsible  for  these  burglaries  and
 thefts  respectively  have  been  appre-
 hended  and  convicted;  and

 (c)  &  the  percentage  of  convictions

 The  Minister  of  Home  Affairs  (Shri
 a  B.  Pant):  (a)  and  (b).  A  state-
 ment  containing  the  requisite  infor-
 mation  is  given  below:—

 Statement
 Year  Cases  reported  vial

 BURGLARIES  por  Sent  up  or  t  Convreted

 37957  328  259  385 7958  7350  209  748

 THEFTS  e
 3987  5583  220  852
 3958  $993  3067  802

 (c)  Percentage  of  convictions  to
 reported  cases  in  such  cases  is  low
 almost  everywhere.  Every  effort,
 however,  ५४  made  to  work  out  the
 cases.

 Cyclone  in  Tripura

 ‘2315.  Shri  Bangshi  Thaker:  Will
 the  Minister  of  Home  Affairs  be
 Pleased  to  state:

 (a)  whether  it  is  a  fact  that  recently
 due  to  a  cyclone,  some  00  houses  of
 Chulubarit  village  in  Kamalpur,  Tri-
 pura  have  fallen  down;

 (b)  whether  it  is  also  a  fact  that
 one  person  of  the  village  died  as  8
 result  of  this  cyclone;

 (c)  £  so,  the  details  of  the  incident;
 and

 (d)  whether  due  compensation  has
 been  paid  to  the  victims?

 The  Minister  of  Home  Affairs
 (Shxi  G.  B.  Pant):  (a)  to  (ec).  Qn  the
 night  of  24th  February,  1959,  a  ‘gale
 swept  over  portion  of  Kamalpur  Sub-
 Division  affecting  the  village  Chuiu-
 bari  and  four  other  villages.  Appro-
 ximately  240  families  were  affected,
 out  of  which  66  were  rendered  home-
 legs.  One  woman  of  village  Chulu-
 beri  died  due  to  injures  received.
 About  470  huts  either  collapsed  or  got
 damaged  involving  estimated  loss  of
 Rs.  11,500.
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 (ad)  The  injusied  persons  were  given
 first-aid  ang  arrang  its  were  made
 to  provide  temporary  shelter  to  those
 rendered  homeless.  Permits  were
 also  given  to  procure  house  building
 material  from  reserved  foreit  with-
 out  royalty.  In  addition,  the  question
 of  the  grant  of  gratuitous  relief  and
 heuse  building  logn  to  cases  of  dis-
 tress  is  under  consideration.

 No  question  of  paying  compensation
 arises  in  such  cases.

 Outposts  in  Manipur

 23i6.  Shri  L.  Achaw  Singh:  Will
 the  Minister  of  Home  Affairs  be
 pleased  to  state:

 (a)  whether  :t  is  a  fact  that  out-
 posts  of  the  Assam  Rifles  and  the
 Eastern  Frontier  Rifles  have  been
 withdrawn  from  the  areas  beyond
 the  Bark  River  in  Menipur;  and

 (b)  if  so,  reasons  therefor?

 The  Minister  of  Some  Affairs
 (Shri  6.  8.  Pant):  (a)  and  (b).  It
 ‘would  not  be  in  the  public  interest  to
 disclose  the  positioning  and  location
 of  these  forces  as  such  information
 would  be  of  assistance  to  hostile  ele-
 ments.

 Students’  Hostels  in  Punjab
 2317.  Shri  Daljit  Singh:  Will  the

 Minister  of  Education  be  pleased  to
 state:

 (a)  the  total  amount  of  aid  sanction-
 ed  by  the  Government  of  India  for
 gonstruction  of  hostels  for  school  and
 college  students  in  Punjab  during  the
 Seebnd  Five  Year  Plan  period  so  far;
 and

 .

 ari)  the  number  of  hostels  con-
 structed  so  far?

 The  Minister  of  Educaiion  (Dr.  XK.
 *  Shrimail):  (a)  and  (b).  tnaforma-

 being  collected  and  will  be  laid
 Table  of  the  Sabha  in  due

 4

 H
 i
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 tea:  Will  te
 Minister  of  Education
 state

 (a)  the  names  of  labour  and  social
 service  camps  for  students  and  othéy
 youth  held  with  the  help  of  Central
 aid  in  Amritsar  district  during  1968;

 (9)  the  amount  sperit  and  the  nature
 of  work  done;  and

 (c)  the  names  of  such  camps  to  be
 held  during  19597

 The  Minister  of  Education  (Dr,  K.
 L.  Shrimali):  (a)  to  (c).  A  statement
 is  laid  on  the  Table  of  the  Sabha.
 {See  Appendix  V,  annexure  No.  31.)

 Andaman  Ships
 2339,  Shri  Lachman  Singh:  Wil}  the

 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  Govern-
 ment  ships  owned  by  Andaman  Ad-
 ministration  are  debarred  from  carry-
 ing  railway  sleepers  for  delivering

 to  Railway  Department  in
 Cochin;  and

 (b)  if  so,  reasons  therefor?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  (a)
 and  (b).  These  ships  are  intended  to
 carry  traffic  between  the  Islands  and
 Calcutta  and  Madras.  They  are  not
 permitted  to  undertake  to  carry  cargo
 to  other  ports  without  special  authori-
 sation.  The  reason  is  that  these  ships
 are  not  expected  to  enter  the  field  of

 rang
 meant  for  the  coastal  conference

 ps.

 हिन्दी की  दस्तकों

 .  भी  कूग  Ld  wafer: : र्श्रे
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 22.06  brs.

 MOTION  FOR  ADJOURNMENT

 SrtuaTIon  mn  Trser

 Mr.  Speaker:  I  have  received
 notice  of  an  adjournment  motion  re-
 lating  to:

 “Disturbances  in  Tibet  culminat-
 ing  in  open  fighting  between  the
 Chinese  forces  and  the  local  popu-
 lation  in  Lhasa  near  Potala  and
 our  Consulate  General  in  tha?
 city”.

 Some  time  ago,  a  Call  Attention  notice
 was  tabled  and  I  see  from  today’s
 Order  Paper  that  the  hon.  Prime  Min-
 ister  has  agreed  to  make  a  gtatemen:
 on  this  very  subject.  I  may  new
 request  him  to  make  his  statement  so
 that  we  can  dispose  of  both  together.

 Shri  Vajpayee  (Balrampur):  Ad-
 joummment  motion  relates  to  a  discus-

 aceept  er  reject  it.  I  would  like  to
 hear  from  Government  what  exactly
 they  have  to  say  and  then  make  up
 ™my  mind.  Wf  I  do  give  consent,  |
 ‘will  allow  an  opportunity  fer  dis-
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 Shri  Tyagi  (Dehra  Dun}:  On  a
 point  of  order.  I  would  like  to  seek

 Shri  Jawsharial  Nehra:  I  really
 wanted  to  make  it  clear  that  I  was
 going  to  make  it  regardless  of  any
 proposal  for  an  adjournment  motion
 or  any  other  motion.

 Mr.  Speaker:  Both  have  synchronis-
 ed.  That  was  why  I  said  it.

 Shri  Jawaharlal  Nehru:  Recent  re-
 ports  about  happenings  in  the  Tibet
 region  of  Chima  have  naturally  arous-
 ed  a  great  deal  of  interest  in  the
 country.  The  sequence  of  events  is  not
 quite  clear  to  us.  But  I  should  like
 to  make  a  brief  statement  on  the
 principal  facts  in  so  far  we  know
 them.  Last  week,  on  the  70  March,
 in  the  course  of  the  discussion  on  the
 Demands  for  the  Ministry  of  External
 Affairs,  I  referred  briefly  to  the  tense
 situation  there.  I  mentioned  that
 there  had  been  a  clash  of  wills,  al-
 though  no  major  violence  had  occur-
 red  recently.

 We  have  since  received  fuller  in-
 formation  from  our  Consul  General  in
 Lhasa.  It  appears  that  various  rum-
 ours  in  regard  to  the  Dalai  Lema
 caused  excitement  in  Lham.  About
 two  weeks  ago,  a  large  crowd  of
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 Tibetans  entered  the  premises  of  the

 Tibetan  women  came  to  our  Con-
 sulate  General  and  requested  our
 Consul  General  to  accompany  them  to
 the  Chinese  Foreign  Bureau  and  be  a
 witness  to  their  presenting  certain  de-
 mands.  The  Consul  General  ‘told
 them  that  this  was  not  proper  and
 that  he  could  not  accompany  them  or

 ,  associate  himself  with  any  demons-
 tration.  The  Consul  General  brought
 these  incidents  to  the  notice  of  the
 Chinese  Foreign  Bureau  at  Lhasa.
 He  had  rightly  decided  not  to  inter-
 fere  in  these  internal  affairs.

 On  the  20th  March,  fighting  sudden-
 ly  broke  out  between  the  Chinese
 troops  and  Tibetan  elements.  There
 wes  firing  in  the  vicinity  of  our  Con-
 sulate  General  and  some  stray  bullets
 hit  our  building.  For  some  time  it
 was  not  possible  for  the  Consul
 General  to  go  out  of  the  premises.  All
 our  etaff  and  their  families  are  safe
 and  no  significant  damage  to  pro-
 perty  has  been  reported.  Apparent-
 ly,  the  situation  in  Lhasa  has  some-
 what  quietened  down.

 There  are  about  30  members  of  our
 staff  in  the  Consulate  General  at
 Lhasa.  Together  with  their  families,
 the  number  is  about  100.  There  are
 also  76  other  nationals  im  the  Lhasa
 tegion—that  is,  Indian  nationals—
 about  whom  we  have  no  full  informa-
 tion  at  present.

 As  ‘soon  as  the  fighting  broke  out  in

 his  staff  and  our  records  and  proper-
 ties  are  entitled  to  the  fullest
 tion  and  we  have  no  doubt  that  the
 Chinese  Government  will  see  the
 reasonableness  of  our  request.

 This  outbreak  of  violence  in  Lhasa
 itself  is  a  new  development.  Pre-
 viously  there  had  been  conflicts  in
 various  parts  of  Southern  Tibet  bet-
 ‘ween  the  Khampas  and  the  Chinese
 forces.  But  the  Lhasa  region  had
 remained  quiet.

 The  House  will  appreciate  that  this
 is  a  difficult  and  delicate  situation  and
 we  should  avoid  doing  anything
 which  will  worsen  it.  We  have  no  in-
 tention  of  interfering  im  the  internal
 affairs  of  China  with  whom  we  have
 friedly  relations.  In  954  the  Sino-
 Indian  Agreement  was  concluded.  It
 was  in  this  that,  for  the  first  time,
 the  principle  of  Panch  Sheel  was
 stated.  (An  hon.  Member:  And
 flouted!).

 There  is  a  long  tradition  of  cultural
 and  religious  ties  between  India  and
 the  Tibet  region  of  China.  In  this
 region  lie  many  places  of  pi
 which  are  considered  holy
 Hindus  and  Buddhists  and

 tp i
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 him  and  to  our  other
 representatives  in  the  Tibet  region.

 Mr.  Speaker:  In  view  of  this  elabor-

 Shri  Vajpayee:  On  a  point  of  —in-
 formation,  Sir  May  I  know  from  the
 hen.  Prime  Minister  the  position  of
 the  Dalai  Lama,  whether  he  5  safe?

 Shri  Jawaharlal  Nehru:  I  am  afraid
 I  have  no  correct  information  as  to
 where  he  i:  But,  I  certainly  hope  he
 is  safe

 Shri  M.  हि.  Masani  (Ranch:  East)
 Mr  Speaker,  Sir,  while  bowing  to  your
 decision  about  the  adjournment
 motion  which  I  respectfully  think  is
 perfectly  correct,  may  I  say  that  the
 wide-spread  concern  rather  than  the
 interest  which  these  developments
 have  elicited  in  the  country  would  he
 served  if  expression  was  given  tq
 these  feelings  by  a  discussion  in  this
 House.  I  wonder  if  the  Prime  Minis-
 ter  would  agree  to  this  House  having
 an  early  opportunity  to  discuss  these
 developments  and  their  implications  in
 regard  to  our  frontiers  and  other  im-
 plications  that  would  follow.

 Shri  Jawaharial  Nehra:  It  is  novel,
 perhaps,  Sir,  for  this  House  to  discuss
 events  in  another  country.  Some-
 times,  of  course,  they  may  have  some
 bearing  and  reference  is  made  in  the
 Foreign  Affairs  Debate,  But,  a  general
 diwcussion  over  events  which  are
 happening  in  another  country  would
 be  a  bed  precedent  which  may  have
 far-reaching  consequences.

 Stiri  ह... 3  Autheny  (Nominated—
 Anglo-Indians):  Sir,  may  I  say  that
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 Government  has  accepted  the  suserain.
 ty  of  China  over  Tibet.

 Another  matter  with  which  we  are
 deeply  concerned  is  whether,  because
 of  an  obvious  sort  of  communist  ter-
 ror  there,  the  Government  would  be
 prepared  to  give  asylum  to  the  Tibetan
 refugees  in  India.

 Shri  8.  A.  Dange  (Bombay  City—
 Central):  Sir,  the  Prime  Minster  has
 stated  that  any  such  discussion  would
 be  an  interference  in  the  internal
 affairs  of  another  country.  For  ex-
 ample,  if  Peking  were  to  discus;  the
 arrest  of  Master  Tara  Singh,  there
 would  be  encugh  protest  here  (In-
 terruptions),

 Shri  C.  D.  Pande  (Naini  Tal):  The
 analogy  is  not  correct.

 Shri  S,  A.  Dange:  If  Peking  were
 to  discuss  the  land  reforms  which  are
 being  threatened  with  civil  war  here,
 there  would  be  enough  trouble.
 (Interruptions)  I  understand  why
 Shm  Masani  is  ansuous  to  discuse  it
 here

 Shri  C.  D.  Pande:  We  want  to  dis-
 cuss  it  fully  because..

 Mr.  Speaker:  Order,  order.  I  have
 already  given  my  ruling  regarding

 adjournment  motion,

 Skri  C.  D.  Pande:  Thus  is  not  like
 Hungary  or  Algeria.

 Shri  Asoka  Mehta  (Muzaffarpur)
 Sir,  you  should  not  give  your  ruling

 say  that  you  may  permit  the  House  ‘to
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 on  which  most  of  us,  excepting  the
 Communist  Members  here—every-
 body—feels  concerned  and  righily  so
 Therefore,  you  may  allow  us  to  move
 this  motion  for  adjournment.  It  is  not
 a  censure  on  the  Government  but  i
 expresses  our  deep  concern  at  a  par-
 ticular  development.

 You  will  remember,  Sur,  the  other
 day  Shrimat:  Renu  Chakravartty  here
 said  that  all  these  things  were  exag-
 gerated.  I  suppose  even  the  Prime
 Minister  was  under  the  ‘mpression
 that  all  these  were  not  completely
 true  But,  now,  all  of  a  sudden,  we
 find  that  fighting  has  broken  out  in
 Lhasa  This  is  not  a  sudden  develop-
 ment  So  many  things  must  have
 happened  befere  that  Therefore,  I
 say,  this  ts  a  development  which
 threatens  us  also  Supposing  tomorrow
 there  3s  more  fighting  m  Tibet  and
 refugees  come  to  our  border  There
 will  be  such  an  immense  pressure  on
 our  border  that  India  will  get  involv-
 ed  willy-nilly  Therefore,  I  think,
 this  matter  should  be  discussed  here
 It  is  not  a  censure  move  against  Gov-
 ernment  And,  I  submit  that  before
 you  deade  to  rule  it  out,  you  should
 ponder  over  it

 Mr.  Speaker:  Regarding  the  desire
 to  have  a  discussion  on  the  subject,  I
 can  only  say  this  much  The  argu-
 ment  that  is  advanced  us  that  :f  fight-
 ing  should  develop,  a  number  of  peo-
 ple  would  be  forced  to  leave  their
 hearths  and  homes  and  come  away  to
 thu  side  That  could  be  sad  with
 respect  to  any  internal  trouble  in  any
 ene  of  ovr  adjacent  countmes  What
 will  happen  if  they  come  here’?  If
 they  come  here,  let  us  look  after  the
 problem,  then—when  it  arises

 Skri  C  D.  Pande:  The  problem  hes

 +  Mr  Speaker:  Therefore,  this  can  be
 said  easily  of  Mongolia  and  North
 China  Some  of  them  may  come  and

 for  refugee  here  Whether  it  is  a

 e
 decide  whether  we  are  at  ail  concern-
 ष्  with  a  particular  matter  and  whe-
 ther  it  is  a  matter  of  interfermg  with
 the  internal  administration  of  a  9ar-
 ticular  State  All  that  we  are  con-
 cerned  with  ४  this  We  are  on  friend-
 ly  terms  with  a  neighbouring  State
 with  which  we  have  to  deal  The
 mternal  affairs  of  a  State  have  never
 been  discussed  in  this  House.  I  am  net
 going  to  allow,  either  directly  or
 indirectly,  any  discussion  regarding
 this  matter  (Interruptions)

 I  have  disallowed  this  Now,  let  us
 proteed  to  the  next  item—Papers  to
 be  laid  on  the  Table

 2.38  hrs.

 PAPERS  LAID  ON  THE  TABLE

 Nottpications  UNDER  ALL  InpIA
 Services  Act

 The  Minister  of  State  in  the  Min-
 istry  of  Home  Affairs  (Shri  Datar):
 Sur,  }  beg  to  lay  on  the  Table,  under
 sub-section  (2)  of  Section  3  of  the
 “All  India  Services  Act,  95l,  a  copy  of
 each  of  the  following  Notifications

 a)  68.8  No  298,  dated  the  l4th
 March,  1959,  making  certain
 amendments  to  Schedule  IIT
 to  the  Indian  Admunustrative
 Service  (Pay)  Rules,  95¢.

 (n}  GSR  No.  299,  dated  the  lith
 March,  1959,  making  certain
 amendment  to  the  Indian
 Admunistrative  Service  (Fixa-
 tuon  of  Cadre  Strength)  Regu-
 lations,  29595  [Placed  in  Ltb-
 rary  See  No  LT-30/89}

 '
 AMENDMENT  To  CUSTOMS  AND  CENTRAL
 Exctge  Dutirg  RErunp  (Freep  Rates)

 Rous
 The  Depaty  Minisier  of  Finaece

 (Shri  B.  B  Bhagat):  Sir,  I  beg  to  lay
 on  the  Table,  under  sub-section  (4)
 of  Section  43B  of  the  Sea  Customs  Act,
 7878  and  Section  38  of  the  Central
 Excises  and  Salt  Act,  ‘1944,  a  copy  af
 Notification  No.  GS.R.  273,  dated  the
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 7th  March,  1959,  making  certain  fur-
 ther  amendment  to  the  Customs  and

 ‘
 Sentral  Excise  Duties  Refund  (Fixed
 Rates)  Rules,  1958.  [Placed  in  Lib-
 rary.  See  No.  LT-3332/50.)}

 NormicaTion  uNveR  SEA  CUSTOMS
 Act

 Shri  BL  R,  Bhagat:  Sir,  I  beg  to  lay
 on  the  Table,  under  sub-section  (4)
 of  Section  43B  of  the  Sea  Customs  Act,
 1878,  a  copy  of  Notification  No.  G.S.R.
 274,  dated.  the  7th  March,  1959.
 [Placed  in  Library.  See  No.  LT-3il/
 #)

 Cost  Srrucrure  or  INDIAN  ALRLINES
 ५  CORPORATION

 The  Deputy  Minister  of  Civil  Avia-
 tien  (Shri  Mohiuddin):  Sir,  I  beg  to
 lay  on  the  Table  a  copy  of  the  Report
 of  Expert  Committee  appointed  by  the
 Government  to  examine  the  cost  struc-
 ture  of  the  Indian  Airlines  Corpora-
 tion.  [Placed  in  Library.  See  No.
 LT-33/89.}

 Manipur  Surragssion  or  ImmorAD
 TRAFFIC  IN  WomMEN  AND  Gms  RULES

 Shri  Datar:  Sir,  on  behalf  of  Shrimati
 Alva,  I  beg  to  lay  on  the  Table,
 under  sub-section  (4)  of  Section  23
 of  the  Suppression  of  Immoral  Traffic
 in  Women  and  Girls  Act,  1986,  a  copy
 of  Notification  No.  J/2i/57,  dated  the

 Manipur  Suppression  of  Immoral
 Traffic  in  Women  and  Girls  Rules,  058
 and  corrigendum  thereto,  dated  the
 28th  January,  ‘1959,  published  in
 Manipur  Gazette.  [Placed  in  Library.
 See  No  LT-3i4/59.}

 32.20  hrs.

 PRESIDENTS  ASSENT  TO  BILLS

 to  Matter  of  Urgent
 Pudkic  Importance

 President  since  a  report  was  made  to
 the  House  on  the  l6th  March,  1959:

 l.  Tae  Appropriation  (Railways)
 Bill,  ‘1959.

 2  The  Appropriation  (Railways), No.  2  Bill,  1959.
 3.  The  Appropriation

 Account)  Bill,  1959.
 (Vote  on

 12.21  brs.

 CALLING.  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE

 RevrvaL  or  Borner  TRADE  SETWEEN
 INDIA  AND  PAKISTAN

 Shrimati  Ha  Palchoudhueri  (Nabe-
 dwip):  Under  Rule  197,  I  beg  to  call
 the  attention  of  the  Prime  Minister  to
 the  following  matter  of  urgent  rublic
 importance  and  I  request  that  he  may
 make  a  statement  thereon:

 “The  reported  refusal  by  the
 Pakistan  Government  to  hold  a
 meeting  to  discuss  the  question  of
 revival  or  border  trade  with
 India.”
 The  ‘Deputy  Minister  of  External

 Affairs  (Shrimati  Lakshmi  Menon):
 Border  trade  between  West  Bengal,
 Assam  and  Tripura  on  the  one  hand
 and  East  Pakistan  on  the  other  is
 governed  by  Article  VIII  of  the  Indo-
 Pakistan  Trade  Agreement  (1957-60).

 Pakistan  had  put  various  obstacles
 by  restricting  visas  etc.  and  by  harass-
 ment  of  those  engaged  in  border  trade.
 This  was  pointed  out  to  the  Pakistan
 Delegation  at  the  957  Trade  Agree-
 ment  Review  Conference  held  ‘at
 Karachi  in  December.  Since  then,
 however,  this  border  trade  has  come
 to  a  complete  standstill]  as  a  result  of
 “Operation  Close  Door”  started  by  the
 Government  of  East  Pakistan  since  the
 beginning  of  ‘1958.

 The  High  Commissioner  for  Pakis-
 tan  in  India  during  his  visit  to  Assam
 in  November,  1958,  told  Rev.  Nichols
 Roy,  MLL.A.  and  an  ex-Minister,  that
 the  Government  of  Pakistan  were



 anxious  to  improve  trade,  part  cularly
 border  trade,  with  India  and  suggest-
 ed  that  the  Chief  Secretaries  of  Assam
 and  East  Pakistan  should  meet  to  dis-

 a
 border  trade  without  waiting  for

 ©  Indo-Pakistan  Trade  Review  Con-
 ference  between  the  Governments  of
 India  and  Pakistan.  The  State  Gov-
 ernment  not  sure  whether  the  High
 Cemmissioner  meant  business  parti-
 cularly  in  view  of  the  exactly  oppositc
 policy  followed  by  his  Government,
 réferred  the  High  Commissioner's  sug-
 gestion  to  us  After  consulting  the
 Monistry  of  Commerce  and  industry,
 we  requested  the  Government  of
 Assam  ts  accept  the  High  Commis-~
 sioner's  suggestion  for  a  Chief  Secre-
 tanies’  Conference  on  border  trade
 provided  the  Chief  Secretaries  of  West
 Bengal  and  Tripura  also  participated
 in  the  proposed-’conference  After  the
 Governments  of  West  Bengal  and
 Tmpura  had  agreed  to  our  suggestion,
 the  Chief  Secretary,  Government  of
 Assam.  wrote  to  the  Government  of
 East  Pakistan  on  Sth  December,  ‘1958,
 weleoming  the  High  Commussioner’s
 suggestion  in  a  formal  manner  and
 leaving  it  to  the  Government  of  East
 Pakistan  to  suggest  the  date  and  venue
 for  the  meeting.  No  reply  from  the
 Government  of  East  Pakistan  was
 received  to  this  letter  for  over  two
 ‘months,  although  there  were’  periodi-
 cal  reports  in  the  Pakistani  Press  that
 Pakistan  was  anxious  to  improve  trade
 relations  with  India.  On  9th  February,
 ‘1998,  the  Chief  Secretary,  Government
 of  East  Pakistan,  however,  informed
 the  Government  of  Assam  that  a  meet-
 ing  of  Chief  Secretaries  to  discuss  the
 question  of  border  trade  was  not
 tecetsary  and  that  border  trade  was  a
 part  of  the  general  trade  agreement
 between  Pakistan  and  India.

 Apart  from  the  above,  there  were
 news  items  in  the  East  Pakistani  1
 during  December,  +1988,  and  January,
 ‘1988,  that  Pakistan  intended  to  send  a

 Commerce  in  East  Pakistan  to  neigh-
 bouring  States  in  India.  On  attempts
 by  the  First  Secretary  (Commercia?j
 at  Karachi  to  verify  the  truth  of  these
 newspaper  stories,  it  was  Inveriably
 discovered  that  the  Government  of
 Pakistan  had  no  such  proposals  before
 them.

 According  to  Article  IX  of  the  Indo-
 Pakistan  Trade  Agreement  (१957-00),
 there  has  to  be  a  six  monthly  review  of
 the  working  of  the  Trade.  Agreement.
 The  last  review  took  place  in  a  Con-
 ference  at  Karach:  in  December,  ‘1957.
 Smce  then,  several  approaches  have
 been  made  to  the  Government  of
 Pakistan  for  a  Trade  Agrecment
 Review  Conference  at  Delm  but  no
 such  Conference  has  yet  been  held
 Our  Ministry  of  Commerce  and
 Industry  have  been  anxious  to  hold
 the  Review  Conference  which  has
 been  overdue  since  July,  1958,

 The  Government  of  East  Pakistan
 which  showed  great  keenness  to  have

 e  Chief  Secretanes’  meeting  to  d'scuss
 border  trade  arrangements  have
 obviously  not  been  able  to  convince
 the  Pakistan  Government  at  Karachi
 about  the  urgency  of  this  problem  and
 the  latter  do  not  seem  to  be  keen  to
 have  an  early  conference  to  review
 the  Trade  Agreement  of  which  the
 border  trade  arrangements  are  a  part.

 42.25  hrs.

 DEMANDS®  FOR  GRANTS—contd.

 Muristay  or  Iastaation  ann  Powsge

 Mr.  Speaker:  The  House  will  now
 take  up  discussion  and  voting  on
 Demands  Nos.  64,  66,  66,  13  and  i28
 relating  to  the  Ministry  of  Irrigation
 and  Power  for  which  ex  hours  have
 been  allotted.

 “Moved  with  the  recommendation  of  the  President.
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 Power  is  concerned.  I  would  like  them
 to  eschew  all  politics  and  I  would  also
 like  to  give  opportunities  to  every
 Sta
 ed  in  first  turn,  second  turn  and
 so  on  There  are  also  persons  who
 claim  to  speak  on  account  of  the  fact

 te  them  also  as  far  as  possible  But
 the  others E

 and  a
 also  I  shall  try  to  distribute

 the  chances  But  hon.  Members  should
 also  place  themselves  in  my  positiun
 If  I  do  not  call  every  one  from  the
 same  State  but  try  to  call  other  Hon
 Members,  it  is  because  opportunities
 should  be  given  to  all  After  all  the
 other  speaker  is  a  friend  and
 neighbour.

 Shri  Hem  Barua  (Gauhati):  When
 the  Canal  Water  Dispute  comes  in
 will  there  be  no  politics  (Interrup-
 tions)

 Mr,  Speaker:  I  meant  to  say  that  I
 cid  not  want  any  politics  as  between
 hon  Members  here  That  is  all—not
 other  politics  Motion  moved

 Demanp  No  64—Munistay  Or  Inrtca-
 Tron  AND  Powm

 Mr.  Speaker:  Motion  moved:

 “That  a  sum  not  exceeding
 Rs.  22,290,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the

 /B3ist  day  of  March,  1960,  in  res-
 pect  of  ‘Ministry  of  Irrigation  and
 Power’.”

 425  (Ai)  LSD—4
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 Demann  No.
 |

 65—MULTI-PURPORE
 River  Scuemrs

 Mz.  Speaker:  Motion  moved:

 “That  a  sum  not  exceeding
 Rs  1,75,42,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 Sist  day  of  March,  in  respect
 of  ‘Mult:-purpose  River
 Schemes’”

 D  No.  66-—MIScELLANEOUS
 DEPARTMENTS  AND  OTHER  EXPENDI-
 TURR  UNDER  THE  Mouuetay  or  है... र
 TION  AND  POWER

 Mr.  Speaker:  Motion  moved
 “That  a  sum  not  exceeding

 Rs  1,52,51,000  be  granted  to  the
 Premdent  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  durmg  the  year  ending  the
 3ist  day  of  March,  1960,  in  respect
 of  ‘Miscellaneous  Departments
 and  other  Expenditure  under  the
 Manustry  of  Irngation  and
 Power’”

 Demand  No  25—Caprrat  OutLAy  ow
 Muttr-porposs  है: ०. . उ  SCHEMES

 Mr.  Speaker:  Motion  moved:

 “That  a  sum  not  excecding
 Rs.  2,96,07,000  be  granted  to  the
 President  to  complete  the  oum
 Necessary  to  defray  the  charges
 which  will  came  in  course  of  pay-
 ment  durmg  the  year  ending  ‘he
 Sist  day  of  March,  1960,  in  respect
 of  ‘Capital  Outlay  on  Mult
 purpose  River  Schemes’”

 Demann  No  26—Orner  Carirat  008-
 LAY  or  vae  Moasrry  or  IrnicaTion
 AND  Powzn

 Rs  7,16,94,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
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 (Mr.  Speaker}
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the  बाला  स  ्  गण्य

 हुक्म देते
 Sist  day  of  March,  I960,  in  respect  वाला  ।  इस  लिए  मेरी  १हली  माग  यह  है
 of  ‘Other  Capital  Outlay  ०  the  कि  माइनर  इरीगेशन  को  इरीगेशन  एंड  पावर
 Ministry  of  Irrigation  and

 Power’.”

 सरदार  इकशल  सिह  (फीरोजपुर)
 स्पीकर  साहब,  इस  साल  के  दौरान  में  इस

 मुहकमे  के  पहले  पाटिल  साहब  मिनिस्टर  थे,
 बौर  इस  वक्‍त  हाफिज  साहब  मिनिस्टर  हूं।
 इन  दोनों  मिनिस्टरों  के  प्रहद  में  इस  मुहकमे
 में  बहुत,  काम  ढुभा  है  जो  कि  हिन्दुस्तान  के

 बहुत  से  लोगो  के  साथ  ताल्लुक  रखता  है  ।
 इस  मुहकमे  के  काम  का  खास  तौर  से  किसान
 से  ताल्लुक  है  क्योकि  यह  हमारा  देश  एक
 एक  किसान  देश  है,  और  किसान  जिस
 चीज़  को  सब  से  अच्छा  समझता  है  धार
 जिसकी  आशा  कर्ता  है  और  जिसके  लिए
 कोशिश  करता  है  वह  पानी  है  7  और  जो

 मिनिस्ट्री  किसान  का  पाती  देने  का  काम
 करते  है  वह  केसान  की  सर  से  ज्यादा
 हमदई  मिनिस्ट्री  हो  सफती  है

 झाप  देखेंगे  ।क  इस  देश  के  हर  इनके
 के  लोगों  की  तरक  से  थही  स्वाहिया  जाहिर
 की  आती  है  कि  हमारे  यहा  ज्यादा  नहरे  हो,
 ज्यादा  बिजली  हो  ताकि  इम  देश  की  उपज
 ज्यादा  हो  सके  ।

 सब  से  पहले  में  यह  कहना  चाहता  हूं
 कि  पाल  हा  साल  से  इस  सदन  में  जौ"  इस
 सदन  के  बाहुर  पह  श्रावाज  उठायी  जा  रही  है
 fe  माइनर  इ  ग्रेशन  का  मुहकमा  इस

 मिनिस्ट्री  मे  छामिण  किया  जाये  t  प्राप
 जानते  हैं  कि हत  वक्‍त  माइनर  इरीगेशन
 से  हिन्दुस्तान  का  ज्यादा  इलाका  सैराब
 होता  है  बनिस्थत  मेजर  इरीग्ेंशन  के  या

 दूसरे  साथनों  के  ।  इसलिए  जब  तक  साइनर
 इरीगंशन  का  मुहकमा  हस  मिनिस्ट्री  के  साथ
 झामिल  नहीं  किया  जनता  तब  तक  इस  काम
 में  दो  कंट्रोण  रहते  हें  ।  एक  काम  करने

 मिनिस्ट्री  में  शामिल  किप।  जाये  ताकि  इस

 तरह  शौर  ज्यादा  काम  हो  सके  ।  प्राप्त  जातते

 हंं  कि  बहुत  जगह  ट्यूब  ईल  से  भौर  देंकों  से

 इरीगेशन  होता  है।  भाष  जानते हूं  कि  ज्यादातर
 टेक  इस'  लिए  सरविस  के  लायक  नहो  रहे  हे
 कि  उन  पर  किसी  आदमी  का  कंट्रोल  नहीं
 रहा  t  पहले  हू  चीज़  १चायतों  प्रौर  दूसरे
 लोगों  के  हाथ  में  थी  पर  ह... छ  ag  कंट्रोल
 नहीं  रहा  ।  एग्रीकन्बर  मिनिस्ट्री  इस  तरफ

 पूरा  ध्यान  नहीं  दे  सकती  क्योंकि  उसके
 पास  टैकतिकल  नो  हाऊ  नहों  है।  इस  लिए
 में  कहना  चाहता  हूँ  कि  है  चीज  यानी

 माइनर  इरीगेंशव  इस  इदी जिन  श्रौर  पावर

 मिनिस्ट्री  में  घामिल  होता  चाहिए  1

 दूसरी  बात  मे  मेंद्रन  वाटर  पावर
 कमादान  के  रे  में  कहता  हते  हूं।
 में  समझता  हू  कि  योज  तारों  का  बनाने  में

 दैकनिकत  मदद  देने  में  हिन्दुस्तान  में
 जी  इस  केमायन  ने  काम  किया  है  उससे
 इसका  बहुत  तेक  नाम  ढपा  हैं  |  लेकित
 इसके  स,थ  स,4  में  यह  कहना  चाहता  हूँ  कि

 चूंकि  अब  बहुत  ज्यादा  नहरे  श्रौर  शम  बने
 रहे  है ंइस  लिए  इस  वाट”  पावर  वमीलन
 का  सिआरगेताइजेशन  होता  चाहिए  +
 स्वास  तौर  पर  हम  देख  रहे  है  कि  जितनो  नदरें
 बन  रहो  है  उन  पर  जो  कास्ट  है  वह  बढ़ती  जा

 रहो  है  भौर  जो  एस्टीमेट  बनाये  जाते  है,
 ये  एकुरेट  नही  होते  हैं  7  इसके  साथ  ही  साथ
 जो-  उन  नहरो  पर  रिपेयर  का  खर्चा  होता  है
 यह  बहुत  ही  ज्यादा  होता  है  शस  लिए  में

 चाहता  हूं  कि  वाटर  एड  पावर  कसिदान  के
 काम  को  रिप्रार्गेनाइड  कर  दिया  जाये  भीर
 यह  इस  ढंग  से  किया  जाना  जाहिये  कि  जहां  तक
 आाप्रेश्ञन  का  सवाल  है,  वह  तो  स्टेट्स  पर  छोड़
 दिया  जाये,  जो  इनवेस्टोगेदान,  डिज्ाइनिय  का
 काम  है  यह  बाटर  एंड  पावर  कमिश्नन  के  पास
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 रहे  और  इसको  एक  ऐसी  टैक्नौकल  बाड़ी  बना
 किया  जाना  चाहिये  कि  यह  एक  गाइडिंग
 बाड़ी  बन  सके  फिर  न्बाहे  वह  गाइडेंस  स्टेट  को
 दी  जानी  हो  म्यूनिलिपल  कमेटी  को  दी  जानती

 हो  या  किसी  भौर  को  दी  जानी  हो  ।  मैं  चाहता
 हूं  कि  वाटर  शौर  पावर  कमिशन  को  शौर  भी
 झधिक  अ्रधिकार  दिये  जायें  श्रौर  वाटर  भौर
 यावर  कमिदान  में  झाप  एक  इंस्पैक्शन  का
 प्रलग  से  महकमा  कायम  करे  ताकि  वह  देख  सके
 कि  जो  डैम  बनाये  जाते  है,  वे  एक  तो  सस्ते  बनें
 और  साथ  ही  साथ  मज़बूत  बने  ।  इस  तरः  के
 डम  उसे  नहीं  बनने  देना  चाहियें  जो  मजबूत
 तो  न  हो  और  जिन  पर  रिपेयर  का  खर्चा
 ज्यादा  भ्राता  रहे  ।  मैं  चाहता  हू  कि  वाटर  और
 वावर  कमिहान  के  जो  झम्बत्यार  हैं,  उनको  तीन

 जगहो  पर  तकसीम  कर  दिया  जाये,  एक  तो
 डिज़ाइनिंग  का  महकमा  हो,  एक  भ्राप्रेशन  का
 झौर  तीसरा  इस्पैकशन  का  ।  मैं  मानता  हू  कि
 एक  भाखले  कमेटी  बैठी  हुई  है  जो  रिश्रार्गे-
 नाइजेशन  के  मसले  पर  गौर  कर  रही  है  ।
 लेकिन  उसके  ट्म्स  आाफ  रेफरेंस  जो  है  वे  एसे
 है  कि  कुछ  हो  नही  सकता  है  ।  इस  सूरत  मैं

 सैद्रल  वाटर  शौर  पावर  कमिशन  कोई  द्॒फड्टिव
 बाडी  नहीं  बन  सकती  है  ।  मै  समझता  हु  कि
 जब  तक  यह  एक  इफैक्टिव  बाडी  नहीं  बनती
 तब  तक  हिन्दुस्तान  में  नहरो  के  बनाने  का  काम,
 उनकी  इस्पैकशल  का  काम,  उनकी  डिजाइनिंग
 का  काम  झौर  बैम्स  से  सम्बन्धित  सब  काम
 इफैक्टिन  ढंग  पर  नहीं  किये  जा  सकते  है  ।

 दूसरा  प्लान  खत्म  होने  जा  रहा  है  और
 तीसरा  प्लान  बनने  जा  रहा  है  1  उसमे  खयाल
 किया  जाता  है  कि  एक  हड्ार  के  करीब  रुपया
 वाटर  इरिगेशन,  पावर  इत्यादि  पर  खर्च
 होगा  ।  इस  बास्ते  बेहतर  होगा  भगर  प्रभी  से
 इस  बात  पर  विचार  कर  लिया  जाये  कि
 कही  ऐसा  न  हो  कि  एक  डम  यहा  पर  बने
 झौर  एक  डैम  वहां  पर  बने  i  भ्रापको  'रिजम
 वाइज  भौर  बेसित  बाइज़  प्लान  तैयार  करने
 होगे  झापकों  इस  ढंग  से  प्लानिंग  करना
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 होगा  कि  गगा  का  एक  बैसिन  है  भौर  कहा  कहा
 नहरें  बन  सकती  हैं,  कहा  कहा  डैस  बन  सकते
 है  शौर  कहा  कहा  इन  डैम्स  को  बनाने  से  ज्यादा
 लाभ  हो  सकता  है  ।  इसी  तरीके  पर  सारे
 हिन्दुस्तान  के  लिये  आप  स्कीम्स  बनायें  t
 इंडस  का  बेसित  झलहदा  है,  साउथ  के  दरि-
 याझ्रो  का  बेसिन  अलहदा  है  t  भ्राधको  बेसिन
 बाइज़  रिश्रार्गनाइड  करके  स्कीम्स  बनाती
 पडेंगी  ताकि  कोई  पालिटिक्स  काम  न  करने
 पाये,  स्टेट्स  के  इटिरस्ट  काम  ने  करने  पाये
 बल्कि  जो  तमाम  हिन्दुस्तान  के  हित  में  चोज़
 हो  सकती  है,  वही  हा  जनता  के  हित  की
 चीज़  हो,  किसान  के  हित  की  चीज़  हो  भौर
 सारे  हिन्दुस्तान  की  बढ़तरी  की  चीज़  हो  ।
 इस  वास्ते  में  चाहता  हु  कि  अब  जब  थई

 फाइव  इयर  प्लान  बनने  जा  रहा  है,  तो  हिन्दुस्तान
 को  रिश्रार्गेनाइज  किया  जाय,  भ्रतहदः  भ्रलहदा
 दरियाश्रो  के  बसिन  के  तौर  पर  और  अलहदा
 अलहदा  दरियाझों  के  बेसिन  के  तौर  पर  उनके
 लिये  बाई  बनाये  जाये  उनके  लिय  स्कीमें
 बनाई  जाये  ताकि  इनवस्टीगेशन  रा  काम
 झ्ासानी  से  हो  सके  और  अच्छा  हो  सके  ।

 अब  मैं  कंनाल  वाटर  डिसप्यूट  वे  बारे  में

 कुछ  कहना  चाहता  हू  ।  मैं  समझता  हु  कि  जो
 रुख  हिन्दुस्तान  ने  अखत्यार  किया  है,  वह
 काफी  सख्त  है  और  दुनिया  कुछ  हद  तक
 इसको  महसूस  भी  करते  लग  गई  है,  बल्ड
 बैक  कुछ  हद  तक  इस  चीज़  को  महसूस  भी
 करन  लग  गया  है  ।  लेकिन  इसके  बावजूद
 भी  हम  लोग  जो  कि  पजाब  भर  राजस्थान
 से  झाते  है,  एक  चीज़  को  फील  करते  हैं  और

 हमें  अफसोस  होता  है  कि  इग्लैंड  के  इकी-
 नोमिस्टस,  इग्लैड  में  लाग  बैठ  करके  हिन्दुस्तान
 झौर  पाविस्तान  के  दर्भ्यान  जो  कैनाल  वाटर

 डिसप्यूट  है,  उसके  बारे  में  बातें  करते  है  भर
 उन  बानों  का  हिल्दुस्तान  के  लोगो  को  पता  नहीं
 होता  है  भौर  न  केवल  हिन्दुस्तान  के  लोगों
 को  पता  नहीं  होता  है  बल्कि  हिन्दुस्तान  को
 जो  सूबाई  सरकारे  है,  उनको  पता  नही  होता  है  |

 इंग्लैंड  में  उनका  प्लान  निकलता  है  जिस  में
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 सिरदार  कपाल  सिंह]
 कास्ट  की  बात  कौ  जाती  है  झापके  पास
 कई  बार  रिवाइज्ड  प्लान  झाये,  एक  प्लान
 सन्‌  १६५४  में  ्याया,  सबू  १६५६  में  बर्द
 बेक  के  चेयरम॑न  मे  फिर  एक  प्लान  भेजा  भौर
 झाज  अ्रखबारो  में  निकला  है  कि  पाकिस्तान
 नें  एक  नया  प्लान  दिया  है|  एक  बात  मै

 साफ  तौर  पर  कह  देना  चाहता  हूं  कि  हिन्दुस्तान
 के  लोग  धौर  खास  तौर  पर  पंजाब  जौर
 राजस्थान  के  लोग  यह  झादवा  लगाये  बैठे  है
 कि  कब  ये  नहरे  बनें  दौर  कब  उन  इलाकों
 में जहा  पर  अभी  तक  पानी  नहीं  गया
 है,  जहा  पर  पानी  सुलभ  नहीं  हुआा है,
 हां  पर  पानी  जाये,  वहां  पर  पानी  मिलसे
 लगे  शौर  यह  न  हो  कि  कुछ  ऐसे  फैसले
 कर  दिये  जायें  जिससे  कि  इन  इलाकों  के
 सोगों  को  पानी  न  मिल  सके  t

 हम  ने  सन्‌  १६५६  में  इस  बात को  मानते

 हुए  कि  सतलुज  के  पानी  के  बारे  में  भी  पाकि-

 स्तान कुछ कह सके, कुछ  कह  सके,  उसको  पानी  जरूर  दिया
 जाना  चाहिये  लेकिन  हिन्दुस्तान  का  स्टैंड  में
 समझता  हूं  इससे  कमशोर  पह  गया  ।  दूसरी
 बात यह  है  कि  पाकिस्तान  जिस  तरह  के  प्लान

 द.  कर  रहा  है  उससे  तो  यही  साबित होता  है
 कि  वह  हिन्दुस्तान  सके  ऊपर  इतना  ज्यादा
 खर्चा  डालना  चाहता  है  जिससे  हिन्दुस्तान
 के  लोग  यह  महसूस  करने  लग  जायें  कि  यह
 उनके  लिये  एक  इकोनोमिक  प्रोपोजिशन

 महों है  |  पहले  हमने  इस  प्रिसिपल को  एक्सेप्ट

 किया  था  कि  ३  करोड़  के  करीब  रुपया

 हमको  देशा  होगा  भौर  इतना  रुपया  ही
 इसको  देने  को  कहा  यया  था।  लेकिन  झब

 सुनते हैं  कि ७००,  coo  भौर  १०००  करोड़

 के  करीब  रुपया  देने  को  हमें कहा  जायेगा  भौर
 शामद  हमको  देना  पड़े  प्र्गर  हमने  इतना

 रुपया  दे  दिया  तो  में  मनत  हूं  कि  हमारी जो
 स्ड्रीम्स  हैं,  ये  कामयाब  नहीं  हो  सकती

 हैँ,
 इसलिए  में  कहना  चाहता  हूं  कि  जो  प्रिंसिपल

 हिन्दुस्तान  की  गयर्ममेंट  में  |. 2  बैंक  के  कहुने
 पर  मंजूर  किया  था,  उसी  पर  हमारी  सरकार

 को  स्टिक  करमा  चाहिमे  घौर  पाकिस्तान  को
 पाली  देगा  बन्द  करने  की  जो  सभ  १९६२  कौ
 डैशलाइन  रली  गई  है,  ६... उ  बाद  पात्री  उसे

 और  जिसके  बारे  में  यह  कहा  जा  सकता है  कि
 दुनिया  की  सब  से  बड़ी  कैनाल  होगी,  वे  स्वप्न

 पूरे  हो  सकें  ।

 अब  मैं  भालड़ा  डैम  के  बारे  में  कुछ  कहनो
 चाहता  हूं  -  माखड़ा  डैम  न  सिफ  हिन्दुस्तान  का
 :  से  बेहतरीन  डैम  है  बल्कि  दुनिया  के

 बेहतरीन  डैम्स  में  से  एक  है  लेकिन  मैं  यह
 कहना  चाहता  हूं  कि.  आपकों  सोचना  चाहिये
 कि  उस  पर  खर्चा  कितना  झाता  है  शौर  उससे
 झामदनी  कितनी  होती  है  और  झापके  लिये

 यह  सोचता  मुनासिब  भी  है  t  लेकिन  इसके
 साथ  ही  साथ  मैं  यह  भी  कहना  चाहता  हूं  कि
 हर  एक  चीज़  को  इसी  तरह  सके  सोचना  कि
 पैंसे  के  बजाय  पैसा  हमें  कितना  मिलेगा,  ठीक

 नहीं  है।  यह  ठीक  है  कि  मालड़ा  डैम  के  बनाये
 के  याद  हिन्दुस्तान  में  लेती  की  उपज  बढ़ेगी
 और  लोगों  को  इससे  कई  प्रकार  के  लाग  हचि
 और  मंडियां  भी  कई  नई  बसी  हैं  धौर  शौगों
 का  स्टैड  झाफ  लिविंग  भी  ऊंचा  हुआ  है  1
 में  सद  चीजें  हमें  सामने  रखनी  होंती  ।  भगर
 आप  यह  सोचते  हैं  कि जब  टी०  थीन  To  बना
 उस  बक्स  यह  बात  हुई  कि  गर  हम  से  १७०
 करोड़  रुपया  शाचें  किया  और  चूंकि  पांच  बरवेंद

 हमारा  इसका  इंटिरेस्ट  है,  इस  बस्ते  पांच
 परसेंट  के  मुताबिक  गह  रकम  वात  होगी
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 चाहिये,  तो  यह  हीक  बहीं  होगा  ।  मैं  मानता
 कि  कुछ  न  [|  हमें  वापिस  होना  चाहिये  १

 डे  इस  बात  को  भी  मातता  हूं  कि  गव्तमेंट

 बो  यह  चाहती  है  कि  इसको  एक  इकोनोमसिक
 औषोजिशन  बनना  चाहिये  रह  भी  ठीक  है  t

 खकित  उसके  लिये  मैं  समझता  हूं  कि  राइट  बैंक

 का  थो  विजली  भर  बनना  है  मालड़ा  में, उसको

 बसदी से से  जल्दी  बता  दिया  जाता  चाहिये  |

 बहले  बिजली  की  बात  तो  बहुत  शब्ली  थी

 छेकिन  वह  जिजली  या  तो  हां  की  फैक्ट्रियों

 को  मिल  जायेगी  या  मिल  गई  है  भौर  सोगों

 को  द्  दिजली  मिलनी  थी  वह  बहुत  कम  मिल

 बाई है  इस  फस्ले  जब  तक  राइट  बैंक  के
 बिजली  घर  को  भाप  नही  बनाते  हैं,  तद  तक

 आाछड़ा  डैम  इकोनोमिक  प्रोपोजिशन  नहीं  हो

 सकता है।  मैं  चाहता हूं  कि  मव्गेनेंट  हर  चीज़
 को  भामदनी  के  स्टैंडर्ड  से  न  सोचे  भौर  झगर

 उसी  स्टैंडर्ड  से  सोचना  है  तो  वह  चीज  तब  तक
 नहीं  हो  सकती  जब  तक  कि  राइट  बेंक  का

 बिजली घर  नहीं  बनता है।  जितनी भी  बिजली

 वैद्य  हुई  है  या  पैदा  होने  बाली  है,  उसमें  से

 स्थादातर  बिजली  वहाँ  की  फरटिलाइडूर

 फैक्ट्री  ले जायेगी  और  पंजाब,  राजस्थान  भोर
 दिल्‍ली  के  जो  लोग  हैं,  उनको  बहुत  कम  मिले

 पायेगी  ।  भापने  बिजली  के  सिलसिले  में

 ठजवीजें  बनाईं  लेकिन  बे  तजबवीजें  पूरी  नही

 हुईं।  लोगों की  बिजली  की  डिमांड  दिन-ब-दिन
 बढ़ती  जा  रही  है  भौर  रास  तौर  पर  उन

 इलाकों में  बढ़ती  जा  रही  है  जहां पर  नई  नई

 फैक्ट्रयां लगी  हैं  ।  &  फॉक्ट्या  सोगों  ने  अपनी

 हिम्मत  से  सगाई  हैं,  रिफ्यूजियों  वे  लगाई  हैं,

 उन्होंने  पनी  हिम्मत  से  इस  इस्तकारियों  को

 शुरू  किया  है  भौर  भाज  बनके  लिये  यह

 लिहायत  जरूरी  है  कि  उनको  बिजली  मिले

 ठाकि  उनकी  जिन्दवी  का  जो  स्टैंडर्ड  है  बह

 ऊंचा  उठ  सके  a  हमें  सोचना  होगा  कि  झगर

 हम  पंजाद,  राजस्थान  धौर  दिल्ली  की  इको-

 नोमिक  हालत  को  ऊंचा  उठाना  चाहते  हैँ,

 सो  हमें  दो  राइट  बैंक  का  बिजली  घर  है,

 उसको  बनाना  ही  होगा  भोर हो  सकता  हैकि
 जो  पैसा  ‘Stet  उस  पर  प्राज  सगे,
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 vaTeT  पैसा  तब  सगे  जब  बाद  में  भापने
 इसको  बनाया  भौर  उस  बक्स  हो  सकता  है
 कि  लोगों  को  उतना  फायदा  ने  हो  जितना

 झाज  होगा

 झब  में  राजस्थान  कैमाल  के  बारे में में  कुछ
 कहना  चाहता  हूं।  इसके  लिये  बहुत  सी  डमीन
 पंजाब  में  एक्यायर  की  गई  है  भौर  बहुत  सी  जनह
 पर  झापने  इसका  भ्च्छा  कम्पेंसेशन  भी  दिया

 है।

 लेकिन  एक  दो  बातें  इसके  सिलसिले  में  मैं  कहना
 चाहता हुं ।  कम्पेसेशन  का  जो  स्टैड  है,
 उसको  आप  इस  ढंग  से  मेयर  करते
 हैं  कि  उन  गावों  में  पिछले  पाथ  सालों
 को  रजिस्ट्रियों  से  क्या  झौसत  बैठती  है।
 लेकिन  वहां  बहुत  से  गांव  ऐसे  थे  जोकि

 रिफ्यूजी  गांव  थे  ।  वहां  पर  जमीन  बिक

 नहीं  सकती  थी  भर  पिछुले  दस  सालो  में  कोई
 जमीन  बिकी  नहीं  ।  झाप  सुन  कर  हैरान
 /दोंगे  कुछ  गांव  हैं  उन्त  क,  भ्रामदनी  एकड
 के  हिसाब  से  coo  या  €००  ०  मानी  जाती

 है  1  उस  के  साथ  ही  एक  रिफ्यूजी  गांव  भा
 जाता  है,  वहा  की  भ्रामदती  २००  हु  मानी
 जाती  है  1  इस  तरह  की  डिस्पैरिटी  है  1

 अफ़सर  यह  कहते  हैं  कि  देखा,  इस  गांव
 की  कोई  रजिस्ट्री  ही  नहीं  हुई  थी  ।  भौसत

 ो  निकलती  है  पांच  साल  मे  वह  ००
 रु०  निकलतो  है  ।  वहां  रजिस्ट्री  हो  नहीं
 सकती  थी,  इसलिये  कि  लोगों  के  पास  जमीन

 नही ंfi  इसलिये  में  समझता  हूं  कि  जिन
 रिफ्यूजी  भांश्यों  को  जमीन  बहा  पर  झाई

 है,  उस  का  कम्पेन्सेशन भी  उसो  ढंग  से
 दिया  जाय  जैसेकि  झाप  ने  डी०  Mo  सी०

 में  किया  है  जिस  तरह  से  चंडीगढ़  में  किया
 है  |  ताकि  जिस  को  चीज  को  आप  लेते  है,

 उस  के  साथ  कम  से  कम  न्याय  तो  हो  सके  भौर
 वह  यह  महसूस  न  करे  कि  देक्ष  के  हिंत  में

 उसे  जमीन देनी  पद  रही  है  छेकिन  उस  का

 पूरा  पूरा  मुप्रावजा  नहीं  मिला  |

 इस  के  साथ  ही  साथ  में  र्रल  एडेक्टर-
 फिकेशन  के  सिलसिले  में  भी  कहना  चाहता
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 हैं  ।  प्रगर  भाप  हिन्दुस्तान  के  गांवों  कौ
 भामदनी  को  बढ़ाता  चाहते  हैं,  किसानों  को

 सुदाहाल  करना  चाहते  हैं,  तो  इस  के  लिये
 जरूरी  है  कि  ाप  उस  को  बिजली  दें  भौर
 बिजली  सस्ते  दामों  पर  दें  ताकि  यह  झपना
 काम  अच्छी  तरह  से  कर  सके  ।  जब  झाप

 उस  से  गन्दम  मांगत ेहैं  और  इतने  रुपये में
 केना  चाहते  है  तो  झाज  वह  जितने  खर्च  में
 गन्दम  पैदा  करता  है  उतने  में  कीमत  उतनी

 नहीं  कर  सकता  ।  बह  गेहूं  सस्ता  पैदा  नहीं
 कर  सकता  ।  अगर  आप  उस  को  गेहूं  ज्यादा
 बैदा  करने  को  कहते  हैं  तो  जरूरी  है  कि  इस
 के  लिये  साधत  हों,  जो  कम  से  कम  साधन
 इस  के  लिये  जरूरी  हों,  उन  को  ग्राप  उसे
 दीजिये  ।  इसलिये  पहले  तो  में  कहना  चाहता
 हूं  कि  उन  को  ज्यादा  से  ज्यादा  बिजली  दी
 जाय,  दूसरे  यह  कहना  चाहता  हूं  कि  उन  को
 सस्ते  दामों  पर  बिजली  दी  जाय  और  तीसरी
 बात  जो  कहना  चाहता  हूं  वह  यह  है  कि  आप
 ने  पंजाब  में  पांच  साल  के  लिये  १४  करोड़
 रुपये  रूरल  एलेक्ट्रिफिकेशन  के  लिये  दिये

 हैं  तीन  सालों  में  १०  करोड  ४०  लाख
 ०  खर्च  हो  चुका  है  1  जब  पजाब  गवर्नमेंट

 सेंट्रल  गवर्नमेट  के  पास  झाती  है  कि  देखो,
 हम  ने  तीन  सालों  में  पौनें  चार  करोड़  Fo

 साल  के  हिसाब  से  चे  किया  है  t  चौथे
 साल  में  तमाम  रुपया  खर्च  हो  जायगा  i  तो
 इस  एक  साल  के  लिये  हम  क्या  करें  ?
 तो  सेंट्रल  गवरनंमेंट  कहती  है  कि  १४  करोड़
 wo  की  सिमिट  है,  हम  उस  से  भागे  नहीं
 था  सकते  ।  इसलिये  मैं  कहना  चाहता हूं  कि
 या  को  आप  इस  लिमिट  को  ऊंचा  करें  या
 फिर  प्लैनिंग  कमिशन  से  ले  कर  दें  ।  छेकित
 कम  से  कम  जो  टेम्पों  पंजाब  में  एलेक्ट्रि
 फिकेशन  का  है  अगर  उस  को  शाप  ने  छोड़

 दिया  तो  सोयों  में  उत्साह  नहीं  रहेगा  धौर

 लोगों  की  बेहतरी  नहीं  हो  सकेगी  ।  इसलिये

 मैं  साशा  करता  हूं  कि  प्लैनिंग  कमिशत  ने

 शौर  इर्िगेशन  एंड  पावर  मिनिस्ट्री  ने  जो
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 १४  करोड़  ह 1 ह  का  दागे  रक्सा  है  उस  को
 वे  कम  से  कम  १८  करोड़  ९०  का  करेंगे  ।

 पंजाब  थें  बाटर  लागिंग  के  सिलसिले में
 महरे  बली  ।  दुनिया  में  जहां  कहीं  भी  नहरें
 बती  हैं,  उन्हें  ठीक  तरह  से  इस्तैमाल  करने  के

 लिये  यह  इन्तजाम  किया  गया  कि  पानी  के
 निकल  जाने  के  सिलसिले  के  साथ  साथ
 चलैनेल्स  भी  बनी  ।  झगर  ाप  मिल  के  भाव-
 पाणी  के  जरिये  को  देखें  तो  पता  चलेगा  कि
 वहां  एक  नहर  जाती है  भ्रोर  उस  के  साथ  ही
 दूसरी  चैनेल  भी  जाती  है  जिस  से  बरसौत  का
 या  दूसरा  जो  ज्यादा  पानी  हो  बाटर  लागिय
 का  वह  उन  से  निकल  सके  ।  पंजाब  से  जहां
 झाप  ने  २०  लाल  एकड़  के  करीब  पिछुले
 दस  सालों  में  पानी  दिया  है,  लेकिन  उस  के
 बजाय  ३५  लाख  एकड़  के  करीब  जमीन  में
 बाटर  लागिंग  हो  गया  है  पजाब  में।  उस  से
 पंजाब  के  किसानों  को  नुक्सान  होता  है  1
 भाज  एक  तरफ  हम  उस  से  कहते  हैं  कि  तुम
 को  आबियाना  देता  चाहिये  तो  किसान

 कहता  है  कि  हम  जितना  मालियां  देना

 चाहिये,  जितना  टैक्स  देना  चाहिये  वह  हम
 कैसे  दें  ।  श्राप  ने  इन्तजाम  जहर  किया,
 लेकिन  हमारे  खेत  में  पानी  नहीं  है  तो  हम
 आ्रावियाना  और  मालिया  और  दूसरे  टैक्स

 कहा  से  दें  ?  जहा  पंजाब  में  भालरा  के  सिल-
 सिले  में  एक  तस्वीर  बनी  थी  वहां  पंजाब  के  ही
 गांवों  में  एक  दूसरी  तस्वीर  है  जोकि  वाटर
 सागिग  की  तस्वीर  है।  इसलिये  में  चाहता  हूं
 कि  वहां  के  लिये  ज्यादा  रुपया  दिया  जाय  t
 झाज  तक  सवाल  यह  था  कि  वाटर  लागिंग  का

 कोई  हेड  न  तो  प्लानिंग कमिशन में है भीर कमिशन  में  है  भौर
 न  फाइनेन्स  मिनिस्ट्री  में  ।  भाज  तक  बह
 लोग  कहते  थें  कि  हम  रुपया  दें  किस  प्राइटेम

 के  नीचे,  किस  हेड  के  नीचे  शौर  किस  जरिये से
 दें  I  लेकिन  श्राज  सेन्ट्रल  गवर्ममेंट  ने  भौर
 व्लैनिंग  कमिशन  ने  इस  बात  को  माना  है  ।
 इससिये  इस  चीज  के  लिये  ाप  को  ज्यादा से
 अ्यादा  रुपया  देना  चाहिये  ताकि  पंजाब में  जो
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 ३४  लाख  एकड़  जमीन  काबिल  काएत  नहीं  है,  @  स्‍्कीमें  दी  मी  हे,  देगी भी  ।  सेकित यह  एक
 यहाँ  के  प्रानी  निकाला  जा  सके  पौर  वहां  मैशनल  मसला  है  ।  पंजाब  इस  देश  को  गेहूं
 के  लोगों  को  खुशहाल  किया  जा  सके  1  इस  सप्लाई  कर  सकता  है,  जितनी  रई  चाहिये

 के  लिये  जो  क  कंट्रोल  की  स्कीमें  हैं  वह  इस  बहू  सप्लाई  कर  सकता  है,  जितना  कि  और

 के  साथ  शामिल  की  जा  सकती  हैं  1  लेकिन
 फ्लड  कंट्रोल  एक  मुश्तलिफ  चौड़  है  भौर
 बाटर  साधिंग  एक  मुस्तलिक  चीज  है  !
 बाटर  लागिंग  तो  एक  साल  का  मसला  हैं,

 कुछ  दिनों  का  मसला  नहीं  हो  सकता  ।  फ्लड

 कंट्रोल  कुछ  मुहृत  के  लिये  होता  है  ताकि
 किसान  मुसीबत  का  मुकाबला  कर  सकें
 अब  किसान  अपनी  जमीन  में  साल  मर  पाती
 देखता  है  तो  निराध हो  जाता  है  इस  लिये
 झाप  फ्लड  कंट्रोल  को  देकनिकल  तौर  पर
 बेसक  मित्रा  लें  लेकिन  कुछ  इलाकों  में
 वाटर  लागिंग  से  बचाने  के  लिये  जो  भी
 फ्लड  कंट्रोल  की  सस्‍्क्रीम  हैँ  वह  काम  नहीं
 कर  सकती  ।  मान  लीजिये  एक  जगह  से

 नहर  जाती  &  1  उस  नहर  का  जो  लेबल  है
 बहू  ११००  फुट  है,  लेकिन  उस  के  पास  कुछ
 जमीन  उस  से  नौबी  पड़ी  हुई  है  क्योंकि
 ओ  यह  नहूर  बनी  हैं  वह  कोन्टूर  लेबेल  पर

 नहीं  बनी  ।  जिस  वक्‍त  बहू  नहूरे  बनी  थो

 स  बबन  कोन्दूर  सिस्टम  तहीं  था  ।  जिस
 वक्त  पंजाब  में  सरहिन्द,  जमनगरत्री  और
 अपर  बारी  दुभाव  हूरे  ह 11  उस  वक्‍त

 कोंटूर  टाइप  की  नहरे  नहीं  बनती  थो
 जिस  वक्‍त  यह  नहरे  जोदी  गईं  उस  वक्‍त
 साइंटिफिक  तरक्की  इननी  नहीं  हुई  थी

 वानी  की  रोक  थाम  ठीक  तरह  से  की  जा
 सके  ।  लेकिन  बाज  जगह  ऐसी  भी  थो  कि
 कमीन  में  कुदरती  तौर  पर  वाटर  लागिंग
 हो  जाता  चाहिये  या।  लेकित  ष्  कि  प्राप  ने
 पानी  ज्यादा  विया  है  और  बरसात  भी  ज्यादा

 हो  गई  है  इस  लिये  मसला  और  प्रेव  हो  गया  t
 जब  तक  शाप ऐसे ऐसे  इलाकों  के  मसले  को  हल
 नहीं  करते  तब  तक  बहू  मसला  पूरी  तरह

 हल  नहीं  हो  सकता  i  इस  लियें  में  चाहता
 हैं  कि  कम  से  कम  १०  करोड़ हपया  पंजाब

 की  वाटर  सागिंग  के  सितर्सिले  में  जो  स्कीनें

 हूँ  उस  के  लिये  दिया  जाय  ।  पंजाब  गयर्म  मेंट

 कोई  भी  सूबा  सप्लाई  नहीं  कर  सकता  ।
 इस  लिये  इस  सूबे  के  लोगों  को  बचाने  के
 लिये  go  करोड़  रुपया  धौर  दिया  जाना

 चाहिये  t

 झाप  ने  जो  सरहन्द  फीडर  बनाया  है,
 प्रावीर  में  उस  के  बारे  में  कटना  चाहता  हूं  ।
 झाप  का  यह  टार्गेट  है  कि  थर्ड  फाइव  इअर
 प्लैन  के  बाद  ाप  लोग  स्टेपल  काटन  को

 इम्पार्ट  नहों  करेगे  ।  लाग  स्टेपल  काटन  पैदा

 होती  है  फीरोशपुर  और  मंगानगर  के  इलाके
 में  t  अगर  भाप  वाकई  ६०  करोड  रुपया
 सालाना  बवाना  चाहते  है  तो  बह  उस  वक्‍त
 तक  नहीं  बच  सकता  जेब  तक  आप  वाटर
 भ्रलाउस  को  इस्कीज़  नहो  करेगे  ।  और  वह
 इस  तरह  से  हो  सकता  कि  भाप  एक  सरहन्द
 कैनाल  फोडर  बनाने  लगें  ।  उसे  ४७००

 क्यूसेक्स  के  ब  ।य  ५७००  या  ६२००  क्यू-
 सेक्स  की  बना  रहें  हैं  1  बहा  पर  वाटर  भ्रताउंस
 ४०  फीसदी  के  बजाय  ६२  या  ८०  फीसदी
 कर  देता  चाहिये  |  अगर  आप  ऐसा  करेगे
 तब  ही  जो  हमारा  थ्  फाइव  इभर  प्लेन
 का  टार्गेट  है  लाग  स्टेपल  काटन  के  बारे  में
 बह  पूरा  हो  सकेगा  बौर  हम  इस  काटन  के
 बारे  में  सेल्फ  संफिशिएन्ट  हो  सकंगे  t

 Mr.  Speaker:  Shri  Barman.  After
 that,  I  shall  call  Sardar  A.  s.  Sagal.
 He  wants  to  go  away.  Then  I  will
 give  opportunities  to  Members  Trom
 Rajasthan,  Mysore,  Orissa  and  every
 other  State.

 An  Hon.  Member:  Andhra?  -

 Mr.  Speaker:  Yes;  Andhra.  I  can
 never  forget  Andhra,

 Shri  Jagdish  Awasthi  (Bilbaur):
 Utter  Pradesh.

 Mr,  Speaker:  Yes.  Uttar  Pradesh,
 Bihar,—all  States.
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 Shri  a.  BR.  Chavan  (Karad):  What
 about  Maherashtra--Bombay?

 Mr.  Speaker:  Yes,
 State

 Shri  D.  ९0,  Sharma  (Gurdaspur):
 What  about  Himachal  Pradesh?

 Bombay  is  a

 But  I  cannot  call  ali  the  hon  Mem-
 bers  at  one  and  the  same  time!

 Sari  Barman  (Cooch-Bihar—Re-
 served—Sch.  Castes)  Mr  Speaker,
 Sir,  the  previous  speaker  has  spoken
 at  length  about  the  conditions  of  his
 State  of  Punjab  and  the  help  that
 at  awaits  at  the  hands  of  the  Minis-
 try  of  Irrigation  and  Power  May  I
 with  your  permission  invite  the
 attention  of  the  House  to  another
 corner  of  our  great  country,  nafnely,
 the  State  of  West  Bengal?

 In  the  beginning,  I  shall  invite  the
 attention  of  the  Ministry  to  the  small

 of  West  Bengal  which  is  in  my
 constituency,  wz,  the  district  af
 Cooch-Bihar  and  Jalpaiguri:  It  is  the
 only  link  between  the  eastern  part  of
 Indsa  and  the  rest  of  India,  after  the

 on  of  our  country of

 I  shall  first  refer  to  the  flood  con-
 wing  of  the  Irrigation  Mmustry

 have  been  saved

 But  I  now  draw  the  attenton  of  the
 Mimistry—both  at  the  Contre  and  at
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 the  State  level—to  divert  their
 attention  to  the  rural  ares.  The
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 i  2३  if not  be  taken  all  at
 that  the  town  protection
 advanced  far,  I  would  humbly
 quest  the  Ministry  bere  and  at
 State  level  to  divert  their  attention
 to  the  safety  of  the  rural  areas.
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 have  been  severely  affected  In  some
 places,  after  the  town  um  saved  by
 the  protection  bunds,  steps  are  not
 taken  in  such  a  way  that  the  river

 year  by  several  rivers,  but  I  would
 like  to  make  particular  mention  of
 the  Torsa  river  It  is  a  nver  which
 has  not  yet  been  controlled  During
 the  consultation  by  the  Ministry
 with  the  Members  of  Parliament  just

 reached  for  at  least  x  months  in
 the  year  The  Ministry  may  take
 some  more  time  to  come  to  a  final
 decimon,  but  in  the  meantime,  I  would
 suggest  that  at  least  protection  bunds
 should  be  raised  on  the  right  bank
 of  Char  Torea,  so  that  the  river
 cannot  cross  the  highway,  as  it  is

 T  i}  ni  ef  iy



 हू  हि  न  i

 raypeeesy गत

 i!

 de

 [i

 fe

 |

 6१

 ह.

 g

 H

 ‘

 R

 ट्टू

 प्

 48558

 6888

 88

 Demands  CHAITRA  2,  682  (SAKA)  for  Grants  77138.

 way  of  saving  the  river  Bagirat:  and
 Hooghly  from  being  silted  up,  with
 whieh  is  connected  the  safety  of  the
 port  and  city  of  Calcutta.  We  want
 to  be  assured  by  the  Ministry  that
 they  have  finally  decided  to  take  up
 the  scheme  and  that  preliminary
 works  will  be  started.  In  the  mean-
 time,  the  necessary  data  may  be  col-
 lected.

 J  am  not  going  to  repeat  any  of
 the  arguments  that  have  been  ad-
 vanced’ on  the  floor  of  the  House  at
 that  time  in  November,  1958,  But
 latetT  on,  we  are  much  scared  that
 unless  the  scheme  is  taken  up  soon,
 the  port  and  the  city  of  Calcutta  are
 m

 AS  vegands  salinity  we  bawe  heen
 told  by  our  experts  attached  to  the
 West  Bengal  Government  that  the
 salinity  of  the  Hooghly  water  has  in-
 creased  80  much  that  the  Calcutta
 city  ig  itself  in  danger  According  to
 him  200  to  250  in  a  million  is  the
 salnity  that  is  permissible  But
 recently  the  salimity  hag  increased  to
 2,000  or  2,500  We  have  ourselves
 tested  this  when  we  had  gone  to  Cal-
 cutta  to  inspect  the  electrically  dnven
 trains.  We  could  not  take  the  water
 and  so  we  had  to  change  it  on  the
 way

 aw  hrs.

 We  have  been  told  that  even  cost-
 ly  tube  wells  that  have  been  sunk
 in  the  city  of  Calcutta  have  become
 uséless  after  4-5  years  The  whole
 aty  i  now  full  of  tube-wells.
 Every  house  that  has  got  a  number
 of  inmates  ts  having  a  tube  well  now.
 Then  we  are  told  that  if  the  silting
 up  of  the  Hooghly  is  gomg  up  as  it
 js  going  चुछ--दो0सा  it  is  5  per  cent.
 of  the  river  section  that  is  filled  up
 every  year—in  that  case  the  tube-
 welis  will  also  become  useless  and
 the  Calcutta  city  will  become  a  de-
 sofate  city  in  no  time

 We  are  told  that  during  the  mon-
 goon  season  in  3-4  months  about  50
 million  tons  of  sand  are  carried
 down  by  the  Ganges  waters  whereas
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 the  Port  Trust  can  remove  only  70
 million  tons.  The  rest  remains  there
 and  the  river  gets  silted  up  year  after
 year.  Now,  if  this  process,  goes  on
 and  the  Ministry  is  cogitatng  over
 this  matter  year  after  year,  within
 twenty  years  the  Calcutta  port  will
 go  down.  It  is  a  national  concern
 and  specially  our  concern  in  the  city

 -of  Calcutta.  The  city  of  Calcutta
 should  not  go  the  way  of  Tamluk  or
 the  other  cities  that  had  existed  in
 historical  times  such  as  Hooghly  and
 other  towns.  If  this  city  goes  it  is
 the  whole  State  of  Benga}  that  will
 ‘become  desolate.  The  river  is  rising
 up.  So  the  small  rivers  that  fall  into
 Hooghly  and  Bhagirathi,  their  mouths
 are  raised  and  choked,  and  that  is
 leading  to  devastating  floods  every
 alternate  year  with  the  result  that
 crores  and  crores  worth  of  paddy
 crops  and  other  good  crops  are
 being  wasted.  The  land  is  becoming
 marshy.  I  do  not  know  why  the
 Ministry  is  not  in  a  position  to  tell
 this  House  when  this  scheme  will]  be
 taken  up.  If  they  cannot  give  the  date,
 at  least  we  want  to  know  the  year
 by  which  it  will  be  taken  up.

 So  far  as  we  can  infer  from  the
 statement  of  the  hon.  Minister  Shri
 Patil,  the  reason  which  cannot  be
 told—we  can  only  infer—is  the  ques-
 tion  of  Pakistan.  Here  I  want  to
 pose  a  question.  In  the  year  853  the
 engineers  opined  that  because  the
 Ganges  has  changed  its  course  and
 instead  of  flowing  through  Bhagirathi
 md  Hooghly  it  flows  towards  Brahe

 maputra  there  must  be  a  raised  bar-
 rage  at  Farraka.  After  that.  many
 other  engineers  also  opined  that  a
 ‘barrage  is  necessary.

 प्रहार  I  want  to  mention  a  special
 factor.  At  the  time  of  partition  the
 district  of  Murshidabad,  which  has  a
 Muslim  majority  of  more  than  60  per
 tent,  according  to  the  partition  prin-
 ciple,  should  have  gone  to  Pakistan,
 az  it  is  contiguous  to  Pakistan.  But
 the  district  of  Kulna,  which  has  a
 Hindu  majority,  ought  to  have  re-
 mained  with  West  Bengal.  But  at
 the  tume  when  partition  was  made,
 Kulna  went  over  to  Pakistan  and
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 Murshidabed  to  West  ह... .! क  What
 ig  the  reason?  The  only  reason  ie

 of  West  Bengal.  Ys  it  not  ककी,
 The  long-standing  argument  of
 our  experts,  of  our  engineers  is
 that  in  order  to  save  the  port  of
 Calcutta  and  the  city  af  Calcutta  it
 ig  imperative  that  the  Ganges  water
 must  be  diverted  to  a  certain  extent
 through  West  Bengal.  If  that  is  not
 the  reason,  I  do  not  know  what  the
 reasons  are.  Now,  without  knowing
 the  mind  of  Pakistan,  simply  to  be
 afraid  of  Pakistan  that  it  may  raise
 an  objection  is  not  correct.  I  do  not
 know  the  reason  for  being  afraid  of
 Pakistan.  We  have  got  every  factor
 in  our  favour,  in  favour  of  raising  the
 Farraka  barrage.  Now,  unless  and
 until  Government  makes  a  public
 statement  that  it  must  be  done  and  it
 spall  be  done,  we  cannot  know  what
 objection  Pakistan  will  raise.  Let
 Government  come  to  a  final  decision.
 Let  them  tell  the  world,  not  only
 Pakistan  but  the  world,  that  without
 injuring  Pakistan  in  any  way  we  are
 going  to  save  our  own  country.  I
 think  that  will  give  some  satisfaction
 to  the  people  of  West  Bengal.  Tiley
 cannot  remain  satisfied  with  this  surt
 of  indefinite  statements,  this  sort  of
 vague  statements  and  this  phraseology
 “as  soon  as”.  With  due  respect  to  our
 Ministers,  who  have  certainly  at  heart
 the  best  interests  not  only  of  India  but
 every  part‘of  India,  I  beg  to  submit
 through  you  to  the  House  that  the
 people  of  West  Bengal  are  very  much
 exercised,  theif’  minds  are  very  much
 exercised,  over  this  matter.  Let  them
 have  some  assurance.  Then  we  cai
 wat  so  far  as  collection  of  data  is
 concerned.

 |  thank  you  for  giving  me  this
 opportunity.

 Mir.  Speaker:  I  am  now  calling
 Sardar  A.  s.  Saigal.  Then  I  will  call
 मा  Panigrahi,  ाल  Karni  Singhji
 and  Shri  Subramanyam.

 सरदार  wo  Fro  शहमल  (जअंजगीर)  :

 अध्यक्ष  महोदय,  इरींगेशन  एभ्ड  पावर  मंभ्रालन
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 को  डिमांद्स  के  ऊपर  मे  भ्रपने  कुछ  विचार
 सदन  के  सम्मुझ  रखना  चाहता  हूँ  |  भारतीय”

 विद्युत  शक्ति  का  कामून  जो  कि  सत्‌  १६१०
 का  बना  हुआ  है  उसको  बदलना  खरी

 है  शौर  इसलिये  इस  कानून  में  रहोबदल
 करने  के  लिये  जो  भी  कदम  उठाये  जा  रहे  है
 हू  बहुत  अच्छी  चीज़  है  भौर  स्वागत  योग्य

 है  |  जो  बिजनी  लेते है  शर  जो  बिजली
 देता  है  उसमें  समानता  लानी  ज़रूरी  है  औौर
 इस  डप्टि  से  इस  कानून में  जो  तरमीम  की
 जा  :ही  है  वह  सही  कदम  है  |  इसके  साथ

 ही  साथ  में  यह  कहूंगा  कि  इस  कानून  को
 जितनी  जल्दी  हो  सके  झमल  में  लाने  की
 कृपा  की  जाप  ।

 विदेशों  में  जो  वि्युन  शवित  पैदा  की
 जा  रही  है  पर  कपिटा  महू  इस  प्रकार  है  ।
 रूस  में  सन्‌  १९५६  में  ६०  किलोवाट  बिजली
 बेदा  की  गई  शौर  जापान  में  सन्‌  १६५७
 में  दु  किलावाट  बिजली  फंदा  की  गई  ।

 यूनाइटेड  किगडम  में  २०००  किलोवाट
 विजली  पैदा  कौ  गई  लेकिन  इन  सब  के
 मकाबले  हमारे  भारत  देह  में  हम  केवल
 ३४  किलोवाट  बिजली  ही  पैदा  कर  रहे  हे
 आप  देवेंगे  कि  हमें  इस  दिला  में  जितना  आगे
 बढ़ना  चाहिये  था  इस  दस  साल  के  सें
 में  हम  झागे  नही  बढे  हूं  t

 wa  इसमें  बडी  शक्ति  को  पंदा  करने
 में  जो  चर्च  पश्राता  है  वह  भी  हमें  ध्यान  में
 रखना  चाहिये  |  हाइड़ो  इलेक्ट्रिक  में  १  २५
 नये  पैसे  से  लेकर  ३  नये  पंसे  तक  पडेगा  और
 थरमल  के  जरिये  से  जो  बिजली  पेदा  की
 जायगी  उस  पर  २  लते  पैसे  से  लेकर  ४  नये
 पैसे  तक  खग्ेगा  |  में  चाहुंगा  कि  बिजली

 सप्लाई  का  ओ  1... ई  १६४८  का  कानून  है
 उसे  भी  हम  तरमीम  करे  ताकि  लाइसेंस
 होल्ड  को  ह...  |... अ  रेट  तम  करने  के
 साथ-साथ  उन्हें  सुभौता  मिल  सके  ।  इसके
 साथ  हो  साथ  इस  कानून  के  झन्तमंत  झाप

 दूसरी  स्टेट्स  को  भी  जहां  कि  भी  तक
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 एलेक्ट्रिसिदी  चोबेर'  नहीं  बने हे,  बनाने  के
 लिये  राशी  कर  लेना  चाहिये  भौर  शास
 कर  यूनियन  टैरिटंरीज़  में  इस  कामून  को

 लागू  करना  चाहिये  ताकि  वहा  भी  इस
 १६४८  के  बिजली  कानून  के  अन्तगंत  ये  भी

 कानून  बनायें  ।

 में  सदन  का  ध्यान  कोरबा  का  थरमल
 स्टेदान  जो  कि  Ro,000  किलोवाष्ट  का  है,
 उसकी  ग्लोर  दिलाना  चाहता  हूं  ny

 वहा  पर  Ro,000  किलोवाट  का  थर्मल
 सदेशन  तैयार  हो  रहा  है  श्रौर  जिसका  कि

 उद्घाटन  बहुन  ही  दीषा  होने  वाला  है  t
 मध्य  प्रदेश  की  सरकार ने  ७५,०००  के  बिजली
 के  दो  जनरेटसं  बनाने  के  लिये  आपसे  प्रार्थना
 की  है  |  ध््ब  यदि  आप  देखेंगे  तो  आपको

 मालूम  होगा  कि  यह  जो  £0,000  किलो
 वाट  का  श्रापका  स्टेशन  है,  उझकौ
 सारी  विद्युत  दाक्ति  भिलाई  के  कारखाने
 में  काम  आ  जायेगी  |  झब  जो  आपके  दूसरे
 प्लान्स  हैं  उनको  भागे  बढाने  के  लिये  आपके
 पास  विद्युत  शक्ति  कहा  बचती  है  ?  इसलिये
 भेरी  श्रापसे  यह  प्रार्थना  है  कि  झाप  इस
 द्वितीय  पच  वर्षीय  योजना  में  यह  जो  ७५,०००,
 ७५,०००  के  दो  जनरेटर्स  लगाने  की  तजवीड
 है  इस  पर  ध्यान  दें  भौर  उन  पर  शीघ्र  से
 शीघ्र  कार्य  शुरू  किया  जाये  ।  ताकि  हम
 कोयले  के  खदानों  को  भी  दे  सके

 में  आपका  शुक्रगुज़ार  हु  कि  झापने
 ६०,०००  किलोवाट  का  जो  बीरसिहपुर
 का  थरमल  स्टेशन  है  उसको  झौर  ्र  हजार
 किलोबाट  की  चम्बल  योजनाओं  को
 लिया  है  और  भाप  उसके  लिये  घत्यवाद'के
 पात्र  है

 इसके  साथ ही  साथल  आपतीसरी  पंच-
 बर्दीय  योजना  के  लिप  "हसदी”  जो  कि
 बिसालपुर  के  जिनें में में  हैं  ओर  जहा  कि  सर्च

 का  काम  हो  रहा  है  उसे  कम  खत्म  होते  हो
 लेवें ।  यह  एच  मस्टीपज  स्कोम  हू  भौर



 . जूरदारः  wo  fee.  were]
 :  इससे  करीब  ७०  या  ७५  हजार  'किलोबाट

 बिजली  मिलेषी,. ऐसा ऐसा  मेरा  झन्दावा  है  ।

 भध्य  प्रदेश  में  विद्युत  कंक्ति की  काफ़ी
 कमी  है  भौर  प्रामों  में  विशुत  शक्ति  देने  के
 सिये  भापका  सप्लाई  एक्ट  १६४८  में  रहो-
 बदल  करना  पड़े तो  कर  लें  t  मैं  चाहूंगा कि
 भाप  देहातों  में  बिजली  देने  के  लिये  बिजली
 लेने  वालों  पर  १  नया  पैसा  प्रति  यूनिट  का
 कर  गायें  शौर  इस  प्रकार  जो  भ्रामदनी
 झापको  हो,  उसको  प्राप  ग्रामों में  बिजली
 देने के  लिये  इयरमार्क कर  दें  शौर इस  तरह
 प्राप्त  रकभ  को  झाप  और  किसी  चीज़  में
 न  खर्च  करे  यर  पाप  तखमीना  लगायें
 तो  पब्रापकों  मालूम  होगा  कि

 हमें  इसके बरिये  काफ़ी  प्रामदनी  हो  सकती  है  शौर
 देहातों  में  बिजली  पहुंचाने  का  जो  हमारा

 ि
 है  वह  भच्छी  तरह  से  आगे बढ़  सकता

 !

 सन्‌  १६५६  में  प्लानिंग  कसिक्षन  ने
 हर  स्टेट  गबनेमेंट्स  को  यह  सुझाव  दिया  था
 कि  भपने-अपने  हेडक्यार्ट्स  में  एक  बकिंग  ग्रुप
 कायम  करें।  में  नहीं  जानता  कि  कितनी

 स्टेटों  ने  इस  पर  भमल  किया  झौर  इस  पम्बन्धू
 में  कितना  काम  हुभा है ।  मैं  जानना  चाहूंगा
 कि  किन-किन  राज्य  सरकारों  ने  इसको  झमल
 में  लाने  के  सम्बन्ध  में  अपनी  राय  दी  है  ?

 सन्‌  १६९५१  से  लेकर  १६४५६  तक
 लो  मंत्रालय  मे  तथा  स्टेट  गब्मेंट्स  ने
 avo  करोड़  रुपया  मेजर  या  मीडियम
 सिंचाई  के  प्रोजेक्ट्स  को  बनाने  में  खर्च

 किया है,  उससे वे  केवल  ५  लाख  एकड़  जमीन
 को  ही  पानी  देने  को  व्यवस्था  कर  सके  हैं
 शौर  जिस  रफ्तार  से  हम  चल  रहे  हैं  हेलते
 तो  मैं  समझता  हूं  कि  हमें  काफ़ी  वक्‍त  लग
 जायेगा  ताकि हम  अपने  काएतकारों  को  जो
 कि  जमीन  को  जोतते  हैं  उनको  पानी  दे  सकें  *

 शामन  देश  में  लाचान्न  का  उत्पादन  बढ़ाने

 के  लिंये  मह  बहुत  जरूरी  है  कि  हम  सिंचाई

 को  व्यवस्था शोध  से  शीघ्र  करें  4

 MBG  he.

 प्रथिकारियों  को  मुकरे  किया. या  ।  उसके
 3
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 रकक्‍खा  गया  है  जब  कि  मध्य  प्रदेश  की  झ्राबादी
 २  करोड़  ६०  साख  ७१  हजार  ६२७  है  भौर

 जमीन  का  एरिया  मध्य  प्रदेश  का  १  लाख
 ७१  हजार  Joo  at  मील  है  भर  दूसरे
 प्रान्तों  को  झावादी  शौर  क्षेत्रफल  को  देखते

 हुये  जो  उनके  लिये  जो  रकम  की  व्यवस्था
 की  गई  है,  उसके  मुकाबले  में  मध्य  प्रदेश  के
 सिये कम कम  रुपया  रखा  गय।  हूँ  1  मेरी  समझ  में
 आपने  प्ष्य  प्रदेश  के  शिये  बहुत  कम  रुपये  की
 ब्यचस्था  रक्‍्ली है।  में  भ्रापसे  याहुंगा  कि

 मध्य  प्रदे  में  झापकी  जो  योजनायें  सर्व  हो  चुकी
 हैं धौर  कई  कारणदश  मध्य  प्रदेश  की  सरकार

 उनको  अपने  हाथ  में  नही ंके  सकी है  इसलिये

 में  आपसे  चाहूंगा  कि  र्ा  जो  कि  बिलासपुर
 जिले  में  है  उस  पर  आपको  ज्यादा  ध्यान
 दे  करके  स्टेट  मबनेमेंट  को  विवश  कर  देगा

 चाहिये  कि  वह  इस  योजना  को  प्रपने  हाथ!
 में  से  i  मैं  जनता  हूं  कि  मध्य  प्रदेश को  .
 सरकार  को  यदि  मै  इसके  लिये  दोष  दूं  तो

 यह  मेरे  लिये  बालिद  नहीं  होगा  क्योंकि  नया
 sre  wort  के  ™  वहां  पर  बहुत  *  समस्‍यायें
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 erat  te  @  शौर  उन  समस्याप्रों  को  हस
 करना  हमारा  कर्तव्य  था।  हमने  उन  समस्याभों
 पर  कभी  तक  काबू  नहीं  पाया  है  इससिमे
 &  झापसे  चाइंगा  कि  ाप  कहें  इसके  लिये
 झव्वासन  दें  ।  शाप  पा  के  ब्राजेक्ट  के
 काम  को  भपने  हाथ  मेें  ।

 मुवेरी  तहसील  में  बिलासपुर  की  भगरहाक
 नदी  है  जिसका  कि  विवरण  झापके  पास  में

 है  1  कम  से  कम  भौर  कुछ  नहीं  तो  द्वितीय
 पंचयर्धीय  योजना  के  अन्दर  भाप  उसका
 स्बे  करायें  झौर  सर्वे  करा  कर  देखें  कि  शाप
 उसकी  क्या  व्यवस्था  कर  सकते  हैं  ?

 हम  सब  चाहते है  कि  हमारी  क्रौप  बढ़े  |
 अब  जब कि  आप  डबल  क्रौपिग  करना  चाहते
 हू ँतो  भाप  देखे ंकि  जहा  पर  पानी  की  उचित
 व्यवस्था  है  वहां  पर  हमारी  डबल  औरप

 बराबर हो  रही  है  भौर  हम  उसमें
 कामयाबी  हासिल  कर  रहे  है  लेकिन  जहा  पर

 कि  पानी  की  व्यवस्था नहीं  है  वहा  हमें  पानी
 और  सिंचाई  की  व्यवस्था  ठीक  करनी  चाहिये  ५
 ब  मध्य  प्रदेश  का  खास  करके  बिलासपुर
 जिला  एक  सरप्सस  खिला  है  भर  वह
 काफ़ी  झन  दे  सकता  है  यदि  वहा  पर  पानी
 की  उत्तम  व्यवस्था  की  जाय  t  इसलिये  में
 झज  करूगा  कि  हम  डबल  क्रौपिंग  वहां  कर

 सकते हैं  शौर  लोगों  को  फायदा  पहुंचा  सकते

 हैँ  भौर  जो  हमारी  ह । 6  की  समस्या है  वह
 काफ़ी  द््द  तक  हल  हो  सकती  है  ।

 इसी  के  साथ  साथ  मे  भर  करू  कि  धाप

 इसदो  प्रोजेक्ट  का  सर्व  कर  रहे  है  जिससे  मेरा
 अन्दाद्ा  है  कि  एक  लाख  एकड  जमीन  में
 आबंपाशोीं  होगी  ।  में  उस  दिन  की  प्रतीक्षा
 में  हूं  कि  द्वितीम  पंथ  वर्षीय  योजना  के  समाप्त
 होते  ही  श्राप  उस  पर  काम  शुरू  कर  दें  ।

 श्राप  जो  एकानमी  लाना  च्चाहते  है
 उसके  सिलसिले  में  ये  कहूंगा कि  जो  सामान

 एक  प्रोजेक्ट  में  सरप्लस  है  उसे  दूसरे  प्रोजेक्ट
 मे ंके  गाइये  शौर  कंस्ट्रक्शान  के  बारे  में  जो
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 पोजोलोस्स  बनेरहू  नई  चोड़ें  मालूम  हुई  हैं
 उनसे  काम  जीजिये  ।  हर  प्रोजेक्ट क्रो  बनाने

 के  लिये  शक  किस्म  का  सामान  इस्तेमाल  करे

 यह  व्यवस्था  भी  होनी  चाहिये  ।  इस  तरह से
 आप  कम  के  कम  खर्च  में  काम  कर  सकेंगे  ।
 प्रोजेक्ट्स  को  बनाने में  जहा  तक  हो  सके
 सपानता  का  व्यवहार  करना  चाहिये  ।
 इसके  लिये  झापका  जो  कमीशन  छानबीन
 कर  रहा  है  उसके  लिये  हम  भ्ापके  थाभारी
 हूँ  ।  इसने  घानी  प्राजेकट  शौर  दूसरे  प्रोजेक्ट्स
 में  जो  सामिया  थीं  उनको  दूर  करने  की
 सिफारिश  की  है  जिससे  हमारी  इकानमी  को
 फायदा  होगा  |

 बाढ़  को  रोकने  भौर  रुके हुए  पानी  को
 निकालने  के  बारे  में  जो  कार्ये किया  जा  रहा
 है  में  समझता हु  कि  वहूं  सतोषजनक  नहीं
 है  ।  भाज  पजाब  में,  पश्चिम  मगाल  में,
 उत्तर  प्रदेश  में  झौर  बिहार  में  कितने  एरिया
 में  वाटर  लागिंग  है  अगर  हम  इसका  तख-
 मीना  जानना  चाहते  हैं  तो  उसके  बारे  में

 जवाब  मिलता  है  नहीं  ।  इसलिये मे  आपसे
 कहना  चाहता  हू  कि  मंत्रालय  को  इस  पर
 ध्यान  देना  चाहिये  और  वे  मबें  करायें  कि
 कितनी  जमीन  ऐसी  है  कि  जहा  पर  कि
 वाटर  लागिस  हो  रहा  है  भौर  जहा  पर  हम

 काम  नहीं  कर  सकते  ।  यह  काम  पहले
 खाद्य  विभाग  के  प्रन्दर  या  ।  लेकिन  मै
 नख्रता  से  कहना  चाहता  हू  कि  लाव  विभाग
 ने  इसमें  इतनी  दिलचस्पी  नहीं  ली  जितनी

 कि  उसे  लेनी  चाहिय ेथी  |  इसलिय  मेरा
 सुझाव  है  कि  हमारे  वाटर  लागिंग  वाले-  क्षेत्र
 का  क्षेत्रफल  जानना  चाहिये  शौर  झगर  हम
 यहां  के  रहने  वाले  लोगो  की  मदद  ले  तो  हम
 इस  काम  को  कर  सकते  है  शौर  इस  जमीन
 को  इस  सायक  बना  सकते हैं  कि  उसमें  हल
 चल  सके  |  यह  बहुत  बडी  चीज़  होगी

 जहा  तक  अमदान  का  सवाल  है  इयर
 बाप  लोगो  से  जा  कर  कहेंगे  कि  इससे  उसका
 फायदा  होने  वाला  हैं  तो  वे  सामत्रे  ग्राकर
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 काम  करेंगे  इस  के  झलावा  श्राप  विलेज
 पंचायतों  शौर  विकास  खंडो  से  भी  इस  काम
 @  मदद  ले  सकते  है  a  ware  ऐसा  किया  जाय
 तो  हमको  कामयाबी  होगी  ।

 भाखिर  में  मैं  यह  कहना  चाहूगा  कि
 पाकिस्तान  के  साथ  जो  हमारा  पानी  का

 झगड़ा  जल  रहा  यह  शान्तिपूर्वक  हल

 होना  चाहिये  ।  हम  किसी  से  लड़ना  नहीं
 चाहते,  हम  झगड़ा  करना  नहीं  चाहते,  लेकिन

 यह  बात  भी  सही  है  कि  हम  झपने  देश  को

 भूखा  नहीं  रखना  चाहते  |  हम  चाहते  है

 कि  जितने  पानी  पर  हमारा  हक  है  वह  हमको
 मिठऊ  ।  हम  किसी  दूसरे  देश  का  पानी

 बही  लेना  चाहते  ।  जो  भाई  हमसे  बिछड
 कर  अलग  हो  गये  है  हम  उनको  नेस्तोनाबूद
 सही  करना  चाहते  ।  यह  हमारी  घारणा

 है.  |  छेकिन  हम  चाहेगे  कि  दोनो  पक्ष  बेंठे
 झौर  सच्चे  दिल  से  इन  चीज़ो  को  तय  करने
 की  कोशिश  करे

 इन  शब्दों  के  साथ  इस  मत्राल्य  ने  जो

 डिसमाइस  रक्खी  है  मे  उनका  समर्थन  करता

 Shri  Panigrahi  (Pur):  Mr  Chaur-
 man,  Sir,  with  a  view  to  provide  2n-
 creasing  opportunities  of  employ-
 ment  to  an  increasing  number  of
 people  by  taking  power  into  the
 villages,  the  Planning  Commussion  de-
 cided  on  a  programme  of  electri-
 fication  of  villages  during  the  First
 Plah  as  well  as  the  Second  Plan
 period  Dunng  Second  Plan
 period,  the  Government  decided  to
 take  power  into  more  than  800  vill.
 ages.  And  I  also  came  to  know  that
 the  Government  appointed  a  Study
 Group  to  look  into  this  problem  and
 persuade  the  different  State  Govern-
 ments  to  undertake  the  programmes
 of  rural  electrification.  I  have  come
 to  know  from  the  different  reports
 sabmitted  by  the  different  State
 Governments  that  in  undertaking  pro-
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 Government  has  said  that  different
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 many  States  State  Electricity  Boards
 have  been  really  able  to  finance  pro-
 jects  fd  rural  electrification.  I  under-
 stand  that  due  to  paucity  of  funds
 it  is  not  possible  for  the  tate
 Governments  to  carry  out  this  pro-
 gramme.  I  apprehend  that  this  pro-
 gramme  of  rural  electrification  is  bound
 to  suffer.

 Members  from  al]  States,  whenever
 they  have  any  chance  to  speak  on  the
 subject  of  Irrigation  and  Power,  have
 been  urging  upon  the  Government  to
 reduce  the  rates  of  irrigation  m  differ-
 ent  States.  I  would  like  to  know  from
 the  hon.  Minister  whether  any  steps

 ‘have  beentaken  sofarto  reduce  the
 rates  of  irmgation  prevailing  in  differ-
 ent  States  today.  We  were  told  that  the
 Government  of  India  forwarded  the
 recommendations  of  the  Foodgrains
 Enquiry  Committee  with  regard  to
 reduction  of  cates  of  electricity  to
 the  different  State  Governments.  We
 want  to  know  whether  any  of  the
 State  Governments,  according  to  the
 direction  from  the  Central  Govern-
 ment,  have  been  able  to  reduce  the
 rates  of  electricity  that  prevailed  in
 the  States  before  the
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 private  companies  who  ate  getting:
 Dulk  supply  of  electricity  from  Hira-
 kud  and  also  in  some  cases  from
 Miachkund.  In  the  case  of  Cuttack,
 they  charge  at  the  rate  of  six  annas
 a  unit  for  »fectricity  supplied  from
 Birakud  wheress  in  Jaipur  itself,
 which  {gs  very  near  to  Machkund,  the
 rate  of  electricity  per  unit  is  four
 annas  for  domestic  consumption.
 The  rate  varies.  In  Bhuwaneswar  it
 ig  three  annas.  In  Cuttack,  which  is
 eighteen  miles  from  Bhuwaneswar,  it
 is  six  annas.  In  Jaipur,  it  3s  four
 annas.  In  Puri,  it  is  more  then  two
 ennus.  So,  at  least,  some  steps  should
 be  taken  to  rationalise  the  rates  of
 electricity  prevailing  in  at  least  the
 different  parts  of  the  same  State.

 Shri  Naushir  Bharucha  (East  Khan-
 desh):  It  is  the  work  of  the  State
 Electricity  Board.

 Shri  Panigrahi:  State  ectricity
 Boards  are  not  functioning  in  some
 States.  So  far  as  my  State  is  con-
 cerned,  it  is  not  functioning  at  all.

 Sir,  I  was  looking  into  the  total
 number  of  major  and  medium  pro-
 jects  which  were  taken  up  durings
 the  First  and  Second  Five-Year  Plans
 upto  March,  4958  in  the  different
 States.  You  will  be  surprised  to  find
 that  in  the  case  of  Andhra  Pradesh,
 3l  projects  were  taken  up  but  so  far
 only  9  projects  have  been  completed.
 T  am  talking  about  major  and  medium
 irrigation  projects.  In  Assam,  you
 will  be  surprised  to  find  that  no  irri-
 gation  project  was  taken  up—either
 major  or  medium—during  the  First
 Five  Year  Plan  and  during  the  Second
 Five-Year  Plan  periods  so  far.  In
 Bihar,  27  projects  were  taken  up  but
 only  8  were  completed.  In  Bombay,
 75  projects  were  taken  up  but  only
 23  were  completed.  In  Madhya  Pra-
 desh,  26  projects  were  taken  up  but
 only  one  was  completed.  In  Orissa,
 three  projects  were  taken  up  but  none
 was  completed.  In  Punjab,  I8
 Projects  were  taken  up,  but  only  7
 have  been  completed.  In  Rajasthan
 30  projects  were  taken  up,  but  only 7  have  been  completed.  In  UP.,
 against  $7  projects  which  were  taken
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 up,  only  8  were  completed.  In  West
 Bengal,  against  9  projects  taken  up,
 only  4  were  completed.

 You  wijl  be  surprised  to  find’  from:
 these  figures  that  in  Bombay  the-
 maximum  number  of  projects  were
 taken  up  and  the  minimum  of  lands
 were  irrigated.  In  Punjab  the  irri-
 gation  created  was  really  commen-
 dable.  You  will  find  from  this  policy
 of  the  Irrigation  and  Power  Ministry
 that  there  are  certain  States  where
 no  projects  have  at  all  been  taken
 up.  Take  the  case  of  Assam.  There,
 not  a  single  major  or  medium  irri-
 gation  project  has  been  taken  up.
 As  for  those  States  where  these  have
 been  sanctioned  and  have  been  taken
 up,  only  a  certain  percentage  of  those
 projects  have  been  completed.  The
 hon.  Minister  was  pleased  to  reply
 also  in  answer  to  a  question  that
 Government  were  not  in  a  position  to
 say  when  the  rest  of  ‘those  projects
 were  going  to  be  completed.

 Two  years  ago,  that  is,  in  4957
 July,  an  hon.  Member  of  this  House
 asked  the  acreage  of  lands  irrigated
 from  the  different  major  projects  in
 the  different  States.  This  was  on
 6th  July,  ‘1957.  The  hon.  Member
 who  asked  that  question  was  Shri
 S.  ्  Ramaswamy.  Now,  he  has  been
 promoted,  and  he  is  one  of  the  De-
 puty  Ministers.  But,  on  l6th  July,
 1957,  the  hon.  Minister  promised
 that  the  information  was  being  col-
 lected  and  would  be  laid  on  the
 Table  of  the  House  when  ready.  The
 hon.  Member  who  asked  that  question
 is  already  a  Deputy  Minister,  but
 the  information  has  not  so  far  been
 collected  and  laid  on  the  Table  of  the
 House,  and  now,  it  is  1959.

 Last  year,  I  had  also  raised  the
 question  of  the  maximum  utilisation
 of  the  surplus  machinery  and  equip-
 ment  lying  in  the  different  irrigation
 projects  in  this  country.  I  was  told
 that  an  officer  had  been  appointed
 and  he  was  going  into  this  question.
 I  would  like  to  know  from  the  hon.
 Minister  for  how  many  years  this  offi-
 cer  will  be  going  into  ¢his  question.
 Can  we  know  positively  from  the
 hon.  Minister  the  total  worth  of
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 machinery  now  lying  idle  in  the
 different  river  valley  projects,  and

 T  now  come  to  the  question  of
 betterment  levy.  The  other  day,  the
 hon.  Minister  said  thet  in  our  coun-
 try,  the  States  af  Andhra  Pradesh,
 Assam,  Bombay,  Kerala,  Madhya
 Pradesh,  Madras,  Mysore,  Orissa,

 Pradesh  have  passed  legislations  for
 imposition  of  betterment  charges  in
 respect  of  lands  that  have  profited  or
 ‘benefited  from  the  irrigation  projects
 in  the  respective  States.  But  in
 only  one  State,  namely  the  State  of
 Mysore,  it  is  actually  levied.  But
 our  Government  have  told  us  that
 they  have  not  yet  received  the  in-
 formation  from  the  Mysore  Govern-
 Tent.

 T  would  like  to  submit  that  in  the
 United  States  of  America,  no  better-
 ment  levy  is  charged  on  those  lands
 which  are  being  uwrigated  from  the
 irrigation  projects;  and  the  period  of
 collection  is  from  forty  to  fifty  years.
 But,  here,  in  our  country,  in  the  case
 of  the  Bhakra-Nangal  project,  for
 instance,  even  at  the  very  moment
 of  its  completion,  Government  insists
 that  the  loan  should  be  repaid,  and,
 therefore,  the  Government  of  Punjab
 has  been  put  in  such  an  awkward
 position.  I  would  like  to  point  out
 that  it  is  not  a  question  of  Punjab
 only.  There  ‘are  other  States  also
 where  a  similar  question  is  coming
 up;  it  may  come  up  today  or  it  may
 ‘came  up  tomorrow.  So,  Government
 should  take  a  reasonable  decision
 whether  like  the  Kabuliwalia  Gov-
 efnment  will  charge  int@est  on  the
 loans  which  are  being  advanced  on
 ‘development  projects.  We  know  that
 Kabuliwalias  are  no  there  today  in
 India;  even  if  there  are,  they  may  be
 द...  few,  but  I  think  the  Govern-
 ment  of  India  should  not  replace
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 advanced  on

 account  of  the  major  river  valley
 projects,  so  that  the  two  categories
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 after  the  betterment,  not  that  the  levy
 should  precede  betterment  itself.

 T  shall  now  confine  myself  to  a  few
 points  about  Hirakud.  We  were  told
 by  the  hon.  Minister  in  reply  to  some
 of  our  questions  that  the  third  and
 fourth  stages  of  the  Hirakud  project
 will  produce  enough  electricity  and
 the  power  needs  in  that  region  will

 ,  be  met.  The  hon.  Minister  must  be
 aware  that  the  present  availability  of
 electricity  in  the  region  of  Hirakud
 falls  short  of  29,000  ा,  We  were
 also  told  that  from  Hirakud  itself
 power  would  be  available  for  electri-
 fication  of  railways.  I  would  like  to
 urge  upon  the  hon.  Minister,  let  us
 first  meet  the  requirements  of  indus-
 try  which  is  now  growing  around
 Hirakud.  Government  must  be  aware
 of  the  ferrochrome  factory  which  is
 going  to  be  established  in  Orissa,
 which  requires  about  20,000  k.w.
 And  they  are  in  search  of  power,
 because  power  has  not  been  availa-
 ble  to  them  for  the  last  two  years.
 The  licence  is  there,  but  the  licensee
 fs  not  in  a  position  to  start  this  fac-
 tory,  because  power  is  not  available.
 Therefore,  the  Government  of  Orissa
 asked  the  Central  Government  to
 sanction  at  least  a  65,000  k.w.  thermal
 power  station  either  near  the  Ram-
 giti  colliery  67  near  the  Talcher
 colliery,  because  it  will  produce  eles-
 tricity  at  cheaper  cost.  But  on  the
 plea  of  foreign  exchange  not  being
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 nvailable,  that  demand  has  not  been
 met  by  the  Government  of  India,  and,
 therefore,  the  industries  are  suffering.

 I  would  like  also  to  refer  to  the
 taxing  mentality  of  Government.  In
 this  connection,  I  would  like  to  refer
 to  a  recent  news  item  published  in
 The  Times  of  India.  When  the
 Lower  Bhavani  project  was  construct-
 ed,  some  seepage  of  water  took  place.
 And  the  people  in  those  areas  utilised
 that  seepage  water  from  the  Lower
 Bhavani  project  and  irrigated  about
 50,000  acres  of  paddy  land  and  made
 the  State  self-sufficient  in  paddy.
 Now,  Government  87९  thinking  as  to
 why  these  people  utilised  this  see-
 page  water;  the  water  should  have
 gone  waste,  why  should  the  cultiva-
 tors  and  peasants  in  those  areas
 utilised  that  seepage  water  and  pro-
 duce  paddy?  So,  Government  are
 now  deciding  to  tax  those  people,  and
 to  construct  another  channel  so  that
 the  seepage  water  will  go  into  that
 channel,  and  the  people  will  be
 asked  to  pay  money  for  using  that
 water,  I  think  this  is  a  matter  which
 needs  consideration.  What  is  _  this
 mentality.  That  whenever  people  use
 any  water  from  anywhere,  they  must
 be  taxed?  Well,  let  us  take  into
 consideration  the  amount  of  foreign
 exchange  which  was  saved  by  these
 peasants  who  utilised  the  seepage
 water  which  would  otherwise  have
 gone  waste,  and  who  produced  paddy
 in  50,000  acres  of  land.  I  think  Gov-
 ernment  should  take  into  considera-
 tion  this  aspect  of  the  problem  also.
 With  regard  to  flood  control  schemes,
 we  were  told  that  the  Government
 of  Orissa  had  requested  for  sanction
 of  some  more  money,  but  the  Gov-
 ernment  of  India  did  not  conform  to
 their  demands,  and  the  sanction  has
 been  reduced.  In  the  Second  Plan
 period,  Rs.  35  crores  were  originally
 allotted  to  the  Government  of  Orissa
 for  undertaking  these  flood  contro}
 schemes.  But,  now,  we  hear  that  the
 Government  of  India  are  going  to
 reduce  this  sum  of  Rs.  3°5  crores  to
 Jess  than  Rs.  3  crores,  that  is  Rs.  3
 erores  and  odd.  I  would  like  to  know
 from  Government  whether  really
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 this  is  correct.  Probably,  the  hon.
 Minister  knows  very  well  that  the
 Orissa  State  has  been  suffering  from
 floods  for  the  last  two  hundred  or
 three  hundred  years,  and  the  people
 there  have  been  suffering  very  much
 because  of  these  floods  and  droughts
 almost  every  consecutive  year  in  the
 State.

 Once,  the  hon,  Minister  was  pleased
 to  convene  a  meeting  of  the  Mem-
 bers  of  Parliament  from  Orissa  to
 discuss  the  irrigation  and  flood
 control  projects  which  are  being
 carried  out  in  that  State.  We  are
 very  glad  over  it,  but  the  officers  who
 came  gave  some  promises  in  that
 meeting,  and  then  went  back,  but  none
 of  the  promises  has  yet  been  carried
 out.  The  hon.  Minister  was  present
 at  that  conference  and  when  we
 pressed  for  the  jamuacut  in  the
 absence  of  which  50,000  acres  of  land
 are  being  flooded  during  the  flood
 season,  we  were  promised  that  it
 would  be  taken  up  immediately.  I
 do  not  know  what  the  definition  of
 “immediately”  is.  Already  one  year
 has  passed  and  no  efforts  have  been
 made  at  least  to  undertake  any  preli-
 minary  earthwork  for  this  jamuacut.

 There  is  again  the  question  of  delta
 irrigation,  The  Government  of  India
 have  sanctioned  Rs.  l4  crores  for  this
 and  we  are  glad,  but  you  must  see  at
 Jeast  whether  the  money  that  you
 have  sanctioned  is  being  spent  or  not.
 In  respect  of  this  Rs.  l4  crores,  I
 pointed  out  last  year  that  the  progress
 of  the  work  was  not  satisfactory,
 but  the  report  of  the  State  Govern-
 ment  is  that  they  are  going  to  com-
 plete  it  by  1960-61,  Only  Rs.  2  crores
 have  been  spent  so  far.  The  people
 in  those  arezss,  whos:  ‘ands  were
 taken,  are  not  being  paid  compensra-
 tion  since  the  last  one  year.  Up  to
 this  time  compensation  for  the  land
 whieh  has  been  taken  amounts  to
 Rs.  40  lakhs,  but  only  Rs.  3  to  Rs.  4
 lakhs  have  been  paid  so  far.

 The  Planning  Minister  assured  us
 that  so  far  as  the  earthwork  on  canals
 was  concerned,  labour  cooperatives
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 would  be  encouraged,  but  here  Rs  स्‍4
 erores  are  being  spent  and  labour  co-
 operatives  are  not  being  encouraged
 If  any  labour  co-operative  ¢omes  for-
 ward,  contractors  come  in  and  =  get
 preference  for  the  earthwork.

 These  are  the  problems  which  need
 consideration,  and  because  of  this  lack
 of  check  on  the  part  of  the  Govern-
 ment  of  India  here,  the  entire  flood
 control  projects  or  the  works  which
 were  taken  up  in  Orissa  are  not  being
 expedited

 I  can  cite  only  one  instance  In  the
 village  of  Netapur  all  the  villagers
 were  assured  of  compensation  being
 paid  because  due  to  delta  irrigation
 canals  they  are  going  to  shift  from
 their  village  to  another  place  The
 Government  has  agreed  to  the  princi-
 ple,  but  three  years  have  passed  and
 no  payment  has  been  made  to  these
 villagers,  and  they  are  not  able  to
 shift  to  another  place  They  are  not
 thatching  their  houses  even  These
 are  the  things  which  Government
 should  take  into  consideration

 One  more  point  and  I  finish  It  is
 with  regard  to  the  irrigation  potential
 ereated  On  the  one  hand,  the  de-
 mand  for  power  ४3  increasing  at  such
 &  speed  that  all  the  power  projects
 which  were  taken  up  by  the  Govern-
 ment  m  the  different  States  are  not
 in  a  position  to  meet  the  demand,  on
 the  other  hand,  irrigation  potential  w
 being  created  but  it  is  not  being  ut)!:-
 Sed  for  years  together  I  hope  this
 paradox  will  be  sdlved

 Shri  Karni  Singhji  (Bikaner):  To
 a  mainly  agricultural  country  like
 India,  the  Ministry  of  Irmgation  and
 Power  is  perhaps  the  most  :mportant
 Ministry;  to  a  State  like  Rajasthan
 which  is  predominantly,  or  at  least
 vastly,  a  desert,  I  think  the  Ministers
 of  Food  and  Agriculture  can  veritably
 be  compared  to  the  apostle  of  Lord
 Indra.

 Up  to  now  Rajasthan  was  a  matter
 of  shame  as  fer  as  the  desert  was  con-

 MARCH  23,  3989  for  Grants  7752

 cerned,  to  India,  but  ten  years  from
 today,  thanks  to  the  Planning  Com-
 mission  and  the  Ministry  of  Irrigation
 and  Power,  our  desert  will  be  turned
 into  green  fields  and  will  becoma  the
 pride  of  the  nation

 The  Rajasthan  Canal  planned  to  be
 the  largest  wn  the  world  3३  beginning.
 to  take  shape  I  was  wondermng  whe-
 ther  the  Ministry  had  also  taken  into
 consideration  the  question  of  linking
 up  this  canal  with  Kandla  Port  The
 canal  itself  is  very  ambitious,  but
 there  is  the  possibilty,  xf  we  spend  a
 httle  more,  of  connecting  Kandla  with
 Delh;  through  Rajasthan,  thereby
 giving  Delh:  a  connection  to  the  ser

 As  far  as  the  Rajasthan  project  35
 concerned,  :f  we  go  through  the  report.
 of  the  Ministry  of  Irrigation  and
 Power  for  1958-59  we  see  that  the
 Rajasthan  feeder  is  going  to  be  34
 mules  long,  of  which  the  first  0  miles
 will  be  mn  Punjab  territory  This  will
 be  lined  except  for  the  first  three
 miles  The  report,  however,  does  not
 say  whether  the  Rajasthan  Canal,  28)

 «miles  long  lying  in  Rajasthan  terri-
 tory,  74  going  to  be  lined  or  not  These
 28  miles  are  through  very  sandv
 territory  and  very  sandy  tracts  The
 seepage  loss  will  be  considerable  In
 the  former  Bikaner  State,  almost  380
 years  ago  when  the  Gang  Canal  was
 brought  in,  it  wag  lined,  and  it  was
 claimed  to  be  the  largest  lined  canal
 in  the  world  at  that  trme  I  am  won-
 dering  whether  lining  this  portion  of
 Rajasthan  has  also  been  considered

 If  we  go  through  the  Second  Five
 Year  Plan  we  see  that  the  amount  of
 water  resources  in  ovr  country  is  com-
 siderable  The  total  river  water  re-
 sources  in  India  were  computed  four
 years  ago  at  856  million  acre  feet
 The  Report  says:

 “Investigations  for  an  accurate
 assessment  of  water  resources  have
 begun  and  will  continue  during  the
 Second  Five  Year  Plan  Of  the
 available  supplies,  it  BC  estimated
 that  approximately  450  million  acre
 feet  could  be  put  to  beneficial  use.
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 Only  76  million  acre  feet  had
 el ever  been  utilised  up  to  95T-

 Considering  that  there  is  so  |  much
 potential,  I  am  wondering  whether
 there  is  a  chance  that  we  will  utilise,
 say,  75  per  cent  of  thie  by  the  end  of
 this  Plan  or  the  beginning  of  the
 Third.

 The  Deputy  Minister  eof  Irrigation
 and  Power  (Shri  Hathi):  Of  how
 much?

 Shri  Karni  Singhji:  Of  856  million
 acre  feet.  If  we  examine  the  grants
 for  the  Rajasthan  Canal  for  the
 Second  Five  Year  Plan  we  will  see
 that  there  is  a  provision  of  Rs.  8
 crores  for  this  project  for  the  Second
 Plan  period.  The  revised  estimate  for
 the  current  financial  year  is  Rs.  2
 crores,  ang  a  provision  of  Rs.  4°5
 crores  hag  been  made  707  the  year
 1959-60  The  expenditure  incurred
 on  this  project  both  on  the  Punjab
 and  Rajasthan  portions  till  the  end  of
 December,  ‘1958,  which  was  only  about
 four  months  ago,  is  only  Rs  50:5,
 lakhs.  We  know  that  if  the  funds  are
 not  properly  utilised,  they  will  lapse
 and  we  have  to  have  a  new  allotntent,
 also  this  holds  up  the  work  and  pro-
 gress  is  slowed  down.  India  to-day
 depends  on  foreign  imports  of  food-
 stuffs,  ang  anything  that  slows  down
 our  river  valley  projects  or  canals
 should  not  be  tolerated.  I  would,
 therefore,  request  the  Government  to
 see  that,  wherever  possible,  these
 grants  are  fully  utilised  within  the
 Plan  period.

 Further,  the  Rajasthan  Canal  is  to
 irrigate  26-20  lakh  acres  and  produce
 9°5  lakh  tons  of  food  of  the  total  value
 of  Rs,  28  crores.  We  see  that  from  the
 report  of  the  Ministry  of  Irrigation
 and  Power  for  1958-59.  A  year  ago
 when  the  Canal  was  launched,  we
 Were  promised  that  approximately  35
 lakh  acres  were  going  to  be  irrigated
 by  this  Canal.  whereas  in  this  report
 it  is  mentioned  as  26-20  lakh  acres.
 I  would  be  grateful  to  know  what  is
 the  position  about  this.  I  was  also
 told  that  there  is  a  chance  that  the
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 Rajasthan  Canal  would  irrigate  50
 lakh  acres.  Now  that  we  are  getting
 a  move  on  with  the  work  of  the
 Rajasthan  Canal,  it  becomes  import-
 ant  at  the  same  time  that  we  start
 planning  the  other  things  like  roads,
 railways,  culverts,  hospitals,  schools
 ete.  which  should  go  with  the  plann-
 ing  of  any  canal.  Our  experience  with
 the  Bhakra  Dam  canal  has  been  that
 this  planning  was  not  done  properly
 and  lagged  behind.  We  find  that  even
 today  certain  roads  and  mandis  have
 not  been  properly  planned,  and  even
 culverts  have  not  been  made.  I  would
 therefore  request  Government  that
 now  that  we  are  undertaking  this
 world's  largest  canal  project,  thia
 work  and  phased  development  should
 take  place  side  by  side.

 It  is  a  matter  of  great  happiness
 that  a  man  like  Shri  Kanwar  Sain,
 thoroughly  experienced  in  this  work,
 has  been  appointed  Chairman  of  the
 Rajasthan  Canal  Board.  Now  that  we
 have  a  Chairman  of  such  ability,  I
 would  request  the  Minister  to  see  that
 he  gets  very  wide  powers  to  finish  off
 this  work.  At  the  moment,  we  have
 seen  that  particularly  at  the  State
 level,  there  is  considerable  bottle-
 neck  and  red-tapism  that  slows  down
 all  the  projects;  no  matter  how  hard
 the  Central  Government  tries,  it
 suffers  from  an  acute  frustration  be-
 cause  it  cannot  get  a  move  on.  So  I
 hope  that  with  a  man  like  Shri  Kan-
 war  Sain  at  the  helm  of  affairs,  the
 Minister  will  find  a  way  out  whereby
 he  is  given  far  wider  powers  than  he
 has  to-day  so  that  this  work  goes  on
 uninterrupted—and  under  the  Union
 Minister's  direction—so  that  in  ten
 years’  time  or  even  earlier  we  can
 meet  our  food  problem.  *s

 Another  thing  that  comes  along  with
 this  is  the  question  of  settling  people.
 The  Rajsthan  Canal  is  going  to  run
 approximately  300  miles  in  Rajasthan
 all  along  the  Pakistan  border.  It  is
 almost  waste  land  at  the  present
 moment  and  the  question  of  settling
 people  there  is  very  important.  I  hope
 Government  will  consider  this  matter
 and  see  that  the  type  of  people  who
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 settle  there  are  those  who  can  with-
 stand  the  rigours  of  the  severe  clima-
 tie  conditions  of  Rajasthan,  that  those
 People  will  be  able  to  settle  there
 and  thus  produce  more  food  That
 should  be  a  very  important  criterion.

 Then  comes  the  question  of  the
 betterment  levy.  In  the  former
 Bikaner  State,  when  the  Gang  Canal
 ‘was  constructed  30  years  ago,  what
 was  the  rate  charged?  I  wiil  read  out
 what  was  done

 “The  maximum  demang  both  for
 proprietary  rights  and  betterment
 levy  was  as  follows.  For  old  settlers, it  was  fixed  at  Rs,  30  per  bigha  New
 settlers  were  required  to  pay  only Rs.  200  per  bigha  as  price  fixed  by Government  rate,  and  no  betterment
 levy.  Now  the  position  is  that  as
 against  this,  the  present  betterment
 levy  is  about  Rs.  80  per  bigha  from the  olq  settlers,  apart  from  what  th
 peasant  has  already  paid  for  occu-
 pancy  rights,  and  the  new  settlers
 have  to  pay  Rs.  300  per  bigha  sas
 Price  in  addition  to  betterment  levy  of Rs.  80  per  bigha."

 It  is  understandable  that  when  wc
 &re  launching  upon  a  project  like
 this,  betterment  levy  is  inevitable
 Rut  I  would  suggest  that  considering the  type  of  terrain  through  which  this Canal  is  going  to  run,  the  people  who will  go  there  may  find  it  difficult  to
 get  settled  to  start  with,  or  may  not find  the  countryside  very  comfortable
 to  settle  in  Therefore,  some  -ystem
 may  be  worked  out  whereby  this
 betterment  levy  could  be  charged after  the  water  comes,  so  that  the Deople  get  an  idea  of  the  benefits  they are  going  to  derive.  and  there  will  be no  heart-burning  in  paying  the  levv

 The  period  of  years  during  which  the.
 are  not  going  to  charge  could  be
 spread  over  ]0—I5  years,  and  paid  off in  ensy  instalments

 Though  not  apparently  concerned
 with  this  Ministry  but  perhaps  inti-
 mately  connected  with  it  is  the  ques-
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 ton  of  agricultural  colleges  through-
 out  this  country.  Now  that  our  agri- culture  is  expanding,  it  is  imperative
 that  agricultural  colleges  are  started
 in  places  where  people  can  derive  the
 most  use  out  of  them.  At  the  present
 moment,  there  as  one  agricultural college  in  Rajasthan  situated  in  Udai- pu:  where  there  is  hardly  any  urriga-
 tion  project,  whereas  in  Northern
 Rajasthan  serviced  by  three  canal
 systems,  not  a  single  agricultural  col-
 lege  exists  You  know  that  we  have
 the  Suratgarh  Farm  which  has  30,000
 acres  and  is  soon  going  to  be  probably
 one  of  the  biggest  in  the  East  I
 would  request  that  an  agricultural
 college  be  started  somewhere  close
 by,  say,  in  Ganganagar  or  Suratgarh,
 so  that  the  students  would  be  able  to
 derive  benefits  from  this  Suratgarh
 farm

 Coming  back  to  the  question  of
 Power,  the  progress  of  power,  as  far
 as  Punjab  is  concerned,  is  more  or
 less  according  to  target  But  so  far
 as  Rajasthan  is  concerned,  matters
 are  not  moving  as  fast  as  they  should
 J  h&d  asked  on  the  28th  August  958
 a  question  regarding  the  time  by
 which  the  Bhakra  power  would  be
 available  to  Rajasthan,  and  particular-
 ly  to  its  tail  end  which  terminates  n
 Bikaner  City  I  was  told  that  Bika-
 ner,  that  Ag,  the  tai]  end  of  the  line
 could  expect  to  receive  power  from
 Bhakra  in  959  Subject  to  correc-
 tion,  this  date  was  originally  fixed
 sometime  in  1956,  but  gradually  it  was
 shifted  to  959  Already  three
 months  have  gone  by  ang  it  3s  my fear  that  we  may  not  be  able  to
 adhere  to  this  target  I  would  there- fore  suggest  to  the  Minister  that  while we  have  still  9  months  before  959 runs  out,  we  can  try  8५  hard  as  Possi- ble  so  that  the  target  is  maintained.

 T  had  taken  up  the  question  of generation  of  electricity  by  thermal power  in  some  of  these  towns  of Rajasthan  with  the  Ministry  of  Trriga- tion  and  Power  sometime  last  Nov- ember.  We  discussed  at  length  the
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 question  of  breakdown  in  the  electri-
 city  last  summer  in  Bikaner  City  and
 also  Jodhpur.  The  Minister  was  good
 enough  to  give  an  assurance  that
 eemething  positive  would  be  done
 tia  summer  so  that  people  did  not
 have  to  go  without  water  and  elec-
 telcity  when  the  temperature  went  up
 ta  20  degrees.  We  have  already  re-
 ceived  notices  from  the  Rajasthan
 Government  to  say  that  the  electricity
 supply  will  be  intermittent  this  sum-
 mer.  There  is  fear  that  it  might
 even  break  down.  I  would  therefore
 request  that  with  the  hot  weather
 coming,  the  Central  Government  be
 good  enough  to  do  something  positive
 m  this  regard.

 Another  point  which  is  connected
 with  hydro-electric  power  is  the
 question  of  transmission  lines  that
 are  now  in  the  process  of  being  laid.
 Rajasthan  is  going  to  get  a  fair  share
 of  Bhakra  Nangal  power.  But  I  am
 afraid  the  lines  that  are  being  laid
 will  not  be  sufficient  to  take  the  full
 load  that  may  be  required  after  the
 Rajasthan  Canal  comes  and  expan-
 sion  of  cities  takes  place.  I  would
 therefore  request  that  this  question
 may  be  borne  in  mind  so  that  when
 the  cities  expand  with  prosperity
 from  the  Rajasthan  Canal,  the  extra
 load  can  be  met  without  having  to
 incur  expenditure  in  changing  the
 lines  later.

 The  question  of  maintaining  ther-
 mal]  stations  in  some  of  these  places
 in  Rajasthan,  e.g.,  Bikaner,  Ganga-
 nagar  ete-—in  spite  of  ‘hydro-elec-
 tricity—is  important  because  the
 transmission  lines  are  affected  due  to
 desert  storms  which  are  very  com-
 mon  during  the  months  of  hot
 weather  there.  At  that  time,  you
 will  find  that  there  will  be  consider-
 able  breakdowns  for  quite  some  time.
 Unless  we  have  some  stand-by
 arrangement  and  maintain  our  origi-
 nal  and  existing  thermal  stations,  we
 may  find  that  the  people  will  be  put
 to  a  great  deal  of  inconvenience.

 Thia  brings  us  to  the  question  of
 atomic  energy.  A  lot  has  been  heard
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 and  said  these  days  about  atomic
 energy.  Even  our  Prime  Minister  had
 referred  to  a  reply  in  Parliament.  He
 said;

 “Our  calculations  show  that  the
 costs  compare  very  favourably.  If
 the  atomic  power  plant  is  put  up
 not  in  a  coal  area  where  coal  is
 there,  not  in  an  area  where  hydro-
 electric  power  is  easily  available,
 where  probably  they  would  not
 compare  favourably.  Suppose,
 broadly  speaking,  we  put  it  some-
 where  in  Rajasthan,  somewhere  far
 away  from  coal.  They  would  pro-
 bably  be  favourable.”

 Of  course,  he  was  thinking  aloud.  But
 Tam  just  venturing  to  suggest  that
 this  may  perhaps  be  considered  with
 a  view  to  augment  and  supplement
 hydro-electricity.  |  Bearing  in  mind
 the  expansion  due  to  the  Rajasthan
 canals,  Government  might  at  some
 stage  consider  the  putting  up  of  an
 atomic  power  plant  in  Rajasthan
 desert  so  that  the  scarcity  of  electri-
 city  in  some  of  these  areas—and  par-
 ticularly  for  the  purposes  of  lift  irri-
 gation  from  the  Rajasthan  canals
 area—could  be  met  from  this  power
 source.

 ह! उ  hr,
 I  will  once  again  refer  to  the

 brackish  water  area.  I  think  this  is
 about  the  sixth  or  the  seventh  time
 that  I  have  raised  this  question  and
 I  need  not  elaborate  on  this  subject.
 The  hon.  Minister  was  good  enough
 to  take  a  lot  of  interest  when  I
 raised  this  question  in  the  Consulta-
 tive  Committeé  last  November.*There
 are  areas  in  Rajasthan  which  come
 under  the  brackish  water  belt  in  the
 Lunkaransar  area  of  Bikaner  Divi-
 sion  where,  no  matter  how  much
 money  is  spent  on  tube  wells,  the
 water  that  comes  up  cannot  be  drunk
 as  it  is  brackish.  When  the  tempera-
 ture  goes  into  the  region  of  3920
 degrees,  people  have  to  go  from  vil-
 lages  0  to  20  miles  just  for  drinking
 water.  The  Minister  was  good  enough
 to  take  a  keen  interest.  On  humani-
 tarian  grounds  alone  and  as  a  proof
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 of  a  welfare  State  we  expect  that
 costs  alone  should  nof  be  fiken  into
 consideration  but  something  posftive
 be  done  in  this  direction

 As  a  result  of  this  question  having
 been  raised  several  times,  would  you
 be  good  enough  to  request  Mr  Kan-
 war  Sain,  who  knows  this  lft  irriga-
 tion  question  in  the  brackish  water
 area  very  intimately,  to  submit  a
 scheme  to  Parliament  so  that  we  can
 then  put  up  our  suggestions,  and  we
 may  subsequently  discuss  them  and
 offer  our  suggestions  once  we  know
 the  position?  This  matter  has  been
 going  on  hke  this  for  the  past  6  or  7
 years  and,  as  far  as  I  know,  nothing
 positive  has  been  done

 In  reply  to  my  questicn  in  the
 Consultative  Committee  last  Novem
 der,  it  was  said  that,  “attention  was
 invited  to  the  acute  scarcity  of  drink-
 ing  water  in  the  brackish  water  area
 and  the  adjoining  areas,  and  that  this
 was  considered  Every  effort  should
 be  made,  in  a  Welfare  State  to  over-
 come  a  difficulty  of  this  nature  It
 was  explained  that  until  perennial
 water  and  cheap  power  could  be
 made  available,  it  would  be  difficult
 to  improve  matters”

 Both  these  points  will  be  now
 available  We  will  have  perennial
 water  from  the  Rajasthan  canals  and
 also  cheap  power  from  Bhakra  I
 would  therefore  request  you  to  cal!
 for  a  reports  from  Mr  Kanwar  San
 and  have  the  matter  discussed  here
 again  .

 I  would  conclude  by  congratulating
 you  and  your  Minstry  on  what  you
 have  done  I!  think,  tekmg  =  every-
 thing  into  consideration,  the  nation
 may  well  feel  proud  of  the  achieve-
 ;  |

 simple  and  easy  to  find  fault  with
 anything  But  I  feel  that  they  deserve
 @  pat  on  the  beck  and  I  would  =  take
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 Mr,  Chairman:  All  this  reference  to
 you  m  the  debate  should  be  taken  to
 refer  to  the  hon  Minister  and  the  con~
 gratulations  also  to  the  hon  Minister

 Shri  Karai  Singhji:  Sir,  I  should
 say  one  more  thing  In  conclusion  we
 may  justly  congratulate  ourselves  as
 a  Nation,  we  have  achieved  a  great
 deal  We  cannot  achieve  all  our  tar-
 gets  unless  we  get  the  co-operation
 from  the  States  also  Therefore,  I  re-
 quest  you  to  find  some  way  whereby
 we  can  get  the  co-operation,  and  peo-
 ple  like  Kanwar  Sain  and  otherg  in
 other  parts  of  the  country  who  are  in
 charge  of  such  projects  should  be
 given  more  powers  so  that  they  can
 work  directly  under  you  and  deliver
 the  goods

 Shri  T  Subramanyam  (Hellary)
 Irrigation  and  Power  are  very  im-
 portant  basic  sectors  in  the  develop-
 ment  of  our  economy  There  is  now
 Practically  a  race  between  the  in-
 creasing  population  on  the  one  aside
 and  our  capacity  to  create  the  urrga-
 tion,  potential  on  the  other,  and,  at
 the  same  time,  utilise  all  the  facili-
 ties  That  76  the  crux  of  the  matter

 At  the  outset,  I  would  lke  to  say that  all  these  orngation  projects
 large,  medium  or  minor  should  come
 under  one  Ministry  Now,  large  and
 medium  projects  come  under  the
 Ministry  of  Irrigation  and  Power  and
 minor  projects  come  under  the
 Ministry  of  Food  and  Agniculture  To
 have  a  co-ordinated  and  integrated
 plan  for  irrigation  so  that  we  have  a
 full  pieture  of  our  requirements  and
 of  our

 eae
 to  satisfy  those  re-

 urements,  I  would  strongly  suggest that  all  these  projects,  large,  medium
 and  minor,  should  come  under  the
 Ministry  of  Irrigation  and  Power

 On  major  and  medium  projects  with which  we  are  now  concerned  imme-
 @ately  im  this  Ministry,  we  spent Rs  840  crores  in  the  First  Five  Year
 and

 In  the  second  Five  Year  Plan
 ey  proposed  to  spend—th

 made  a  provision  of—Rs.  3H  Penni
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 All  told  it  comes  to  about  Rs.  72i
 erores,

 With  regard  to  the  potential,  in  the
 Tirst  Five  Year  Plan,  they  created  a
 potential  of  5  million  acres  under  the
 major  and  medium  projects.  In  the
 Second  Plan,  the  irrigation  potential  is
 40  million  acres.

 It  is  true  that  in  the  actual  utilisa-
 tion  of  these  irrigation  facilities  there
 ig  a  time  lag.  It  depends  upon  the
 fhan-power  available,  the  economic
 condition  of  the  agricultural  classes
 and  the  contour  or  the  nature  of  the
 soil  and  all  these  factors,  That  was
 so  previously  in  the  development  of
 any  project.  Therefore,  it  should  not
 create  in  us  any  sense  of  depression  or
 frustration  if  the  development  goes
 slow.  Still  we  cannot  afford  to  be
 complacent  in  this  matter  because,  as
 I  said,  there  is  a  race  that  exists  bet-
 ‘ween  increasing  population  and  the
 capacity  to  produce.  ‘Therefore,  I
 suggest  that  all  steps  should  be  taken
 to  fully  and  expeditiously  utilise
 these  irrigation  facilities

 The  Ministry  appointed  a  special
 committee  to  go  into  this  matter  and
 they  suggested  several  steps.  The
 ‘State  Governments  were  also  advised
 to  set  up  working  groups  to  review
 the  development  work  of  each  pro-
 ject.  The  working  group  consisted
 of  the  Development  Commissioner  and
 the  heads  of  the  departments  of  Agri-
 culture,  Irrigation  and  Co-operation
 They  have  also  been  reviewing  the
 development  work  and  suggesting
 measures.  The  Planning  Commission
 also,  after  consultations  with  some  of
 the  State  Ministers,  took  some  policy
 decisions.  One  of  the  important  deci-
 sions  is  with  regard  to  the  creation  of
 field  channels.

 P-.  siously,  this  thing  was  almost
 neglected.  Water  was  taken  up  to  a
 point  of  discharge  for  a  block  of  one
 hundred  acres  and  then  left  there
 The  non-creation  or  the  non-construc-
 ‘thon  of  these  field  channels  was  the
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 single  greatest  difficulty  in  the  non-
 utilisation  of  the  irrigation  facilities.
 Luckily,  that  has  been  tackled  now
 and  we  have  a  survey  or  the  align-~
 ment  pf  these  field  channels.  It  has
 been  made  the  responsibility  of  the
 State  Governments.  They  are  actual-
 ly  constructed  at  the  cost  of  the  agri-
 culturist.  If  the  agriculturist  does  not
 construct  it,  the  State  Government
 constructs  it  and  recovers  the  neces-
 sary  expenditure.

 T  am  concerned  intimately  with  one
 very  major  irrigation  project,  the
 Tungabhadra  project.  I  have  been
 seeing  it-from  stage  to  stage.  I  am
 giad  to  say  that  during  the  last  few
 years,  the  development  work  has  be
 heartening  and  the  utilisation  of  the
 facilities  has  also  been  encouraging.
 Demonstration  farms  have  been
 started  and  funds  have  been  made
 available  By  the  Central  Government
 to  the  various  Staté  Governments  to
 the  tune  of  Rs  $00  crores,  for  this
 purpose

 I  would  like  to  mention  one  other
 matter  in  this  connection  That  rela-
 tes  to  roads,  communications  and
 marketing  facilities,  Recently,  I
 toured  this  area  which  has  been  irri-
 gated  by  the  Tungabhadra  canals.  I
 find  the  roads  are  very  bad.  Not  only
 inter-village  communications  but  also
 roads  from  the  villages  to  the  flelds.
 Due  to  seepage  the  roads  have  become
 slushy  and  carts  cannot  pass  The
 agriculturist  finds  it  very  difficult  to
 take  either  manure  or  seeds  to  the
 field.  There  is  this  difficulty  in  get-
 ting  the  harvested  produce  also  to  the
 villages.  It  has  become  a  very  diffi-
 cult  propostion.  I  suggest  thas  the
 Central  Government  should  ask
 the  State  Governments  to  get  the  pro-
 gress  of  the  construction  and  comple-
 tion  of  these  roads  under  the  various
 Projects  reviewed  periodically

 In  this  connection,  I  would  take  up
 the  question  of  water-logging  This
 has  been  due  to  the  sub-soil  water
 level  rising  and  so  on.  That  has  beer
 very  harmful  to  the  crops  and  also  the
 foundations  of  buildings.  Salts  alse
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 begin  to  appear  due  to  the  evapora-
 tion.  Whole  village  have  had  to  be
 vacated  on  account  of  that.  Large
 acres  of  land  had  been  rendered  un-
 fit  for  cult:vation  on  account  of  salts
 coming  up  Good  crops  used  to  be
 raised  from  these  lands  But  they  have
 now  suddenly  become  unfit  for  cult-
 vation  I  suggest  that  statistics  should
 be  acquired  from  all  the  State  Gov-
 ernments  with  regard  to  such  lands
 which  have  been  badly  affected  due  to
 water  logging  Iam  told  that  in
 October  ‘1987,  the  worst  affected  areas
 were  Punjab,  West  Bengal  and  UP
 followed  by  Bombay,  Andhra  Pra-
 desh,  Mysore,  Orissa,  etc  Lakhs  of
 acres  have  been  affected  like  this  The
 Chief  Engineers  of  the  various  States
 may  have  been  asked  to  provide  the
 necessary  information  and  _  details
 with  regard  to  the  lands  that  have
 been  affected  by  this  water  logging  or
 by  these  salts  If  this  information  is
 secured,  we  are  told  that  an  appraisal
 of  the  situation  could  be  made  and
 proposals  for  anti-water-logging
 measures  will  be  taken  At  present
 there  is  no  separate  allocation  to  deal
 with  this  problem  of  water-logging
 They  have  to  take  money  from  some
 other  head  Since  it  is  a  very  serious
 thing  which  affects  lakhs  of  acres
 there  should  be  definite  and  specific
 allocation  to  deal  with  the  problem
 which  is  increasing  day  by  day  Other-
 wise  these  lands  become  absolutely unfit  for  cultivation  or  irrigation  pur-
 poses

 In  this  connection,  one  friend  has
 mentioned  that  lends  which  have
 been  affected  by  seepage  may  be  al-
 lowed  to  be  irrigated  There  should
 mot  be  any  difficulty,  I  think,  with  re-
 gard  to  that  problem  People  whose
 lands  are  affected  by  seepage  should
 be  allowed  to  grow  paddy  if  it  can  be
 asefully  done  With  regard  to  the  col-
 fection  of  the  usual  rates,  there  should
 mot  be  penalty  rates,  there  should  not
 be  any  harsh  or  rigorous  methods
 There  should  be  a  lenient  and  reason-
 ble  method  of  dealng  with  such
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 People  and  they  should  be  allawed  to
 GtQw  paddy  on  such  lands,

 We  are  trying  to  create  irrigation
 potential  and  we  also  try  to  avail  of
 the  facilities  provided  by  irrigation.
 In  this  connection  I  want  to  refer  to
 the  Tungabhadra  project  which  pro-
 vides  to  irrigate  8  25  lakhs  of  acres
 at  present  There  is  a  high  level
 canal  project  ‘There  is  a  low  levet
 canal  on  the  mght  bank  and  another
 on  the  left  bank  Then  there  is
 Provision  in  the  dam  itself  for  sluices
 to  let  in  water  to  the  high-level  canal,
 It  has  a  reservoir  of  46  square  miles;
 it  is  one  of  the  biggest  reservoirs  IT
 submit  that  we  should  make  the
 Maximum  utilisation  of  the  waters  in
 this  great  reservoir  The  area  through
 which  the  ngh  level  cana)  passes  is
 &  famine  affected  area,  in  fact  the
 Project  was  originally  meant  to  serve
 the  famine  affected  districts,  it  was  a
 long  range  famine  rehef  measure.
 Therefore,  this  high-level  canal  is  an
 absolute  necessity  It  was  originally
 Planned  to  be  taken  m  one  stage  but
 now  it  seems  it  wil]  be  taken  in  two
 stages  In  the  first  stage  we  are  told
 that  about  68,000  acres  in  Bellary
 district  of  Mysore  State  would  be
 taken  up,  and  in  the  next  stage
 Bellary  district  and  the  adjoining
 districts  of  Andhra  Pradesh  State
 Would  be  brought  under  additional
 tigation  and  it  would  be  above  3  §
 lakhs  of  acres  This  project  should be  implemented  as  early  as  possible
 Synchronising  with  the  digging  up  of
 the  high-level  canal,  we  should  take
 ammediate  steps  to  see  that  these
 distributaries  and  minors  are  attended to  so  that  there  may  not  be  the  usual
 time-lag  which  we  see  in  the  other
 Projects  in  the  utrhsation  of  the
 wtigation  facilities  There  is  so  much
 shortage  in  our  food  production  We have  had  the  experience  of  building these  projects  and  we  can  look  up  to
 the  future  with  greater  hope  because We  have  got  experienced  and  trained
 Personnel  Technological  surveys  have been  rendered  easier,  Planning  is
 easier  They  can  now  make  detailed
 Mvestigations  and  there  will  be  ao
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 need  to  have  large  variations  in
 estimates  as  we  have  been  seeing
 hitherto.

 I  would  like  to  say'a  word  with
 regard  to  the  National  Projects
 Construction  Corporation.  It  has  been
 constituted  to  fully  utilise  the  advan-
 tages  of  the  departmental  construc-
 tion  and  the  flexibility  of  private
 construction  agencies  so  that  optimum
 utilisation  may  be  made  of  the  trained
 personnel  and  also  maximum  utilisa-
 tion  of  the  surplus  machinery  avail-
 able  in  large  projects  like  Hirakud,
 Bhakra-Nangal  and  the  DVC.  We
 were  told  that  Rs.  2°5  crores  worth
 surplus  machinery  has  been  trans-
 ferred  to  other  projects  where  they
 were  necessary.  It  is  true  we  have
 not  got  a  large  number  of  cotitractors
 to  be  able  to  take  up  big  projects  in
 all  these  areas,  Therefore,  this  is  a
 very  welcome  measure  and  I  hope  all
 the  States  will  now  join.  Only  a  few
 States  have  joined  this  corporation.
 Profit-making  is  not  the  main  motive
 of  this  corporation  but  still  we  were
 told  that  in  958  it  distributed  a
 dividend  to  the  tune  of  2}  per  cent  to
 the  Centra]  Government  and  to  the
 subscribing  State  Governments.  °

 The  Tungabhadra  workshop  is  an
 excellent  one.  It  was  started  with  the
 idea  of  Manufacturing  towns,  hoists,
 and  sluice  gates  and  floodgates.  Orders
 have  been  pouring  in  from  Chambal
 and  other  projects.  I  would  suggest
 that  full  utilisation  must  be  made  of
 the  facilities  provided  under  the
 project.

 Now,  with  regard  to  power  utilisa-
 tion,  I  submit  that  the  measure  of  the
 level  of  prosperity  of  a  State  is
 indicated  by  the  amount  of  power
 consumed,  It  és  no  use  comparing  the
 power  consumed  in  countries  like
 Norway,  Sweden,  USA  and  others.
 The  State  Governments  are  trying  to
 establish  grids  so  that  they  may
 integrate  the  various  hydro  electric
 stations  and  thermal  power  generating
 stations  in  the  States,  The  future  will
 tend  towards  creating  regional  grids
 ecvering  three  or  four  States.
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 Ultimately  it  is  our  hope  that  we  must
 have  an  All  India  grid)  The  present
 position  in  the  States  is  that  the
 demand  is  outrunning  production.  It
 is  so.in  every  State.  Let  me  take
 Mysore  State.  It  has  got  vast  poten-
 tialities  of  hydro-electric  power,  The
 present  installed  capacity  is  179,000
 k.ws.  Sivasamudram  project's  capacity
 is  42,000  k.ws.  Mahatma  Gandhi
 Hydro  Electric  project,  1,20,000  ह 5 म
 and  Shimsa,  ‘17,000  k.ws.  Stili  there
 is  shortage  and  the  agriculturists  are
 prepared  to  take  electric  current  even
 at  night  for  their  irrigation  purposes.
 Even  then  it  is  not  available  and  the
 development  of  industry  is  also
 lagging  behind,  In  the  Tungabadhra
 project  on  the  right  bank  side  there
 is  a  generating  station  at  the  demand
 another  at  Hampi  and  we  are  produc-
 mg  about  36,000  kws.  of  which
 Mysore  gets  20  per  cent.  and  another
 provision  for  18,000,  k.ws,  on  the  left
 bank  side.  Still  at  the  end  of  the
 Second  Plan  period,  our  shortage  for
 power  will  be  there  and  it  will  be
 nearly  2  lakhs  of  k.ws.  The  Shravati
 project  is  the  only  solution  to  this
 problem.  I  am  glad  the  Irrigation
 Ministry  had  taken  a  helpful  attitude.
 At  every  stage  they  have  tried  to  see
 that  it  is  completed  within  the  time
 schedule,  and  foreign  exchange  also  is
 made  available.  I  am  glad  and  it  has
 been  really  heartening.  And,  accor-
 ding  to  schedule  in  the  first  stage  we
 are  going  to  have  1,78,000  कटा,  of
 power.  It  will  go  to  some  extent  to
 meet  the  increasing  demand.  When
 fully  developed  this  project  will  have
 ten  generating  units  each  unit  pro-
 ducing  about  89,000  द. फाई,  This  will
 be  the  largest  generating  station  in
 India  producing  the  cheapest  current.
 For  developing  agriculture  or  indus-
 try  in  this  part  of  the  country,  this  is
 an  absolute  necessity.  Therefore,  Sir,
 I  congratulate  the  Munistry  and
 express  our  sense  of  gratitute  that
 they  have  done  everything  possible
 to  help  in  the  completion  of  the
 Project  according  to  schedule.  I  would
 only  like  the  Minister  for  Irrigation
 to  make  a  statement  with  regard  to
 this,  that  there  is  no  difficulty,  the
 necessary  foreign  exchange  has  been
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 secured  and  that  it  will  be  completed
 according  to  plan,

 Mr.  Chairman:  Shr  Thanul:ngam
 Nadar—this  is  the  hon  Member's
 maiden  speech.

 Shri  Thanulingam  Nadar  =  (Nager-
 voll):  Mr.  Chairman,  Sir,  I  take  this
 opportunity  to  draw  the  attention  of
 thie  Ministry  to  some  of  the  irrigation
 and  power  schemes  proposed  by  the
 Madras  Government.  The  Madras
 Government  has  almost  exhausted  all
 the  irrigation  and  power  resources
 avafiable  within  the  boundary
 oft  the  State  The  State  has  now  to
 depend  for  its  irrigation  resources  on
 Andhra,  Mysore  or  Kerala.  The
 Andhra  Government,  of  course,  is
 quite  willing  to  share  the  excess
 waters  of  Kuistna  river,  but  the
 Madras  Government  is  of  the  opinion
 that  it  is  too  costly

 In  Kerala  there  are  vast  resources
 for  irrigation.  That  is  a  small  State
 very  near  the  coast  with  plenty  of
 rivers,  some  of  them  are  even
 perennial  Immediately  after  the  hills
 there  are  the  lakes  The  distance
 between  the  lakes  and  hills  is  ,  not
 much  Therefore,  the  rivers  take
 their  sources  in  the  hills  and  immedi-
 ately  fall  into  the  sea  on  the  west.  The
 waters  of  such  rivers  can  be  usefully
 diverted  to  the  eastern  side  of  those
 ghats,  that  is,  Madras.

 Four  districts  Tinnevel:i,  Madura
 Ramnad  and  Coimbatore,  each  with  a
 population  of  30  lakhs  to  40  lakhs,
 are  the  most  dry  areas  of  the  Madras
 Stat¢  There  is  plenty  of  land  The
 only  thing  required  is  to  provide
 irrigation  facilities,  and  that  35  avail-
 able  in  the  Kerala  State  Five  such
 proposals  seem  to  have  been  made  by
 the  Madras  Government.  They  are’
 Ql)  the  Parambikulam  Scheme  about
 which  the  governments  of  Kerala  and
 Madras  have  come  to  an  agreement,
 (2)  the  Punalur  project,  (3)  the

 Pambayar  project,  (4)  the  Upper
 Periyar  project  and  (5)  the  Kaller
 Project.  All  these  projects  are  highly
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 economical  and  highly  useful,  both
 for  Kerala  State  as  well  as  Madras
 State.

 The  peculiarity  is  that  the  Kerala
 State  cannot  use  these  waters  for  any
 other  purpose  than,  if  at  all,  for
 power  because  there  is  no  land  avail-
 able  in  Kerala.  The  problem  is  that
 there  is  plenty  of  water  in  Kerala  but
 no  land,  whereas  in  Mfidras  there  is
 plenty  of  land  but  no  water.

 An  Hon  Member:  Both  should  be
 combined

 Shri  Thanulingam  Nadar:  If  both
 these  States  combine  and  they  put
 ther  heads  together  things  will
 improve  You  all  know  that  Madras
 is  a  deficit  State,  and  Kerala  is  stil
 worse  deficit  State  in  rice.  If  the
 border  areas  of  Kerala—that  is,
 Madras—by  these  waters  become  more
 fertile  and  produce  more  rice,  a  part
 of  the  benefit  wil)  go  to  Kerala.

 But  there  is  another  difficulty  At
 the  bemnning  of  this  discussion  the
 hon  Speaker  was  pleased  to  observe
 that  there  is  no  question  of  politics
 30  irrigation  and  power  But  I  doubt
 whether  this  will  apply  to  Kerala,  I
 am  not  referring  to  the  present  Gov-
 ernment  There  is  no  question  of
 pohtics  between  Government  and
 Government,  but  the  internal  politics
 of  Kerala  is  so  hopeless  that  it  stands
 in  the  way  of  these  agreements  being
 reached  between  the  two  States  In
 regard  to  the  Parambikulam  scheme
 itself  they  have  come  to  an  agreement
 only  after  bargaining  for  two  years.
 Ultimately  even  the  Zonal  Council
 had  to  interfere  What  is  this  due  to?
 If  one  party  which  is  in  power  comes
 to  an  agreement  with  another  State
 to  share  the  waters  or  any  other
 thing,  the  party  in  the  Opposition
 complain  that  the  party  in  power  has
 given  all  waters  to  the  other  State,
 everything  has  gone  छाए,  thu,  thet
 and  the  other,  with  the  result  that
 the  party  in  power  is  afraid  to  come  te
 an  agreement.  I  am  not  referring  te
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 any  particular  party.  But  that  is  the
 mtuation,  It  is  the  Communist  Party
 that  is  now  m  power  The  party  by
 itself  is  not  against  it.  But  f  is
 afraid  of  the  Congress  Party  There-
 fore,  in  reapect  of  the  Parambikulam
 acheme  itself  it  so  happened  that  the
 party  in  power  convened  an  all-party
 meeting  to  discuss  the  question

 Shri  Panigrahi:  What  did  the  Con-
 gress  do?

 hri  Thanulingam  Nadar:  Either
 the  PSP  wil]  not  take  part  in  it  ०
 the  Congress  will  not  take  part  in  it
 Finally,  the  local  Congress  was  so
 influenced  as  to  pass  a  separate
 resolution  m_  their  party  meeting
 agreeing  to  this  scheme,  and  then  the
 Communist  Party  had  to  agree  to  ths
 agreement  It  took  two  years  That
 was  a  scheme  included  in  the  Second
 Five  Year  Plan  and  it  was  delayed  for
 two  years  They  are  now  going  to
 hurry  it  up  But  the  difficulty  ॥  that
 the  internal  politics  there  will  affect
 very  seriously  this  project  and  the
 efforts  of  the  two  governments  in
 the  execution  of  this  scheme  There
 fore,  my  request  is,  this  is  &  fit  case, where  the  Central  Government  should
 interfere,  not  as  a  supreme  authority
 or  anything  hke  that  but  with  =  its
 goodwill  it  can  smoothen  and  expedite
 the  agreement  In  that  way  it  ean
 try  to  do  something  to  Madras  as  well
 as  Kerala

 Sir,  in  Kerala  the  waters  a
 nuisance  They  have  got  their  Master
 Plan  and  al]  that.  It  may  be  good
 for  electricity,  but  where  38  the  space
 for  irmgation’  I  know  something
 about  Kerala  Before  reorganisation
 T  was  in  the  Travancore-Cochin  State
 In  the  old  central  Travancore  the
 problem  is  not  one  of  want  of  water,
 but  it  ws  a  problem  of  nuisance  of
 water  Much  damage  is  caused
 rain  water  destroying  paddy  fields
 There  they  pump  out  water  and  cult:-
 vate  In  the  rainy  season  the  whole
 thing  us  damaged  by  rain  water  If
 that  is  prevented  or  checked,  it  s  te
 the  advantage  of  Kerala  and,  at  the
 game  tume,  it  will  serve  the  purpose
 ef  Madras  alee  If  the  border  arens
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 of  Kerala  produce  more  rice  as  a
 result  of  this  scheme,  the  food  deficit
 in  Kerala  will  be  minimised  and  their
 difficulty,  in  regard  to  water  nuisance
 will  also  be  minimised

 Therefore,  I  would  appeal  to  the
 Kerala  Government  and  also  to  the
 Central  Government  to  approach  this
 problem  in  a  wise  and  cool  manner
 and  see  that  these  proposals  made  by
 the  Madras  Government  are  agreed
 to  as  early  as  possible,  so  that  they
 can  at  least  be  included  in  the  Third
 Five  Year’Plan  and  work  started
 from  the  very  beginning  of  the  Plan

 Another  point  is  this  The  Kanya
 Kumar  district  to  which  I  belong  was
 formerly  in  the  Travancore-Cochin
 State  It  forms  part  of  the  Madras
 State  only  since  the  reorganisation  of
 Stat  Certain  schemes  there  have
 been  investigated,  namely,  Chittar  I
 and  II  Now,  they  have  to  get  fresh
 permission  and  sanction  from  the
 Central  Government  so  as  to  include
 these  schemes  in  the  second  Five  Year
 Plan  Since  this  area  was  in  Trisanku
 Svargam  and  belonged  neither  to  the
 Madras  State  nor  to  the  Travancore-
 Cochin  State,  none  of  the  authorities
 cared  to  investigate  further  Now,
 they  have  been  investigated  and
 detailed  estimates  have  been  submit-
 ted  It  may  be  that  the  Madras
 Government  will  ask  for  sanction  to
 ieclude  them  in  the  second  Five  Year
 Plan  Therefore,  I  request  this  Minis-
 try  to  give  sanction  as  early  as  possi-
 ble

 T  would  also  like  to  associate  myself
 with  the  opinion  expressed  by  the
 previous  speaker  who  spoke  just
 before  me  about  minor  irrigation  I
 do  not  understand  why  it  should  form
 part  of  another  Minstry,  the  Ministry
 of  Food  and  Agriculture  There  is
 one  Mmutry  for  Irrigation  Why
 should  the  mmor  irrigation  work
 alone  form  part  of  another  Ministry
 then?  When  it  is  minor  srrigation,
 people  immediately  think  that  it  is
 the  duty  of  the  Irrigation  Ministry
 to  look  into  it.  When  we  goto  the
 Irrigation  Ministry  they  say  “it  is  not
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 our  matter”  and  that  it  comes  under
 the  Ministry  of  Food  and  Agriculture
 I  do  not  understand  this  ,It
 decerving  the  people  What  purpose
 does  it  serve?  Nobody  has  explained
 that  also,  nobody  has  said  what  the
 benefit  of  this  procedure  is  Only
 there  is  confusion  and  want  of  co-
 ordination  So,  it  is  high  time  that
 fhe  Government  thought  over  this
 thing  and  reallotted  minor  irrigation
 to  the  Irrigation  Mimstry  itself  so  as
 to  have  co-ordination

 With  these  words,  I  once  again
 request  the  Ministry  to  exercise  and
 use  its  good  offices  in  bringing  8  rapid,
 quick  agreement  between  the  Madras
 and  Kerala  Governments  on  diverting
 the  west-flowing  waters  to  the  Madras

 tate

 Shri  Hathi:  Mr  Chairman,  Sir,  I
 have  heard  with  keen  attention  the
 speeches  made  by  the  various  hon
 Members,  and  I  am  really  thankful  to
 them  for  the  suggestions  they  have
 made  I  am  also  grateful  to  them  for
 the  kind  words  they  had  to  say  for
 the  working  of  the  Ministry  There
 have  been  no  doubt  some  suggestions
 which  are  really  useful  ones  and
 which  we  shall  bear  in  mind

 Hon  Members  have  referred  ४७
 various  questions,  beginning  from  the
 question  of  international  importance,
 such  as  the  canal  water  dispute,  they
 teferred  to  the  utilisation  of  water,
 the  rates  of  electricity,  flood  control
 works  and  also  to  individual  projects
 in  their  constituencies  With  =the
 limited  time  at  my  disposal,  I  shall
 try'to  reply  to  as  many  points  as  I
 could  possibly  do,  but  77  by  chance  I
 cannot  reply  to  all  the  points  on  either
 Projects  Or  other  aspects,  that  does
 mot  m  the  least  mean  that  we  are
 minimising  the  importance  of  these
 projects,  for,  we  know  that  however
 mumor  a  project  may  be,  every  acre-
 feet  of  water  that  that  reservoir  fil’s
 and  with  it  every  acre  of  land  that  it
 arrigates  will  be  additional  production
 and  potential  for  the  country  Similar-
 ty  on  the  power  side  also,  every  cusec
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 of  water  that  falls  upon  the  turbine  to
 move  the  wheels  of  power  will  add  to
 the  development  of  small  and  big
 industries  and  for  the  development  of
 the  country  as  a  whole  It  is  there-
 fore  that  I  submit  that  xf  I  do  not
 mention  any  particular  project  it  3s
 not  in  the  least  my  intention  that  we
 are  minimising  their  importance  It
 may  be  only  for  want  of  time

 Some  hon  Members  have  referred
 to  the  power  development  in  the
 country  and  the  pace  at  which  we  are
 moving  As  the  House  2s  aware,
 before  the  first  Plan,  the  total  genera-
 tion  of  power,  both  thermal  and
 hydel,  was  23  mullion  kilowatts  In
 the  first  Plan  we  added  !i  mullion
 kilowatts  making  it  34  million
 kilowatts  In  the  second  Plan  we  have
 a  target  of  adding  35  million
 kilowatts  more  of  power,  bringing  70
 to  a  total  of  6  9  million  kilowatts
 That  means  we  will  be  having  three
 tumes  the  power  that  existed  m  952
 But  when  we  compare,  as  various
 hon  Members  have  done,  the  per
 tapta  consumption  in  India  with  that
 in  other  countries  of  the  world,  we
 find  that  we  lag  far  behind  The  per
 capita  consumption  of  our  country
 was  about  4  units  before  the  first
 Plan,  25  units  at  the  end  of  the  first
 Plan,  and  it  might  be  50  by  the  end
 of  the  second  Plan  But  when  we  look
 to  the  figures  of  per  camta  consump-
 tion  in  other  countries  of  the  world,
 we  should  feel  that  there  1s  yet  much
 scope  for  us  to  go  ahead  with  the
 development  of  the  water  resources
 Secondly,  with  the  water  resources
 that  are  available,  we  have  a  power
 potential  of  about  40  million  kilowatts
 If  all  this  water  could  be  utilised,
 naturally  we  will  be  in  position
 where  we  can  outstrip  the  power
 generation  m  any  other  country  of
 the  world  But,  as  the  hon  Members
 know  for  power  generation  of  that
 magnitude,  it  requires  resources  And
 with  the  limited  resources  at  our
 disposal,  we  are  trying  to  add  as  much
 as  we  could  If  all  the  circumstances
 are  favourable,  the  Ministry  may  even
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 think  of  doubling  the  present  power
 an  the  third  Five  Year  Plan;  from  6९5
 it  May  even  go  to  33  or  8  million
 ksfowatts,  It  all  depends.  But  that
 Is  what  the  Mmustry  thinks  in  terms
 of  the  generation  of  power

 So  far  as  rural  electrification  is
 concerned,  many  of  the  hon  Members
 have  touched  the  point,  and  rightly
 so  Power  generation  35  not  primarily
 ‘or  mainly  for  the  big  factories.  We
 want  really  that  power  should  reach
 the  innermost  corners  of  the  country
 The  villages  should  be  electrified,  and
 unless  the  agriculturists  and  the
 people  who  are  engaged  on  smal)  and
 cottage  industries  get  cheaper  power,
 it  would  not  be  said  that  we  have
 tried  to  ameliorate  the  standard  of
 living  of  those  people  who  live  on
 agriculture  which  is  the  backbone  of
 the  economy  of  our  country  With  this
 purpose  in  view,  the  Government  of
 India  have  given  very  careful  consi-
 deration  as  to  how  this  power  could
 be  made  cheaply  available  and  how
 we  could  extend  the  power  facilities
 in  the  various  villages  where  millions
 of  our  people  hve

 As  the  House  knows,  the  number  of
 villages  electrified  at  the  end  of  the
 first  Plan  was  about  7,900  During  the
 second  Plan,  we  hope  to  add  10,600
 villages  more  and  the  total  will  be
 about  18,500

 Shri  Panigrahi:  How  much  have
 you  achieved  so  far?

 Shri  Hathi;  Out  of  this,  about  14,300
 villages  have  been  electrified  That
 4s  the  actual  number  now

 Shri  Harish  Chandra  Mathur
 (Pah):  The  question  raised  is  that

 the  generation  of  power  has  been
 absolutely  lop-sided  and  vast  areas
 and  districts  have  been  completely
 left  out  Before  he  passes  over  to
 another  point,  I  want  to  know  this

 Shri  Hathi:  I  am  coming  to  all  the
 points  that  the  hon.  Member  has  in
 mind.  I  know  his  poimt  is  about
 Jodhpur

 for  Grants  7774

 Shri  Harish  Chandra  blataour:  J  am
 not  thinking  of  Jodhpur;  we  are
 getting  a  power  house

 Shri  Hathi:  So  far  as  power  for
 small-scale  industries  and  agricultural
 purposes  is  concerned,  the  Agriculture
 Ministry  and  the  Commerce  and
 Industry  Ministry  have  issued  instruc-
 tions  to  various  States  concerned  that
 the  power  to  the  villages  for  agricul-
 tural  purposes  and  small-scale  mndus-
 tries  should  be  at  a  lower  rate  than
 the  rate  for  domestic  purposes.  I
 would  like  to  give  some  figures  for
 the  various  States  The  rates  for
 domestic  purposes,  smal)-scale  :ndus-
 tries  and  agricultural  purposes  respec-
 tively  are  Andhra  5  annas,  2  25  annas
 and  3  50  annas  and  downward;  Assam
 6°40,  28  and  2°68;  Bengal  8,  35  and
 2°8  and  downwards—as  more  power
 is  used,  the  rate  is  lesser;  Bahar  4,  2
 and  2;  Madhya  Pradesh  5,  2  aind  2,
 Mysore  4,  and  0  75,  Orissa  4,  50
 and  50;  Punjab  5°25,  75  and  le  50;
 Rajasthan  6,  3  and  8,  UP.  5°50,  75
 and  55  Where  the  cost  of  power
 generation  28  higher,  the  charges  are
 determined  according  to  that.

 It  has  been  suggested  that  we
 should  evolve  a  procedure  whereby
 it  should  be  possible  to  have  a
 unzform  rate  at  least  in  that  particular
 State,  .f  not  in  the  zone  With  the
 formation  of  State  Electricity  Board
 for  the  whole  State,  it  may  be  possible
 to  have  that  formula  evolved.  It  may
 not  be  immediately  done,  but  it  may
 be  possible  when  there  is  a  common
 grid  and  then  the  rate  may  not  be  at
 great  variance  compared  to  other
 parts  in  the  same  State.  There  might
 be  some  exceptional]  cases  where  the
 thermal  power  may  be  costly  on
 account  of  the  transportation  of  coal,
 but  if  we  reach  that  position  where  :t
 is  possible  to  have  a  common  grid  for
 that  zone  or  at  least  for  the  major
 part  of  the  State  from  a  big  hydro-
 electric  or  thermal  power  house,  it  may
 be  possible  to  achieve  that  object.
 The  Mumustry  is  alive  to  this  problem
 and  we  are  thinking  as  to  how  best
 thing  can  be  achieved.
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 १6.48  bes.

 (Mr.  Derury-Speaxgn  in  the  Chair)

 Shri  Harish  Chandra  Mathar:  Is
 he  aware  that  in  spite  of  the  fact  that
 the  Commerce  and  Industry
 Ministry  are  giving  subsidies  for
 cottage  industries,  that  subsidy  has
 not  been  utilised  in  many  of  the
 States  even  to  the  extent  of  50  per
 cent,  because  most  of  the  districts
 have  got  no  electricity  whatsoever?
 Has  he  got  any  policy  on  this  matter
 that  at  least  some  power  is  generated
 in  all  the  districts  or  is  it  only  lop-
 sided  development?

 Shri  Hathi:  The
 charging  a  rate  would

 nly
 arise  |  if

 power-supply  is  there.  If  it  is  a
 place  where  there  is  no  supply  of
 power,  naturally  the  question  of
 charging  a  rate  or  giving  subsidy
 would  not  arise.  So,  it  is  a  question
 quite  apart  from  fixing  a  =  uniform
 rate.

 The  other  question  was  about  the
 vast  potential  for  hydro-power
 generation  in  the  country  that  we
 have.  It  is  true  that  we  have  been
 utilising  very  little  of  the  water
 resources  available.  But  during  the
 last  ten  years,  we  are  trying  to  see
 that  we  utilise  more  and  more  of
 water  resources  for  power-generation.
 In  95l,  the  ratio  of  thermal  power
 to  hydro-power  was  76°24.  At  the
 end  of  the  first  Plan,  it  was  72°28.  On
 S8lst  March,  958  it  was  7030.  At
 the  end  of  the  second  Plan,  it  would
 be  56°44.  That  means  we  are  increas-
 ing  the  Hydro-power  generation  and
 we  are  trying  to  utilise  as  much
 resources  a#  possible  and  go  on
 decreasing  therma)  generation.

 question  of

 I  shall  now  come  to  the  observa-
 tions  made  by  various  hon.  Members.
 Mr,  Iqbal  Singh  suggested  the  reorga-
 nisation  of  the  Central  Water  and
 Power  Commission,  so  as  to  give  more
 powers  for  designing,  check  and  sup-
 ervision.  I  may  submit  that  a  com-
 mittee  has  already  been  appointed,
 which  looks  into  the  question  of  re-
 organisation  and  as  soon  as  we  get  the
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 report,  it  will  be  considered  by  Gev-
 ernment.  Regarding  designs,  almost
 all  the  States  have  agreed  as  e@  rule
 and  by  practice  they  have  been
 ing  ther  designs  for  checking  by
 C.WP.C.  There  is  also  another  pre-
 cedure  evolved  by  which  all  the  pre-

 Pien  or jects  included  in  the  second
 the  coming  Plan  are  being  examined
 by  the  C.W.P.C.  That  means  they
 check  the  designs  and  give  all  sorts
 of  technical  help  that  the  State  Gov-
 ernments  require.

 Another  point  he  suggested  is  that
 there  should  be  river-wise  investiga-
 tion  and  not  according  to  individual
 Stotes  The  CW.P.C.  bave  been  doing
 such  an  investigation.  We  have  got
 six  zones—the  west-flowing  rivers
 flowing  into  the  Arabian  Sea,  the  east-
 flowing  rivers  flowing  into  the  Bay  of
 Bengal,  the  Indus  basin,  the  Gangs
 basin,  etc  These  are  again  sub-
 divided  into  0  zones  and  work  is
 being  carried  on  on  each  zone  by  the
 CWP.C

 We  also  referred  to  the  rates  of
 power  for  agricultural  purposes  and
 smi'l-scale  imdustries.  Then,  Mr.
 Barman  raised  a  point  about  the  flood
 rontrol  works  undertaken  by  the  Min-
 istry  and  the  various  States  concerned.
 He  suggested  that  while  the  towns  of
 Cooch-Bihar  and  Jalpaiguri  have  been
 benefited,  the  villages  have  yet  to  get
 the  benefit  In  so  far  as  that  particu-
 Jar  constituency  of  his  may  be  con-
 terned,  it  may  be  that  more  villages
 have  not  been  benefited.  But  so  far
 ag  the  country  as  a  whole  is  concern-
 ed,  since  ‘1954,  62  major  flood  protec-
 tion  schemes  costing  about  Rs.  27
 trores  and  58  minor  schemes  costing
 gbout  Rs.  ]  crores  have  been  under-
 faken  in  different  States.  In  all  about
 2,500  miles  of  embankments  have  been
 constructed,  Whereas  the  number  of
 town  construction  schemes  is  46,  the
 humber  in  the  case  of  villages  is  4,200.
 As  a  result  thereof,  3  lakhs  of  per-
 Sons  in  various  vil'ages  have  been  pro-
 tected  and  about  50  lakhs  8८7९३  of  land
 have  been  saved.  But  this  is  mainly
 4  question  which  pertains  to  the  State
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 Governments.  They  have  to  formulate
 their  own  plans  for  flood  control.  The
 machinery  that  has  been  evolved  is
 that  each  State  has  a  State  Flood  Con-
 ४00  Board,  which  formulates  plans
 and  sends  them  to  the  C.W.P.C.  When
 the  schemes  are  taken  up  financial
 assistance  {ig  given.  In  a  case  if
 there  is  imminent  danger  the  Central
 Mloo8  Control  Board  or  the  C.W.P.C.
 would  look  into  this  particular  case
 and  see  what  could  be  done  for  it.

 Then  there  is  a  high  level  flood  com-
 ™mittee  which  has  been  appointed  to
 eollect  plans  from  various  States.  They
 have  given  their  comments  on  the
 plans  that  have  been  submitted.  When-
 ever  the  schemes  are  formulated,  they
 will  be  considered  by  the  C.W.P.C.
 and  the  Central  Flood  Control  Board.

 Then,  Sardar  Saigal  raised  a  point
 about  the  per  capita  consumption  of
 electricity,  to  which  I  have  already
 replied.  He  also  referred  to  two
 schemes—Hasdeo  and  Arpa  schemes.
 So  far  as  Hasdeo  scheme  is  concerned,
 the  investigation  is  going  on  and  when
 reports  are  received  by  the  Central
 Water  and  Power  Commission  for
 examination  they  will  be  scrutinised
 and  if  the  project  is  found  technicaly
 feasible  we  will  take  it  up.  We  are
 interested  in  all  projects  in  all  parts
 ef  the  country  which  are  technically
 sound.  So,  we  shall  give  due  consi-
 deration  to  them.

 Shri  D.  C.  Sharma:  How  long  will
 the  investigation  take?

 Shri  Hathi:  That  is  being  done  by
 the  State  Government.  He  also
 referred  to  Arpa  and  some  minor
 schemes.

 Then  he  referred  to  the  surplus
 machinery.  In  this  connection,  I  wish
 also  to  take  up  the  point  raised  by
 Shri  Panigrahi,  He  said  that  an  officer
 hag  been  appointed  and  he  wanted  to
 know  how  long  that  officer  will  take.
 I  do  nat  know  when  he  asked  the
 Question  about  this.  But  this  officer
 has  been  appointed  some  two  months
 back  only.  Before  he  gives  his  report
 he  has  to  tour  round  the  country.
 Then,  the  term  of  his  appointment
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 is  only  three  months.  So,  it  will  take
 one  month  more.  But  there  ig  no
 reason  why  we  should  be  in  such  8
 great  hurry.  The  impredion  that  I
 gathered,  as  also  gathered  by  the  other
 hon.  Members,  by  his  speech  was  that
 the  officer  has  been  appointed  since
 years  and  still  no  report  has  been

 eforthcoming.  So  I  t  he  has
 been  appointed  only re,  ae onths  back.

 Here  I  may  say  that  even  before
 that  we  had  a  directorate  in  the
 C.WP.C.  The  practice  and  procedure
 ls  that  all  the  States  have  to  inform
 the  C.W.P.C.  of  the  surplus  machinery
 they  have  and  before  a  State  is  allow-
 ed  to  purchase  new  machinery  or  an
 import  licence  is  given,  we  verify
 whether  such  a  type  of  machinery
 exists  in  the  country.  In  that  case,
 no  new  machinery  is  allowed  to  be
 imported.  In  this  way  we  have  saved
 about  Rs.  3  crores,  by  using  surplus
 machinery  of  Damodar  Valley,  Bhakra,
 Hirakud,  Chambal,  Tungabhadra  and
 Nagarjunasagar.  We  have  seen  that
 the  country  is  saved  Rs.  $  crores  by
 this  exchange  of  machinery  from  one
 project  to  another.

 The  other  point  that  he  referred
 was  about  the  Mahanadi  development
 stages.  Shri  Panigrahi  suggested  just
 now  that  I  replied  that  the  third  and
 fourth  stage  of  Mahanadi  Valley
 Development  will  give  sufficient  power
 and  that  there  will  be  no  shortage.
 This  is  a  matter  of  very  recent  memory
 and,  therefore,  I  quite  remember  what
 reply  I  had  given  and  what  question
 he  had  put.  Though  he  might  like  ta
 put  some  words  into  my  mouth,  what
 I  remember  is  that  I  never  mentioned
 that  these  schemes  would  do  away
 with  the  shortage;  nor  did  I  say’  that
 these  schemes  were  to  be  taken  up
 immediately.  The  question  that  he
 asked  was:

 “May  I  know,  Sir,  what  are  the
 schemes  which  have  been  includ-
 ed  in  stages  II  and  IV  of  the
 Mahanadi  Valley  Development
 Project,  and  whether  .any  of  the
 schemes  have  been  surveyed  at
 allt”
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 In  reply  to  that  I  said:

 “Stage  MI  of  the  Mahanadi
 Valley  Development  includes  the
 utilisation  of  the  tail  waters  of  the
 Chiplima  Power  House  and  a
 power  house  to  be  constructed
 near  Duleggr.  The  IVth  stage  con-
 templates  that  the  water  which
 will  be  released  from  Dulesar  will
 again  be  utilized  at  Tikkarpara
 and  power  generated.”
 Then  there  was  another  question:

 “May  I  know  whether  afy  such
 scheme  will  be  contemplated  in  the
 Third  Five  Year  Plan?”
 My  reply  was

 “We  have  not  received  any
 scheme,  but  the  Orissa  Govern-
 ment  arc  preparing  schemes  for
 the  Mahanadi  Valley  Development
 (Stages  III  and  IV).”

 So,  I  fail  to  understand  how  it  came
 upon  Shri  Panigrahi  to  remember  that
 I  replied  that  these  two  schemes  will
 do  away  with  the  power  shortage  in
 Orissa  In  fact,  we  know  that  the
 consumption  of  power,  the  utilisation
 of  power,  not  only  in  Orissa  but  in
 all  parts  of  the  country,  is  goihg  on
 at  such  a  rapid  pace  that  it  is  difi-
 cult  for  us  to  cope  with  the  demand
 for  consumption  of  power.  I  never
 said  that  this  one  scheme  or  that
 scheme  will  do  away  with  the  need
 for  power  in  any  part  of  the  country. What  I  feel  is  that  even  if  you  gene- Tate  twice  what  you  are  generating
 today,  that  power  will  be  utilized  as
 soon  as  it  is  generated.

 There  was  a  time  when  I  remember
 Members  from  this  House  as  well  as
 the  other  House  asked  a  number  of
 questions  as  to  how  the  D.V.C.  power
 is  going  to  be  utilized,  where  it  is
 going  to  be  utilized  and  so  on.  A  lots
 ot  questions  were  asked  and  every  now
 and  then  we  had  to  say  that  it  will
 be  consumed.  We  said  “let  the  power
 grow”.  As  the  demand  for  power  is
 growing  at  such  a  rapid  pace  it  is  diffi-
 cult  for  us  to  cope  up  with  the
 demand.  So,  there  is  no  question  of
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 my  saying  that  this  scheme  or  that
 ene  is  going  to  wipe  out  the  power
 shortage.  On  the  contrary,  I  still  feel
 that  more  power  will  have  to  be  im-
 mediately  generated.  After  the  Chip-
 lima  scheme  is  complete,  it  will  give
 us  72,000  K.W.  With  the  fifth  set  at
 Hirakud  the  power  house  will  generate
 another  37,500  K.W.  Here  I  may  say
 that  the  Government  is  still  thinking
 of  adding  a  sixth  set’in  the  Hirakud
 project.  If  possible,  we  would  even
 like  to  do  that.  In  principle,  we  think
 it  is  necessary.  So,  I  never  said  that
 the  power  shortage  of  Orissa  will  be
 met  by  Hirakud.  In  fact,  the  shortage
 igs  there  everywhere.  But,  I  was
 rather  surprised  at  the  way  in  which
 the  hon.  Member  tried  to  put  words  in
 my  mouth  which  I  generally  do  not
 say.  The  Irrigation  and  Power  pro-
 jects,  as  the  hon.  the  Speaker  was
 pleased  to  remark  in  the  beginning,
 do  not  at  all  think  in  terms  of  party
 politics.  After  all,  it  is  development
 of  the  country  as  a  whole.  I  was
 rather  surprised  that  the  hon.  Member
 tried  to  make  a  number  of  insinua-
 tions  also.

 eShri  Panigrahi:  May  I  submit,  Sir,
 I  made  no  insinuations?  I  only  point-
 ed  out
 5  hes.

 Shri  Hathi:  He  said,  is  the  iwinis-
 ter  aware  that  this  Aluminium  factory will  require  so  much;  how  does  he
 think  that  this  will  be  met.  He  put
 a  number  of  questions  about  machin-
 efy  and  said,  I  do  not  know  how  long it  will  take  for  the  officer.  The  officer
 has  been  appointed  only  two  months
 back

 Shri  Panigrahi:  On  a  point  of  infor-
 mation,  Sir,  I  submit...

 Mr.  Deputy-Speaker:  He  has  seem that  the  hon.  Minister  is  not  yielding. Therefore,  in  the  end,  he  may  say.  f will  give  him  an  opportunity,
 Shri  Hathi:  I  do  not  want  to  irzi- tate  the  hon.  Member  in  any  way.  But what  I  feel  is  that  I  did  not  say  these words  about  shortage  of  power  or



 Shri  Karni  Singhji  mentioned  about
 the  Rajasthan  canal.  That  is  no  doubt
 @  very  important  canal,  a  canal  which
 ‘will  be  the  longest  in  the  world,  which
 will  turn  Rajasthan,  the  so-called
 desert,  into  the  garden  of  India  and
 the  granary  of  India,  We  are  all  keen
 to  see  that  that  project  is  carried  on

 possible  It  is  for  that  purpose,  as
 he  mentioned,  that  they  have  appoint-
 ed  one  of  the  topmost  Engineers,  Shri
 Kunwar  Sain  as  Administrator.  As
 regards  the  suggestion  that  he  has
 made  that  we  should  make  some
 drinking  water  arrangements,  as  far
 as  I  remember,  some  provision  has
 ‘een  made  for  giving  water  from  the
 canal  for  drinking  water  purposes,  It
 ‘wag  only  a  question  that  there  should
 be  some  perennial  supply  from  some
 source.  Otherwise,  lift  irrigation  be-

 We  shall  look
 et

 said  more  than  once  in  this  House,  the
 roved
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 a  very  healthy
 various  Stateg  where  all  questions  of
 inter-state  relations  or  inter-state
 development  of  river  valley  projects
 are  being  solved  on  a  co-operative
 basis  He  referred  rightly  to  the
 agreement  between  Kerala  and  Madras
 on  the  sharing  of  the  water  of  Chalak-
 kudi  basin.  It  is  a  good  sign  symbolic
 of  our  hopes  and  aspirations  of  greater
 co-operation  between  neighbouring
 States.  Similarly,  in  the  Tungabhadra
 project,  we  have  got  complete  agree-
 ment  between  Mysore  and  Andhra.  In
 Gandak,  we  had  only  a  few  days  back
 complete  agreement  between  U.P.  and
 Bihar;  on  the  Bhadra,  recently
 between  Mysore  and  Andhra.  The  long
 outstanding  300  year  old  dispute  be-

 if  ‘ i  I
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 ik that  in  the  First  Five  Year

 although  we  created  a  poten
 about  5  million  acres,  the
 irrigated  area  was  meuch  less.  It  was
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 have  had  a  number  of  discussions
 with  the  State  Governments  at  the
 Planning  Commussion.  We  also  ap-
 pointed  two  special  officers  to’  tour
 round  the  country  and  see  actually
 what  were  the  difficulties  that  came  in
 the  way  and  how  best  this  could  be
 solved.  They  have  submitted  reports
 Even  before  that,  steps  have  been
 taken  and  decisions  were  being  umple-
 mented.  The  main  thing  that  has  to
 be  done,  as  the  Hoyse  knows  and  the
 Members  alzo  know  s,  we  must  see
 that  the  excavation  and  construction
 of  canals  synchronise  with  the  con-
 struction  of  the  dam.  That  is  the  first
 thing  to  be  done.  The  second  thing
 is,  the  field  channels  have  to  be  exca-
 vated.  The  cultivators  find  it  difficult
 te  do  so.  Wherever  it  was  found  that
 it  is  difficult,  it  was  decided  that  the
 project  authorities  should  do  it,  on
 behalf  of  the  cultrvators,  because  they
 may  not.  Wherever  it  75  possible,  of
 the  Gram  panchayats  or  local  people
 come  forward,  then  also,  the  project
 authorities  should  give  them  all  co-
 operation  and  technical  advice,  so  that
 they  would  be  ready  by  the  time  the
 canal  and  the  distributors  become
 ready.

 The  other  point  is,  every  project
 should  have  a  Development  commit-
 tee  at  the  State  level.  The  construc-
 tion  authorities  should  intimate  to  that
 committee  what  will  be  the  quantity
 of  water  released  at  a  particular  period
 of  time  so  that  by  that  time,  they
 should  be  ready.  For  instance,  in
 Chambai,  we  have  phased  a  four  year
 programme,  960  to  1963.  Maps  have
 been  prepared  and  given  to  each  Col-
 lectax  saying  that  water  in  a  parti-
 cular  area  will  come  by  1960,  by  ‘1961,
 by  962  and  by  4968  so  that  by  that
 time  all  the  necessary  field  channels,
 demonstration  farms,  levelling,  seeds
 may  be  prepared  and  the  project
 authorities  may  be  ready.  5So,  that
 is  the  step  which  we  have  taken  so
 far  as  this  matter  is  concerned.

 Then,  there  was  one  question  that
 was  raised  about  efficiency  and  eco-
 nomy.  I  weuld  not  dwell  at  length
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 on  the  various  steps  that  have  been
 taken.  But  there  are  056  or  two
 things  which  I  would  like  to  bring  to
 the  notice  of  this  House.  Some  of
 them  have  been  referred  to  by  Shri
 T.  Subramanyam.  That  is,  he  refer-
 red  to  the  Natsonal  Projects  Construc-
 tion  Corporation.  This  is  a  Corpora-
 tion  im  which  the’  shares  are
 held  both  by  the  Centre  and
 the  States.  They  are  undertaking
 work  of  the  various  projects.  The
 idea  behind  it  was  that  the  surplus
 personnel,  machinery  and  man-power
 could  all  be  utilised  and  that  if  there
 was  one  such  machinery  it  could  go
 from  project  to  project.  The  क्बछपाध,
 was  that  it  has  been  able  to  bring
 down  the  rates  In  Kosi  barrage  for
 example,  the  rate  which  the  contrac-
 tor  gave  was  ninety  per  cent  higher
 than  the  estimated  rate.  The  National
 Construction  Corporation  brought
 down  the  rate  at  twenty  per  cent
 higher  only.  That  means,  a  margin  of
 seventy  per  cent  In  Chambal  also.
 they  have  been  domg  very  good  work
 with  the  result  that  the  overbead
 charges  and  the  middlemen’s  profits
 hgve  been  eliminated;  and  the  work
 and  the  efficiency  of  the  work  has  also
 increased.  The  people  themselves,
 joining  together  and  forming  various
 co-operative  societies,  help  in  the
 expeditious  and  efficient  handling
 of  the  various  projects.

 Then,  as  you  know,  Sir,  various
 committees  have  been  appointed  by
 the  Planning  Commission  to  look  into
 the  various  projects.  Shri  Gadgil  was
 Chairman  of  a  Committee.  There
 were  other  engineers.  They  had  gone
 round  and  inspected  two  projects—the
 Lakhavalh  project  in  Mysore  State
 and  Chambal  project  in  Madhya
 Pradesh  and  Rajasthan,  Various  sug-
 gestions  have  been  made.  I  think
 that  report  has  been  placed  in  the
 Library  Various  suggestiong  made
 therein  have  been  implemented  by  the
 Ministry.

 I  think  I  have  dealt  with  all  the
 Points,  except  two  or  three  points,

 t
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 here,  because,  it  is  not  possible  for
 me  to  deal  with  all  the  points  that
 have  been  raised  by  hon.  Members.
 So,  those  points  will  be  replied  to.
 Major  points  will  be  replied  to  by
 my  esteemed  and  senior  colleague.

 Shri  Panigrahi:  Sir,  on  a  point  of
 personal  explanation  I  made  no  such
 remark,  which  the  hon.  Minister
 characterised  as  ‘insinuating.  I
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 referred  to  the  Starred  Question
 No.  88  dated  the  26th  July,  ‘1967.
 Information  was  asked  about  the  total
 urigated  land  under  the  major  pro-
 jects  and  the  answer  was  given  that
 the  information  was  being  collected,
 and  that  when  it  was  ready  it  would
 be  placed  on  the  Table  of  the  House.
 We  are  in  959  and  yet  the  informa-
 tion  has  not  been  collected.  That  is
 my  point.

 Mr,  Deputy-Speaker:  The  following
 are  the  selected  cut  motions  relating
 to  the  Demands  under  the  Ministry  of
 Irrigation  and  Power  which  may  be
 moved  subject  to  their  being  other-
 wise  admissible:

 Demand  No.  No.  of  Cust  Motion

 64  364,  365,  768,  769,  770,  828,  829,  834,  835,  836,  837,  839,  340,  ta,  379,  880,
 88t,  882,  945,  946

 65  292,  293,  7779  772)  773  7749  77S»  176,  832,  897,  898,  899,  948
 66  Mh  77%,  779
 726  745,  833,

 The  number  of  the  selected  cut
 motions  will  be  put  on  the  Notice
 Board  for  the  information  of  Mem-
 bers.

 Failure  to  construct  canals  from  the
 rivers  Mahi,  Sabarmati,  Banas  and
 Searswati

 Shri  M.  B.  Thakore:  I  beg  to  move:
 “That  the  demand  under  the  head

 Ministry  of  Irrigation  and  Power  be
 reduced  by  Rs,  100."

 Failure  to  provide  electricity  in
 villages  of  Gujarat,  Bombay  State

 Sari  M.  B.  Thakore:  I  beg  to  move:

 “That  the  demand  under  the
 head  Ministry  of  Irrigation  and
 Power  be  reduced  by  Rs.  १90.7

 Need  for  an  early  settlement  of  Indo-
 Pakistan  Canal  Water  dispute

 Shri  ड्,  K.  Deo:  I  beg  to  move:
 “That  the  demand  under  the

 head  Ministry  of  Irrigation  and
 Power  be  reduced  by  है... अ  100."

 Desirability  of  nationalising  all  private
 electric  supply  companies  in  Orissa

 Shri  vy  K.  Deo:  I  beg  to  move:

 “That  the  demand  under  the
 head  Ministry  of  Irrigation  and
 Power  be  reduced  by  Rs.  100.”

 Desirability  of  exempting  the  Orissa
 Government  from  forming  the  electri-
 city  board  under  section  5९)  of  the

 Electricity  (Supply)  Act

 Shri  है,  K.  Deo:  I  beg  to  move:

 “That  the  demand  under  the
 head  Ministry  of  Irrigation  and
 Power  be  reduced  by  Rs.  100.”

 Desirability  of  utilising  power  for
 small  irrigation  schemes  in  rural

 areas

 Shri  है,  Das  Gupta:  I  beg  to  move:

 “That  the  demand  under  the
 head  Ministry  of  Irrigation  and
 Power  be  reduced  by  Rs.  100."
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 Failure  to  work  out  any

 Shi  B,  Das  Gupta:  I  beg  to’  move:
 “That  the  demand  under  the

 head  Ministry  of  Irrigation  and
 Power  be  reduced  by  Rs.  100."

 Need  to  give  top  priority  to  Rihand
 of  Uttar  Pradesh  in  the  matter

 of  foreign  exchange  requirements
 Shri  Sarja  Pandey:  I  beg  to  move:

 “That  the  demand  under  the
 head  Ministry  of  Irrigation  and
 Power  be  reduced  by  Rs.  100."

 Failure  to  arrange  the  foreign  exchange
 for  the  Doharighat  Pum  Cana,  Tanda
 pump  canal,  Kano  pump  canal,  Mata
 Tila  dam,  Ram  Ganga  river  project

 Shri  Sarju  Pandey:  I  beg  to  move:
 “That  the  demand  under  the

 head  Ministry  of  Irrigation  and
 Power  be  reduced  by  Rs.  100."

 Failure  to  provide  power  on  cheap
 rates  to  agriculturists

 Shri  Sarju  Pandey:  I  beg  to  move:
 “That  the  demand  under  the

 head  Ministry  of  Irrigation  and
 Power  be  reduced  by  Rs.  100."

 Nééd  to  integrate  flood  control  and
 ह... ज  schemes

 Shri  Sarju  Pandey:  I  beg  to  move:
 “Phat  the  demand  under  the

 hesd  Ministry  of  Irrigation  and
 Power  be  reduced  by  Rs.  100.”

 Need  for  attotmient  of  sufficient  funds
 #  for  Nagarjunasagar  project
 Shri  9.  झ,  Rae:  I  beg  to  move:

 “frat  the  demand  under  the
 head  Ministry  of  Irrigation  ‘ind
 Power  be  reduced  by  Rs.  100.”

 Need  for  allotment  of  funds  to  scar-
 city  areas  for  trrigation  schemes

 Shri  D.  न्,  Rao:  I  beg  to  move:
 “That  the  demand  under  the

 head  Ministry  of  Irrigation  and
 Power  be  reduced  by  Rs.  100."

 for  Grants  ह... क

 ह... अ  utilisation  of  waters  dfttr
 completion  of  projécts

 Shri  9.  झ  Rao:  I  beg  to  move:

 “That  the  demand  under  the
 head  Ministry  of  Irrigation  and
 Power  be  reduced  by  Res.  100."

 Failure  to  construct  embankment  for
 protecting  Sundarbans  area  of  West
 Bengal  from  floods  every  year

 Shri  Halder:  I  beg  to  move:

 “That  the  demand  under  the
 head  Munistry  of  Irrigation  and
 Power  be  reduced  by  Ra.  100."

 Failure  to  construct  canals  for  irriga-
 tion  during  drought  and  flood  fs
 West  Bengal
 Shri  Halder:  I  beg  to  move:

 “That  the  demand  under  the
 head  Ministry  of  Irrigation”  tind
 Power  be  reduced  by  Rs.  100."

 Failure  to  include  Sundarbans  in  the
 two  Five-Year  Plans  for  ite  deve-
 lopment

 ७  Shri  Halder:  I  beg  to  move:
 “That  the  demand  under  the

 head  Ministry  of  Irrigation  sand
 Power  be  reduced  by  Rs.  100."

 Failure  to  rehabilitate  the  up  rooted
 persons  from  D.V.C.  area

 Shri  Halder:  I  beg  ta  move:

 “That  the  demand  under  the
 head  Ministry  of  Irrigation  and
 Power  be  reduced  by  Rs.  100.”

 Excluding  Sundarbans  areas  from  con-~
 tour  survey

 Shri  Halder:  I  beg  to  move:
 “That  the  demand  under  the

 head  Ministry  of  Irrigation  and
 Power  be  reduced  by  Rs.  100."

 Failure  of  Mayurakshi  scheme  to
 supply  water  during  cultivation

 Shri  Halder:  I  beg  to  move:
 “That  the  demand  under  the

 head  Ministry  of  Irrigation  and
 Power  be  reduced  by  Rs.  100."



 Demands

 Failure  to  protect  agricultural  land  on
 the  barks  of  rivers  Mahi,  Sabar-
 mati,  Saraswati,  Rupen  and  Pushpa-

 |  wati  in  Gujerat

 :  Shri  M.  B.  Thakore:  I  beg  to  move:

 »
 |
 |
 t

 “That  the  demand  under  the
 head  Multi-purpose  river  schemes
 be  reduced  by  Rs.  100.”

 Failure  to  protect  villages  on  the  banks
 of  rivers  Sabarmati,  Mahi,  Saraswati,
 Pushpawati  and  Rupen

 Shri  M.  B.  Thakore:  I  beg  to  move:

 “That  the  demand  under  the
 head  Multi-purpose  river  schemes
 be  reduced  by  Rs.  100.”

 Failure  to  rehabilitate  the  displaced
 persons  at  Hirakud  and  in  giving

 |  adequate  compensation  for  their
 submerged  lands

 !  Shri  P.  K.  Deo:  I  beg  to  move:

 “That  the  demand  under  the
 head  Multi-purpose  river  schemes

 }
 be  reduced  by  Rs.  100.”

 Necessity  of  regulating  the  flow  of  the
 |  Tel  River  in  Orissa  by  providing

 small  dams  along  all  its  tributaries

 |  Shri  P.  K.  Deo:  I  beg  to  move:

 “That  the  demand  under  the
 head  Multi-purpose  river  schemes
 be  reduced  by  Rs.  100.”

 न

 Desirability  of  completing  the
 Chiplima  Power  House  Project  at
 an  early  date  to  meet  the  power
 scarcity  in  Orissa

 Shri  P.  K.  Deo:  I  beg  to  move:

 “That  the  demand  under  the
 head  Multi-purpose  river  schemes
 be  reduced  by  Rs.  100.”

 ।

 Need  for  extending  the  32  k.w.  trans-
 mission  line  of  the  Machkund  Hydel
 project  from  Rayagadda  to  Kesinga

 Shri  P.  K.  Deo:  I  beg  to  move:

 “That  the  demand  under  the
 head  Multi-purpose  river  schemes
 be  reduced  by  Rs.  400.7
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 Desirability  of  making  the  Mahanadi
 navigable  throughout  the  year  by
 blasting  the  boulders  at  the  river
 bed.

 Shri  P.  K.  Deo:  I  beg  to  move:

 “That  the  demand  under  the
 head  Multi-purpose  river  schemes
 be  reduced  by  Rs.  100.”

 Desirability  of  taking  up  the  Bhim-
 kund  project  in  Orissa  at  an  early
 date

 Shri  P.  K.  Deo:  7  beg  to  move:

 “That  the  demand  under  the
 head  Multi-purpose  river  schemes
 be  reduced  by  Rs.  100.”

 Urgent  necessity  of  constructing  Ganga
 Barrage  at  Farakka,  West  Bengat

 Shri  B.  Das  Gupta:  I  beg  to  move:

 “That  the  demand  under  the
 head  Multi-purpose  river  schemes
 be  reduced  by  Rs.  100.”

 Failure  to  provide  foreign  exchange
 for  Sharvathy  Valley  project

 Shri  Mohammed  Imam:
 move:

 I  beg  te

 “That  the  demand  under  the
 head  Multi-purpose  river  schemes
 be  reduced  by  Rs.  100.”

 Failure  to  utilise  the  full  irrigation
 facilities  from  the  project  construct-
 ed

 Shri  Mohammed  Imam:
 move:

 I  beg  to

 “That  the  demand  under  the
 head  Multi-purpose  river  schemes
 be  reduced  by  Rs.  100.”

 Failure  to  check  corruption  and  waste-
 ful  expenditure  in  the  construction
 of  Bhakra  Reservoir

 Shri  Mohammed  Imam:
 move:

 I  beg  to

 “That  the  demand  under  the
 head  Multi-purpose  river  scheme:
 be  reduced  by  Rs.  100.”
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 Deswad  ef  som  ह...  with  Ministry  of  Irrigation  and  Power
 Chine  the  means  of  the  be  reduced  by  Rs.  00”
 Brahmaputra  at  the  sharp  ‘U’  bend
 शाण  the  north-eastern  frontier  of
 India
 Shri  P.  K  Deo:  I  beg  to  move

 “That  the  demand  under  the
 head  Multi-purpose  river  schemes
 be‘reduced  by  Rs  i00”

 Need  to  construct  and  matntam  saline
 flood  protection  embankments  to
 prevent  sahne  imundation  in  the
 coastal  belt  of  Orissa
 Shri  P  K  Deo:  I  beg  to  move

 “That  the  demand  under  the
 head  Miscellaneous  Departments
 and  other  Expenditure  under  the
 Munistry  of  Irrigation  and  Power
 be  reduced  by  Rs  100"

 Need  for  putting  up  a  thermal  station
 of  60  MWS  at  Kesinga  at  an  early  date

 Shri  ह  ह ज  Deo.  I  beg  to  move
 “That  the  demand  under  the

 head  Miscellaneous  Departments
 and  other  Expenditure  under  the
 Ministry  of  Irrigation  and  Power
 be  reduced  by  Rs  100"

 Denrabihty  of  generating  power  by
 utilising  drops  varying  from  6  feet
 to  8  feet  wn  the  existing  canals
 Shri  P  K  Deo:  I  beg  ta,  move

 “That  the  demand  under  the
 head  Miscellaneous  Departments
 and  other  Expenditure  under  the
 Ministry  of  Irrigation  and  Power
 be  reduced  by  Rs  100”

 Desrabshty  of  speeding  up  the  rural
 efectrification  programme  in  Orwsa

 Shri  ड्,  ह  Deo:  I  beg  to  move
 ‘That  the  demand  under  the

 head  Other  Capital  Outlay  of  the
 Ministry  of  Irmgation  and  Power
 be  reduced  by  Rs  100"

 Need  to  step  up  rural  electrification
 programmes

 Shri  B.  Deas  Gupta:  I  beg  to  move
 “That  the  demand  under  the

 head  Other  Capitel  Outlay  of  the

 Mr  Deputy-Speaker:  These  cut
 motions  are  now  before  the  House,

 Shri  ९.  K  Nair  (Outer  Delhi):  We
 are  very  glad  to  hear  the  speech  of
 the  hon  Deputy  Munister  which
 showed  how  thorough  he  38  with  all

 ,  the  facts  and  figures  of  the  vanous
 projects  and  the  vamous  problems  con~
 fronting  us  I  congratulate  the  Minis~
 try  in  making  certain  progress  in  re-
 gard  to  exchange  of  engineering  per- sonnel  with  other  countries  Ex-
 change  of  engineering  personnel  will
 go  a  long  way  in  the  development  of
 our  plans  and  projects  The  planned
 machinery,  I  think,  is  not  working verv  satisfactorily  For  example,  I
 wanted  the  construction  of  a  drag  line
 for  the  Najafgarh  nallc  which  is  a
 crying  need  of  Delhi  They  said  it
 ig  not  possible

 Shri  Wathi:  Not  always
 under  the  Irrigation  Ministry

 Shri  0  K  Nair,  That  would  have
 gxPedited  our  work  It  was  under  the consideration  of  the  Central  Water  and Power  Commission

 प्रेत  Jaipal  Singh  (Ranchi  West— Reserved—Sch  Tribes)  It  does  not come  under  this  Ministry
 Shri  0  K.  Nair.  Central  Water  and

 It  is  not

 Power  Commussion  35  under  this
 Ministry,  I  suppose

 Shr  Hath:  This  co
 cPwp

 comes  under

 Shri  C  K  Nair,  The  queshion  of Najafgarh  nalla  has  been  repeatedly brought  to  the  attention  of  the  eutho- mites  but  no  Mumustry  or  no  Depart- ment  is  held  responsible  for  the  desilt- mg  of  the  nalla  It  a8  one  of  the greatest  needs  of  Del  It  Causes large  end  widespread  water-logging m  the  rural  areas  m  addition  to  the other  inconveniences  caused  to  the
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 @ificulty  in  regarding  the  दाद  be-
 cause  of  the  narsowness  of  the  bridge

 That  was  the  objection  put  forward
 8  that  it  may  take  some

 more  time  for  them  to  do  it.  I  re-
 quest  the  Central  Water  and  Power
 Commission  to  expedite:  the  work
 There  is  no  appreciation  of  the  urgency

 matter  by  the  Central  Water
 and  Power  Commission  in  dealing  with
 g#uch  matters  Last  year,  because  of
 unprecedented  floods,  we  had  water-
 logging  in  Delhi  and  Gurgaon,  and
 certain  other  areas  The  Ministry
 appomted  a  Commussion  of  highly
 placed  engineers  to  go  into  the  ques-
 tion  and  to  report  to  us  We  do  not
 know  what  the  report  is  It  very
 important  for  us  to  know  about  that
 Unless  these  problems  are  dealt  with
 promptly,  there  is  every  hkelihood  of
 the  same  kind  of  difficulties  being
 repeated  this  year  also  Therefore,  I
 expect  the  Central  Water  and  Power
 Commussion  to  look  into  these  things
 promptly

 In  ths  connection,  I  would  like  to
 congratulate  the  Government  for  hav-
 ing  created  a  circle  for  the  centrally-
 administered  areas  Although  it  was
 created  some  two  years  ago  with  a
 Superintending  Engineer,  the  other
 officers  are  not  appointed  till  now
 That  delays  the  expedstious  execution
 of  their  plan  Therefore,  I  would  re-
 quest  the  Ministry  to  look  into  that
 problem  also

 Generally,  the  urban  questions  are
 dealt  with  quickly,  but  the  rurel  pro-
 blems  are  ignored  I  have  cited  the
 example  of  Najafgarh  nalla
 Shadhara  bund  was  constructed  some
 years  ago  to  save  the  GT  Road  rail-
 way  line  and  Shadhara  town  from  the
 devastation  of  floods  It  had  done
 very  good  work.  The  same  expedi-
 tiousness,  the  same  spirit  of  urgency
 is  lacking  with  regard  to  our  rural
 matters.  I  would  lke  to  know  whe-
 ther  this  subject  does  or  does  not  fall
 within  the  purview  of  the  Irrigation
 Ministry.
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 For  example,  when  the  Najafgarh
 nalla  question  was  reised,  we  were
 sahformed  that  it  did  not  fall  within
 the  purview  of  the  Irrigation  Minis-~
 try,  and  the  reason  ativanced  wes  that
 they  would  help  the  drains  of  the
 area  which  came  under  irrigation,  but
 this  Najaf,  nalla  had  nothing  to  do
 with  ierigehn on,  and  it  was  purely  a
 storm-water  drain  which  had  nothing
 to  do  with  irngation,  and,  therefore,
 they  said  that  they  had  nothmg  to  do
 with  this  drain

 As  a  fesult,  for  the  last  fifty  years,
 it  has  been  neglected,  and  it  has  not
 been  desilted  Consequently,  large
 areag  are  water-logged,  and  thous-
 sands  of  acres  of  land  have  gone  under
 water,  and  there  are  no  proper  cult:-
 vation  facilities  for  them  Therefore
 it  38  essential  that  this  matter  also
 should  be  looked  into

 छात्र  Barman  has  painted  a  gloomy
 picture  about  how  the  silting  ques-
 tion  of  the  Hooghly  is  threatening
 Calcutta,  I  think  the  same  is  perhaps
 happening  about  Delhi  also  This
 water-logging  70  Delhi  is  also  gomg
 to  be  a  menace  because  about  two  or
 three  feet  down  below  where  I  stand
 I  am  told  there  is  water-logging
 Perhaps,  this  question  was  also  in-
 cluded  in  the  terms  of  reference  of
 the  commission  or  committee  appoint
 ed  by  the  Prime  Mimster  last  year
 We  would  hike  to  know  the  details  of
 the  proposals  made  by  that  commuis-
 sion  or  committee

 So  far  as  electrification  is  concern-
 ed,  I  think  we  are  spending  a  70  of
 money  for  electrification  But,  un-
 fortunately,  there  too,  the  treatment
 which  hes  been  meted  out  to  the  rural
 people  xs  a  stepsmotherly  one  That
 is  not  good  for  various  reasons  In
 the  first  placé®  the  first  and  foremost
 need  of  the  cultivator  is  water  Where
 the  canal  system  of  supplying  water
 as  not  possible,  there  the  pumping
 system  will  help,  but  that  needs  elee
 tneity  Therefore,  one  of  the  most
 important  points  which  this  Min



 the  same  for  a  long  time.  But  still  the
 work  is  not  being  expedited.  That  was
 what  I  was  referring  to  when.I  said
 hat  there  was  not  a  feeling  of  a
 sense  of  urgency  in  executing  matters
 by  some  of  the  departments  under
 this  Ministry.  Therefore,  I  would
 request  the  hon.  Minister  to  look  into
 this  question  also

 Mr  Deputy-Speaker:  Now,  Seth
 Achal  Singh.

 As  the  Speaker  has  announced,
 every  State  and  every  Territory  is  to
 be  called.  So,  there  will  be  one
 complete  round  of  all  States  and  all
 ferritories  before  anyone  from  the
 @ame  State  is  called.

 Pandit  0  N.  Tiwary
 Bihar  has  not  been  called

 Mr.  Deputy-Speaker:  Bihar  would
 be  called,  but  in  its  turn.  Now,  it  is
 Uttar  Pradesh.

 (Kesaria):

 Shri  ह... ह  Awasthi:  U.P.  is  the
 biggest  State.

 Shri  P.  K.  Deo  (Kalahandi):  The
 hon.  Minister  comes  from  U.P.

 लेड  अचल  सिंह  (झागरा)  उपा-
 क्क्  महोदय,  चंंकि  हमारा  देश  कृषि  प्रधान
 देश  है  इसलिये  उसके  वास्ते  पानी  और

 कर

 नही  हो
 हो  सकता  ।  णो  योजनायें  बनी  हैं  उनसे
 लाखो  एकड  ज़मीन  की  सिभाई  हो  रही  है
 &  आपको  बताऊं  कि  भाखरा  नंगल  बोलता

 से  १४  लाख  प्र  हजार  एकड़,  fo  tte  सो०

 से  ७८  हजार  एकड़,  हीराकृड  योजता  से

 UEooe  एकड़,  सुगभद्रा  योजना  से

 १,०  ६,८४०  एकड  जमीन  की  सिंचाई  सन्‌
 १६४५८  तक  हुई  ।  इसी  प्रकार  चम्बल,

 कोइना,  कोसी,  सिरहन्द  भ्रादि  योजना  भोंसे

 बहुत  सी  भूमि  में  सिंचाई  होती  है  |  इस
 प्रकार  इन  सारी  योजनाशों  से  करीब  ५०

 लाख  एकड़  जमीन  की  सिचाई  सन्‌  १६५८

 तक  हुई  है।  फिर  भी  हम  देखते  हैं  कि  कल्ले
 की  कमी  पूरी  नही  हो  पा  रही  है।  इसका
 खास  कारण  यह  है  कि  पिछले  तीन  चार  वर्ष

 से  कुछ  कुदरती  मार  हो  रही  है।  कमी

 ज्यादा  वर्षा  हों  जाती  है  तो  कभी  सूला
 पड़  जाता  है  जिसकी  वजह  से  तमाम  खेती

 नष्ट हो  जाती  है।  पिछले  दो  वर्षों  में  ज्यादा
 वर्षा  हुई  जिसकी  वजह  से  पंजाब,  उत्तर  प्रदेश
 धौर  वैस्ट  बंगाल  में  बादे  झाई  झौर  लाखों

 एकड़  जमीन  डूब  गई  ।  इस  वजह  से  भ्रनाज

 कम  पैदा  हुभा  t

 दूसरा  विषय  हमारे  सासते  झाता  है
 वाटर  लागिंग  का  जिसके  सुधार  के  वास्‍्ते

 फ्लड  कंट्रोल  बोर्डे  बना  है  वह  इस  बात  की
 कोशिश  कर  रहा  है  कि  इस  पानी  को  निकासा
 जाये  ।  मैं  प्रापको  बताऊं  कि  पिछले  साब
 साल  लाखों  एकड़  जमीत  पानी  के  श्म्दर

 डूब  गई  धौर  कातिक  की  तमाम  क।क्त  फर्श
 खराब  हो  गई  भौर  बहुत  बरबादी  हुई  ।

 इस  बजह से  भी  गल्ले की की  कमी  पूरी  'होस
 कठिन हो  रहा  है  ।  भाज  से  पिछले सौ सौ  वर्ष

 पहले  इस  बिंवी:  के  फ्लड  नहीं  झाते  थे  जैसे
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 कि  इधर  दो  तीग  साल  से  देखने  में  भा  रहे
 ।  इसका  खास  कारण  यह  भाधुत्र  होता

 '

 केक  मे  ो  दाइकरेबत  घोर  बम  अल  समृत
 में  कोड़े  जा  रहेहैंडन  से  बहुत  गर्मी  पैदा  होती
 Q  शौर  इस  बजह  से  बहुत  भाप  व  मानधून
 ड़व्ती  है  शौर  फ्लड  धाते  है।  यही  aq
 ह......ब  शाने  की  हो  सकती  है  दूसरी  कोई  बजह
 मेरी  समझ  में  कहीं  ध्तती  1  प्राज़कल  हालत
 कह  है  कि  जित  क्षेत्रों  में  पहले  २०  या
 ३२  इंच  पाती  पड़ता  था  वहां  भव  ६०  और
 ७०  इंच  पानी  पड़ने  सभा  है  ।  श्रागरे  का

 ड्राई  एरिया  है  और  यह  राजस्थान  की  सीमा
 पर  है  |  यहां  पर  १५  या  २०  इंच  पानी
 बरसता  था  लेकिन  पिछले  कई  बध  से  वहां
 पर  ६०  या  ७०  इंच  पानी  बरस  रहा  है  ।
 इस  वजह  से  वाटर  लाभिंग  हो  रहा  है  भौर
 फ्लड  झा  रहे  हैं  ।

 I6.88  hes.

 [Sear  C.  R.  Parrasmr  Raman  in  the
 Chair}

 सो  हमारी  केन्द्रीय  भौर  प्रदेशीय  सरकारों
 को  इसका  भी  ध्यान  रखना  है  कि  किस

 तरह  से  इस  वाटर  लागिंग  को  खत्म  करें

 झागरा  जिला  में  दो  नई  नदियां  निकल
 गयी  है,  एक  तो  प्रलीगढ़  से  फिरोज।ब।द
 तहसील  में  जिसका  नाम  सरसार  कहा  जाता  है
 झौर  दूसरं।  मथुरा  से  किराबली  तहसील  में
 जिस  का  नाम  सीन  कहा  जाता  है  ।  इस
 बारे  में  हमले  उत्तर  प्रदेश  सरकार  को  भी
 लिखा  है  कि  वह  इस  सम्बन्ध  में  योजना
 बनायें  जिससे  कि  पानी  लिकले  शौर  तबाही
 और  बरबादी  से  सेंकड़ों  गांव  बच  सकें।

 इसके  साथ ही  हम  देखते हैं  कि  जब
 पानी  की  जरूरत  होती  है  सो  पाती  नहीं
 वरसता  ।  इसलिये  प्राची की  कापी  पड़ती
 है  ।  दूसरी  जगहों  पर  ज्यादा  पानी  के
 कारण  मुकखात  होता  है।  तो  हमको  दोनों
 तरफ  ध्यान  देता  होगा।”  जहां  ज्यादा  पाती

 ह...  Grants  ह.

 है  उसे  निकालना  होगा  शौर  जहां  पानी  कम

 है  उस  जगह  पाती  पहुंचाना  होगा।

 बूसरा'  सवाल  पावर का  है  7  यह
 सबाल  भी  बहुत  अहम  है  ।  बमैर  पावर

 के  हम  खेती  के  लिये  कोई  काम  नहीं  कर  सकते
 में.  प्रापको  <ससाऊं  कि  किस  तरह  से
 पांधर  का  बटवारा  हुप्ता  है।  डोमेस्टिक
 परपजेज  के  लिये  १२  पर  सेंट,  कमणियल
 कामों  के  लिये  ६  पर  सेंट,  इंडस्ट्रियल
 परपजेज़  के  लिये  ७४  पर  सेंट,  फ्वलिक
 लाइटिंग  के  लिये  २  पर  सेंट  शौर  इरींगेशन

 के  लिये  सिर्फ ६  पर  सेंट  ।  यह  बहुत कम
 है  ।  इस  झोर  पूरा  ध्यान  देगा  चाहिये  t

 तांकि  हमारे  ट्यूब बैल  चल  सकें  ।  हमारे
 यहां  भागरे  में  वाह  तहसील  में  ५०  ट्यूब:
 बैल

 बचे  पड़े  है  लेकिन  उसके  लिये  बिजली
 न  होते  से  उनसे  काम  नहीं  लिया  जा  सकता
 है।  उनसे  कोई  फायदा  नहीं  उठाया

 जा  रहा  है।  मथुरा  ौर  भागरे को  पिछले
 दस  बारह  बरसों  में  न  एक  यूनिट  बिजली
 मिली  है  झौर  से  ही  एक  क्यूसेक  पानी  मिला
 है।  हम  लगातार उसके  बारे  में  प्राषिशल
 गवरनंमेंट तथा  पैद्रल  गवर्नेमेंट  से  प्रार्थनायें  करते

 झा  रहे हैं  कि  इन  इलांको  की  तरफ  भी  ध्यान
 दिया  जाये  लेकिन  झब  तक  कुछ  नहीं  किया
 गया  है।  यह  बताया गया  था  कि  हिंडल
 स्कीम  झायेगी  लेकिन  वह  भी  खत्म  कर  दी

 गई  है।  उसके  बाद  कहां  गया  कि  रामगंगा
 स्कीम हम  लायरेंगे झौर  उससे  पानी  की  कभी

 को  पूरा  कर  देंगे  ।  पता  नहीं  उसका
 क्या  हुआ  है,  पता  नहीं  भाया  वह  भमल  में
 झायेगी  या  नहीं  झायेगी  t

 .

 में  मिबेदन  करना  चाहता  हू  कि
 जिन  इलाकों  में  पानी  की  कमी  है  या  बिजली

 की  कमी है,  उन  इलाकों  की  जरूरतों  को  म्याल
 में  रखा  जाना  चाहिये  7  हमारे  दोनों
 जिलों  में  इन  चीज़ों की  बहुत  क़्स्त  जरूरत
 है।  मैं  मानतः  हूं  कि  कल्प  क्षेत्रों  में  पली
 तथा  बिजली  पहुंचाने  की  शोर  सरकार
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 ूखिंठ  झवल  सिह]
 चच्यान  दे  रही  है  लेकिन  मेरा  कहना  यह
 &  कि  इन  डाई  जिल्‍्लों  कौ»  शोर
 ज्यादा  ध्यान  जाता  चाहिदे  हम  देखते
 हैं  कि  दुनिया  की  दूसरी  सरकारो
 जैसे  रुस-बोन  क्‍्रादि  ने  पिछले  पावर  सात
 बचों  में  इस  भोर  बहुत  ज्यादा  ध्यान  दिया
 है घौर  बड़ी  तरक्की की  है।  रूस ने  सात
 वर्षीय  योजना  बनाई  झौर  उसको  पूरा
 किया  और  उन्नति  के  मार्ग  पर  अग्रसर  ह्भ्ा  t
 कमरीका  में  भी  इस  तरह  से  योजनापूर्वेक
 काम  चल  रहा  है  शोर  बड़ी  तरक्की  हो
 रही  है।  हम  प्रथम  पत्र  वर्षीय  योजना
 को  पूरा  कर  चुके  है  श्लौर  दूसरी  योजना  इस
 समय  चल  रही  है।  उसमें  मैं  मानता हू
 कि  हम  तरबकी  कर  रहे  है।  लेकिन  में
 चाहुंगा  कि  इसे  तरफ  भ्रौर  ध्यान  दिया
 लाये  ताकि  हम  पानी  और  बिजली  की  कमी
 को  पुरा  कर  सके  भौर  यदि  पानी  की  कमी
 पूरी  हो  गई  तो  गल्ले  की  हमारी  जो  जरू-
 नरियात  है,  वे  भी  पूरी  हो  जायेगी।  दि
 हम  इसमें  सफल  हुये  तभी  हमारा  देश
 ुपहाल  हो  सकता  है।  हमारा  देदा  कृषि
 स्रेघान  देश  है  झौर  वह  तभी  खुशह,ल  हो
 अकत।  है  जब  कि  हम  उसकी  पानी  और
 “बिजली  की  जरूरतों  को  पूरा  कर  दे,  जब
 इनका  काफी  इतिज़ाम  कर  दे  ताकि  ज्यादा
 से  ज्यादा  गल्ला  पैदा  हो  सके।
 “Shri  x  क,  Padailu  (Golugonda—

 \Reserved—Seh.  Tribes):  {  whole-heart-
 -edly  support  the  demands  of  the
 Ministry  of  Irrigation  and  Power  with
 regard  to  electric  power  and  keenly request  for  the  immediate  implemen- tation  of  the  Upper  Sileru  Hydro- -@lectric  scheme  included  inthe

 ‘Second  Pign.
 The  Upper  Sderu  Hydro-electnc -acheme  ६ ज  one  of  the  major  projects
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 m  the  State  of  Andhra  Pradesh,  anil
 is  situated  in  my  constituency.  In-
 vestigations  for  this  project  were
 taken  up  as  early  as  4942  and  finalized
 in  1985  The  various  details  and
 designs  have  been  duly  completed  m
 consultation  with  the  Central  Water
 and  Power  Commission  and  the  scheme
 has  also  been  technically  sanctioned
 by  the  Commussion  This  project  has
 been  divided  into  two  stages  keeping
 an  view  the  foreign  exchange  deficit
 of  our  country.  In  the  first  stage,
 power  will  be  available  to  the  tune  of
 +1,20,000  kW  within  a  period  of  three
 years  The  estimated  cost  of  the  first
 stage  of  the  project  would  be  about
 Rs.  6  crores  to  Rs.  7  crores  working
 out  to  about  Rs  600  per  kW  only,
 when  compared  with  the  other  hydro-
 electric  projects  in  the  country  costing
 about  Rs  2,000  per  kW.  Members
 will  also  realise  that  it  will  he  a  fruit-
 ful  investment  as  the  return  will  be
 of  the  order  of  112  per  cent  against
 3  to  6  per  eent.  with  regard  to  similar
 projects.

 The  surplus  and  used-up  machinery च  Tungabhadra  and  Machkund  Hydro-
 electric  projects  can  be  profitably
 diverted  to  start  the  work  his
 project  is  located  im  dense  forest
 area  Hence,  development  of  paper and  timber  industries  is  envisaged.
 Besides,  a  large  number  of  tribal
 people  mhabit  this  area,  and  this
 forms  the  main  project  for  their  eco-
 nomic  development.  I  submit  that
 the  only  way  to  develop  the  tribal
 people  of  this  area  is  to  initiate  this
 Project,  which  will  provide  employ-
 ment

 opportunities  for  a  large  num-

 It  appears  that  some  minor  objec-% tions  have  been  raised  by  the  Govern- ment  of  Orissa  in  regard  to  this
 Project  It  may  be  recalleq  that  the “fall  mghts”  for  the  development  of the  Sileru  basin  have  been  ceded  to Andhra  Pradesh  in  Clause  XVI  ०  the

 “English  -trpnsiation  of  speech  delivered  by  SAN  पन्  मि  5ः speech  delivered  by  Shri  K.  द  Padalu  in Telugu.



 Moreover,  the
 State  of  Andhra  Pradesh  has  got  vast
 mineral  resources  awaiting  exploita-

 tion  of  the  first  stage  of  the  Upper
 Sileru  Hydro-electric  project  is  of  m-
 mediate  necessity.

 In  the  light  of  all  these,  I  earnestly
 request  that  the  execution  of  the  first
 stage  of  the  Upper  Sileru  project  be’
 undertaken  immediately  and  the  Gov-
 ernment  of  Andhra  Pradesh  be  direct-
 ed  to  initiate  the  project  forthwitt..

 I  thank  you  for  this  opportunity

 Shri  P.  K.  Deo:  After  all  these  con-
 gratulatory  speeches,  the  feeling  on
 this  side  of  the  House  is  that  the

 various
 lacunae  in  the  Ministry,  at  the  same
 time  making  some  concrete  sugges-
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 potentially  rich  and  at  the  same  time
 miserably  poor  can  he  truer  of  no
 other  country  than  India.

 In  this  connection,  I  would  like  to
 give  some  statistics  regarding  per
 capita  irrigated  and  cultivated  land
 In  the  U.S.A.  for  every  thousand  of
 the  population  there  are  2,i25  acres  of
 cultivated  land,  of  which  68  acres  are
 under  irrigation,  whereas  in  our  coun-
 try  for  every  thousand  of  the  popu-
 lation;  we  have  got  hardly  823  acres
 of  Jand.  This  cannot  be  left  unrecon-
 ciled  since  the  yield  per  acre  in  this
 country  is  much  lower  than  the  yield
 in  the  U.S.A.  and  at  the  same  time
 the  rate  of  growth  of  population  is
 much  higher  here.  In  this  race  of
 population  and  cultivation,  if  India
 has  to  survive  and  to  guarantee  a
 living  standard  to  its  people,  we  shall
 have  to  concentrate  on  spending
 much  more  of  our  resources  on  irri-
 gation  and  the  generation  of  power.

 Regarding  the  study  of  the  various
 river  basins,  I  woutd  like  to  submit
 that  the  natural  boundaries  do  not
 conform  to  the  man-made  boundaries.
 Bo,  the  projects  to  be  comprehensive
 should  be  studied  basin-wise,  as  the
 watershed.  of  a  river  includes  paris
 of  several  States.  Every  river  basin

 must  have  a  project  of  i;
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 of  gach  State  haying  a

 "आदत
 हग  of  the  most  fertile  irate,

 Kalahandi  i  districts,
 that  the  collection  and  analysis  which  are  the  two  surplus  districts  ap

 agencies  of  the  Centre  and  the  States
 is  no that  there  ebeolutely  co-

 1540  re.

 [Panorr  Tuaxur  Das  Buarcava  in  the
 Chair}  *

 In  this  connection,  I  would  like  to
 bring  to  the  notice  of  the  Ministry
 the  Mahanadi  River  Valley  Develop-
 ment,  Even  though  the  whole
 Mahanadi  River  Valley  development
 has  been  envisaged  by  the  Central
 Government,  now  etages  II  and  IV
 of  the  development  have  been  left
 to  the  State.  At  this  stage,  it  is  very
 @ifficult  for  the  State  with  limited
 respurces  and  technicians  to  under-
 take  the  work  of  stages  III  and  IV  of
 the  development  project.

 Now,  coming  to  flood  protection,  the
 main  purpose  of  taming  the  Mahanadi
 was  to  afford  protection  against
 scastal  floods.  These  coastal  floods
 have  been  a  great  nuisance  and  that  is
 why  the  various  stages  of  the
 Mahanadi  River  Valley  Development
 lhad  been  taken  up.  From  our  ex-
 perience  last  year,  we  find  that  even
 though  the  fiow  of  the  Mahanadi  has
 been  regulated  at  Hirakud,  it  has  not

 lent  to  control  the  floods
 coastal  arpa.  Unless  and  until

 the  Tel  river  is  regulated—
 river  is  the  main  tributary  of  the

 Mahanadi  with  a  catchment  area  of
 i900  square  milep—it  is  impossible  to
 effectively  contro!  the  devastating
 floods  in  the  coastal  area.

 So  far  as  the  Tel  valley  is  eoncern-
 ed,  it  has  been  proposed  by  Gov-
 ernment  to  have  a  big  dam  some-
 where

 railway  station,  a  portion  of  the
 Raipur-Vizag  railway  line  which  hap
 grown  in  importance  recently  by  the
 agreement  with  the  Japanese  Govern-

 nection,  I  would  beg  to  submit  that
 the  same  effect  of  controlling  the  Tell

 Tel  in  the  upstream,  for  which  there
 are  suitable  sites.

 Recently  the  Government  of  Orissa
 submitted  a  project  report  of  the
 Bhimkund  project  along  the  Baitarind
 river.  This  has  got  a  power  potential
 of  -1,60,000  kW  and  will  be  able  to
 irrigate  2,67,000  acres  of  land  of
 which  73,000  acres  would  be  suitable
 for  double  crop.  The  return  from  this
 Bhimkund  project  would  be  li  per
 cent.  under  power  and  2°9  per  cent.
 under  irrigation,  and  9°9  per  cent
 under  combined  power  and  irrigation.
 I  hope  the  Ministry  will  give  thought-
 ful  consideration  to  this  and  include
 it  in  the  next  year’s  budget.

 5.44  hra,

 (Surz  749५५  Srvan  in  the  Chair  }

 Coming  to  power,  the  per  capita
 consumption  is  the  main  criterion  to-
 judge  the  development  of  the  country.
 Experience  has  shown  that  electric
 power  is  used  as  fast  as  it  is  generat-
 ed  and  not  a  single  kilowatt  goes
 abegging.  If  the  energy  is  not  need-
 ed  and  power  is  not  utilised,  we  shall
 have  look  into  the  reasons  why  it  is.
 so.  In  Hirakud,  +1,23,000  kW  of  energy are  being  generated.  Next  door,  the
 people  of  Sambalpur  are  esked  to  pay for  electricity  consumed  at  the  rate-
 of  8  amnas  and  some  nP,  probably  the
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 highest  rate’  prevailing  in  this  coun-

 pay  at  the  rate  of  64  annas  per  unit
 consumed,  whereas  next  door  at
 Iechapuram  in  Andhra,  their  neigh-
 bours  pay  one  third  of  this  rate  I
 cannot  understand  why,  even  though
 the  Machkund  project  is  a  jomt  enter-
 prise  of  the  Orissa  and  Andhra  Pra-
 @esh  Governments,  even  though  the
 Andhra  Pradesh  Government  has  com-
 Towsioned  the  transmission  line  to  the
 southern-most  point,  that  s,  Nellore,
 yptil  now  no  step  has  been  taken  by
 the  Orissa  Government  to  extend  the
 transmission  line  beyond  Rayagadda
 The  transmission  line  has  been  drawn
 from  the  Machkund  Power  House  up
 to  Rayagadda  forest  and  it  has  stop-
 ped  there  The  reason  given  is_  that
 foreign  exchange  and  funds  ere  not
 available  That  is  why  even  though
 there  38  a  crying  need  for  power  in
 my  State,  the  Government  ४5  surren-
 dering  its  quota  of  30  per  cent.  of
 electficity  to  the  Andhra  Government
 The  Ferro  Chrome  plant  to  be  put  up
 at  Jaypur  Road  is  being  delayed  for
 lack  of  electriaty

 In  ths  connection,  I  beg  to  submit
 that  Kesinga  is  a  growing  industrial
 town  in  my  district  A  paper  mul!
 ‘was  coming  up  there  Some  prelimi-

 euuse  the  Government  has  failed  to
 give  them  electricity,  because  accord-

 should,  I  submit,  consider  this  and
 give  the  82  kv  transmission  line
 trom  Rayagadda  t  Kesinga  Fal-
 ing  that,  the  Orissa  Government's  re-
 cently  given  acheme  ‘to  have  one
 thermal  station  there  of  60  mw
 should  be  commissioned

 So  far  as  electricity  is  concerned,  at
 2  mpecial  meeting  of  the  Orissa  MPs,

 understand  that  it  would  not  be  possi-
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 ble  for  them  to  have  an  Electricity
 Board  for  various  reasons  They  said
 that  ence  an  Electricity  Boerd  was
 formed,  it  would  be  a  commercial  con-
 cern  and  most  of  the  profits  would  go
 towards  mcome  tax—which  at  the
 moment  went  to  the  Orissa  treasury
 So  it  would  not  be  possible  for  a
 State  like  Orissa  with  lumited  resoure-
 es  to  go  in  for  a  Board  Secondly,
 they  say  that  the  rural  electrification
 programme  which  is  not  a  commer-
 cially  economic  proposition  would  get
 a  setback  if  left  in  charge  of  the
 Board  Then  they  say  that  there  will
 be  dual  control—because  irmgeation
 and  power  are  interlinked  subjects—
 irrigation  would  be  under  the  control
 of  the  Government  and  power  would
 be  under  the  contro!  of  the  Board,  and
 then  there  would  be  confiict  in  the
 admutistration  of  the  various  multi-
 purpose  projects

 In  this  connection,  I  would  lke  to
 place  the  viewpoint  of  the  consumers
 before  the  House  They  have  been
 pressing  that  ther  interests  will  be
 better  served  5१  a  Board  is  formed  It
 3s  for  the  Government  to  give  thought
 over  the  matter  and  decade  which
 would  be  the  most  suitable  to  all  con-
 cerned.

 Before  I  conclude,  I  would  like  to
 suggest  that  we  may  jointly  take  up
 the  construction  of  a  hydro-develop-
 ment  project  in  the  Brahmaputra  with
 the  Chinese  Government  at  the  sharp
 कफ"  bend  of  the  Brahmaputra  just
 beyond  Assam  It  would  be  the  big-
 gest  multi-purpose  project  because  it
 tas  got  a  head  of  7500  ft  and  has  got
 a  potential  to  generate  30  million  kW
 of  electricity  at  60  per  cent.  load
 factor  It  would  be  to  the  mutual
 benef  of  China  and  this  country  It
 will  solve  the  flood  problem  of  Assam
 It  will  save  Dibrugarh  and  other  areas
 which  are  constantly  threatened  by
 the  Brahmaputra

 Lastly,  I  would  hke  to  draw  atten-
 tion  to  sahne  embankments  along  the
 coastal  belt  of  Orissa.  In  this  con-
 nection,  I  would  like  to  point  out  that
 to  save  the  lands  from  the  tidal  waves,
 formerly  small  zamindars  along  the



 Orissa  coest  used  to  maintain  saline
 embankments.  After  the  abolition  of
 zemindan,  those  embankments  are
 lying  m  disrepair.  The  Oribsa  Gov-
 ernment  gave  us  to  understand  that
 when  they  ask  for  funds  from  the
 Centre  for  flood  protection  measures,
 for  embankments,  they  say  it  is  not
 flood  protection  and  the  Central  Gov-
 ernment  won't  show  any  sympathy  to
 Orissa.  Government  should  seriously
 take  this  into  consideration  and  grant
 funds  to  the  Orissa  Government  so
 that  the  saline  embankmenjs  would  be
 Properly  repaired  and  mauitained.

 Then  the  land  which  is  being  m-
 undated  by  saline  water  can  be  sav-
 ed  from  becoming  arid  and  made  fit
 for  cultivation.

 Mr,  Chairman:  The  hon.  Member
 from  Kesaria.  Then  I  will  call  the
 hon.  Member  from  Vijayawada  and
 then  the  hon.  Member  from  Kumba-
 konam.

 पंडित  हा»  mo  सिधारी  सभापति
 महोदय

 Shri  J.  Mandal  (Khagaria)  rose—
 Mr.  Chairman:  The  hon.  Member

 from  Kesaria  and  not  the  hon.  Mem-
 ber  from  Khageria.

 पंडित  me  तिथारी  :  सभापति,
 महोदय,  मैं  भापका  बहुत  भाभारी  हूं  कि
 धापने  पावर  एंड  इरीगेशन  मंत्रालय  की
 मांगों  के  सम्बन्ध  में  मुझे  प्रपने  बिचार
 प्रकट  करने  का  भ्कसर  दिया  ।  भारत
 सरकार  के  जितने  भी  विभाग  है  उममें
 सिचाई  धौर  विद्युत  विभाग  बहुत  महत्वपूर्ण
 विभाग  है  धौर  इस  विभाग  पर  देश  की
 उप्नति  निर्भर  करती  है।  यदि  खेती-
 बाड़ी  के  लिये  पानी  का  समुचित  प्रबन्ध
 मे  रह ेतो  फ़थ्लिाइशस  कुछ  काम  नहीं  कर
 सकते  ।  बिना  पानी  के  फ़्िलाइजर्स
 बेकार  है।  भगर  एक  भर्ता  क़टिलाइजर्स
 न  भी  रहे  तो  भ्रकेले  पानी  से  हम  भ्रधिक
 पैदा  करके  दिला  सकते  है।
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 बढ़े  उद्योग हों  या  छोटे  गृह  उच्च
 हों,  यदि  बिजली

 न
 रहेतो  उसका  काम  चल

 नही  सकता।  इसलिये देश  की  सम्पत्ति
 बढ़ाने  में  या  देश  को  स्वावलम्नी बनाने  हें
 इस  विभाग  का  बहुत  बड़ा  हाथ  है  1

 जो  रिपोर्ट  हम  लोगों  के  सामने  हैं
 भर  जो  हमको  दी  गई  है  उसमें पूरा  विवरण
 नहीं है  ।  मैं  चाहता था  कि  इसमे  पूरा
 विवरण  होता  कि  जो  भ्ापकी  लघु  सिंचाई
 योजनायें  हैं  उनसे  कितनी  ज़मीन  की  सिंचाई
 हुई  भौर  बडी  योजनाभ्रों से  कितमी  सिचाई  हुई
 बड़ी  योजनाओों  के  तो  इसमें  झांकड़े  है  लेकिन
 लघु  सिचाई  योजनाप्ो  से  कितनी  भूमि  की
 सिंचाई  हुई  वह  इसमें  नहीं  दी  गई  है  ।

 इस  वास्ते  हम  लोग  यह  प्रन्दाड़ा  नहीं  लगा
 सकते  कि  कितनी  वाटर  पो्टैस्शियल  का
 इस्तेमाल  किया  गया  ।  जब  हम  देखते
 है  कि  जो  सिंचाई  का  प्रबन्ध  हम  लोगो  ने
 किया  है  वह  पूरा  इस्तेमाल  में  नही  आया है,  पूरा  काम  में  नहीं  भाता  है  तो  जरा
 भायूसी  होतो  है।  झब  वह  क्यों  नहीं
 धाता  इसके  कई  कारण  बतलाये  गये  t
 एक  कारण  यह  बतलाया  गया  कि  ताला
 नेहीं  बन  सका।  यह  खुशी  की  बात  है  कि
 भारत  सरकार  ने  इस  ओर  ध्यान  दिया
 भौर  बहुत  सी  कमेटियां  बनाई  भौर  बहस
 भुबाहिसे  के  बाद  कुछ  प्रगति  हुई  लेकिन
 जब  हम  पावर  पोटैन्शियल  के  बारे  में

 न
 है  तो  हमारी  मायूसी  बढ  जाती

 '

 हमारे  यहा  पर  ४०  मिलियन  किलोबाट
 हाइड्रो  बिजली  की  पावर  प्रस्तुत  है  रेकिन
 इस्तेमाल  १. ३  मिलियन  किलोवाट  ही  होती
 है  ।  क़रीब  क़रीब  ३६  मिलियन
 किलोवाट  बिजली  बाकी  रहती  है  जिसको
 हम  इस्तेमाल  में  ला  कर  भ्रपने  यहां  की
 सम्पत्ति  को  बढ़ा  सकते  है  t  हम  देखते
 हैं  कि  जो  हमारा  टागेंट  है  उसमें  भी  ठीक
 से  प्रगति  नहीं हो  रही  है।  मैं  मिनिस्टर
 साहब  से  जानना  चाहूंगा  कि  पावर  जेनरेशन
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 eure  में  तीन  क्यों  में  जो  प्रगति

 हुई  है  कह  .७७  मिलियन  किलोमाट  की  है
 ३.४२  मिलियन  किलोबाट  पावर  भाप
 प््यम  पंचवर्षीय  योजना के  परस्त  तक  कर
 चुके थे  शौर  ध्भी  झापने  .७७  मिलियन
 किलोबाट  और  किया  है।  इस  तरह
 आपको  २.८०  मिलियन  किलोवाट  पावर
 इस्तेमाल  करना  बाकौ  है  जब  भाप  इन

 तीन  वर्षों में  केवल  .७७  मिलिमन  किलोबाट
 ही  उत्पादन  कर  सके  हैं  तो  मेरी  समझ

 में  नहीं  आता  कि  भाप  प्रगके  २  वर्षों में
 २.८०  मिलियन  किलोबाट  कैसे  कर  सकते  हैं!
 यदि  मह  प्रगति ठीक  से  नहीं  हुई  तो  यह  काम
 हमारा  पूरा  नहीं  होगा  शौर  हमारा  टारगेट
 भ्ष्रा  रह  जायगा  t

 ae  लाइन  के  सम्बन्ध  में
 हम  देखते हैं  कि  प्रथम  योजना  के  प्रत  में
 ३७  हजार  २००  मील  लम्बा  तार  लगाया
 जया  है  शौर  द्वितीय  पंचवर्षीय  योजना  में
 ३५  हज़ार  मील  लम्बा  तार  लगाया  जाना
 है।  झापने  १०  हजार  ८५०  मील  तार  तीन
 बचों  में  लगाया  है  i  १२  भा  सन्‌  १६५६
 तक  आपको  ३०  हज़ार  मील  और  लगाना
 है।  यह  भी  हो  सकेगा  या  नहीं ठीक  से
 नहीं  कहा  जा  सकता  क्योंकि  यदि  प्रगति  बहुत
 तेज़  नहीं हुई  तो  शायद  बहू  नहीं  हो  सकेगा  ।
 इसलिये  मैं  झापसे  भ्रगुरोध  करूंगा  कि  इसकी
 प्रथति  बढ़ानी  चाहिये  te  ae  पास

 डाहरेक्टोरेट्स  की  कमी  नहीं  है  |  इस
 किताब  में  झापके  जितने  डाइरेकटोरेट्स
 दिये  हैं  में  समझता  हूं  कि  उतने  डाइरेक्टोरेट्स
 किसी  प्रत्य  मंत्रालय  में  नहीं  हैं।  इस  मंत्रा-

 य  में  कुल  १८  शाइरेक्टोरेट्स है  भौर  जिन
 पर  काफ़ी खर्च  होता  है।  इन  पर  कितना
 खच  होता  है  यह  तो  इस  पुस्तक  में  नहीं
 दिया  गया  है  लेकिन तो  भी  काफ़ी  ्ार्च  होता
 होगा।  लेकिन  जहां  तक  काम  का  ताल्लुक
 है  तीन  बद, में  जितना  काम  होना  चाहिये
 रा  उतना  काम  नहीं  हो  सका  है।  मेरा

 अनुरोध  है  कि  इस  शोर  अधिक  ध्यात  दिया
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 wer  ताकि  हमारो  हाबेंड  फ़ुलफ़िस  हो
 सके  ।

 ैं  अब  भ्रपने प्रान्त  के  सम्बन्ध  में  कुछ
 “निवेदन  करना  चाहता  हु  ।  यह  बिहार

 का  दुर्माप्य  है  कि  उसके  साथ  स्टेप
 मदर्शी  ट्रीटमेंट  किया  जाता  है  ।  शमी
 तक  जितनी  नव  योजनाएं  बनी  दामोदर
 प्रादि  उनमें  कोई  सिंचाई  की  बात  नहीं  है  ॥'
 तिलैया डैम  से  क़रीब  १७  हजार  एकड़
 अमीन  पट  सकती थी  लेकित  ४, ५  बं,
 बीत  गये  अमी  तक  कोई  इंतज़ाम  नहीं  हुआ  ॥
 तिलैया  डैस  में  अगर  नाला  निकाल  दिया.
 जाता  तो  १७  हज़ार  एकड़  जमीन  पट
 सकती  थी  लेकिन  उसका  इंतजाम
 नहीं  किया  गया  ।  समझ  में  नहीं  ्याता
 कि  उसका  इतजाम  क्‍यों  नहीं  किया  गया  #
 मैं  मिनिस्टर  साहब  से  जानना  चाहूंगा  कि
 इस  सम्बन्ध  में  इतनी  देरी  क्‍यों  हुई  भौर
 इसमें जो  प्रगति  नहीं  की  जा  सकी  उसका
 क्या  कारण है  ?  तिलैया डेम  से  १७
 हज़ार  एकड़  ज़मीन  की  सिंचाई  होने  को  वी  ४
 उसको  ४,  ५  वर्ष  बीत  गये  छेकित  पभी  तक
 उस  सम्बन्ध  में  जांच  ही  चल  रही  है  और
 नाखा  नहीं  निकाला गया  1  साखों  एकड़
 जमीन  पटाने  के  लिये  बंगाल  के  हिस्से में
 ताला  निकाला  गया  छेकिन  बिहार  में  क्यों

 नहीं  निकाला,  यह  समझ  में  नहीं  माता  >
 डी०  वी०  सी०  में  बिहार  का  बहुत  बढ़ा
 हिस्सा है,  बहुत  झ्धिक  रुपया  बिहार  ने
 लगाया  है  लेकिन  में  पूछना  चाहता  हूं  कि
 उसका  फल  क्या  बिहार  को  मिलता  है  ?

 कुछ  योढ़े  सैकड़े  किलोबाट  बिजली  उसे
 मिलती है  लेकिन  सिंचाई  के  सम्बन्ध में
 Ho  वी०  सी०  से  कुछ  भी  फ़ायदा नहीं
 होता  ।

 कोसी  मोजना  जरूर  बनाई  गई  लेकिन

 यह  सिंचाई  की  योजना  नहीं  है  वह  तो

 बाढ़  को  रोकने  की  योजना  है  ।  सिंचाई
 के  सम्बन्ध  में  जहां  तक  बिहार  का  हिस्सा
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 िदित'  ste  मा"  तिवारी)
 Qo  उस  सम्बन्ध  में  मिनिस्ट्री  का  दल
 जरा  सहृदय  होना  चाहिये,  “कड़ा  नही
 होगा  भाहिये  |

 हम  लोगों  की  गंडक  योजना यू०  पी०
 और  नैपाल  के  झगड़े  में  बहुत  दिनो  से
 यूंही पड़ी  हुई  है  |  यह  खुशी  की  बात  है
 कि  भ्रभी  ग्बन्द  दिन  पहले  हमारे  माननीय
 मंत्री  ने  यू०  पी०  गवर्नेमेंट  से  उसकी  बाबत
 तव  किया  लेकिन  अभी  नैपाल  से  झगडा
 चल  रहा  है  भौर  पता  नहीं  है  कि
 कब  तक  यह  कार्यान्वित हो  सकेगी  ।
 इस  गंडक  स्कीम  से  बिहार  से  काफी
 अधिक  भूमि  ककी  सिंचाई  की  व्यवस्था
 होने  वाली  है  :  बिहार  के  हिस्से  में
 करीब-करीबय  २४  लाख  एकड  जमीन
 उससे  पटेगी  ।

 में  कुछ  आकड़े  भ्रापके  सामने  रखता
 झाप  देखेंगे  कि  भालड़ा  डम  से  ३६

 चार  हजार  २७५  एकड़  जमीन
 जब  कि  सर्जा  होगा  १७५  करोड़

 १७०  करोड  dito  dio  जी०  में  १०
 हजार  एकड़  जमीन  पटनी  है
 है  ११०  करोड  ।  हीराकुड

 है  लाख  co  हजार  एकड़  जमीन
 है  शौर  लर्चा  है  ७,  ७८  करोड़

 1  तुगभद्वा  योजना  से  0%, Xoo
 जमीन  पटनी  है,  भौर  उसमें  खर्च

 अधिक  है  ।  गंडक  योजना  में  ३२
 एकड़
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 हे चोड़  दिया  गया  ।  उत्तर
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 प्रदेश  को  और  नेपाल  को  फायदा  हो  में
 इसको.  प्र्ज  नहीं  करता  ।  लेकिन  बिहार
 का  हिस्सा  'नजरन्दाल  किया  जाये  यह
 अच्छी  बात  नहीं  है  1  मालूम  नहीं  कब
 तक  यह  फायनल  होगा  और  इसमें  काम
 कब  लग  सकेगा  ।  मै  माननीय  मंत्री
 महोदय  का  ध्यान  इस  ओर  दिलाना  चाहता
 हैं  कि  जब  तक  नैपाल  से  लिखापढ़ी  नहीं
 हो  जाती,  जिसका  कि  झाष्यासन  है  कि
 वह  हो  जायेगी,  तब  तक  मेन  चेनल
 खोदने  के  लिए  काम  लगाया  जाये  ताकि
 लिखापढ़ी  होती  रहे  झौर  यह  काम  भी
 होता  रहे  ।  में  चाहता  हूं  कि  जो  बिहार
 द्ौर  उत्तर  प्रदेश  का  हिस्सा  है  उसमें  काम
 चलता  रहे  ।  झन्वेषण  करना  हो,
 नहर  आदि  किस  तरफ  से  निकाली  जायेगी
 इसकी  नाप  प्रादि  जो  होनी  है  वह  हो
 जाये  जिस  में  कि  नैपाल  से  लिखापढ़ी
 खत्म  होने  के  बाद  अधिक  समय  काम  के
 पूरा  होने  में  ने  लगे।

 मायूसी  तब  होती  है  जब  हम  देखते
 हैं  कि  इस  काम  के  लिए  ५०  लाख  रुपया
 दिया  गया  है  यह  ४७  करोड़  की  स्कीम
 है  भौर  ५०  लाख  रुपया  दिया  गया  है
 इससे  क्‍या  हो  सकता  है  ।  इससे  तो  सड़कें
 शौर  क्वार्टर  भी  नहीं  बन  सकते  |  मैं
 चाहूंगा  कि  मंत्री  जी  इस  शोर  ध्यान  दें
 धौर  इसमें  काम  शीघ्र  से  बीर  लगाने
 की  कोशिश  करें।

 बिजली  जे  |  सबन्ध  भें
 74  ्
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 नये
 लेकर  ३  नये  पैसे  तक  होता  है  ।
 कंज्यू  :र  से  डोमेस्टिक  यूज  भौर  एग्रीकल्भर
 के  लिए  जो  रेट  लिया  जाता  है  वह  कहीं चार  झाना  है,  कहीं  ६  आगा  है  प्रौर  कहीं श्राठ  श्राना  है  |  तो  उत्पादन  खर्च  “से

 शौ  ह अ
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 उनसे  कुछ  ज्यादा  भी  ले  लीजियेगा  तो  उनको
 अलरेगा  नहीं,  शेकिन  जो  देहात  में  रहने  वाले
 हैं  उनकी  प्रामदनी  साममात्र  की  भी  नहीं  है  ।
 उनसे  बिक  पैसा  लेते  हैं  तो  यह  उन  पर  एक
 अहुत  बड़ा  भार  पढता  है  ।

 में  ्ापसे  फिर  एक  बार  यह  इस्तदुभा
 करूंगा  कि  आप  गंडक  नहर  की  तरफ  धयान
 अधिक  दें  शौर  बिजली  का  दाम  कुछ  कम
 करने  की  सोचें  श्रौर  जो  ट्रांसमिशन  लाइन
 लगानी  है  उसमें  भौर  बिजली  क॑  उत्पादन  मे
 अधिक  प्रगति  लागी  जाये  |  +

 Mr.  Chairman:  Before  I  call  upon
 the  hon.  Member  from  Vijayawada,  I
 would  like  to  know  how  long  the
 senior  Minister  would  like  to  take  in
 reply  to  this  debate.

 The  Minister  of  Parliamentary
 Affairs  (Shri  Satya  Narayan  Sinha)
 Trase—

 Mr.  Chairman:  I  am  addressing  my-
 séif  to  the  senior  Minister,  not  to  the
 Minister  of  Parliamentary  Affairs.

 Mr.  Chaismem:  We  have  six  hou
 for  the  Ministry.  In  that  case  I  must
 call  the  hon,  Minister  somewhére  at
 quarthr  past  &  I  would  like  to  know
 the  number  of  speakers.

 Seme  Hien.  Member  rose—
 425  LSD—7.
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 Pandit D,  N.  Bwary:  The  reply  of
 the  Minister  may  be  the  next  day.

 Mr,  Chairman:  I  am  conducting  the-
 business  of  the  House.  I  know  what
 T  am  doing.  Now,  the  hon.  Member
 from  Vijayawada  and  then  after-
 wards  the  hon.  Member  from  Kum-
 bakonam.  Then  there  would  be  a
 maiden  speech.

 एक  माननीय  सदस्य  हमीरपुर  के  है  जिन्होंने
 भभी  तक  भाषण  नहीं  दिया  है  1  उन्हें  बुलाया
 जायेगा

 भी  जगदीई  क्बस्थी  (बिल्लोर)  :  श्रीमाव्‌
 जी,  मैं  यह  निवेदन  करना  चाहता हूं  कि  डिप्टी
 भानरेबिल  मिनिस्टर  साहब  ने  काफी  क्त
 ले  लिया  है,  इसलिए  झब  कोई  भावष्यकता
 नही  है  कि  मिनिस्टर  साहब  ज्यादा  वक्‍त  लें  t
 भ्रगर  ऐसा  हो  तो  भधिक  मेम्बरों  को  समय
 मिल  सकता  है  ।

 Mr.  Chairman:  It  is  for  me  to  de-
 cide.

 Shri  Satya  Narayan  Sinha:  What  I
 Was  going  to  submit  was  that  this
 debate  started  at  12-25  झते  six  hours
 have  been  allotted.  The  whole
 thing  must  be  finished  at  €-25,  I
 would,  therefore,  request  the  House
 to  sit  till  0°25,  and  finish  the  whole
 thing  today.

 Some  Hon.  Members:  No,  No.

 Mr.  Chairman:  The  Chair  is  fully
 aware  of  the  time-table.

 Dr.  Atchamamba  (Vijayawada):  I

 irrigation  and  power  are  two  very
 important  things.  Food  and  fuel  are
 involved  and  so  we  must  plan  it  not
 for  individual  States  but  for  the  cousi-
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 delayed  because  of  this  factor  The
 Sileru  project  is  an  example.  Sileru
 is  a  amall  tributary  of  Sabari  which  us
 itself  a  tributary  of  Godavary
 Sileru  38  on  the  border  between
 Andhra  Pradesh  and  Orissa.  In  the
 case  of  the  Machkund  project,  the
 Grissa,  and  the  Andhra  Governments
 agreed  that  seventy  per  cent  of  the
 power  produced  at  Machkund  would
 be  utilised  by  Andhra  and  thirty  per
 cent.  by  Orisea  and  it  3  being  done
 like  that  In  that  very  agreement,  :t
 was  also  said  that  Andhra  could  de-
 velop  further  power  projects  on  this
 amall  river,  Sileru,  for  99  years  ४९  99
 Years  lease  was  given  But  for  the
 dam  constructed  at  Machkund,  it  was
 not  a  perennial  river,  the  water
 lasted  only  for  four  months  It  has
 now  become  a  perennial  river  due  the
 continuous  flow  from  fhe  Deh  so
 that  power  could  be  extracted  from
 that  river

 Besides  this,  the  river  Soibur  takes
 a  turn  and  there  is  a  drop  of  about
 950  feet  so  that  at  different  levels  we
 could  have  different  power  projects
 very  easily  We  have  just  heard  that
 Shravati  power  project  is  the  cheapest
 m  India  The  Sileru  power  project
 would  be  much  cheaper  than  even
 Shravati.  If  you  take  up  2  project  at
 the  level  of  350  feet  we  have  nothing
 else  to  do  except  to  allow  the  water
 to  drop  vertically  and  machunery
 planted  for  producing  power

 At  this  level  of  350  feet  we  are  con-
 templating  to  produce  -1,00,000  KWs
 Later  on,  if  we  have  another  project
 a  Uttle  lower  down  at  600  feet  we  will
 have  /2,50,000  KWs  This  is  a  very
 good  and  cheap  project  All  the  pre-
 liminaries  are  over  and  money  has
 been  sanctioned.  Work  wag  about  to
 be  started,  when  the  Orissa  Govern-
 ment  for  some  reason  or  the  other,
 in  spite  of  the  fact  that  99  years  lease
 has  been  given,  objected  on  two
 counts.

 The  first  objection  xs  that  certain
 lands  will  be  submerged  But  it  us

 fore,  that  objection  will  not  stand.

 Secondly,  they  say  that  they  will
 take  the  water  from  Sileru  through  a
 tunnel—of  course,  it  has  to  be  taken
 down  from  a  heaght  of  750  feet--end
 irrigate  lands  in  Orissa.  Let  us  con-
 sider  this  objection  Thws  area  in
 Orissa  consists  of  a  huge  forest  Tand.
 It  has  got  very  heavy  rainfall  ‘There
 are  also  a  number  of  rivers  running
 through  the  area  Without  taking  this
 trouble  to  bring  the  water  through  a
 tunnel  and  spending  large  amounts  of
 money  on  that  to  get  water  from  this
 small  river,  they  can  easily  urigate all  the  lands  there  wrth  the  water  that
 Is  already  available  there  But  be-
 cause  of  this  objection,  this  project  has

 delayed

 Sur,  it  78  a  very  good  and  cheap
 power  project  When  we  consider  the
 southern  peninsular  region  of  India,
 Andhra  has  got  the  least  power  All
 the  other  portions  have  got  much  more
 power  than  Andhra,  eg,,  Madras  has
 8  times  more  than  Andhra

 Then  I  come  to  Pocham  Padu  Pro-
 ject  of  Telangana  We  all  know  that
 Telangana  for  hundreds  of  years  has been  suppressed  by  the  worst  feudal
 system  possible  in  the  whole  af  India, and  85  such  20  is  very  poor  and  very very  backward  It  has  got  @  rich
 fertile  land,  an  area  equal  ्  that  of Punjab,  It  has  got  Kistna  and  Goda-
 vari,  two  big  rivers,  for  water-gupply.
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 We  have  developed  Punjab.  Today
 Punjab  has  got  42  million  acres  of  lend
 under  cultivation.  But  in  Telangana,
 even  when  the  Nagarjunasagar  project
 is  completed  we  cannot  have  more
 than  one  million  acres  of  land  under
 cultivation.  Of  course,  another  one
 million  acres  will  come  under  ह...
 tion  by  wells,  tanks  and  other  means.
 Therefore,  because  we  have  got  land,
 we  have  got  people  to  cultivate  it  and
 we  have  also  got  water  which  can  be
 properly  utilised,  I  think  this  moat  im-
 portant  project  of  Pocham-Padu  that
 is  being  contemplated  by  the  Andhra
 Government  should  be  pushed
 through.  It  is  not  a  very  big  project.
 It  is  only  a  small  project.  Almost  all
 the  preliminaries  are  over.  It  is
 only  fair  that  we  should  do  something
 for  Telangana  which  has  been  sup-
 pressed  all  these  years  and  see  that
 Prosperity  comes  to  at  least  now.

 We  have  got  the  Nagarjunasager
 project  in  Andhra.  It  is  one
 of  the  biggest  projects.  In  ‘fact
 in  capacity,  size  and  quantity
 of  water  it  is  practically  the
 biggest  in  India.  We  have  got  ‘15,000
 labour  working  on  it.  With  ्राबूह्पिंग
 cally  very  little  machinery  and  very
 little  requirement  of  foreign  ex-
 change,  that  project  is  progressing
 very  efficiently.  We  have  got  a  set
 of  wonderful  engineers  there,  who  are
 putting  their  whole  life  into  the  work.
 Yet,  Sir,  mere  labour  alone  won't  do.
 Everything  requires  money.  In  spite
 of  this  being  a*huge  project,  it  is
 considered  as  a  State  project.  What
 happens  is,  a  major  portion  of  the
 amount  allotted  to  this  State  for  de-
 velopment  is  spent  every  year  on  this
 Nagarjunasagar  project  with  the
 result  that  very  little  is  left  for  any
 other  project  in  that  part  of  the  coun-
 try.  We  have  done  huge  projects  like
 Bhakra,  DVC,  MHirakud  and  80  on.
 In  respect  of  these  projects  the
 Central  Government  has  helped  from
 the  very  beginning  with  special  loans
 and  only  towards  the  end  the  State
 Governments  have  taken  it  upon  them~
 selves  completely.  Till  sbout  the
 middle  of  these  projects  the  Central
 Government  has  given  help.  In  fact,
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 the  capacity  to  work,  and  the  quan-
 tity  end  quality  of  the  staff  that  is
 there  at  Nagarjunasagar  is  so  great
 that  Hf  only  enough  money  is  given
 they  will  be  able  to  turn  out  twice
 or  thrice  the  work  that  they  are
 showing  now.  The  greater  the  delay
 in  giving  the  money,  the  greater  will
 be  the  cost  and  the  greater  will  be
 the  delay  in  increasing  food  produc-
 tion  which  is  very  necessary  now  in
 this  country.  Therefore,  I  request
 that  the  Central  Government  should
 also  help  us  a  little  by  loans  with
 regard  to.this  Nagarjunasagar,  so  that
 this  project  may  come  into  being  as
 quickly  as  possible  and  help  the  food
 crisis  in  this  country.

 I  do  not  want  to  say  number  of
 things,  so  that  the  Ministry  may  not.
 forget  the  most  important  things  that
 are  necessary  in  respect  of  these
 projects.  I  only  hope  that  the  Irri-
 gation  and  Power  Ministry  will
 seriously  consider  my  suggestions  and
 do  their  best  in  respect  of  these  pro-
 jects.

 Mr,  Chairman:  The  hon.  Member
 from  Kumbakonam.  After  that  there
 will  be  the  maiden  speech  by  the
 hon.  Member  from  Hamirpur,  and
 then  I  will  call  the  hon.  lady  Member
 from  Jammu  and  Kashmir.

 Suri  द  ्,  Nayar  (Quilon):  87,
 may  I  seek  your  clarification  on  a
 point?  You  have  been  pleased  to  call
 “the  hon.  Member  from  Kumbako-
 nam”.  In  South  Indian  legislatures
 the  word  ‘“Kumbakonam”  has  been
 held  to  be  unparliamentary.  As  it
 comes  from  you,  Sir,  may  we  take  it
 that  it  is,  parliamentary  here?

 Mr.  Chairman:  It  is  most  parlia-
 mentary.  The  hon.  Member  from
 Kumbakonam.

 Shri  Padam  Dev  (Chamba):  Mr.
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 Witt  all  Statés  will  be  given  time.

 «BMitnachal  Pradesh  tris  not  been  given
 ting,

 Mr.  Chairman:  I  am  in  the  Chair
 aow.  The  hon.  Member  from  Kum-
 bakonam.

 thri  Jagdish  Awasthi:  Sir,  will  you
 Be  calling  any  Member  from  Orissa?

 Mr,  Chairman:  The  hon.  Member
 ftom  Kumbakonam.

 Shri  CG  Rx  Pattabhi  Raman  (Kum-
 bakonam):  Mr.  Chairman,  Sir,  I  am
 grateful  to  you  for  the  readiness  with
 with  you  cane  to  any  rescue  in  seving
 the  reputation  of  the  high  intellectual
 constituency  to  which  I  have  the
 honour  to  represent.  Sir,  the  gene-
 rosity  of  the  place  is  such  that  even
 though  I  belong’  to  Arcot  they  have
 adopted  me  and  returned  me  with  a
 tairly  good  majority.

 Sir,  while  supporting  the  Demands
 for  Grants  of  the  Ministry  of  Irriga-
 tion  and  Power,  may  I  also  pay  my
 tribute  to  the  very  good  and  im-
 pressive  record  of  their  work?  In
 retrospect,  in  their  various  reports
 they  have  referred  to  what  has  been
 done  in  the  1958-59  season,  and  they
 have  also  given  a  prospective  analy-
 sis  what  they  propose  to  do  in
 1959-60.  The  determination  of  pro-
 ject  size  and  the  preparation  of  pre-
 liminary  basin-wise  irrigation  poten-
 tial  have  also  been  prepared  for  ten
 river  basins.  The  waterways  report  on
 the  river  Chambal  and  the  navigation
 reports  on  the  Mahanadi  and  Gomati
 rivers  have  also  been  finalised.
 Besides,  draft  reports  were  also  sub-
 mitted  in  connection  with  the  crea-
 tion  of  Narmada-Sone-Ganga  coast-
 to-coast  waterway,  and  the  Narmada-
 Wain-ganga  Godavari  coast-to-coast
 waterway.  That  is  a  good  record.

 It  must  alse  be  remembered  that  so
 far  88  the  Hirakud  project  is  concern-
 ed,  irrigation  facilities  were  made
 available  to  a4  lakh  acres  by  the  end
 of  December,  1988.  Bt  the  main
 power  house,  the  fourth  unit  with  a

 the  frydel  power  station  at
 —— easel  rrr  in  May  “ee

 December  958  respectively.  As
 as  96°98  per  cent  of  the
 sysem  and  about  97  per  cent  of

 pect drainage  channels  were  completed
 before  the  end  of  December,  1086.  So
 far  as  the  Tungabhadra  is
 concerned,  the  main  dam  hi
 completed,  and  so  far  as  the
 Nangal  project  is  concerned,
 stage  of  raising  the  dam  to
 of  hearly  400  feet  above  the
 foundation  has  been  completed.
 second  stage  of  concreting  began
 the  28rd  October,  2088.  This  is
 happy  reading.

 af

 if

 tee

 T  am  just  giving  these  facts  in  re-
 view  and  I  wish,  with  your  leave,  to
 comment  with  regard  to  planning  end
 ®Xecution  of  some  of  the  works.  I
 have  got  some  comments  to  make,
 and  before  I  go  further,  I  wish  to
 refér  to  the  Flood  Wing  of  the  Cen-
 tral  Water  and  Power  Commission
 Which  has  continued  to  render  tech-
 nica)  assistance  to  the  various  States.
 There  are  at  present  Flood  Control
 Boards  in  i2  States  and  four  River
 Commssions  for  the  Brahmaputra, the  Ganga,  the  North-west  rivers  and
 the  Central  India  rivers  respectively.
 Thé  high  level  committee  on  floods
 which  was  set  up  in  April,  957  te
 @s8tsg  the  flood  problem  has  taken  up its  task  in  earnest  and  I  am  glad  to
 say,  on  account  of  the  various  control
 Works  executed  since  1954,  that  many of  the  floods  have  been  checked  and
 Protection  has  been  afforded  fo  42
 towns  and  nearly  50  lakh  acres  have
 been  saved  for  irmgation  purposes.

 Raving  said  thet,  I  wish  to  state
 that  the  future  development  of  छाड्ाएंन culture  and  industry  in  this  country

 valley  projects  and  other  projects  are
 ©X8cuted,  It  is  now  common  imow-
 ledge  that  there  have  been  Inpoeg  not
 only  in  planuing  of  these  projects  but
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 are  going  to  waste  and  it  is,  therefore,
 essential  that  dynamic  thinking  in
 national  terms  will  have  to  be  under-
 taken  and  will  have  to  be  the  rule,  so
 far  as  the  various  flood  control
 measures  are  concerned.

 be  reclaimed  and  saved  if  only  the
 Godavari  waters  are  channelled.  I
 dare  say  that  the  waters  may  have  to
 be  taken  over  the  Krishns  river  mak-
 ing  use  of  the  various  levels,  and

 for  Grants  किय

 be  utilised  became  nat  only  yseful
 garden  hal  but  also  good  rice-

 caer
 lands,  hat  area  is  now

 ugely  deficient  so  far  as  rice  pro-
 duction  is  concerned.  I  am  glad  some

 as the
 such

 ‘Raj (  i
 i

 a8 I

 the  country  with  a  good  waterway  but

 irrigation  and  power’  are  concerned.
 This  reduction  is  likely  to  affect  the
 targets  for  irrigation.  It  is  anticipated
 that  as  a  result  of  this  reduction,  the
 large  and  medium  projects  would
 provide  additional  irrigation  of  the
 order  of  only  १04  million  acres  as
 against  22  million  acres  envisaged  in
 the  Plan.  But  even  this  modified
 target  is  subject  to  adequate  supplies of  steel  being  made  available,  since
 a  number  of  irrigation  projects  are  at

 trial  and  other  users.  It  has  been
 pointed  out  frequently,  that  as
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 i  i and
 will  certainly  affect  some  regions  much
 More  severely  than  other  areas

 There  has  been  a  good  deal  of
 unutilised  and  under-utilised  irmga-

 controversial  At  the  end  of  the  first
 the  under-utihsed  irrigation

 potential  from  major  and  mmor  irn-
 gation  projefts  exceeded  three
 million  acres  A  significant  factor
 responsible  for  the  under-utilisation
 is  stated  to  be  the  level  of  water,
 power  and  fertiliser  rates  There  has
 been  stiff  oppomtion  in  certain  States,
 such  as  Punjab,  to  the  payment  of
 betterment  levy  The  pomt  at  issue  is
 that  it  will  not  be  possible  to  waive
 entirely  the  water  and  betterment
 levies  But  the  question  is  whether
 water  rates  under  the  new  major  and
 medium  projects  should  be  based  on
 the  cost  of  such  projects  or  on  the
 principle  of  net  benefits

 It  is  true  that  xf  water  rates  are  to
 be  based  on  the  basis  of  ‘net  utulity’
 and  if  the  interest  on  loans  raised
 for  the  major  projects  is  not  wholly covered  by  the  reduced  rates,  there
 will  be  a  recurriig  loss  to  the
 exchequer  and  it  will  have  to  be
 recovered  from  the  areas  benefitting from  such  projects  There  is  no  doubt
 that  by  and  large,  the  water,  power
 and  fertiliser  rates  should  be  so
 manipulated  as  to  provide  for  the  full
 utilisation  of  the  resources  concerned,

 I  come  to  the  grid  system  so  fer  as
 power  is  concemed,  I  am  glad  fre-
 Quent  reference  has  been  made  +o
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 high  in  one  area  ‘and  very  low  in
 another  area  The  incidence
 be  spread  over  the  whole  of  Indix  and
 for  that  we  must  have  a  really  good
 grid  system  There  should  be  three  or

 number  of  years  I  wish  to  assure  him
 —I  am  not  speaking  for  the  Ministry
 that  such  a  grid  system  38  envisaged for  the  various  systems  in  the  various
 reports  that  have  been  presented  to
 Parhament

 The  present  food  shortage  can  be
 met  not  merely  by  the  big  irmgation
 projects  which  will  cost  foreign  ex-
 change,  but  also  by  having  more
 tanks  Apart  from  havmg  more
 tanks  and  wells,  what  is  more  impor- tant  28  amproving  the  existing  ones
 Now  what  happens  is  that  Govern-
 Yhent  undertakes  the  construction  of
 wells  Then  they  are  not  looked  after
 Properly  with  the  result  that  in  2-3
 years  they  cave  in  80,  what  ४  more
 important  in  the  various  villages  is
 to  see  that  the  wells  are  properly manntained

 The  execution  of  various  Irrigation and  power  projects  is  a  matter  of  ut-
 most  importance  to  the  nation  The faith  of  the  people  is  pinned  on  these
 Projects,  because  they  are  the  chief means  on  which  ultimately  the  agri- cultural  and  mdustrial  self-sufficien-
 cy  will  depend  It  is,  therefore,  of  ut- most  importance  that  unnecessary  ex- pectations  which  may  not  materialise are  not  raised  in  the  common  man and  that  expectations  raised  ate  rea~ lised  to  the  fullest  possible  extent  ३0 that  there  need  not  be  any  disilluston- ment  which  will  hamper  further  plan- ning

 One  more  point  and  I  am  done,  ‘The hon  Deputy  Minister  referred  to  the
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 waste  in  the  Arabian  sea.  Further,
 Kerala  has  got  plenty  of  rainfall,
 which  can  be  utilized  by  them.  Al-
 ready,  thanks  to  Kerala  State  the
 Periyar  water  is  flowing  into  Madura
 and  helping  ite  agriculture.  Similarly,
 Parambikulam  and  Kallar  river  dis-
 putes  have  also  to  be  settled  expedi-
 tiously  so  that  the  benefits  of  those
 rivers  may  also  come  to  us  soon.

 Before  I  conclude  I  wish  to  repeat
 that  the  Krishna-Pennar  project  and
 the  Godavari  water  utilisation  scheme
 will  also  have  to  be  taken  up  soon.

 Mr.  Chairman:  I  am  now  calling  the
 hon.  Member  from  Hamirpur.  Then
 I  will  call  the  lady  Member  from
 Jammu  end  Kashmir  and  then  the
 hon.  Member  from  Chitaldrug.

 श्री  लच्छो  राम  (हमीरपुर-रक्षित-अनु-
 सूलित  जातियां)  :  आदरणीय  समापति
 अहोदय,  में  पिछूड़े  क्षेत्रों  स ेचुन  कर  झाया

 हूं  इसलिये  मै  माननीय  सिंचाई  व  विद्युत्‌  मंत्री
 का  ध्यान  पिछड़े  क्षेत्रों  की  झोर  ही  स्‍भ्राकषित
 कराना  चाहता  हूं  ।

 महोदय,  आपको  यह  मालूम  है  कि

 हमारा  देश  गाँवों  में  माबाद  है।  बहुत  बड़ी
 अन  संख्या इस  देश की  हमारे  गांवों  में  रहती
 है  और  उनका  मुख्य  पेशा  खेतीबाड़ी  है
 खेतीवाड़ी के  सुधार  के  लिये  गांवों  की  हालत
 सुधारने  के  लिये  हमारी  सरकार  ने  काफी.
 काम  किया,  बड़े  बड़े  बांध  बताये,  नहरें
 अनायीं  और  उनके  दारा  उनको  राहुत  मिली  ।
 इसके  लिये  यह  मंब्रालय  थाई  का  पात्र  है  1

 हमारी  प्रन्तीय  सरकारों  वे  भी  कुछ  विभागों
 हारा  विकास  केत  बोल  कर  उभकी  हाचत
 सुधारने  भ  काफी  सहांधता  कौ  हैं  भौर  उसकी
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 हालत  कुछ  सुधरी  भी  है  छेकित  सभापति

 महोषग,  जिन  किसानों  की  हालत  सुधरी
 उनकी  ह :...] है  अंगुलियों  पर  गिनी  जा  सकती

 है।  वह  बड़े  बड़े  काश्वकार  जिसके  कि  पास
 साभकर  खेत  हैं  उनकी  ही  हालत  सुधरी  t

 झाज  भी  देश  में  बहुत  बड़ी  संख्या  उन  गरीब

 किसानों  की  है  जिनके  कि  पास  अलाभकर
 खेती  है,  जो  भूमिहीन  किसान  हैं,  भौर  खेतिहर
 मजबूर  हैं  झौर  दूसरे  प्रकार  के  मजदूर  हैं

 उनकी  बहुत  बड़ी  संख्या  है  ।  उनकी  हालत
 झमी  जैसी  तैसी  है  |  उनके
 पास  तन  ढंकते  को  कपड़ा  नहीं  है  भौर

 वह  चिथड़ों  में  हो  भपना  बदन  छिपाये  रहते

 है  1  न  उनके  पास  मकानों  की  व्यवस्था  है
 झौर  झोपड़ियों  में  ही  झपना  जीवन  ध्यतीत

 कर  रहे  हैं  और  न  उनके  पास  भोजन  की  कोई

 समुचित  व्यवस्था  है।  रूखे  सूले  टुकड़े खा  कर
 ये  किसी  तरह  झपना  जीवन  व्यतीत  कर  रहे
 है  ।  उनकी  हालत  सुधारने  के  लिये  सरकार

 की  तरफ  से  अभी  कोई  खास  कदम  नहीं  उठाया
 गया  ।  उनकी  हालत  सुधारी  जा  सकती  है
 यदि  बिजली  के  द्वारा,  विद्युत्‌  योजनाओं  के

 के  द्वारा,  कुछ  घरेलू  काम  भंभे  गांवों  को  दिये
 जायें  ।  इस  तरह  गांवों  की  हालत  सुधारी
 जा  सकती  है  ।  में  यह  मानता हूं  कि  विभाग
 ने  काफी  काम  किया  है  ।  बिजली  पैदा  करने
 के  सम्बन्ध  में  बड़ी  बड़ी  योजनायें  उन्होंने
 लीं  और  उनमें  काफी  कामयाब  हुए  लेकिन
 उसका  पूरा  पूरा  लाभ  शहर  वालों  को  मिला  t

 जितनी  भी  बिजली  बनी  उसका  बहुत  बढ़ा

 हिस्सा  शहरों  ने  खा  लिया  गांवों को  उसका

 थोड़ा  भी  हिस्सा  नहीं  मिल  पाया।  भाष  जानते
 हैं  कि  जब  बड़ीं  बड़ी  योजनायें  बनती  हैं,  बड़े

 बड़े  बांध  बनते  हैं  तो  उस  समय  गांवों  के  लोगों
 को  ही  कठिन  परिश्रम  करना  पड़ता  है  1

 जो  स्थान  उनके  लिये  सुरक्षित  किये  जाते  है

 उनमें  कितने  ही  गांव  इधर  से  उभर  दे  दिये  जाते
 हैं  भौर  उन  गांवों  के  भ्रादभियों को  एक  जगह
 से  दूसरी  जगह  बसाने  में  कितनी  कठिनाई

 होती है  ।  बांध  बनाते  में  जो  मेहनत  करनी
 पड़ती  है  वह  भी  गांवों  के  भादमियों  को  ही
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 द्वितीय  पंचवर्षीय  योजना  में  जो  दस  योजना करनी  पड़ती  है।  इतना  कठिन  परिश्रम  करने  द्वितीय  7  में  जो  दस

 के  wre  भी  यदि  बिजली  का  उपयोग  गांवों.  हमने  सी  हैं,  उनमें  से  केदल
 ६

 ही  हमें  ध्म्बी
 के  प्रादमियों  को  न  |... |  तो  गाँवो  में  क्षोम  पड़  रही  हूँ  भौर  ४  को  हमें  स्वयित  कर.  देता
 पैदा  होना  स्वाभाविक  है  ।  ऐसी  स्थिति  में
 गांवों  के  लोगों  को  उसका  उपयोग  मिलना

 चाहिये  a

 wa  4  ब्रापका  ध्यान  उत्तर  प्रदेश  की
 झोर  हैँ  जाना  चाहता  हूं  -  उत्तर  प्रदेश  हमारे
 देश  में  एक  महत्वपूर्ण  प्रदेश  है।  इतने  बड़े
 ज्देश  में  कितने  ही  क्षेत्र  ऐसे  हैं  कि  जो  वास्तव
 में  बड़े  पिछड़े  हैं  पहाड़ी  क्षेत्र  जहा  कि
 झंधिकतर  प्रादिवासी  शौर  गरीब  लोग  रहते
 हैं,  उसकी  हालत  बड़ी  खराब  है  7  पूर्वी
 जिलों  के  इलाकों  में  झलाभकर  खेतों  वाले
 काइसकार  हैं,  उसकी  भी  हालत  खराब
 है।  तीसरा  हिस्सा  उत्तर  प्रदेश  में  बुदेललंड
 का  आता  है  बुंदेलखंड  उत्तर  प्रदेश  का
 झत्यन्त  पिछड़ा  हुआ  इलाका  है  1  इस  इलाके
 में  प्रान्तीय  सरकार  ने  माता  टीला  नामक
 एक  बांध  बनाधा  और  उस  माता  टीला  बाघ
 के  द्वारा  कुछ  थोड़ी  सी  राहत  किसानों  को
 मिली  लेकिन  उस  बांध  बनाने  के  साथ  बिजली
 बनाने  की  जो  उसमें  स्कीम  थी,  उसे  थोड़ी
 सी  विदेक्षी  मुद्रा  की कमी  के  कारण  रह  कर
 दिया  गया  7  में  ाप  से  यह  अजे  करना
 चाहता  हूं  कि  उस  इलाके  के  गरीब  भारत-
 वासियों  ने,  गरीब  मजदूर  और  किसानों  ने
 उस  बांध  के  बनाने  में  अपना  योग  दिया  लेकिन
 बिजली  त  बनने  से  उस  क्षेत्र  को  कोई  लाभ
 नहीं  हुआ  नयोंकि  वह  एक  पहाड़ी  इलाका  है,
 ऊबड़  खाबड़  इलाका  है  इसलिये  उस  क्षेत्र
 को  नहूर  से  कोई  लाभ  नही  हुआ  ।  बिजली
 से  उसे  लाभ  हो  सकता  था  लेकिन  थोड़ी  सी
 विदेशी  मुद्रा  के कारण  ह...  झेजें  जैसे  का  तैसा
 रह  गया  ।

 अभी  हमारे  उत्तर  अदेदा  के  मुख्य  मंत्री
 महोदय  ने  कुछ  लोगों  को  अपने  यहां  बुलाया
 श्लौर  उन्होंने  अपनी  कठिनाई  जाहिर  की  थी
 कि  विदेशी  Big  tar  से  न  मिलने  के  कारण

 पड़ा  है।  तो  मैं  भ्रापसे  यह  झर्ज  करना  बाहूठा
 हूँ  कि  ऐसा  महत्वपूर्ण  बांध,  जिन  यांभों  से
 कि  एक  भ्रत्यन्त  पिछड़े  हुए  इलाके  को  लास

 हो  सकता है,  उस  इलाके  की  परवरिश के  लिये
 प्रगर  थोड़ी सी  विदेशी  मुद्रा  दे  कर  ay  काम

 पुन:  चालू  कर  दिया  जाये  श्र  इस  देश  के
 गरीब  किसानों  को  लाभान्वित  किया  जा  सके
 तो  यह  एक  बहुत  बढ़ा  काम  होगा  1

 सभापति  महोदय,  मैं  एक  बात  और
 कह  के  झपनी  बात  समाप्त  करूंगा  |  माता
 टीला  बांध  में  लोहे  के  फाटक  लगने  हैं  भौर
 वह  फाटक  शायद  बाहर  से  भाने  हैं।  उनका
 ठेका  दे  दिया  गया  है,  लेकिन  केन्द्र  से  उस
 फाटक  खरीदने  का  लाइसेस  न  मिलते  की
 वजह  से  वह  काम  रुका  पड़ा  है  |  यदि  शीघ्र  ही
 वह  इजाजत  नही  दी  गयी  तो  मैं  यह  समझता
 हूं  कि  उस  बांध  का  जो  बहुत  बड़ा  लाभ  होने

 *  बाला  है  वह  रह  जायेगा।

 इन  दाब्दो  के  साथ  मैं  माननीय  मंत्री
 महोदय  की  मांगों  का  समर्थन  करता  हूं  भर
 मंत्री  महोदय  से  भ्रनुरोध  करता  हूं  कि  पिछड़े
 क्षेत्रों  क ेलिए  बहू  ग्रधिक  से  भ्रधिक  सहायता
 करने  की  कपा  करे।

 Mr.  Chairman:  The  hon.  Member
 from  Jammu  and  Keshmir.  Then  I
 will  call  the  hon.  Member  from  East
 Khandesh.

 श्रीमती  कृष्णा  मेहता  (जम्मू  ौर
 काइसीर)  :  समापति  जी,  सिकाई  तथा  विद्युत
 मंत्रालय  के  प्रगति  कामे  जो  हुये  हैं  उनके  चय
 मैं  मानतीय  मंत्री  जी  को  बचाई  देती  हूं  और
 उसकी  मागों  का  समर्थन  करती  हूं।

 शत  ह 8  सुझे  संसद  सदस्थों  से  साथ

 बाहर  जाने  का  मौफा  मिला  था  झौद,
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 मेंदे  दामोदर  बाठी,  तिशहया,  कोनोर,  माइथान
 बिजली  थर,  पंथट  आदि  बोजनायें  देखीं।
 उसको  देखकर  ऐसा  भात  ह््मा  कि  दस  बों
 में  हम  बहुत  भागे  बढ़े  हैं।

 विद्युत  मंत्रालय  ने  कुछ  सर्वेक्षण  कराये
 थे।  उनके  झन्तर्गत  जम्मू  और  काइमीर
 में  भी  दो  परियोजनायें  रखी  गयी  थीं।

 एक  जम्मू  प्रान्त  मे ंसलोल  भौर  दूसरी  काश्मीर
 में  लिदर  वेली।  उसके  लिए  मैं  मंत्री  जी

 का  धन्यवाद  करती  हूं।  पर  एक  बीज
 देखकर  मुझे  भारी  निराशा  हुई।  वह  यह
 कि  इन  दोतों  परियोजनाभों  का  जो  कार्य

 होगा  वह  तीसरी  झौर  चौथी  पंचवर्षीय  योजना
 में  रखा  गया  है।  मैं  माननीय  मंत्री  जी
 का  ध्यान  उस  तरफ  दिलाना  चाहती  हूं।
 बह  जानते  हैं  कि  काइमीर  की  जनता,  की
 जीविका  उद्योगों  पर  निर्भर  करती  है।
 झगर  आप  तीसरी  धौर  चौथी  पंचवर्षीय
 योजनानभो  में  इन  परियोजनाभो  को  रलेंगे
 तो  उन  लोगों  को  कितनी  निराशा  होगी  और
 उद्योग  धन्घों  में  काइमीर  के  लोग  कितने

 पिछड़  जायेंगे।  काइमीर  की  गरीब  जनता
 को  आप  पर  भरोसा  है  भौर  वह  देखती  है
 कि  जल्‍दी  से  जल्दी  उसकी  तरबकी  भौर

 लुशहाली  हो  1

 झापने  बाढ़  नियंत्रण  झायोग  बनाया  है
 उसमें  जम्मू  काइमीर  राज्य  भी  है।  इससे
 वहा  की  जनता  की  बहुत  भलाई  होगी  क्योकि

 बाढ़  के  कारण,  वहा  की  जलता  को  काफी

 संकट  उठाना  पड़ता  है।  भापने सब  राज्यों
 से  कुछ  योजनायें  मांगी  थीं।  उनमें  से
 झापने  कई  योजनाप्ों  पर  बाढ़  वियंत्रण

 के  लिए  काफी  रुपसा  सर्च  करने  की  व्यवस्था
 सी  है।  में  फिर  झापकों  जम्मू  काश्मीर
 की  याद  विलाती हूं।  मुझे  पाशा  है  कि  गहां
 पर  बाड़  को  रोकते  के  लिए  आपने
 काफी  रकम  रखी  होंगी।  बाढ़  नियंत्रण

 का  कार्य  सन्‌  १६५४  से  हो  रहा  है।  इसके

 हारा  ५०  सास  एकड़  शती  तथा  बहुत  से
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 गांवों  की  रक्षा  हुई  है।  परन्तु  फिर  सी

 सन्‌  १९५८  में  बाढ़  से  लगभग  Vo  करोड़
 रुपये  की  हानि  सारे  भारत  से  हुई।  में
 तो  कहती  हूं  कि  सरकार  को  ज्यादा से  ज्यादा

 ध्यान  इस  तरफ  देना  भाहिए  भौर  बहुत  सा
 vA

 रुपया  बाढ़  रोकने  पर  शय  करना  भाहिए।

 सभापत्ति  जी,  सन्‌  १९५८-५६  का  प्रति-
 बेदन  पढ़ने  से  मालूम  होता  है  कि  सिंचाई
 को  झोर  प्रधिक  से  भ्रधिक  ध्यान  दियां  जायेगा  ॥
 मैं  मंत्री  जी  का  ध्यान  उस  इलाके  की  तरफ
 दिलाना  चाहती  हूं  जो  कि  बहुत  दूर-दराज
 है।  यह  इलाका  जम्मू  से  तकरीबन  १५०
 मील  है  और  उतनी  ही  दूर  काइमीर  से  है  ।'
 उस  इलाके  में  बारहों  महीने  झकाल  रहता
 है।  उन  लोगों  को  कभी  पेट  भर  नाज

 नही  मिलता  1  में  मानती  हूं  कि  हमारी  राज्य
 सरकार  ने  काफी  झनाज  वहां  भेंज।  है।
 लेकिन  कब  तक  अनाज  बाहर  से  भेंज  कर  उनका
 पेट  भरा  जा  सकता  है?  वहां  पर
 यातायात  का  कोई  अच्छा  प्रबन्ध  नही  है।'
 श्  मील  तक  तो  बस  जाती  है  |  लेकिन
 बस  का  श्सस्ता  भी  कई  मरतबा  ट्ढ  जाता

 है।  भौर  बीस-बीत  दिन  तक  बहू  ठीक

 नही  हो  पाता  ।  उस  वनत  लोगों  को  बड़ी  कठि-
 नाई  होती  है।  लगभग  ६  वर्ष  हुए  कि  वहां
 पर  एक  किह्तवार  नहर  लाने  का  काम

 शुरू  हुआ  था  भौर  राज्य  सरकार  ने  उस  पर
 र्  लाख  रुपये  भी  क्च  किया था।  परन

 मालूम  कुयो  उस  नहर  का  काम  बन्द  कर  दिया
 गया।  उन  लोगों  को  इससे  बडी  निराशा

 हुई  है।  वह  बहुत  पहाड़ी  शौर  जंगलों
 की  जगह  है।  उन  खोगों  ने  मुझे  मजबूर
 किसा  कि  हां  जाकर  उनकी  हालत  देखूं ।'
 मे  उनके  यहां  गमी।  मैं  समझती  हूं  कि

 यह  उनका  हक  है  कि  वहां  नहर  होनी  चाहिए!
 मैं  नहीं  जानती  कि  सरकार  ने  किन  कारणों
 से,  रुपये  की  कठिताई  से  या  किसी  भौर  वजह
 है,  उस  बहर  का  काम  बन्द  कर  दिया  |  यह
 भी  कहा  जाता है  कि  उस  काम  को  इसलिए
 बन्द  किया  का  है  कि  उसका सर्वे  ठीक  नहीं:



 [श्रीमती  कृष्णा से  हता]

 हुआ ।  मेरी  मालनीय  मंत्री  जी  से  ब्रार्थना
 है  कि  बह  यहां  के  विशेषज्ञ  वहां  भेजें  ध्गर  वहा
 घर  बह  नहर  नहीं  निकाली  जा  सकती  तो
 सिंचाई  को  कोई  दूसरी  योजना  वहा  चसायी
 जाये  ताकि  उन  लोगो  को  जो  झ्रनाज  का  मसला
 है  बह  हल  हो  जाये।  वह  बिजली  नहीं
 मांगते  और  कोई  दूसरी  चीज़  नहीं  मागते।

 न्बह  तो  सिर्फ  पानी  मागते  हैं  जो उनका  हक  है।
 में  कया  कह।  उन  ऊने-ऊँचे  पहाडो  में
 उनका  पुकार  गूजता  है  भौर  वहीं  खत्म  हो
 जाता  है।  मेरा  यह  कर्तव्य  था  कि  मै  उनकी
 मांग  आपके  सामने  रखू  भौर  भाप  उस  पर

 कुछ  करे।  मुझे  पूरी  भाशा है  कि  इसके
 “लिए  झ्ाप  ज्यादा  से  ज्याद।  रुपया  देने  की
 कोशिश  करेगे  और  किश्तवार  नहर  की
 सजना  को  प्रपनें  हाथ  में  लेंगे।  इसके

 “लिए  मैं  उनसे  बार-बार  प्रार्थना  करती  हू।
 अगर  भानतीय  मत्री  जी  को  किद्तवार  जाने
 का  मौका  मिलता  तो  वह  खुद  ही  इस  चीज़
 को  करने  पर  मजबूर  हो  जाते।  वह  बडी
 सुन्दर  जगह  है।  वहां  ७०  हमार  की
 आबादी  है  भौर  जमीन  ऐसी  भच्छी  है  कि
 शह  दुगनी  श्रौर  तिगुनी  पैदावार  हो  सकती
 है।  लेकिन  पानी  के  बिना  वहा  कुछ  नहीं

 हो  सकता।

 बस  मुझे  यही  थोडी  सी  बातें  कहनी  थी
 जो  मै  ने  आपके  सामने  रख  दी।  में
 झाशा  करती  हू  कि  आप  उन  पर  ध्यान
 के  1

 Shri  T.  B,  Vittel  Rac:  There  is  no
 equorum  in  the  House

 Mr.  Chairman:  The  bell  is  being
 दि ह  The  hon.  Member  from  Chital-
 «drug  may  start.
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 *  Shri  ्  है  Nayar:  We  have  neves-
 sarily  to  wait  for  the  quorum

 Mr.  Chairman:  Then,  the  hon.  Mem-
 ber  from  Chitaldrug  may  be  patient
 for  a  minute  or  two—

 Now,  there  quorum,  the  hon
 Member  from  Chitaldrug  may
 start

 Shri  Mohammed  {mam  (Chital-
 drug)  Irmgation  and  power  are  two
 vital  factors  on  the  development  of
 which  depend  the  prosperity  of  the
 country  and  the  well-bemg  and  hap-
 piness  of  the  people  Thss  has  been
 realised  by  the  Planning  Commussion
 and  by  Government,  and  I  know  that
 substantial  amounts  have  been  ear-
 marked  for  the  development  of  irr-
 gation  and  power  I  am  also  conscious
 that  maghty  dams  have  been  construct-
 ed  or  are  in  the  course  of  construction,
 and  many  multipurpose  hydro-electric
 works  have  been  constructed

 The  primary  object  of  taking  up these  reservoirs  was  firstly  to  grow more  food  and  help  food  production, And  secondly  to  see  that  as  much
 power  as  possible  38  generated  for
 industrial  development  and  for  domes-
 tie  consumption  But  it  is  to  be  re-
 gretted  that  in  spxte  of  so  many  big dams  having  been  completed,  the  food
 Position  has  not  improved  to  any appreciable  extent,  or  rather,  it  has become  worse  The  chief  difficulty is  this,  that  though  we  have
 constructed  a  number  of  Projects, still  we  are  not  m  a  Position  to make  use  of  the  water  potential  that 73  stored  there  Many  Projects  and
 reservoirs,  though  completed,  have  not yet  been  put  into  full  service  It  is a  serious  problem,  and  I  think  the
 Government  have  appointed  a  high- powered  committee  to  go  into  this question  and  to  find  out  the  causes that  have  led  to  this  shortfall  and why  the  full  irrigation  potential  is not  being  made  use  of

 I  may  give  one  example  I  come from  Mysore  The  Tungabhadra  pro- ject  was  completed  nearly  three  years
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 ago.  The  reservoir  is  full  of  water,
 but  it  has  remained  there  as  a  dead
 storage.  I¢  was  intended  to  irrigate
 one  million  acres  of  jand  with  the
 help  of  this  reservoir,  but  unfortunate-
 ty  the  area  irrigated  so  far  in  only
 about  a  lakh  of  acres.  On  the  Bel-
 lary-Mysore  side,  it  is  only  about
 (58,000  acres,  and  on  the  Raichur  side
 it  is  much  worse.  So,  Government
 have  not  been  able  to  irrigate  the  full
 acreage  as  intended.

 Similarly,  in  regard  to  other  reser-
 voirs.  Take  Damodar  Valley.  I
 think  it  was  intended  to  irrigate  one
 million  acres  as  against  which  only
 about  half  of  it  has  come  under  अह्ली-
 gation.  The  same  thing  happens  to
 be  the  case  with  every  reservior  that
 has  been  completed,

 The  responsibility  of  the  Govern-
 ment  does  not  end  with  the  construc-
 tion  of  the  reservoir  and  storing  it
 with  water.  In  fact,  it  actually  com-
 mences  then,  and  they  have  to  see
 that  the  water  is  properly  made  use
 of,  and  that  they  give  all  facilities.

 Let  us  analyse  for  a  moment  why
 this  water  is  not  readily  made  use  of.
 That  is  because  the  work  is  done  in
 pieces.  In  places  where  the  channel
 is  ready,  the  reservoir  is  not  ready,  as
 in  the  case  of  Ghataprabha;  or,  when
 the  reservoir  is  ready,  the  channel  is
 not  ready,  88  in  the  case  of  Tunga-
 bhadra.  The  Tungabhadra  water  can
 be  used  only  when  the  high-level
 canal  is  ready,  but  Government  have
 not  bestowed  any  attention  on  it.
 Similaply,  the  water  at  Ghataprabha
 cannot  be  utilised  unless  they  cons-
 truct  a  dam.
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 and  see  that  the  channels  are  taken
 up  right  up  to  the  land  of  the  ryot:
 otherwise,  if  you  load  this  burden  of
 providing  the  channel  by  himself,  it
 will  be  an  impossible  task  for  the  ryot.

 Secondly,  there  are  some  है...
 tory  works  like  levelling  his  land.
 When  the  land  has  to  be  levelled  and
 made  ready  for  receiving  the  water,
 he  has  to  spend  a  lot.  Government
 does  not  give  aid  for  this.

 Similarly,  every  big  reservoir  has
 its  own  problem.  If  water  is  stored
 in  large  quantity,  it  has  the  effect  of
 creating  water-logged  land  all  round.
 There  is  the  question  of  drainage,  there
 is  the  question  of  sanitation,  there  is
 the  question  of  inter-communication
 routes,  there  is  the  question  of  pre-
 venting  water-logging  and  other
 things.  All  these  things  have  to  be
 attended  to  by  Government.  It  is  only
 then  that  the  water  from  the  reservoir
 can  be  put  to  proper  use.

 Again  I  may  point  out  to  the  Gov-
 ernment  and  the  hon.  Minister  some
 of  the  drawbacks  and  some  of  the
 problems  that  attend  the  construction
 of  these  reservoirs.

 Firstly,  there  is  the  question  of  the
 estimates.  I  find  from  my  study  of
 all  these  reservoirs  that  no  estimate  is
 final.  Originally  the  amount  of  the
 estimate  will  be  a  modest  one,  but  in
 course  of  time  that  is  revised  a  num-
 ber  of  times.  I  may  give  you  the
 example  of  the  Chambal  Hydroelectric
 project.  It  started  on  an  estimate  of
 Rs.  830—35  crores.  Now  it  has  gone  up
 to  nearly  Rs.  65  crores.  Similarly,
 the  estimate  of  every  project  has  gone
 up  by  more  than  30—40  per  cent.  This
 is  wrong  and  defective  estimating.  Our
 engineers  must  be  more  careful.  It
 looks  as  if  they  are  preparing  the  esti-
 mates  on  imagination  and  not  on
 actual  facts.

 Again,  take  the  delay  in  the  comple-
 tion  of  these  reservoirs.  This  will  al-
 ‘ways  enhance  the  cost  of  any  praject.
 There  are  works  going  on  for  the  last
 0  or  5  years.  I  may  mention  the



 Bhadva  repservair  in  the  Mysore  State.
 The  work  commenced  in  297  and  it
 is  still  gaing  on.  They  have  not  yet
 teen  able  to  store  the  water.  Simi-
 larly,  there  are  other  worka  which
 ere  under  construction  for  the  last
 decade.  I  am  afraid  this  delay  is
 partly  responsible  for  the  high  cost
 4  E  Cy  Z

 Again,  in  the  course  of  the  execu-
 tion,  we  expected  much  honesty  and
 integrity  on  the  part  af  the  engineers
 and  officers  in  charge  of  these  projects.
 We  were  hearing  of  a  lot  of  corrup-
 tion  and  other  loopholes  in  the  execu-

 ,  The  Punjab  Govern-
 Ment  recently  appointed  a  Committee
 ta  go  into  the  question  of  the  expendi-
 ture  incurred  so  far  on  Bhakra  Nangal,
 The  findings  of  this  Committee  are
 far  from  complimentary.  They  have
 stated  after  due  inquiry  that  there  is
 a  good  deal  of  leakage,  wasteful  ex-
 penditure  and  excess  expenditure.
 They  have  also  pointed  out  that  many
 officers  are  responsible  for  this.  They
 have  also  indicated  that  dishonesty
 and  negligence  has  been  considerable
 in  this  project,  They  have  also  men-
 tioned  that  in  the  accounts  for  Rs.  8
 crores  they  have  examined,  there  is  a
 leakage  or  wasteful  expenditure  of
 Rs,  50  lakhs.  We  are  spending  nearly
 Rs,  70  crores  on  this  project,  and  it
 is  possible  we  have  to  spend  more.
 So  it  is  but  right  in  the  interest  of
 the  country  that  only  honest  officers
 are  placed  in  charge  of  this  project.
 There  is  a  lot  of  scope  for  corruption.
 ह उ  ॥. ३  a  fertiie  ground  for  unscrupulous

 inquiry  to  see  if  the  amount  that  is
 being  spent  is  spent  judiciously  and
 properly.

 There  ave  other  disquieting  reports
 regarding  Bhakra  Nangal,  Recently

 zpunding  area  is  subject  to  inundation.
 It  is  also  subject  to  landslides.  The

 to  prevent  accumulation  of  silt  in  the
 Bhakra  area,  The  entire  area  is  of  very
 poor  soil,  In  fact  I,  know  that
 one  famous  British  engineer  who  in-
 vestigated  this  area  was  of  the  opinion
 that  this  site  was  not  suited  for  the
 construction  of  such  a  big  dam  of  such
 a  magnitude—nearly  740  feet  high.  He
 was  of  the  opinion  that  the  soil  was
 very  poor  and  there  was  no  proper
 foundation  and  that  the  hills  that
 flank  on  either  side  were  composed
 of  very  poor  soil  and  very  loose  and
 disintegrated  rock  and  this  area  was
 liable  to  land  sliding.  I  have  got  some
 &*perience  of  the  Jand  sliding.  That

 is  a  thing  which  the  Government
 should  remember.  Whatever  work  is
 done  there  should  be  entirely  pro-
 tected  against  the  action  of  water  be-
 cause  the  action  of  water  is  terrible.  It
 is  a  huge  column  of  40  feet.  I  do  not
 know  what  will  happen.  It  is  a  matter
 for  deep  consideration  by  the  Gov-
 ernment  because  we  have  invested
 nearly  Rs,  200  crores  and  so  every
 possible  precaution  must  be  taken.  I
 have  asked  a  question  as  to  what
 action  was  taken  to  prevent  this  area
 from  being  flooded  away  and  I  was
 told  that  they  took  up  to  grouting.
 They  have  been  inserting  cement  in
 some  of  the  crevices.  I  have  seen
 that  area  and  I  have  got  some  experi-
 ence  of  these  irrigation  works.  With
 all  these  grouting  and  other  things,
 it  is  a  matter  to  be  considered  very
 deeply  and  I  am  sure  the  Government
 will  examine  it  from  all  the  aspects
 and  eee  that  the  construction  is
 thorough  and  it  is  protected  against
 the  action  of  water.
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 I  कत  sonie  to  some  of  the  irrife-

 *
 tion  works  that  are  being  taken  up  in

 ‘doth  of  the  State  Government  and  the

 reservoir  is  completed  as  early  as  pos-
 sible  and  water  is  let  out  for  useful
 purposes,  We  have  been  waiting  for
 the  last  fourteen  years  yet  we  do  not
 see  any  trace  of  it.  Again,  I  must
 peint  out  that  the  Mysore  State  has
 only  about  38  million  acres  under
 cultivation.  Out  of  this,  only  about

 «a  million  and  a  half  acres  are  under
 irrigation.  The  rest  are  subjected  to
 the  vagaries  of  rainfall.  Good  rainfall
 means  good  crop;  otherwise  they  have
 to  starve  and  there  is  famine.  For
 such  a  big  State,  to  have  only  l}  mil-
 lion  acres  under  irrigation  means  very
 little.  There  are  great  facilities.  The
 Mysore  Government  and  the  local
 people  have  been  representing  that  the  मु Central  Government  should  give  its
 assistance  for  the  construction  of
 dams  in  Malaprabha,  Ghataprabha,
 Krishna,  Bhima  and  various  other
 rivers.

 It  is  quite  necessary  that  7  we  have
 to  satisfy  the  people  throughout  the
 country,  we  have  to  take  up  minor

 It  is  not  only  a

 tien  works  but  also  the  question  of
 restoration  of  the  old  tanks.  Hydera-
 bad,  Mysore,  and  other  States  have
 got  a  number  of  minor  tenks.  The
 Mysore  State  has  got  nearly  30,000

 them  but  almost  all  of  them  are
 The  State  Government  is
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 Similarly,  Sir,  hefedfter  mort  at-
 tention  must  be  paid  for  the  construc-
 tion  of  ininé:  works,  It  is  true  ह";
 a  big  irrigation  project  will  ग  thé
 area  and‘also  serve  the  purpose  of
 generating  electricity.  But  I  wotitd
 like  to  give  one  exariple.  We  have  got
 thé  Bhakra  Ndhgel  project.  We  have
 spent  Rs,  200  crores.  Supposing  these
 Rs.  408  crores  had  betn  distributéd
 throughout  the  country  and  instead
 of  orte  dam  sbout  400  smaller  irriga-
 tion  works  hdd  been  completed,  you
 would  have  conferred  benefit  on  every
 part  of  the  cdantry.  Therefore,  I  am
 giad  that  the  Government  inténds  te
 lay  more  stress  on  minor  irrigation
 works,

 Coming  to  ‘Powe
 \

 regarding  Shra~
 vati,  the  Deputy  ister,  of  course,
 just  now  gave  some  sort  of  an  assu-
 rance  that  tenders  will  be  called  and
 quotations  will  be  accepted.

 Shri  Hathi:  Tenders  have  been  cal-
 led  already.

 Shri  Mohammed  Imam:  Tenders
 were  called  long  ago  and  quotations
 have  been  received,  but  they  were  held
 back  for  want  of  foreign  exchange.
 They  have  been  very  sympathetic,  and
 being  sympathetic  they  have  been
 holding  out  such  assurances  from  the
 beginning.  They  have  never  said  ‘no’.
 I  want  a  categorical  assurance  from
 him

 Mr.  Chairman:  From  me  or
 him?

 from

 Shri  Mohammed  Imam:  From  the
 Manister,  Sir,  through  you,  an  assu-
 rance  that  this  Shravati  project  will
 be  completed  by  the  end  of  1960,  I
 need  hardly  state  that  this  State  has
 been  starved  of  power.  They  have  not
 got  a  single  H.P.  in  the  State.  There-
 fore,  I  hope  he  will  realise  the  ur-
 gency  of  the  situation  and  the  Minis-
 ter  will  come  out  with  a  categorical
 assurance  in  his  speech  that  the
 necessary  foreign  exchange  has  been
 allotted  and  the  assistance  also  has
 been  sanctioned.
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 {Shri  Mohammed  Imam]

 Sir,  dectricity  is  generated  through
 three  means  in  this  country.

 Pheer by  harnessing  river  falls,  secon
 through  thermal  stations,  and  thirdly
 by  having  multi-purpose  irrigation  and
 electricity  combined  schemes,  Of  these,
 I  can  assure  you  that  generating
 electricity  by  harnessing  waterfalls  is
 the  cheapest.  It  is  not  only  the
 cheapest,  but  the  most  convensent  also.
 3¢  is  a  less  cumbersome  process.  Yor
 example,  the  Shravatl  project  when  it
 ig  completed  will  generate  one  million
 kws,  nearly  one-third  of  the  total
 target  that  has  been  provided  under
 the  Second  Five  Year  Plan.  The  cost
 of  production  is  very  little.  It  comes  to
 about  Rs,  500  per  kw,  whereas  the  cost
 of  production  und@  Bhakra  or  any
 other  project  comes  to  Rs,  2000.  Cost
 of  production  of  electricity  by  letting
 out  water  from,a  tap  is  always  very
 costly,  not  only  because  there  is  very
 little  height  but  also  because  the
 machinery  required  is  very  elaborate
 and  costly  compared  to  that  required
 for  producing  electricity  by  harnessing
 waterfalls.  Producing  _  electricity
 through  multi-purpose  schemes  is
 always  three  to  four  times  costly.
 Thermal  station,  of  course,  works  out
 cheaper  and  is  practicable.  It  is
 cheaper  in  areas  which  are  near  coal
 bearing  areas.  Even  out  of  these
 two,  I  submit  that  wherever  there
 are  waterfalls,  promising  waterfalls,
 the  Government  must  see  that
 they  are  given  preference.  For
 example,  there  is  the  Kali  waterfall  in
 North  Kanara.  I  am  glad  that  the
 Koyna  waterfall  has  been  taken  up  for
 harnessing.  There  are  a  number  of
 waterfalls  in  the  western  ghats.  There

 is  ie  peseiet
 waterfall,  and  there

 e  Baramule  waterfall,  I  think, in  Coorg  Each  waterfall  is  capable of  generating  not  less  than  900,000  ह -
 of  power  and  it  will  be  much  cheaper, If  we  give  due  preference  to  generate
 electricity  through  these  waterfalls,  I
 think  it  will  cost  less  of  money  and  it
 would  also  be  more  practicable.
 Through  these  you  can  create  an  all-
 India  grid,

 for  Grants  ह...

 +  Me.  Chairman:  The  hon.  Member's
 tame  is  up.

 Shri  Mohammed  Imam:  My  time  is
 up.  I  have  only  one  more  point,  |  ayn
 giad  that  the  Government  has  been
 paying  increased  attention  to  =the
 development  of  irrigation  and  power.
 Nature’s  bounty  has  no  doubt  endowed
 this  country  with  many  naturel  advan-
 tages.  There  are  a  number  of  rivers
 both  big  and  small  which  can  be  har-
 nessed.  There  are  a  number  of  water.
 falls  which  can  be  harnessed  and  de
 made  useful  to  the  advantage  of  man.
 It  is  left  to  the  Government  to  take
 advantage  of  all  these  conveniences
 and  all  these  resources  that  have  been
 bestowed  on  us  by  God.  If  we  fail  to
 utilise  them  it  is  our  misteke.

 Mr.  Chairman:  The  hon.  Member  for
 East  Khandesh.  After  that,  the  hon.
 Member  for  Bankura.  At  present  I  am.
 not  in  #  position  to  announce  any
 more  names.  It  will  depend  upon  the
 self-denying  ordinanre  that  the  hon.
 Members  impose  upon  themselves,

 Shri  Raghunath  Singh  rose—
 bri  Harish  Chandra  Mathur:  We  are

 fot  sitting  beyond  6  o'clock  in  any case,
 Shri  Naashir  Bharucha:  Mr,  Chair-

 man,  Sir,  the  magnitude  of  expendi- ture  on  irrigation  which  is  of  the  order of  Rs.  400  crores  m  the  second  Plan indicates  the  importance  of  the  sub-
 ject  as  well  as  the  need  for  a  cau- tous  reorientation  of  our  policy.  It  is
 @  good  thing  that  today  the  Govern-
 ment  has  diverted  its  attention  from
 major  works  to  medium  and  minor
 works.  As  the  Mehta  Committee
 rightly  drew  its  conclusion,  in  the course  of  the  first  Plan,  we  had  major works  but  then  only  47  per  cent  of the  physical  targets  was  reached at  &  cost  of  82  per  cent  of  the  expen-
 diture,

 Pick  waved
 in  the  case  of  the

 It  bas  been  our  painfy)  experience 30  far  as  the  major  works  are  con. cerned  that  even  the  estimates  with,



 been
 spent.  On  the  electrical  side,  we  find
 that  a  contract  agreement  for  trans-
 formers  has  been  finalised  but  I  do
 not  know  when  the  equipment  would
 be  made  available.  Though  the  hon.
 Minister  says  that  the  first  generating wet  is  expected  to  be  commissioned  in
 the  monsoon  of  96I,  I  may  tell  him
 that  we  have  got  grave  doubts  about’
 it.  I  hope  the  hon.  Minister  will  pay
 attention  and  expedite  this  project.

 The  second  point  that  I  desire  to
 bring  to  the  notice  of  the  hon,  Minister

 irrigation  per  acre  it  would  have  been
 good.  There  are  various  factors

 instance,  in  the  Mayu-
 rakshi  project,  Rs.  6  crores  were  ex-
 pected  to  be  spent,  The  cost  of  irri-
 gation  per  acre  comes  to  Rs.  226.  In
 the  case  of  the  Lower  Bhavani,  it  costs
 Re.  450  per  acre.
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 For  the  Mahanadi  delta,  it  comes  to-
 Rs.  85  per  acre,  One  does  not  know
 how  the  schemes  are  selected.  It  is-
 necessary  that  this  factor  must  be

 utilisation  of  irrigation  waters  poses  a
 problem  of  its  own.

 There  are  two  schemes  in  respect  of”
 which  I  desire  to  invite  the  attention
 of  the  hon.  Minister.  One  is  the-

 will
 5,20,000  acres  if  storage  dams  are  con-
 structed  at  Hatnur  in  Bhusaval  taluka,

 The  second  project  to  which  I  invite

 Rs.  3  crores  extra,  and  it  can  be  done.
 It  is  very  necessary  to  re-revise  this
 sch  in  the  intereat  of  scarcity.
 talukas,

 Coming  to  power  generation,  it  is:
 true  that  the  Central  Water  and
 Power  Commission,  the  Power  Wing

 State  Governments  and  project  autho-
 rities  for  generating  plant  and  equip-
 ment.  It  has  been  preparing  and  scru-
 tinising  designs  and  specifications  of
 tenders.  It  has  been  offering  com-
 ments  on  hydro-electric  schemes  and
 thermal  power  stations.  It  has  been
 preparing  detailed  load  survey  reports
 for  various  States.  This  is  very  ह... ज
 portant.  When  you  consider  power
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 wifojects,  8
 fhe  fond  factor  has  to  be  favenge:  in  the  supply  and  preferwa-

 P  studied.  Otherwise,  all  tlal  tariffs.  But  even  then  such  sort

 Jour  capita)  cotts  per  Kliowatt  ond  «°F  Sedtes:  should  be  drawn  up  end  |

 cepat  of  production  per  unit  ate  likely  think  this  point  should  be  locked  into

 (9  go  wrong.  The  Power  Wing  also  carefully,

 vais
 There  is  one  small  point,  small  in  @

 Pine
 power  engineering  problems.

 we  appreciate  all  this  work,  it

 authorities.  I  would  ask,  how  does  the
 Power  Wing  help  in  the  formulation
 of  a  “sound,  adequate  and  uniform
 national  power  policy”,  which  is  a
 main  responsibility  of  the  Central
 Electricity  Authority  under  the  Elec-
 tricity  (Supply)  Act,  1948.  I  appre-
 ciate  that  the  formulation  of  a  sound
 national  policy  in  the  matter  of  power
 generation  is  not  an  easy  task,  parti-
 cularly  in  a  country  where  distances
 ‘are  vast  terrain  is  very  peculiar  and
 ‘there  is  often  mixed  economy  in
 power  generation.  So,  control  and
 Tegulation  of  utilities  becomes  a
 special  problem,  Even  then,  it  is  very
 necessary  that  some  type  of  broad
 features  of  a  national  power  policy
 ‘are  laid  down.

 So  far  as  I  feel,  it  is  the  shortage  of
 tunds  that  hampers  this.  So,  a  begin-
 ning  should  be  made  by  the  creation
 of  a  Central  Power  Development  Fund,
 which  will  finance  in  the  first
 place  imvestigations  and  collection
 eof  data  concerning  generation  and
 distribution  of  electrical  power,  which
 ‘will  speed  up  the  study  of
 load  patterns.  Load  pattern  is
 a  changing  thing  and  unless  it

 ts  speedily  done,  the  results  become
 useless  and  outmoded.  Also,  the  fund
 will  lead  to  a  study  of  possibilities  of

 that  it  will  not  be  possible  to  lay
 ‘down  a  nationdél  policy  of  any  chgrec-
 ter  except  drawing  up  a  code  of  pre-

 wey,
 because  very  little  amount

 aside  for  this,  but  very  mejor
 potentialities,  to  which  I  refer
 I  clpse.  I  refer  to  the  development

 power  generating  units.  When  ह  read
 about  it  I  was  quite  pleased  that  after
 all  we  are  hitting  the  nail  right  on  the
 head.  80६  when  I  opened  the  De-
 mand  for  Grants  I  was  surprised  to
 find  that  only  Rs.  25,000  were  allotted
 for  this  subject.  I  wonder  what  the
 Power  Wing  or,  for  the  matter  of  that,
 anybody  can  do  in  the  matter  of  deve-
 loping  small  standardised  self-contain-
 ed  power  generating  units  with  Rs.
 25,000  only.  To  my  mind,  the  pattern
 of  power  generation  in  India  might  be
 such  that  our  entire  countryside  may
 have  to  be  dotted  with  these  small
 power  generating  units  so  that  in  the
 remote  places  electricity  may  be  had,
 if  not,  of  an  economic  rate,  at  least  at
 weasonable  rate.  It  is  an  important
 plank  in  our  national  plan  and  if  we
 develop  these  small  units  and  distri-
 bute  them  all  over  the  country,  per-
 haps  that  may  form  a  big  plank  in

 ~our  national  policy.  To  my  mind  what
 charkha  has  been  to  textile  industry
 in  the  matter  of  production  of  cloth,
 the  small  standardised  self-contained
 power  generating  units  is  to  the  giga-
 ntic  power  stations  in  the  fleld  of
 power  generation.  I  hope  that  the  de-
 velopment  of  such  an  important  thing
 will  not  be  neglected  by  the  Ministry
 merely  because  it  requires  some
 money.  I  hope  all  the  points  raised
 by  me  will  be  taken  into  considera-
 tion  by  the  Ministry.

 at  the  outset  I  wish  to  speak  on  the
 Kangsabati  project  in  Bankura  dis-
 trict,  which  I  have  the  priviluge  to
 represent.  From,  the  information  given
 in  the  leterature  drawn  up  by  the
 Irrigation  and  Power  Minister  I  find
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 tthat  the  approval  for  the  project  is
 stil!  awaited  from  the  Plapning  Com-
 mission.  It  fulfils  avery  condition  for
 approval.  It  is  in  a  scarcity  area,  it

 us  &  mwor  scheme  for  irngation  and  a
 little  foreign  exchange  is  required  for
 ४९  The  pregress  of  the  work  35  slow
 anagmuach  as  sufficient  funds  are  not

 vavallable  So  long  the  construction
 “has  been  carried  out  from  the  meagre
 resources  of  the  State  Government

 “Local  people  have  been  disheartened
 to  hear  that  the  completion  of  the
 work  will  take  a  long  long  tame

 In  the  modnfied  project  report  there
 ere  two  phases  for  construction  In
 the  first  phase  there  will  be  construc-
 tion  of  one  dam  on  the  Kangsabat:
 river  and  some  portion  of  the  canals,
 for  which  a  scheme  has  been  drawn
 up  amounting  to  Rs  7,27,50,000  It  will
 irrigate  about  2  lakh  acres  during  the
 Second  Plan  period,  though  the  provi-
 gion  in  the  Second  Plan  as  only
 Rs  475  lakhs  Ifa  further  sum  of  Rs  50
 lakhs  could  be  allotted  during  the
 Second  Plan  period,  the  construction
 work  of  the  first  phase  of  the  scheme
 could  be  speeded  up  so  as  to  bring
 a@  major  portion  of  the  2  lakh  acres
 mentioned  above  under  irrigation  by
 the  end  of  the  Second  Plan  period  If
 a  decision  is  taken  immediately
 in  favour  of  supplying  finance,  then
 the  full  advantage  may  be  taken  up  m
 ‘tthe  remaining  two  years  of  the
 Second  Plan  period  As  the  first
 phase  of  the  scheme  comprises  cons-
 truction  of  one  reservoir  having  prac-
 tically  half  the  storage  of  the  project
 as  a  whole,  it  would  he  feasible  to
 increase  the  irrigable  area  in  the  years
 to  follow  up  to  about  4  lakhs  acres  by
 which  time  the  second  reservoir  will
 be  ready  and  would  enable  increas-
 ing  the  irrigation  potential  gradually
 to  8  lakhs  ucres

 Unless  an  early  decision  is  made  m
 ह ..........  of  this  extra  amount  of  Rs  15
 erores,  the  construction  would  proceed
 slowly  and  irrigation  will  be  delayed
 ‘The  Programme  Adviser  of  the  Pian-
 ‘ning  Commission  from  the  revenue
 aide  and  the  Chairman  of  the  Central
 Water  and  Power  Commisnon  have

 A238  J  BSH—s
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 visited  the  area  nd  all  have  agreed that  the  commanded  area  of  this  pro-
 ject  needs  irrigation  very  much  and  is
 quite  different  from  that  of  the  0  V.C
 and  even  the  Mayuraksh:  Project.  On

 et
 side  also,  the  picture  is

 g  a

 There  is  some  difficulty  of  foreign
 exchange  Although  it  was  agreed that  sufficient  foreign  exchange  would
 be  available  for  procuring  spare  parts for  machinery  (on  the  assurance  of
 which  old  machines  had  been  pro- cured  from  other  projects),  the  pro-
 yect  has  not.  been  provided  with  any
 foreign  exchange  so  far,  for  this  pur-
 pose  It  38  suggested  that  the  project
 may  be  given  a  blanket  cover  of
 foreign  exchange  duting  the  Second
 Plan~required  Rs  900,000—~against
 which  the  project  author:  should
 be  able  to  submit  their  import  appli-
 cation  from  time  to  time  which  would, in  the  normal  course,  be’  scrutinised  by
 the  Union  Government  authorities  con-
 cerned  This  is  the  pohcy  which  35
 generally  followed  in  the  case  of  other
 major  projects

 Uptill  now,  the  project  ७5  being
 constructed  with  funds  as  available
 from  the  meagre  resources  of  the  State
 Government  Until  the  project  is
 passed  by  the  Planning  Commission—
 it  I8  now  pending  in  their  hands—
 the  loan  from  the  Centre  would  not
 be  forthcoming  and,  therefore,  the
 Planning  Commussion  is  to  be  request-
 ed  for  early  passing  of  the  scheme

 Appreciable  progress  has  been  made
 in  the  construction  as  detailed  below
 Silabati  barrage  construction  ४  near-
 ing  Completion  including  a  good  length
 of  the  canal  taking  from  this  project
 As  there  is  severe  demand  for  sriga-
 tion  in  Indpur-Simlapal  area  of  the
 district  of  Bankura,  the  Engineers  are
 making  attempts  to  start  irrigation  in
 about  40,000  acres  from  this  very  year
 The  construction  of  the  first  dam  is
 well  advanced  and  if  funds  are  made
 available,  it  should  be  possible  to  com-

 nie
 it  by  the  end  of  the  Second  Plan

 od
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 Feeder  canal  and  main  canal  taking

 off  from  this  dam  Ww  also  well  alivanc-
 ed.  The  programme  is  also  to  take
 up  the  construction  of  the  Garbeta
 Branch  canal  :n  the  district  of  Midna-
 pore  in  a  month  or  so  so  that  canal
 ‘works  may  progress  in  both  the  dis-
 tricts  Bankura  and  Midnapore  simui-
 tanously.  The  progress  appears  to  he
 very  satisfactory,  but  handicapped  py,
 financial  limitations

 Then,  I  come  to  the  Ganga  barrage
 which  33  also  called  the  Faraka  bar-
 rage.  The  West  Bengal  Assembly
 passed  a  unanimous  resolution  and  ff
 I  read  a  few  lines,  the  whole  Housé
 will  be  convinced  of  the  urgency  of
 the  scheme.  It  says:  .

 “..this  Assembly  ig  of  opinion
 that  for  umproving  the  food  situa-
 tion  in  West  Bengal,  for  improving
 irrigation  and:  drainage  faculties,
 in  the  State,  for  impfoving  health.
 conditions,  for  the  expansion  of:
 imdustry  and  trade,  for  saving  the
 Calcutta  Port  by  improving  the
 now  fastly  deteriorating  river
 Hooghly-Bhagirathi,  for  maintain-
 ang  the  supply  of  drinking  water
 in  Calcutta  by  keepmg  down  sali:
 nity  for  facilitating  irrigation  in
 the  neighbouring  districts  of  Mur-
 shidabad  and  Malda,  and  for  making
 possible  an  all-weather  water
 route  from  Calcutta  jo  Bihar  and
 U.P.  and  tke  construction  of  a
 rail-road  link  between  South
 Bengal  and  North  Bengal,  and  for
 various  other  reasons,  the  Farakka
 Barrage  Scheme  cannot.be  delayed
 eny  more  for  any  reason  whatso-
 ever,”

 This  scheme  38  very  i:mportant  from
 several  points  of  view.

 The  Caleutta  Port  earns  about  50  per
 cent  of  foreign  exchange,  that  is,  about
 Rs.  300  crores.  Fifty  per  cent  of  our
 foreign  trade  passes  through  Calcutta
 port.  it  serves  the  histterland  of  UP.,
 Bihar,  Nepal,  Tibet,  *  West  Bengal,
 Assam,  Ori:  and  some  portions  of
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 Madhya  Pradesh.  It  provides  the  im~
 portant  facilities  of  water  transport
 which  this  region  needs  durirtg  the  First.
 and  the  Second  Plan  periods.  It  is  of
 great  help  to  the  newly  sprung  up
 industries  in  Durgapur,  Rourkelw  and
 Bhilai.  The  Railwey  Ministry  often
 says  that  the  irregularity”  of  train
 serv.ce  in  this  region  is  due  to’  engines-
 being  out  of  order  due  to  the  salinity
 of  water  and  80  on.  if  this  project  is
 ‘undertaken  then  it  will  serve  as  8
 proper  interlink  with  West  Bengal,
 North  Bengal  and  Assam.

 The  Minustry  of  Transport  and  Com-
 munications  have  already  spent’  Rs.  200)
 crores  for  the  development  of  Calcutta
 port..-Thig  will  ,help  road  transport
 and,  this  wall  .provide  a  link  with.
 North  Bengal.  It  will  also  create
 water  transport  up  to  UP  and  Bihar
 permanently

 It  358  very  important  that  the  Health
 Ministry  should  provide  adequate:
 water  supply  to  Calcutta  in  which
 about  50  lakhs  of  people  reside.  ‘It
 ts  not  poss  ble  ta  provide  adequate

 -water  supply  through  the  tube-wells
 It  has  been  found  that  if’the  discharge
 increases,  then,  water  is  drawn  from
 the  sea  and  it  becomes  saline.  च

 As  you  know,  Sir,  West  Bengal  is  a
 thickly-populated  ;area.  More  food
 could  be  produced  in  this  region  if
 you  provide  sufficient  irmgation  faci-
 ities  there  These  schemes  will  irri-
 gate  Malda,  Murshidabad  and  other
 areas

 From  the  point  of  view  of  our  jm-
 ports  and  exports  also,  this  port  plays-
 a  significant  role.  Fifty  per  cent  of
 the  import  and  export  trade  depeiids
 upon  this  port.  This  is  a  very  impér-
 tant  foreign-exchange  earning  centre.
 This  aspect  should  be  apprecieted  by all  the  Mihistries.  Thé'  development of  this  port’  is  of  great  ‘importance  to
 each  and  every  Ministry.

 The  Farraka  barrage  scheme  is  very
 importa.  It  shouldWe  taken  in  the
 Second  Five  Yeer  Plan  ‘ftself.  ११  it’  ६७
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 not  possible,  you  should  give  it  top-
 most  priority  and  include  it  in  the
 Third  Five  Year  Plan.  Due  to  tepeat-
 ed  «investigations,  this  has  not
 deen  included  in  the  previous  Plan
 periods.  So,  my  request  is:  “Do  not
 press  for  further  investigation  at
 present”.  Then,  it  will  not  be  includ-
 ed  even  in  the  Third  Five  Year  Plan.
 If  more  investigation  is  required  then
 I  suggest  to  run  parallel  investigation
 and  construct  as  is  in  the  general  prac-
 tice  followed  in  other  major  projects.
 I  hope  the  Ministry  will  see  that  steps
 are  taken  for  the  approval  of  Kang-
 sabati  project  and  also  to  see  that
 work  is  taken  up  at  Farraka  barrage
 w'thin  the  Second  Five  Year  Plan.

 है । ह  Chairman:  I  have  to  tell  the
 House  that  six  hours  heve  been  allot-
 ted  for  this  Demand.  In  that  case,
 we  shall  have  to  sit  up  to  8-20

 An  hon.  Member:  No,  Sir

 Shri  Naushir  Bharucha:  Let  the
 hon.  Mjnister  reply  on  Thureday

 Shri  T.  B.  Vittal  Rao:  Let  the  hon
 Minister  go  through  our  speeches

 Shri  Raghunath  Singh:  We  should
 have  a  chance  to  speak.

 Mr.  Chairman:  Shall  we  sit  up  to
 207  (Interruptions)

 Shri  Naushir  Bharucha:  The  Busi-
 ness  Advisory  Committee  said  that
 one  hour  may  be  allowed  at  the  dis-
 cretion  of  the  Chair.

 Shri  D.  C.  Sharma:  We  not  only
 know  the  value  of  water  and  electri-
 city,  but  we  also  know  the  value  of
 sitting  late.

 Shri  D.  V.  Rao  (Nalgonda):  For-
 tunately  or  unfortunately,  in  Andhra
 Pradesh,  there  are  a  good  number  of
 echemes  which  have  been  started
 even  before  the  Hirst  Five  Year  Plan,
 namely,  the  Godavari  Valley  Scheme,
 the  Tungabhadra  scheme  and  some
 others,  but  to  our  disappointment,  in
 the  Second  Five-Year  Plan,  some  of
 them  haye  not  been  continued.
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 When  the  Second  Plan  wes  being

 formulated,  some  of  the  schemes
 which  had  already  been  started  in  the
 First  Five  Year  Plan  were  taken  up;
 they  were  called  continuing  schemes.
 Same  new  schemes  were  also  added.
 But  nm  Andhra  Pradesh  it  is  our  mis-
 fourtune  that  some  of  the  continuing
 schemes  which  ought  to  have  been
 continued  have  not  been  taken  up,  and
 they  are  the  Godavari  scheme  end  the
 Tungabhadra  High  Leval  Canal
 scheme  It  is  evident  that  previously,
 Government  had  invested  some  money
 over  these  projects.  So,  if  they  are
 stopped  or  delayed  after  some  time
 for  one  reason  or  the  other,  then  the
 logs  that  we  have  to  incur  i8  very
 much;  in  this  way,  these  projects  are
 becoming  more  costly,  and  in  the  end
 It  38  the  peasants  and  the  people  who
 have  to  bear  the  whole  loss  either
 in  the  form  of  high  betterment  charg-
 es  or  in  the  form  of  higher  taxation.

 I  am  glad  that  a  few  hours  before,
 the  hon,  Minister  was  kind  enough  to
 announce  that  the  Tungabhadra  High
 Leval  Canal  scheme  be  approved  and
 also  sanctioned,  if  I  understood  him
 correctly  But  in  this  respect,  we
 want  a  further  assurance  that  .the
 whole  scheme  will  be  so  phased  that
 it  will  be  continued  without  any  lag  or
 without  any  gap  in  between  the  first
 and  the  second  phases  or  between
 whatever  phases  there  may  be.  That
 is  one  submission.  My  next  submis-
 sion  325  that  the  capacity  of  flow  of
 water  in  these  canals  should  not  be
 reduced.  We  want  an  assurance  to
 that  effect  from  the  hon.  Minister,  and
 I  hope  the  hon.  Minister  will  be  kind
 enough  to  give  this  assurance.

 The  next  project  that  I  would  lke
 to  bring  to  the  notice  of  the  House  is
 the  Nagarjunasagar  project.  It  has
 been  previously  said  that  this  is  one
 of  the  biggest  projects,  but  due  to
 paucity  of  funds,  this  is  being  delayed.
 It  is  not  only  that,  but  even  up  till
 now,  the  entire  scheme  has  not  been
 either  approved  or  sanctioned,  as  far
 as  I  know.  It  is  only  one  phase
 which  has  been  approved,  for  which



 #८: 3-0  |  Demands

 [Shri  D.  द  Rao}
 about  Rs.  90  crores  have  been  allot-
 ted,  and  only  half  of  the  area  -that  is
 to  be  irrigated  would  be  covered;  that
 is,  only  about  36  lakhs  of  acres  would
 be  irrigated  instead  of  about  30  lakhs
 of  acres  which  was  the  original  esti-
 mate  of  the  area  to  be  irrigated  under
 this  project.  Besides,  the  hydro-
 electric  schemes  which  ought  to  have
 been  included  in  this  have  also  not
 been  included.  Even  now,  the  project
 work  is  being  hindered  for  want  of
 supply  of  essential  materils  like
 steel.  A  few  weeks  ago,  the  whole
 work  has  had  to  be  held  up  for  want
 of  supply  of  steel  for  at  least  two
 weeks.  If  work  goes  on  at  this  rate,
 not  only  the  first  phase  but  whatever
 phases  there  may  be,  will  be  de-
 layed  for  three  or  four  years  more,
 end  this  again  would  mean  a  loss  to
 the  country  and  to  the  peasants  of
 this  area  in  particular  because  it  is
 they  who  have  to  pay  more  better-
 ment  levy.

 There  is  one  more  scheme  which  35
 being  held  up  for  want  of  supply  of
 steel,  and  that  is  Krishna  barrage
 scheme  as  it  is  called.  In  regard  to
 this,  the  hon.  Minister  himself  paid  a
 tribute  and  said  that  the  work  was
 going  on  ahead  of  the  schedule,  and
 it  was  so.  But  for  the  last  so  many
 months  there  was  no  steel  for  shutters
 and  the  whole  work  has  stopped,  and
 due  to  this,  even  after  nearing  com-
 pletion,  further  irrigation  with  the

 prt
 of  this  project  is  not  being  pos-

 sible.

 There  is  another  scheme  called  the
 Ramagundam  thermal  scheme  which
 was  started  even  before  the  First  Five
 Year  Plan.  It  is  quite  near  the  coal
 belt  there  and  it  is  very  cheap  also
 te  complete  that  scheme,  but  even
 now  it  has  not  been  taken  up;  or,
 even  if  it  is  taken  up,  work  is  being
 done  so  slowly  that  it  appears  in  the
 near  future  there  is  no  possibility  of
 completing  it.

 Some  af  the  previous  speakers  have
 mentioned  about  Pochampead  and  som
 other  schemes  also.  The  Pochampad
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 scheme  is  a  continuation  of  the  eld
 Godavari  river  valley  scheme  started
 even  before  the  First  Five  Year  Plan.

 VAL  hrs.

 [Mr.  Srraxer  in  the  Chair]

 As  the  House  knows,  the  Kadam
 Dam  which  was  breached  this  year
 was  a  part  of  that  scheme.  The
 Kadam  dam  was  constructed  and  some
 land  is  also  irrigated,  but  before  the
 second  stage  was  started,  the  dam  of
 the  first  stage  has  breached.  In  spite
 of  this,  of  late  there  has  been  a  pro-
 posal  that  adam  be  constructed  across
 the  Godavari  near  Pochampad  to
 irrigate  some  three  to  four  lekh  acres
 at  a  cost  of  Rs.  l6  crores.  In  this
 connection,  I  have  ajso  a  suggestion.
 Due  to  lack  of  foreign  exchange  the
 Devanur  hydro-electric  scheme  has
 been  held  up.  Some  Rs.  0  crores
 have  been  provided  for  that  in  the
 Second  Plan.  That  whole  money  may
 be  diverted,  and  some  more  money
 also  sanctioned,  so  that  the  whole
 scheme  may  be  included  in  the  Second
 Plan  and  continued  during  the  Third
 Plan.  This  area  of  Telengana  and
 Rayalaseema  is  a  scarcity  area.
 Andhra  Pradesh  is  said  to  be  a  sur-
 plus  State,  but  only  four  districts
 in  the  whole  of  the  State  are  surplus
 districts,  and  we  are  getting  some  rice
 from  out  of  them,  but  it  is  only  mar-
 ketable  surplus.  If  the  Andhra  peo-
 ple  begin  to  take  two  meals  a  day,  I
 do  not  think  you  will  get  any  rice
 from  Andhra  Pradesh  for  the  neigh-
 bouring  States.  That  is  the  situation.
 Therefore,  we  have  to  take  up  all  these
 important  schemes  which  have  been
 already  started  and  which  have  been
 held  up  for  lack  of  funds.  If  these
 schemes.  are  taken  up  and  completed
 as  soon  as  possible,  certainly  the
 whole  land  will  be  developed,  get
 irrigated,  and  there  will  be  enough  of
 foodgrains  for  local  consumption  as
 well  as  for  export  to  the  neighbouring
 States.  It  will  certainly  be  a  very
 helpful  and  good  contribution  to  the
 economy  of  the  country  itself.
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 Therefore,  I  appeal  to  the  Minustry
 that  two  things  have  to  be  taken  into
 consideration  while  allotting  funds
 Every  year  moneys  unspent  on  so
 many  schemes  lapse  It  is  my  propo-
 gai,  not  only  for  Andhra  but  for
 other  States  also,  that  all  this  unspent
 money  on  various  schemes  in  the  vari-
 ous  Ministries  also  should  be  diverted
 to  these  schemes  which  are  very  pro-
 ftable  and  very  necessary  for  pro-
 ducing  foodgrains  as  also  raw  mate-
 mals  required  for  our  industries  In
 this  way,  we  have  to  make  up  the
 necessary  financial  resources  This  35
 my  first  suggestion

 My  second  suggestion  is  that  scar-
 city  areas  hike  the  Rayalaseema  ds-
 tricts,  Telegana  area,  Srikakulam  and
 other  districts  should  be  given  suffi-
 cient  importance  or  priority  in  the
 matter  of  taking  up  schemes  It  is  no
 use  refusing  irrigation  facilities  due  to
 whatever  reasons  in  areas  where  the
 people  are  in  need  of  irrigation  and
 want  it  We  want  to  build  up  an  irri-
 gation  system  m  which  the  local
 peasantry  partxipates  It  is  not  possi-
 ble  under  the  present  state  of  things
 There  should  not  only  be  need  for
 irrigation,  but  there  should  also  be  a
 desire  for  irrigation  In  this  respect,
 I  would  hke  to  mention  the  Telengana
 districts  and  Rayalaseema  districts
 I  thing  the  whole  of  the  peasantry
 there  is  irrigation-minded  and  no
 sooner  than  the  project  is  completed,
 the  peasantry  will  be  ready  to  use
 the  water  There  will  not  be  any  lag
 between  completion  of  the  project  and
 utilhsation  of  water

 One  more  thing  about  the  better-
 ment  levy  Of  course,  today  Punjab
 w  affected  by  it  Tomorrow  other
 States  also  will  have  to  face  this  pro-
 blem  It  will  be  seriously  coming  up
 m  other  States  Nowadays  we  are
 thindang  of  giving  so  many  incentives
 to  various  sectors  of  our  economy,  the
 industrial  sector,  private  agencies  and
 so  on  But  we  are  not  thinking  of
 any  incentivea  for  the  poor  peasant  If
 we  go  on  increasing  the  betterment
 levy  on  the  peasantry,  how  are  they
 to  pay  so  much  of  taxation?  We  are
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 collecting  taxes  from  them  in  the
 name  of  these  projects  At  the  same
 time,  when  the  projects  are  complet-
 ed,  we  say  that  the  expenses  on  pro-
 jects:  should  be  borne  by  the  peasan-
 try  themselves  For  this  we  again  tax
 them  How  can  we  enthuse  them  if
 we  follow  this  policy?  This  should
 not  happen

 Most  of  these  projects  are  multi-
 purpose  projects  The  peasantry  has
 its  share  of  the  benefits  Not  only
 that  What  about  the  raw  materials
 that  peasants  grow  m  these  irrigated
 lands?  It  is  the  industry  which  bene-
 fits  thereby  Therefore,  the  burden
 should  not  fall  on  the  peasantry  alone,
 the  other  sectors  also  should  have
 their  share  Industry  should  bear  its
 own  share  For  this,  the  whole  sys-
 tem  of  betterment  levy  should  be  re-
 viewed  and  it  has  to  be  worked  out
 in  such  a  way  that  the  small  peasant
 should  not  have  any  burden,  even
 the  richer  section  also  should  have
 their  due  share,  but  not  unnecessary
 o:  burdensome  share

 If  we  re-formulate  our  policy  on
 these  lines,  there  is  every  chance  of
 the  schemes  going  ahead

 Mr  Speaker.  The  hon  Minster

 Shri  Naushir  Bharucha:  Are  we  sit-
 ting  till  6307

 Mr  Speaker:  Yes
 Shri  Naushir  Bharucha.  This  un-

 expected  prolongation  of  the  session
 completely  upsets  our  work  In  the
 Business  Advisory  Committee,  we
 said  that  the  sitting  would  be  upto
 6  PM

 Mr  Speaker:  Hon  Members  want
 some  more  time  ‘Today  we  carry  on
 with  this  After  all,  we  have  to  get
 along  with  the  business  Unfortunate-
 ly  hon  Members  have  no  right  to
 send  subststutes  here  We  have  to  get
 along  ‘The  next  working  day  we
 have  to  start  discussion  on  the  De-
 mands  of  another  Mumustry  Ovcss-
 sionally,  hon  Members  have  to  sit  a
 little  longer  If  Shri  Naushir
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 Bhanicha  raases  objection,  what  am  I
 40  do?

 Shri  Naushir  Bharucha:  Seven  hours
 B  day  are  too  much

 Mr.  Speaker:  I  am  also  sitting  It
 38  not  as  if  I  am  gomg  home

 Shri  T  B  Vittal  Rao:  An  hour  ago
 there  was  no  quorum

 Mr.  Speaker:  It  is  m  ther  hands
 He  Iw  one  of  the  important  Whips  of
 lus  Party  I  would  request  hon
 Members  to  continue  and  dispose  of
 these  Demands  Otherwise,  this  will
 have  to  be  carried  over  to  the  next
 working  day

 Shri  T.  B  Vittal  Rao,  May  I  make
 a  submission?  Some  more  hon  Mem-
 bers  may  be  allowed  to  speak  and  the
 hon  Minister  may  reply  tomorrow—
 the  next  working  day

 hri  Raghunath  Singh  (Varanasi)
 We  should  be  allowed  to  speak  We
 shall  make  our  points  and  he  may
 give  an  exhaustive  reply  on  the  next
 working  day  There  is  the  cana)
 water  dispute,  etc  (Interruptions  )

 An  Hon  Member.  Five  mmutes  for
 each  hon  Member

 Mr  Speaker:  Hereafter  the  only
 alternative  for  me  is  to  sit  with  the
 whole  House  in  the  Central  Hall  when
 I  fix  the  time  I  have  been  progres-
 sively  increasing  the  time  from  60,  70
 8  and  90  hours  to  20  hours  Shn
 Bharucha  was  also  there  We  divided
 the  time  They  also  apportioned  prio-
 mities  Unfortunately,  we  are  not  in
 a  posrtion  to  increase  the  length  of
 the  hours  during  the  day;  it  is  in  the
 hands  of  Providence  It  38  not  as  if
 I  want  to  stand  m  the  way  Let  us
 finish  this  Let  other  hon.  Members  be
 given  some  other  opportunity  From
 time  to  time  when  an  occasion  arises,  I
 wall  give  them  any  amount  of  time  for

 ==
 Now,  let  us  get  through

 *
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 Hafiz  Mohammad  Ibrahim:  Mr.
 Speaker,  Sir,  I  think  the  hon  Mem-
 bers  for  the  interest  they  have
 shown  in  the  work  connected  with
 the  Ministry  of  Irrigation  and  Power.
 During  the  discussion  several  points
 were  raised  and  some  of  them  had  al-
 ready  been  answered  by  the  Deputy
 Minister  I  shall  deal  with  a  few  of
 those  points  I  was  specifically  ask-
 ed  about  two  or  three  things  I  was
 a  ked  in  this  House  durang  the  discus-
 sion  to  say  something  about  Ganga
 Barrage,  Gandak  and  about  Shravat.

 Shri  T.  8,  Vittal  Rao:  What  about
 Godavari  Valley—Pochampad?

 Nafiz  Mohammad  Ibrahim  I  was
 asked  to  specifically  deal  with  this
 question  That  request  was  made  by
 the  hon  Members  who  spoke  here
 today  Therefore,  I  mcntion  them

 So  far  as  Shravat  is  concerned,  on
 a  Previous  occasion  m  this  House,  I
 expressed  myself  in  thes  terms  that
 pi0bably  no  Member  of  this  House  was
 so  enamoured  of  that  scheme  as  my-
 self  Now  without  going  into  the
 whole  story,  I  am  able  to  say  today
 for  the  information  of  the  hon  Mem-
 bers  that  for  all  practical  purposes
 the  scheme  has  been  adopted  to  be
 executed  and  as  much  of  foreign  ex-
 change  as  is  .equired  for  that  has  also
 been  allowed

 Shri  Mohammed  Imam:  What  does
 this  ‘for  all  practical  purposes’  mean?

 Hafiz  Mohammad  Ibrahim:  I  am  not
 uttermg  anv  word  here  in  some  sepa-
 Tate  or  concealed  sense,  I  am  not  con-
 cealing  something  and  saying  some-
 thing  I  am  quite  clear  and  straight-
 forward  and  I  am  saying  what  is  m  my mind  ‘For  all  practical  purposes’ Means  that  so  far  the  work  was  only theoretical  and  now  the  time  for
 Practical  work  has  come  and  the  work ४  begun  That  is  what  I  meant  That iS  the  story  about  Shravati

 As  far  as  Gandak  Project  is  con-
 cerned,  it  is  true  that  the  scheme  was conceived  long  ago  The  site  at which  the  construction  of  the  dam  has
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 to  be  made  for  the  purpose  of  taking
 38,  one  to  U.P  and  the  other  to

 Bihar,  78  in  Nepal  area  The  Centre

 ae
 with

 ably  for
 the  last  two  years  or  more,  and  80  far
 at  has  not  been  able  to  obtain  their
 eonsent  for  the  use  of  that  land  which
 ws  involved  in  this  stheme  During

 this  very  period  one  thing  happened
 fhe  elections  began  there  for  the
 purpose  of  formation  of  a  new  gov-
 ernment  there

 Shri  T.  B.  Vital  Rao:  -Sir,  there  3
 amo  quorum

 Hafiz  Mohanimad  Ibrahim:  I  can
 continue,  probably,  without  quorum
 also

 Mr.  Speaker:  Having  regard,  to  the
 average  attendance  every  day,  there
 48  quorum

 Shri  S  M,  Banerjee  (Kanpur)
 ‘There  is  always  quorum  during  the
 Question  Hotir

 Mr  Speaker:  All  hon  Members
 -who  are  interested  are  here

 Shri  T.  .B.  Vittal  Rao:  The  Gov-°
 ernment  was  not  willing  to  co-operate
 when  we  requested  to  extehd  the
 tume  even  by  half  an  hour  That  was
 very  unkind  of  them  We  have  been
 co-operating  im  everything  There
 are  several  hon  Members  who  want
 to  speak  on  this  subject  The  hon
 Member  there  who  comes  from  the
 famine  districts  of  Anantapur  wanted
 to  speak,  but  he  was  not  given  any
 time

 Shri  Jagdish  Awasthi:  Our  requests
 ‘were  ignored  .

 Mr.  Speaker:  I  find  fromthe  list  of
 speakers  that  as  many  as  20  to  22  hon
 Members  have  spoken

 Shri  Jagdish  Awasthi:  There  are
 States  and  80  groups  froma  which  no
 one  has  beén  called

 Mr.  Speaker:  T  have  tried  to  acco-
 modate  all  the  States

 Shri  Rami  Redaf  (Cuddapah)-  We
 may  be  given  five  minutes  each

 for  Grants  7858

 Mr.  Speakér!  For  that  also  you  need
 a-quorum.  Wow,  let  us  get  through
 this  today  Hereafter,  hon  Members
 wilt  sit  in  @he  Central  Hall  every
 evening  before  they  disperse  or  imme-
 diately  after  they  disperse  and  give
 me  an  agreed  list  of  speakers  within
 the  time  aHotted

 Shri  Jagdish  Awasthi-  No  represen-
 tative  was  called  from  some  groups
 and  even  States

 Shri  Achar  (Mangalore)  It  38  not
 only  a  questidn  of  States  My  sub-
 mission  is  that  from  a  particular  State
 the  same  persans  are  called  and  others
 are  never  called

 Mr.  Speaker:  Their  parties  must
 take  care  pf  that  Let  us  get  through
 this,  and  I  would  request  hon  Mem
 bers  here  to  keep  the  quorum

 Shri  7.  B.  Vittal  Rao  There  is  no
 quorum  now

 Mr.  Speaker:  Very  well,  the  bell
 may  be  rung  The  hon  Minster  must
 see  to  it  that  there  is  quorum  With-
 out  @  quorum  even  those  hon  Mem-
 bers  who  are  willing  to  sit  become
 helpless  When  the  House  33  sitting
 beyond  six  o'clock,  the  Minister  must
 take  personal  responsibility  to  see  that
 there  is  quorum  How  many  times  am
 U  to  mng  the  bell?

 Shri  Jagdish  Awasthi.  There  5
 quorum
 *Mr.  Spéaker>  Very  well  We  shall

 get  along  ‘

 I8  hrs  r

 Hafiz  Mohammad  Ibrahim:  I  was
 spedking  about  Gandak  project,  and
 I  was  saying  that  the  matter  was  wait-
 ing  for  sometime  for  obtainjng  the
 consent,  of  the:  Nepal  Government  im
 pegard  to  the  use  of  the  land  which
 is  involved  In  the  meanwhule,  there
 agose  a  question  between  -Bihar  and
 Utter  Pradesh  In  regard  to  that  I
 made  a-  statement  ,in  this.  House,  and
 having  reminded  the  hon  Members
 of  that  statement,  I  need  not  sag  ariy-
 thing  at  all  abous  that.  But  that  thing,
 was  mentioned  in  that  statement  and
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 {Hafiz  Mohammad  tbrahim]
 the  result  was  that  difference  was
 resolved,  The  Uttar  Pradesh  Govern-
 ment  consented  to  participate  in  the
 scheme  as  a  full-fledged  partner  and
 other  matters  also  were  satisfactorily
 decided  between  the  two  Govern-
 ments,  and  at  that  time  also  I  was
 present  So,  so  far  as  the  Gandak  pro-
 ject  is  concerned,  it  is  ready  to  be
 taken  up  except  for  the  reason  that
 the  Nepal  Government  had  to  give  con-
 sent.  Everybody  knows  that  they  are
 having  elections  in  Nepal;  élections
 are  going  on  there.  They  have  finish-
 ed  now,  and  so  far  probably  the  Gov-
 ernment  has  not  been  formed  yet

 8.03  hrs.

 {Sart  Barman  tn  the  Charr]

 Till  the  Government  is  formed  in
 Nepal,  it  38  not  possible  to  obtain  any
 sort  of  consent  from  them  There-
 fore,  till  then,  we  have  to  wait.  As
 soon  as  that  consent  is  received,  then
 the  scheme  will  be  taken  up  The
 Ministry,  the  Planning  Commission  and
 everybody  else,  including  the  Gov-
 ernment  of  India,  are  quite  in  favour
 of  it.  They  have  accepted  it  and  they
 are  prepared  to  begin  it

 Pandit  D.  N.  Tiwary:  Till  the
 agreement  As  made  with  the  Nepal
 Government,  the  canal  work  may  be-
 gin  from  Bihar  or  U.P  side.

 Hafiz  Mohammad  Ibrahim:  I  said
 you  have  to  begin  work  there  at  the
 land  which  belongs  to  another  man
 who  has  not  yet  given  consent.  You
 will  be  trespassing  on  his  land  if  you
 go  and  do  something  on  the  spot
 There  is  nothing  to  be  done  on  paper
 What  was  required  to  be  done  on
 paper  is  already  done  On  the  spot
 the  work  has  to  commence  There-
 fore,  77  you  go  there  without  the  con-
 sent,  then  we  will  be  trespassing  and
 we  can  be  prosecuted.  I  do  not  know
 if  there  is  any  law  in  the  Nepal  Gov-
 ernment  with  regard  to  that.  But  to
 begin  before  that  is  not  possible.

 As  far  as  the  Ganga  Barrage  is  con-
 eerned,  I  consider  that  this  barrage  is
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 not  a  scheme  of  West  Bengal  alone.
 It  is  not  a  local  scheme.  In  my  opi-
 nion  at  least  that  scheme  js  an  all-
 India  one.  The  port  of  Calcutta  is  of
 all-India  importance,  and  if  any  de-
 terioration  has  been  going  on  there,
 and  if  that  difficulty  is  removed,  and
 if  the  difficulties  in  the  way  of  sea-
 borne  traffic  are  done  away  with,--
 they  are  there—then,  it  will  be  for
 the  good  of  the  whole  of  India.  There-
 fore,  I  am  sure  the  hon  Members
 from  West  Bengal  will  feel  convinced.
 when  I  say  that  we  do  not  see  that
 thing  only  from  the  point  of  view  of
 Bengal  We  view  it  from  the  point  of
 view  of  India  That  328  one  thing.

 There  is  another  point  The  dete-
 noration  which  is  there-in  the  port.
 has  been  there  since  I853;  it  is  more
 than  a  century  old  So,  something.
 has  to  be  done  expeditiously  and  at
 an  early  date  2n  order  to  remove  those
 difficulties  But  much  time  had  to  be
 spent  in  the  technical  examination  of
 that  scheme,  which  was  conceived.
 In  that  connection,  one  gentleman,
 Dr.  Hensen,  was  invited  and  he  was
 entrusted  with  the  examination.  He
 examined  the  scheme  and  made  a  re-
 port.  As  I  said  m  the  other  House,
 that  scheme  has  been  examined  and.
 the  report  has  been  read  by  the  Cen-
 tral  Water  and  Power  Commission  and
 other  engineers  They  have  come  to
 know  that  there  are  certain  other
 points  about  which  suggestions  had
 been  made  by  Dr.  Hensen,  but  he  had
 left  them  for  further  examination  by
 others.  So,  technical  examination  to
 that  extent  has  been  done  Now  we
 have  reached  the  stage  when  we  are
 in  a  position  to  say  that  technically
 that  scheme  is  sound  and  can  be  taken
 up.  Anything  which  remains  relates
 to  the  operational  part  only

 So,  our  desire  that  the  scheme  should
 be  taken  up  is  there  The  soundness
 of  the  scheme  is  there.  Some  hon.
 Members  have  said  today  that  it  was
 said  sometime  before—I  was  not  there
 in  this  House  at  that  time—that  on
 account  of  the  fear  of  Pakistan,  the
 Government  of  India  are  hesitating



 The  question  has  been  raised  as  to
 the  date  on  which  it  is  going  to  be
 taken  up.  I  have  been  working  in
 the  irrigation  and  power  department
 for  go  many  years,  but  I  have  not  come
 across  any  scheme  in  regard  to  which
 we  have  ever  been  able  to  say  that  on
 guch  and  such  date  we  will  take  up
 any  scheme.  The  only  thing  is  that
 we  are  convinced  of  the  necessity;
 we  know  its  suitability  and  its  sound-
 mess  and  we  are  prepared  to  take  it
 up  as  soon  as  we  can.  Last  time  I
 said  that.  it  will  be  taken  up  within  the
 shortest  possible  time.  I  repeat  it
 again  that  it  will  be  taken  up  when-
 ever  it  is  possible  to  do  so.  But  it
 should  not  be  taken  to  mean  that  the
 Government  of  India  or  the  Ministry
 are  saying  something  which  they  do
 mot  mean  in  reality;  nothing  like  that.

 I  have  already  dealt  with  Sheravati
 and  Gandak  projects

 Now  I  take  up  those  points  which
 have  been  raised  which  have  to  be
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 have  toured  that  area  which  was
 flood-midden.  I  had  gone  to  Mathura
 also.  I  have  visited  both  the  places
 on  that  occasion.  A  scheme  is  requir--
 ed  there  for  the  purpose  of  remedy-
 ing  the  evils  which  were  created  by
 the  floods  in  the  last  rainy  season  in
 the  year  I958.  As  far  as  schemes  are
 concerned,  we  in  the  Government  of
 India  have  so  far  received  only  one
 scheme  in  the  Ministry.  That  is  called’
 Poonchi,  the  nam:  of  some  village.
 That  scheme  is  meant  to  cover  Gur-
 gaon,  Bharatpur,  Mathura  and  so  on.

 An  Hon.  Member:  Grounchi.

 Hafiz  Mohammad  Ibrahim:  J  am  not
 able  to  pronounce  that  word  correctly.
 About  that  there  is  one  scheme.  That
 scheme  is  here  and  thet  is  being  pur-
 sued  as  to  what  is  to  he  done  in  re-
 gard  to  that.

 Then,  I  know  that  all  the  States,
 including  U.P.,  have  schemes  which  are
 under  preparation  at  the  present  time.
 They  have  not  so  far  been  received  by
 us  Some  might  have  been  received
 somewhere,  I  am  not  certain  But
 about  this  I  am  certain.  Schemes  are
 still  being  prepared  by  the  States  and
 they  have  not  been  received  by  us.  As
 soon  as  they  are  received  here,  after
 the  examination  of  their  technical
 soundness,  they  will  be  taken  up  and’
 the  money  which  is  being  provided
 every  year  for  the  purpose  will  be  uti-
 lized  for  those  schemes,  according  to
 the  capacity  and  needs  of  each  State.
 So,  as  far  as  the  conditions  prevailing
 at  the  time  are  concerned,  one  need
 not  be  afraid  on  account  of  them

 Then  something  was  said  about
 Delhi  about  the  Najefgarh  area.  In
 regard  to  the  very  heavy  flooding  there
 last  time  a  committee  was  set  up  to  go
 into  it.  That  committee  has  devised
 some  scheme  and  that  scheme  has  not
 so  far  beer  implemented.  Probably  the-
 technical  soundness  of  that  has  not  so
 far  been  examined.  All  that  I  can  say
 about  at  is  that  cannot  be  done  before
 the  next  monsoon.  But  there  is  an-
 other  work  which  is  being  done  here.
 There  is  a  nulla  there,  the  name  of
 which  T  have  just  forgotten.
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 An  Hon.  Member:  Najafgarh  nulla

 Hafiz  Mohazumad  Ibrahim:  That  has
 ‘silted  up  m  many  places  Work  33  pro-
 gressing  there  at  the  present  moment
 and  it  35  hoped  that  before  the  next
 monsoon  the  work  will  be  finished,  as
 far  as  Najafgarh  is  concerned

 Now  I  come  to  another  point  which
 ‘was  raised  by  an  hon  Member  from
 Orissa,  and  I  regret  that  I  will  be
 making  an  answer  will  be  disappoint-
 ing  and  for  that  I  wish  to  be  excused

 Shri  D.  0.  Sharma:  Don’t  make  that
 announcement

 Hafis  Mohammad  Ibrahim’  The  point
 Ys  this  The  Electricity  Supply  Act  of
 १3948  has  made  it  incumbent  upon  the
 States  to  form  electricity  boards  in
 each  State  I  have  come  to  know  to-
 day  in  this  House  that  Orissa  has  not
 done  it  Now  at  35  deured  that  should
 be  examined  If  I  have  correctly  un
 ‘derstood,  he  has  desired  that  Orissa
 mav  be  exempted

 Shri  Panigrahi.  For  some  years

 Hafiz  Mohammed  Ibrahim:  and  they
 may  be  excused  from  forming  that  in
 that  State  At  the  same  time,  there  Ww
 one  piece  of  information  with  me  that
 there  is  a  notification  which  has  to  be
 issued  before  the  formation  of  a  board,
 and  that  notice  has  already  been  ts-
 sued  there  There  is  no  pro-
 vision  प्रा  the  law  which  enables
 the  Government  to  exempt  any
 one  A  particular  action  which
 is  the  first  step  has  been  taken  Noti-
 fication  has  been  made  Stull  it  is  ex-
 pected  that  the  Government  may  be
 able  to  give  exemption  im  that  case
 It  35  so  obvious  a  case  that  it  should
 not  have  been  conceived  by  any  one
 that  the  Government  will  be  able  to
 give  any  exemption  Nor  could  such
 8  request  be  made  because,  there
 could  be  nothing  but  disappointment
 in  the  reply  I  might  be  excused  for

 Foeag
 aft  I  am  not  able  to  do  any  good

 ere

 Another  question  was  about  trans-
 mission  lines  in  Orissa  Instead  of
 making  a  reply  orally,  I  shall  read
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 two  or  three  limes  One  hundred  and
 thirty  two  KV  transmission  bne  pro-
 ject  mm  Orissa  has  already  been  sans-
 tioned  and  the  Chef  Engineer  Orissa
 is  taking  steps  to  procure  the  equip-
 ment  for  it  and  the  CW  and  PC  are
 giving  the  necessary  assistance  Thu
 line  38  intended  to  take  Machkund
 power  to  the  coastal  areas  of  Southern
 Orissa  This  35  the  reply  to  the  ques-
 tion  which  was  put  about  this  matter

 As  far  as  the  Nagarjunasagar  pro-
 ject  38  concerned,  it  was  said‘that  some
 more  money  is  required

 Shri  P.  K.  Deo:  Will  the  hon  Muinis-
 ter  throw  some  light  on  the  Bhim
 Kund  project?

 Mr.  Chairman.  Let  the  hon  Munis-
 ttr  have  his  own  say  first  Later  on,
 any  Member  may  ask  about  any  parti-
 cular  project

 Hafiz  Mohammad  Ibrahim  As  re-
 gards  the  money  required  and  the
 treatment  that  has,  in  the  past,  been
 accorded  to  that  State  m  regard  to  the
 giving  of  money,  that  would  be  evi-
 @ent  from  the  two  examples  which  4
 ९६९  here  and  after  that,  I  will  not  say
 anything  In  1956-57,  the  provision
 in  the  Budget  was  Rs  300  lakhs,  but
 the  actual  money  which  was  given  for
 the  purpose  of  that  scheme  was  Rs
 396  lakhs  Again  m  1957-58,  there
 was  a  provision  of  only  Rs  550  lakhs,
 but  actually  the  amount  given  was  Rs
 700  lakhs  Then  in  1958-59,  the  pro-
 vision  was  Rs  700  lakhs  and  that
 sum  of  Rs  700  lakhs  has  been  given ३  can  say  still  that  if  that  request  has
 come  or  is  to  come,  we  can  say  that we  can  consider  it  If  it  would  be  pas- sible  for  us,  we  will  meet  the  wishes Otherwise  we  will  have  to  be  excus- ed  for  that

 I  can  say  something  about  the  other
 things  But,  time  is  Passing  I  take  up this  Canal  water  question,  that  was referred  to  dunng  the  speeches  There were  other  things  also  I  might  take them  up  Unforturtely,  now,  there ४  to  time  I  know  that  Members  them- Selves  are  probably  more  anxious  te
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 €o  out  of  this  place  than  myself.  So,
 I  de  not  want  to  tax  them  further  on.
 As  far  as  this  Canal  water  question  is
 concerned,  there  is  one  difficulty,  my
 difficulty.  Probably  Members  want  to
 hear  that  I  will  be  able  to  tell  and  say
 here  in  this  House  something  very
 pleasing.  In  that  respect  I  will  be  dis-
 appointing.

 Shri  8.  M.  Banerjee:  The  report  of
 the  delegation.

 Hafiz  Mohammad  Ibrahim:  There
 are  so  many  such  news  which  appear
 in  the  papers.  I  can  say  that  we,  in
 the  Government  of  India,  do  not  know
 about  those  things.  They  have
 not  becn  conveyed  to  us.  On  whose
 authority,  this  has  come  in  the  papers,
 is  for  them  to  know.  It  is  for  them  to
 know  who  are  responsible  for  that.  I
 am  mentioning  this  simply  because
 this  point  was  raised  during  the  dis-
 cussions  today.  Our  delegation  is  at
 Present  in  Washington.  For  the  past
 three  months,  discussions  have  been
 going  on  and  they  have  not  yet  come
 to  any  conclusion.  Another  thing  I
 would  like  to  bring  to  the  notice  of
 hon.  Members  and  it  is  this.  Whatever
 transpires  at  those  meetings  are  secret.
 It  is  an  agreement  among  all  these
 three  parties—World  Bank,  Pakistan
 and  India.  They  are  in  duty  bound
 and  pledge-bound  not  to  express  any-
 thing  about  that.

 Shri  Naldurgker  (Osmanabad):  But
 Pakistan  has  revealed  what  has  hap-
 pened  there.

 Hafiz  Mohammad  Ibrahim:  |  can  as-
 sure  hon.  Members  of  this  House  that
 I  am  not  withholding  anything  and
 that  I  am  not  concealing  anything.

 An  Hon,  Member:  Let  him  finish.
 ‘  Pandit  D.  N.  Tiwary:  Let  him  keep

 to  his  time.
 Hafiz  Mohammad  Ibrahim:  I  con-

 elude,  not  because  I  do  not  want  to
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 speak,  but  because  hon.  Members  do
 not  want  to  hear.

 Sardar  A.  Saigal  (Janigir):  What
 about  the  levy  of  one  naya  paisa  tax
 per  cent  on  electricity  consumed  for
 the  rural  population?

 Shri  Sadhan  Gupta  (Calcutta—
 East):  On  a  point  of  information,  Sir.
 We  have  been  told  that  the  Ganga
 Barrage  Scheme  will  be  taken  in  the
 shortest  possible  time.  We  are  all
 anxious  about  this  scheme.  May  we
 know  whether  it  will  be  taken  up
 during  the  Second  Plan  period  or  the
 Third  Plan  period  or  later?

 An  Hon.  Member:  Or,  in  the  Fourth
 Plan?

 Sbri  Hathi:  We  cannot  give  any
 definite  date.

 Mr.  Chairman:  There  are  certain  cut
 motions.  I  take  it  that  the  cut  motions
 are  not  being  pressed.

 All  the  Cut  Motions  were,  by  leave,
 withdrawn

 Now,  the  question  is:

 “That  the  respective  sums  not
 exceeding  the  amounts  shown  in  the
 fourth  column  of  the  order  paper,
 be  granted  to  the  President,  to
 complete  the  sums  necessary  to
 defray  the  charges  that  will  come
 in  course  of  payment  during  the
 year  ending  the  3151  day  of  March,
 1960,  in  respect  of  the  heads  of  de-
 mands  entered  in  the  second  column
 thereof  against  Demands  Nos.  64  to
 66,  725  and  26  relating  to  tHe
 Ministry  of  Irrigation  and  Power.”

 The  motion  was  adopted.

 i  8-25  hrs.

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  clock  on  Thursday,
 March  26,  959/Chaitra  5,  88  (Saka).
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